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LOK SABHA

Monday, April 3, 1972[Chaitra 14,
1894 (Saka)
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The Lok Subla met at Lleven of the Clock.

[MR. SPrAKER in the Chair)

ORAL ANSWIRS TO QUESTIONS

Incrcase in Rotaid Prices of Building Matcrials
in By Cities

*221  SHRi JYOTIRMOY BOSU .
will the Minnster of WORKS AND HOUS-
ING be pleased to state :

(a) the rctail price of each of the princi-
pal building mateuals m Greater Calcutta,
Bombay, Madtas and Dcllw in 1,60-61, 1965-
66 and 1970-71, year-wisc ;

(b) whether the high and ristng prices of
building materials in Greate:r Calcutta have
made it impossibie for persons in the low
income groups to build houses for their
hving ; and

(c) il so, whether Government have
under contemplation any steps for bringing
down the prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
{SHRI L. K. GUJRAL) : (a) The informa-
tion (as far as it is available) is laid on the
Table of the Sabha. [Placed in Library See
No. LT—1611/72].

(b) We have no information. The risc
in prices of building materials has followed

- - ——— ——— - - -
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the general trend of price rise of other com-
modities. The rise in prices of building mate-
rials in Greater Calcutta is not the only factor
which inhibits the building construction acti-
vity there by the low income group. Other
factors like availability of land, financial resour-
ces and building labour etc. are also important.

(¢) The Government of India continue to
take necessary steps to augment the supply of
essential building materials. Besides cement
and steel which controlled commodities, other
steps taken are the setting up of mechanised
brick plants and cellular concrete plants in the
country. The u.e of secondary specle% of
timber is also being advocated.

SHRI JYOTIRMOY BOSU : In the
matter of growth of rural and urban housing,
we have not made much progress, West Ben-
gal is one of the backward states. From the
statement, it will be seen that there has been a
price rise in essential items like cement, stecl,
bricks, sand and sand chips of about 80-100
per cent  In view of the fact that the price of
steel, which is one of the most essential items,
is one of the highest when compared to world
prices prevailing in countries like West Ger-
many, Belgium and Japan, will Government
be willing to set up a national retail distribu-
tion organisation so that those who go for
house-building for their own purpose could
benefit from that ?

SHRII K. GUJRAL : As the Minister
of Housing, I have simply to note what Shri
Jyotirmoy Bosu has stated. I am conscious
that the small house-builders particularly face
great difficulty for all essential items including
steel I have been trying to bring this to the
notice of the Ministry of Steel from time to
time and ask them to do something to meet
this difficulty. But I think it will be better if
my hon friend address:s this question to the
Ministry of Steel,

SHRI JYOTIRMOY BOSU : This is the
fourth time that Government have st up the
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Tariff Commission to go into the matter of
pricing of cement etc. etc. In the terms of refe-
rence, I was disappointed to see that there is
not muzch of a mention abobt reduction in
price because the price of cement in India is
one of the highest in the world. We have
grave doubts about the Tariff Commission
because it is more interested in protecting the
interests of the producers than anybody else,
To make sure that the price of cement becomes
reasonable and is based on trust first of cost of
production, will the Minister take the neccs-
sary steps through the Commission ?

SHRI L. X. GUJRAL : Again, it is very
difficult for me to discuss the price structure
of cement and I have to repeat the same thing
because I do feel that the pricc of not only
cement but of all the other commodities which
go towards making a building should come
down. The misfortune has been that whereas
more houses are needed, the cost of construc-
tion is going up. 1t has not only affected the
private builders ; it is alsoa fact that the
cost of our social housing schemes has gone
up with the result that whatever plan alloca-
tions we make, the physical results of that are
coming down. Thatis why we arc concerned
at this and want to see that not only the mate-
rial cost should go down and prices should be
controlled, but we are also trying to evolve new
materials ..

SHRI JYOTIRMOY BOSU : Coatribu-
tions to election funds should also be control-
lad. Due to cement decontrol, you got money
from CACO to the tunc of Rs. 2j crores.
Shri F. A. Ahmad had confessed that in the
House. On the one haand, you go om collec-
ting money from these capitalists ; on the other,
you expect them to reduce prices. Shri Dixit
knows it better than I do. In ten years,
there has been a hundred per cent rise in
prices. Yet you arc behaving like an ostrich,

SHR! 1. K. GUJRAL : Shri Jyotirmoy
Bosu is a master of irrelevancy...

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-

PORT (SHRI RAJ BAHADUR) : And con-
coctions.
SHR)1 1 K. GUJKAL : ...and concoctions.

SHR1 JYOTIRMOY BOSU : Hypocrisy
is your monopoly. (interruption)
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MR. SPEAKER : Please confine to the
question. Order please.

SHRI! I. K. GUJRAL : He will al'o help
us on the issue if he confines himself to the
question,—

MR. SPEAKER : If he were to mention
only this, namely, ““only this was the object of
this question,” then, there is no need to put
supplementaries, and in his reply he can safely
get up and say it in one word.

SHRI11. K GUIRAL : | bow

ruling.

to your

SHRI P. VENKATASUBBAIAH * Sir,
arising out of the reply given by the hon,
Minister, namely, with regard to the massive
programme of construction of houses for the
weaker sections, which the Guvernment hase
undertaken, even the smull target will go down,
in view of this fact and that there is an ab-
normal rise in the cost of building muaterials
and also the ingredients, will the Government
reconsider the desirability of allocating more
funds for the scheme ?

SHRII. K. GUJRAL : We have been
keen on giving mote funds. As a matter of
fact, in the fourth. Plan allocation, comparati-
vely speaking, the allocation is more then or
cqual to what had been made in all the three
previous plans put together. (larerruption)
As a matter of fact, the rcal difficulty is, in the
Plan allocation even when we allocate the
money, it is block-grants and block aid to the
State sector and the States generally allocate
a lower priority to housing than they should.
Even il the money allocated is used for hous-
ing to an cxtent, I would be satisfied.

SHRI R. V. SWAMINATHAN : May |
know whether the Minister is aware of the fact
that steel is freely available in the open mar-
ket at double the price that is being mentioned
here, and how is it that it is freely available in
open market if only one can pay double the

price ?

SHRI 1. K. GUJRAL : I am aware of
this. Notonly that I am awarc that it is
availabie for the private consumer, but even for
the Government construction, from time to
time, we have to go and buy from the open
market. Therefore, we have been bringing it
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to the notice of the Ministry of Steel to do
something about it, becausc we feel that the
middlemen should not be making profit only
n distribution.

SHRI INDRAJIT GUPTA I would lhike
to know whether, m view of the fact that the
prices of bullding materials seems to be out-
side the control of Government and the sup-
plies are also most erratic, and it 1s-not possible
to get these building materials—the ordinary
peop'e cannot get them anyway—m view of
this situation, how does the Minister relate the
housing target of the Plan to thus position re-
garding building materials * What 1s the re-
levance of the targets, if they are to be unre-
lated to the actual position as regards the
prices on the supply of bwlding matenals n
terms of costs ?

SHRI1T K GUJRAL As] have saud
just now, the cost of construction has been
going up According to the data available
with us, fiom 1966-67 to the current year, the
cost of construcuion has gone up by about or
dpproximately 41 6 per cent, although in cer-
tain areas i1l may be still higher The difficulty
we are facing now 15 that cven when the allo-
cation 15 made m terms of money, the social
target and the performance target are falling.

Central Schools

*224 SHRIR S PANDEY Wil the
Mimster of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the present number of Central
Schools 1s mnsufficient to meet the rush of
students (o these institutions ;

(b) whether Government is contemplating
to open more Central Schools , and

(c) if so, whether any scheme for the ex-
pansion of these institutions has been worked
out by the Government ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D P YADAY). (a)
Yes, Sir.

(b) and {c) While demand for opening
of new Kendriya Vidyalayas 1 growing stea-
didy, n has not been possible for Government
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to meet it m full mainly due to fhe financial
stringency. However, Kendniya Vidyalaya
Sangathan has a programme to open about six
schools every yoar. During 1971-72, the Sanga-
than opened eight additional schools to meet
exclusively the requirements of the Defence
personnel. During 1972-73, the Sangathan
has a proposal to start ten mew Kendnya
Vidyalayas, includiog four to meet the require-
ments of the Defence personnel. Besides, the
Sangathan has decided to take over schools
run by the Public Sector Undertakings provided
the cost of running the schools 1s borne enti-
rely by the Project aunthoritics

ot e wgm qtE : T sAwfE &
TF Sg ¥ gAY g TTERS g, T
o faardt @17 3, S aft agfaar i
gt uagfaay zafor 8%t § v s o
gwaga DA ar gt ¥ Wy @, awr
e AN T & A o wgar ¢ fF
41 wr§ Y& Aoar g€ o7 @ & arfw
g Sgfaar sar A ? Fr I T ¢
fr gfF G§ &Y st & gafor ar o
Ffar sz @AY ?

st Wo dlo TAw : & W anEadr
ZTEHT I JIAT § &) 9§ A T=T FT 0%
¥ty faaren & foar aear @ @t s
gt 7g wvAr § gy ¥ faareg 7 Y @
gaR 8T NEw Y ghaar W & W =g
qIR TN T Pee § ff B7 awar ¢

st uw wgra 9i® - sar §F Y W
& HIW AT A TpE @ A q @
g?
st ¥o dto myw ¥ N T wEx
gNT I AAg X g waw wg X
T AT ar W@ & | FA-4Y Jar a@mar
XIAr g9 SV wfow 537 fr o ope
@F AT wgr #+A\g wrotent ¥ I w5
> aafer @ agr g wmifaw @iy fs
A\

g%t giaar & foqg 59 7 gw Tgt
e oid

ot A el s gg
fe age ¥ ¥ wlla fagrew s

aw
&

¥ ~»
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qear & aftgrEre foad @ wox Wik
qe g §, AT g HCw § IAH AT
et ¥ gra wely Ay few @ qwdy 7
w1 €9 T ¥ o e § A faed are o
7w AE &, 97 W1 & fou wwrT TR
% GOETT A ¥r§ Ao g ¥ AT HAT
TN aga g ?

ft fte fto amw : ¥N7 frarey
ST G AT H wFe a0y & oy
dgrqerga &) AfeT gwtr ag § &
vy a% g INT Iueew ALY &Y € ¥
i gt ooy ) e gw faw
w0 5 o) ¥ aedt ag 9 Q)

oW WY ;. W o ¥ 7 F

st THEmRATT WEAt ¢ AR qrg @ =X
Wt afi 2 1

Checking of Air Pollution in Big Citics

*225. SHRIB. K. DASCHOWDHURY :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to refer to the reply
given to Starred Question No. 27 on the 24th
May, 1971 regarding air pollution and state :

(a) whether Government have since taken
any steps to check air pollution in the big
cities of the country : and

(b) if so, the progress achieved in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTOPADH-
YAYA): (a) and (b). A statement is laid on
the Table of the Sabha.

Srarement

(a) and (b) The Expert Committee on
Air Pollution Control set up by Goverament
of India has submitted a draft legislation which
is being processed. The proposed legisiation

APRIL 3, 1972
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would be introduced in Parliament at the car-
liest opportunity, It would provide adequate
powers to the Central and State Governments
for taking effective steps to control air pollu-
tion.

Government have also appointed a Com-
mittee to study the problem of air pollution in
Delhi caused by the smoke emitted by the
Delhi Transport Corporation buses and by the
emissions from Thermal Power Stations of the
Delhi Electricity Supply Undertaking. The
Committee has suggested certaln remedial
measures and the follow up action is being
taken,

SHRI B. K. DASCHOWDHURY : From
the statement it seems that until now the Cen-
tre and the State Governments have been very
slow and indecisive in the matter of conirol-
ing this air pollution and to take effectuve
measures as has been done by various other
countries of the world. 1 would like to know
whether, in view of the serious problem creatcd
by this pollution, whether air pollution or
water pollution, the Government of India
would consider setting up a special agency con-
cerned with ecological and environmental
affairs and to suggest to the Government from
time to time as to whut measurcs should be
taken May I also know whether this Ministry
would recommend to the Cabinet to have a
separate Minister of Environment as they have
in England today ?

PROF, D. P. CHATTOPADHYAYA
Some progress has been made, and it is being
accelerated. In fact, the committee which was
constituted for studying the problem has al-
ready submitted its draft legislation report,
and appropriate legislation is being brough-
forward soon. About the suggestion for settt
ing up a scparate Ministry, we are not think-
ing along thesc lines as yet.

SHRI B K. DASCHOWDHURY : [ also
asked whether the Ministry will set up a spe-
cial agency to deal with ecological and eaviron-
mental affairs.

MR. SPEAKER :
an agency.

The Ministry is also

SHRI B. K. DASCHOWDHURY : In
the statement it has been said that the Govern-
ment has also appointed a Commitiee to study
the problem of air polution in Dethi caused by
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the smoke emitted by the Delhi Transport Cor-
poration buscs. I would like to know whether
this committee has also been instructed to
study the problem of air pollution in Calcutta,
Negpur and Bombay and to submit a report.

PROF. D. P. CHATTOPADHYAYA :
The Central Public Health Engincering Rese-
arch Institute, Nagpur published its research
report earlier, nearly two years back, and it
was found that Calcutta has the dubious dis-
tinction of being the most poliuted city in the
country. In Delhi, one of the main sources
of pollution was the emission of DTU buses,
and it was pointed out to the Corporation, and
they have taken approprivate measures, as a
result of which the pollution has now consi-
derably gonz down.

sl @A . iy war St
A mamr & fr #Afafs 3 Yare 98y oA
fraxd & fr \ & sraae @z g e g afafa
F1 fantor sa gt @1 ? feé ww g Q@
A& &Y AU F AT AT @Y A AT AT N
g1 & e s awET & 1 & StAAr |ngAr
g f5 qu w137 I & foo sedr Froey
fraaT @Y awg sy ?

PROF. D. P. CHATTOPADHYAYA :
The law that 15 being brought forward is in
pursuance of the report by diiferent commit-
tees. The rcport relerced to was submitted
only last year, in August 1971. The final
report has not yet been received. Dut it is
understood that it has been finalised and we
shall be getting it soon. As soon as we get it we
shall circufate it to the concerned State Govern-
ments so that they could authorise that because
it 18 a State subject.

SHRI RANABHADUR SINGH : Pollution
is not only in big cities ; it is also possible in
the country side, as is happening in my region
where a big plant is sending its effluvium into
the Sone river, polluting the river for 50 miles
downstream. Is it the idsa of the Govern-
ment to frame a law in view of the fact that
pollution is possible in the countryside also.

PROF, D, P. CHATTOPADHYAYA :
Air pollution is a town problem aad the acu-
tely affected areas are the cities and towns.
We are concentrating now on city or air pollu-
tion. We are not upnaware of the pollution

CHAITRA 14, 1894 (S4KA)
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problem in the rural areas. But as a matter
of priority, we are thinking in terms of air
poliution’ in town areas,

Nationalisation of Sugar Industry in U P, .

%227. SHRI CHINTAMANI PANI-
GRAHI : Wiil the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Central Government have
since taken any decision to nationalise Sugar
Industry in Uttar Pradesh ;

(b) il so, the main features thereof ; and
(c) the total amount of compensation to

be paid as a resuit of the nationalisation of
the sugar industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir. The matter is
primarily for decision by the State Govern-
ment afier consideration of all relevant factors.
So far as the Central Government is concer-
ned, a Sugar Industry Enquiry Commission
has alrcady been set up to undcrtake a com-
pichensive examination of the working of the
sugar industry and various problems relating
thereto, especially in the conteat of the demand
for its nationalisation. The Government of
India will examine the matter further on re-
ceipt of the report of the Commission.

(b) and (c). Do nout arisc,

SHRI CHINTAMANI PANIGRAHI : In
view of the present position in the country
where the sugar prices are rising like anything
there are a lot of difficuliies for the consumers.
The hon., Minister has made statements in
this House as well as outside that the sugar
industry is making huge profits but they are
not sclling it at the Government-fixed rates.
The country is facing an acute crisis in res-
pect of sugar and the consumers are put to a
lot of suffering, In view of the fact that the
Government and the ruling party are both
committed to the basic national policy of
nationalising the sugar industry, 1 would like
to know whea they are going to do it. The
Baugla Desh Government within months of its
assuming office, has done this and many other
things. Here, like the small car manufaciure
itgoeson and on. We hear in the House
that it should be nationalised. We should
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know definitely from the Government when
they will take a decision on this matter. A
Commisston was appointed and it was expected
to submit its report in January this year. The
Chairman died and somebody else has come.
How many more months will the Government
take on this basic question of nationalising the
sugar industry in U P,, Bshar or elscwhere n
the country. When is the Comuission going
to submit its report and how long is the
Government going to wa.t for the report ?

PROF. SHER SINGH : TI'he Commission
has been asked (o submit its report by the 31st
August 1972 The Commission met 17 times,
issued questionnaires, received replies and the
whole thing is being considered It 1s expected
that it will submit its report by the 31st August
1972. It Is only after that that the govern-
ment can take a decision on the nationalisation
of the sugar industry.

SHRI CHINTAMANI PANIGRAHI :
After the amendment of the Constitution if
the Central Government allows that, what
prevents the State Government from doing it 7
Is there any difficulty, so far as the Constitu-
tion is concerned, so that they cannot nationa-
lise the sugar industry or any other industry ?

MR. SPEAKER :
sald was that the
it?

What the Munister
Commission is pieventing

SHRI CHINTAMANI PANIGRAH! : The
Commission cannot prevent it. I want to know
whether the Commission is preventing It.

THE MINISTER OF AGRICULTURE
(SHRI F, A. AHMED) - So far as the compe-
tence of the legislature is concerned, we have
made the position very clear. They have com-
petence to nationalise the sugar industry and
they have taken steps, so far as 12 industries
are concerned. With regard to the other
industries, they have written to us and the
whole matter is under consideration.

Wt sEwfagrdt maddY : sery SR,
a7 ag A9 ¢ fe gwe 93w ) W [
fa N fasi o o0y qwew § four &,
agi fegmal ®1 757 w1 IwTEAT WY AW IF
HFTAT E 74T § ? Far aORIT wAwdr 8

f& usfroron s Ay & O g &
O AT g & A o
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ot sAElv WW WgwY : wgr A%
FFAT w1 gare ¢, faox ael Y e
Y ¥7AT & 1 gAY OF FT qarqr § fe ooy
7ar 5l €Y a7 & vearg fxar Sraw,
IN ¥ GEA-NAT FT-WAG FT aw@qr ]
¥ fo foad war s AT ag fgar o
T & ¥ 9g> &7 wrer gfeax qevar o
FF1 & &t sl 7 ¢ Fe ot @Y groa
AT oY ar=d grfr

st acfogaroan qeF ;. TR OF
s 77 NAY FrA-rniE F for fas-
aifesl § 7MY @ IR fas arfewl § =19
N aqw 2 far v far wig qn I+
g 2, IW 9T AN A, W AW T 9 ¥T
A HT FIRA-QFTIA FT HITT GAT— T
T H AGT U AT Jo WMo FIFX ¥
AR FAIS A AT & WAl A4 A
oY feay2 & o, fauw s ¥ fam=ar 41,
faa® H10r o dto HHT ¥ HYY Fr
2 fr qfr ¢ felZ & gmifas ga dua-
Fgd #@ & 57 Fiefder Afl § -
AT T HIAT § A1 GNYGT HA AT @ &
faad fis go dYe wAliz Awmogw F
# (o srefidz &y a9 ?

ste wifag : ag &iv ¢ fs geatde
#s oYX el 9w N v geafes
4Y, ¥fes wrem swiT 3 @t g @
U Y AAr § A @z iz ¥ s &
fe ¥ wig O Avorgy v awa 1

SHRI M. RAM GOPAL REDDY : 1 want
to know from the hon. Minister whether this
policy of nationalisation is limited 1o UP or it
applies to the entire country.

PROF. SHER SINGH: The Commission
is enguiring into the posiiion for the whole
country and not for UP sione.

SHRI JYOTIRMOY BDJSU : Will the
hon. Minister kindly tell wus whether it is s
fact or not that the sugar industry has 0 far
been given institutional finance exceeding Rs.
360 crores 7 1f that is not so, how much is it ?
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PROF. SHER
that off hand.

SINGH : 1 cannot say
1 require notice.

SHR1 JYOTIRMOY BOSU :
Government been insisting ..

Has the

MR SPEAKER : The Minister said that
he requires notice.

SHRI JYOTIRMOY BOSU : So, we
should not ask questions which will embarass
the government ?

MR SPEAKER : He wants notice.

SIIR1 JYOTIRMOY BOSU * Part (c) of
question No. 227 asks about the total amount
of compensation to be paid as a result of the
nationalnation of the sugar industry. They
have already pard Rs 362 crorcs by way of
institutional finance.

MR. SPLAKER He said he wants
notice.
o} WY MOF ;AT ITI AR F YA

et A qq4T & oF¥E 97 JE@ ] gU
731 & 5 299 &07 FH § g9 T
¢ fF ag I RW 7 I TET A
foaogw 3 #§ g wigar g v o
tar wfadzT gey "t ¥ wow qryg wWr
¢ ? afg war & &Y sa ¥ ¥ wfafwmr g ?

! sl At wgwy : gE A4,
gasmAm AT i fraa fasr Y 3,
a3 12 faef w) fom § 1 o= 9 fase @Y
wgu (m)...-

ft wew fagrdt el - =g wr
wara fxar & ?

SHRI NARSINGH NARAIN PANDEY :
Earlier he has said that the UP Government
" have competence. Now he says that the matter
is under consideration. He is contradicting
himself.

SHRI JYOTIRMOY BOSU : Sir, if you
want the co-operation of the apposition, bow-
ever small it may be, you must make the
Ministers give correcct and specific replies,
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Otherwise, we shall also behave the way they
arc behgving.

PROF. SHER SINGH . I have given a
very specific reply. UP Government have
competence to legislate. But, then, they have
to satisfy the requirement of article 31(2) and
(3). They have to send the proposal for the
assent of the President. UP Government have
approached the Central Government for this
purpose

SHRI F. A AHMED : May I clarify the
whole position ? Formerly, the question was
whether the State legislature was competent to
legislate for the nationalisation of the sugar
industry There was difference of opinion
between the Centre and the State and, on the
advice of the Attorney-General, we gave them
the advice that they were competent to legis-
late. On the basis of this opinion, the UP
Govcernment have nationalised twelve indus-
tries. After that, they have sent us proposals
for nationalising many other industries. The
matter is being examined under article 31(2)
and (3) and a rcply would be given to them.

SHRI S. M. BANERIJEE . There seems to
be some delicacy on the part of the government
in the matter of nationalisation The Consti-
tution has been amended urgrudgingly and the
people of this country hive given the legislators
the power to do it Now that the Central
Governmen* as well as the State Government
have the power to do it, what is holding it
up ? Why 1s it being delayed ?

SHRIF. A AHMED : As [ have already
pointed out, they have to get the assent of the
President under articie 31(2) The matter is
under consideration.

SHRI AMRIT NAHATA : Nationalisa-
tion of sugar industry is not a very technical
or legal matter ; it 1s a matter of policy decided
by the AICC at Bombay, afier examination by
experts and economists In the context of this,
what are the terms of reference of the Enquiry
Commission ? Is the Commission going into
the desirability or otherwise of nationalisation,
or is it going to tell the goverament the proces-
dure and method of nationalisation 7 When the
policy has been decided and there is Congress
Government at both the Centre and the State,
what is the difficulty ? Will the Minister take
us into confidence and confirm that they staad
committed to natlonalise the sugar industry ?
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SHRI F.A. AHMED : So far as the @#°? gfe oy fegr 8 av so% @ ¥

question of nationalisation is concerned,
government stand committed to it as a matter
of policy.

Standard of National Health in the Country
+

*228 SHRI NAWAL KISHORE
SHARMA :
SHRIMATI SAVITRI SHYAM

Will the Minister of HEALTH AND
FAMILY PLANNING be plcased 10 state :

(a) whether the standard of National
Health in the country has gone down conside-
rably ;

(b) if so, whecther Government have
appointed a Committee to go into thc causes
of fall in standard of National Health ; and

(c) the main findings of the Committec ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (a) No, Sir.

(b) and (c). Do not arise.

st Aas femc waf : e &Y, g
ag w3 sgeaar g€ f ueiia saveer &
e ¥ 1€ froaz 78 snd

Feqw AAAT
AT 93T &L )

ot #ye fertc wwt : 3fw 2o &
TgAT g€ Arardy AT gAear M IAE _T
Frarfier & ey § fare ¥ g0
gHT AT qiegwA #X ATz AEgeA T
NIy Iar it ¥ K qoar «EAr
w1 qTeT Negwa #1 Awx F fog A€
FIAT TAA FT EULN IFI FT § ?

qA TR-AAT PN AL

70 A & srrar wgar § T oaree
NegaA F ogaec F T #, g a@ &
TET @ A w1 Sy qrEy Negww w
WA AR ¥ gwwrc A wr wF ey

HTT &7 F1E ST 4T3 %7 gUar § ?

AW APAA : FAA AT qEgAT
T OB A @ Ry § Afew N wnw
§ 3ad g8 Wad=n Wt H wrfg

st waw fewmc wal : Wedsdr
qg AATE WATATECT § A1EF T@AT § |

SHRI PILOO MODY : That is because
the Minister did not reply to part {c).

PROF. D. P. CHATTOPADLIIYAYA :
About the situation of the nation as a whole
we may point out that the expectation of life
at birth has gone up fiom 32 years in 1950-*1
to 47 5 (1966-71)

SHRI PIL.OO MODY : Thanks to DDT.

PROF. D P. CHATTOPADHYAYA :
The death rate fell from 27 per thousand of
population in 1946 to 22 8 per thousand of
population in 1956 and it is expected that it
will have gone down further to 17 per thousand
during the last five years. The infant morta-
lity rate has come down from 183 per thousand
live births in 1946 to 146 in 1956 and will be
113 (1966-71) or something like that next year,
Fortunately, for us the death rate has gone
down but consequently the rate of population
is expanding ; some people say, exploding.
But as a whole, it shows, that the statistical
indicators of national health are very encourag-
ing.

MR. SPEAKER
very specific.

His question was

faaior &ttt e wwr enesw At
qfeare fratwy st (it Iwmviwe difea) ¢
Heqs VR, FAAT FIET F 9¥F &7
fasarc aga = § oY waT & ad
9w IgF Xy fre o @Y § ¥
frdza § fs @ argr & wEws
7Y a1 Sfew oY WY &, T diFqwer wte
A1eT QEGUA & AT Ty § AV ag A&
arw oY § 1 areT dyegww g1 faw W qer
& a9 quT oegew o I ard et {9
amAfIg gaew avt srday & ofefwa §



17 Oral Answers

% T #1F H ANT qIA IAN) ¥ ;FHAT
g

it Ay AN Affers qEgaa F
farq fa= + 8 ad o

SHRI DINESH CHANDRA GOSWAMI .
Without questioning the statistical data that
have been given, may I know from the hon
Minister whether any study has been made
about the extent of malnutnition n this
country and the ways amd means to combat
malnutrition n the context of national health
in the country ?

PROI D P CHATTOPADHYAYA :
Yes, S, the malnatiition problem  has been
engagcing our attention  {or quuite  =ome time
Recently, we  had mwguiated some new
schemies to feed the school-gming  chuldren
and also some projects 1o give spectal foods
to childrien and  school-gung  boys who  are
suffeting fiom malnutniion

Y wpiflaw  fRg wwm qeqet
"EEA, # A17F U7 WA §E1TT {7 ATAAT
FJrEar fr a9 A7 Y Sy Ay 2 &
FA AT T & WAy ?

PROI. D P CHATIOPIHDHYAYA

The schuemie 15 already in operation. With
the passage of ume, 1ts scope will he extended

Liegislation for Laif »rm Land Reforms

*231. SHRI HUKAM CHAND KACH-
WAl

SHRI SUBODII HANSDA :

will the Minister of AGRICULTURE
be pleased to state

(@) whether Govirnment proposc to
bring Land Reforms Bills on an All-India
basis ;

(b) f not,
therein : and

the difficulties involved

tc) the steps taken to remove the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

CHAITRA 14, 1894 (DAKA)
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ANNASAHEB P. SHINDE) : (a) to (c). Land
Reform is a subject 1n the State List and,
therefore, it is not possib'e for Parliament to
pass any law for the whole country regarding
land reform. The national policy on land
reform has, however, been laid in the Five
Year Plans and steps have bcen taken from
time to time to persuade the State Governments
to follow the policy laid down by the Govern-
ment of India.

st genww ®TAW : WAl AHIT A
Fz1 & 5 7aa 797 9v wsy #FIYERA Y
seaifgas s & fau w27 g0 Wy B
AXARATARITZ § F9-T17 & F39
g faa® gru qA Iy FIEE F1 TEHEA
fzar & &Y wsT Aww<d 7 91§ F10 frar
¢ ar ag) Pear & ? wrsg azwd ¥ fegar
gfforr #wm fear & e awew ®
AT 3 ArAWA 7

SHRI ANNASAHEB P. SIIINDE : A
number of steps have been taken towards
land reform-. The hon  Member himself
may be awarc that when the country became
independent, the whole agricultural scenc was
dominated by fuedal interests, intermediaries,
etc  Of course, there has been progress but
not to our satisfaction. Thercfore, this
problem was taken up in the Chief Ministers®
Conference The Central Land Reforms
Committee which was constituted went into
this problem. The recommendations of that
Committee have been made available to the
State Goveinments The Prime Minister as
well as the Minister of Agriculture addressed
communications to the State Governments.
After elections, again a fresh ¢>mmunication
has becn addiessed to them. I quite see the
possibility of a number of State Legislatares,
as scen from Governors’ Speeches, thinking
of taken up in the immediate futuiec new land
reforms legislation, lowering the land ceiling,
giving security of ftenuice, particularly, to
share-croppers, ctc.

oft gERTT WEWT : HeAW WA,
afl A AY XA FYr & fF ST ¥ Wy
T HT W & 999 I §arg Ff § ardy
qft gax %1 w17 fxg afx ¥ soar
afgr gg ufr & A A wr &1 A
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gfcfegfer F atrq syt o8 w<rsq 7l qaay
g 5 afz Usg g FE & afl wT
§ Y ¥ad7 GIFTL N FTT A FJIX A
# T M€ FT a0 WAF  AAAT FJAT
a3 qreqw & Afae ¥ wfar wfv Az
o wfadra & g gfe & o ?

SHRI ANNASAHEB P. SHINDE : 1
have already submitted that the new approach
is that ““family™ should b2 mad: th: unit for
ceiling. Al these recommendations were
placed on the Table the House. The State
Governments are expected to enact legislation,
lowering the land ceiling  Actually, in West
Bengal, under the President’s Rule, a new
law has been enacted. We expect that West
Bengal Government will implement
it. In Kerala, a new lawv has already been
enacted and it is under implementation. In
Assam, the ceiling has been lowercd from 50
to 25 acres A number of State Governments
are taking stcps.

! gwnw woAm : T gW T
IATAE wrar oo (smAwE) o c AR
S qOT 9T IAFT IFAT A H0AT | AIA F
IAaeAT wadt § 97 g AF ad fasr
a I"""(m)"""

Weay WA : YT EGT AT § WY
RIAX FTST A& E 1

st weqAe : yemE AARE,  dw
femvd & I7aT STHT HT 1T FET 1Ay
g8y arwflA W &Y ard & 4f R
AT gt § TigEwA oY T41 § | WEP A
¥R Wy § 39 0 TENwA Sy §, 3qrger
¥ fou & wgar wgAr g, dvoA ¥ T1ws,
grae #YT 9u% a=4 Y wer ) ofoom
ag g f% 3% a7 AW § T wWrgAv
g...

$11FF AT THT FT qEIS wEY
gyt At g aY U grom W sqr Her
ﬂﬁiq’ ve e

SHRI PILLO MODY ; Itis irrelevant ..
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MR. SPEAKER : You don't go on
speaking all the time. You are the only
Member who has got this monopoly.

SHRI PILOO MODY : 1t is completely
irrelevant. When a relevant question iy
asked you don’t insist on a reply, and when
an irrelevant question is asked you allow 1t
This assembly 1s not a jok: to fool the people
that you have a Parhhlament in this country.

Y wEgAry oY e /T Ser e
frrmr At oI WwET 42 TR | |
AT FT FT T 7 3339 ) -
AT F FIgF FedT WIT ITF STIT )
foar arar @ famar afoorem 7 gar @

ZAX AL 92T &

SHRI JYOTIRMOY BOSU
allowing a discourse hare on
Just T want to know that,

. Arc you
land 1eforms ?

SHRI PILOO MODY : Why should he
not take this up in his Paity ? He cannot
rainse his voice in his Party We can discuss
this in his home with him, not here

AeqN AgAW ;. WIAATT "qEEq FY
ga w3 ghws ar @ ¢ afar
FgAIgIAATR 7

SHRI ANNASAHEB P, SHINDE ;: 1 am
sorry the hon. Member 18 unnccessarily
confusing the definition of landless [abour
with land-holders. In fact, for ceiling
purposes, | have submitted that the family
should be trcated as a unit and the ceiling
imposed with rcference to the family. He is
referring to the landless.  As I said, husband,
wife and minor children are to be treated as
a family.

st AT HF gArE I NAW
SETSE F AT QT AT & AT 30 OFE FAlq
¢ Ifex gfr w3a1 § 9% am qx w@gAr
& o ams Y @ weafa I8 o @
g A & 5oy wiay § wgar g sy
ATEESTIT X gUT LT MAANE T 7 IA%
fog #Yf siglsmw % s S99 & war
@A PAY arfgg arfe Y waw aany
ot <@ & IaF w4 dar 7 8.
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WeAW  AEWAW : JEY, HEL | Tg
efre 23 &1 gag A4 § 1 WA @EEq
#Y A FE A qHATE A FANT A
WS H qu S FEr ag d5 9rg )

ot wewETe : aewer wERA, Xu ot
wdt wEaT ¥ U FgT ©eT A JAS
ez ag fo ¥ w@ze W waF feg
Trgiqma 30 5 Szdq T Y EpAwA @
gaw AT IS 7

JeqA WEXRA : WY #FRT AE @
ZHFT TG 3 GHT 2 )

SHRI S. M. BANERIJEE : This Govern-
ment, in this House and outside, promises
to distribute Jand to the landless labour. I
would like to know from the hon. Minister
whether it is a fact that the majority of the
landless belong to the Scheduled Castes and
Scheduled Tribes and other Backward Classes
and if so, whether concretc steps have been
taken either by thec Centre or by the States,
to distribute land to the landless, specially
to Harijans 7

MR. SPEAKER : This is a simple ques-
tion as to whether the Government contemp-
late bringing forward any land reforms Bill
and you are going into details.

SHRI S. M. BANERJEE : I hope in the
Land Reforms Bill, the Landless Bill also
will be covered. That is why I put this
question,

MR. SPEAKER : There is no limit to
the flight of your imagination,

SHRI PILOO MODI : Actually, the only
relevant question is that of Mr. Kachwai.

SHR1 ANNASAHEB P, SHINDE : As
regards distribution of land to Scheduled
Castes and Scheduled Tribes, I think the
major portion of the benefits of the Jand
reform legislation has gone to Scheduled
Castes and Scheduled Tribes, which is also our
policy.

TRITT, FIETC A N vy wwfow A

CHAITRA 14, 1894 (§4KA)
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T E IR e ¥ g wrar R R Xw H
wiagY # arar 7 @Y & wafq faaw
wfafly qgd ¥ w7 vad afas wfadls @
9% § 1 7a7 xa¥r g ag § e oy azafeat
Fd T ot Sor 9FS FAT 9T AAY
FIG § 7T I I FHA Y FEAT ST T
& ? aqr vfw guit &1 sr7 Igafed)
fregr s v aR F @ § ?

SHRI ANNASAHEB P. SHINDE : The
number of the landless is increasing. Even
population is increasing. 1 don’t say propor-
tionately. But the point is, there is relevance
in the point raised by the hon Member. Many
uneconomic holders find it difficult, parti-
cularly the small holders. Therefore, there
is some case for studying the point rafsed by
the hon. Member, but by and large, 20 to 22
per cent of the population is landless.

Facilities for Fishing Vessels at Major Harbours

*232. SHRI D. P. JADEJA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
landing and berthing facilities for fishing
vessels at major harbours are not adequate ;
and

(b) If so, the steps being taken to

improve the harbours ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, sir.

(b) A sum of Rs. 13.50 crores has - been
provided during the Fourth Plan for construc-
tion of fishing harbour, at major ports.
Administrative sanction have already been
issued for Rs 12.86 crores in respect of
Cochin, Bombay, Madras and Roychowk.
The harbours under consideratjon are Paradeep
and Visakhapatnam.

SHRI D. P. JADEJA : I would like to
know whether Government is aware of the
fact that there are international fishing vessels
off the coast of Saurashtra-Gujarat, Is the
Government considering setting up a major
fishing harbour anywhere on the coast of
Gujarat ? '
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SHRI ANNASAHEB P. SHINDE:
Kandla is already there. But if any such
proposal is submitted by the Gujarat Govern-
ment, we will sympathetically consider it,

SHRIR V. SWAMINATHAN : May 1
know whether Government has got any scheme
to have such fishing harbour at Dhanushkodi
in South India ?

SHRI ANNASAHFB P. SHINDE : The
hon. Member is awarc of the facts. I cannot
say about this specific area as such, but so
far as deep sea fishing is concerned, it is
coming up in the Madras coast as the hon,
Member knows.

Pricing Policy for Milk

-+

SHRI VEKARIA :
SARI AMAR NATH CHAWLA :

*236.

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government is looking into
the question of evolving a pricing policy for
milk ; and

(b) if so, the main fcatures thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes, Sir. A Committee
is looking into the various aspects of Pricing
of milk.

(b) A statement giving the main features
being looked 1nto is laid on the table of the
Sabha.

Statement

The terms of reference of the Committee
on pricing of milk are :

(1) To examine the trends in milk and
milk products prices vis-a-vis the
change in cost of living index and
cost of importac. food ecrops/cattle
feed, duting the iast five years in
different regions of the country
typifying special conditions,
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(2) To examinc the price of milk as
related to the price of important
milk products like ghee and khoa.

(3) To examine the returns derived by
producers from different systems of
procurement of milk, apd from sale
as milk and as milk products.

(4) To suggest mcthod for fixing the

purchase price of milk in relation

to its quality in different regions.

(5) To suggest methods of pricing milk
to be wsed for fiqurd  milk
market, and for manufacture of milk

products.

(6) To suggest methods for fining pro-
jecung in advance purchase price of
milk,

(7) lo suggest rationale of fixing sclling
price for different categories of milk
and mportant milk products handled
by organised sector.

SHRI VLKARIA : Looking at the state-
ment and terms of refercnce ginen n the
statement, I would hike to know about this.
In the milk business the middlemen, the
businessmen, purchase nmulk at a lower 1ate
with high fat centent and at the same time
these salesmen and businessmen sell it at a
higher price and also with less fat content.
1 would like to know whether Governinent
is going to tahe any action to stop this 1voe
of explouitation.

SHRI SHER SINGH : We aic encoura-
ging the formation of co-opcrative societies
for this purpose so0 that the farmers themselves
could staff these societies and sell milk directly
to the milk plants and other milk schemes.

AEAR ATATWA & wreor yeg

+
*240. ot wew fagry araday .
=t faagwre arel -

Fqr TyRed &te qfimre fagmieA
HAY g Fq0 Y T w4y o

(%) %ar ag wW@H § THEE &
ATRWT & FTT AZAINST  (Mr@wgr) §
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-8 snferdl &Y gog & o€ o ; afx g av

qTAT FT SOYU a9 Ay egfeeat & At
¥qT § ; .

(@) %ar aIHT &1 T 59 JATAO
*r A< feerar wan g o s safewal &1
¥4} FT F(ST TRT HGAT F*T TAEAT B
I aa sngws & fex Jgr fFar war 9v;
ANT

() afzzi, av g% qeg Fa7 g, T4
frg® uF a9 & 9 g q4r 3919 Aqifg 9%
s g1 a g Fr ufe feadr & 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROJ. D. P. CHATTOPA-

DHYAYA) : (a) Five dcaths occurred in
Maharajganj following vaseclomy operations
during the mass vasectomy campaign in
January— February, 1972. A stalement con-
taining the relevant information is placed on
the Table of the Sabha.

(b) Yes, Sir.

{c) According to the report received from
the Government of Uttar Pradesh no
pressure was exerted on any person to
undergo vasectomy operation. The service
camps were preceded by an intensive campaign
to inform and molivate cases through group
and individual contacts. A sum of Rs. 80
was olfcred as assistance to every person
operated during the compaign

Uttar Pradesh have
been requested to furnish information regar-
ding the actual expenditure incurred, The
Central Government sanctioned assistance at
the rate of Rs. 114 per case of vascctomy,

The Government of

Statement
"

A month long mass vasectomy campaign
was organised in Gorakhpur Division from
January 27, 1972, Among other places,
scrvice .facilitics for wvasectomy operations
were provided at Maharajganj in Gorakhpur
District. The Government of Uttar Pradesh
have reported that 2,52 vascctomy operations
were petformed during the pzriod of the

CHAITRA 14, 18 (SAKA)
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campaign at Maharajganj. Six cases deve-
ioped tetanus of which 5 proved fatal.

Immediately on receipt of information
about the occurrence of the first death,
Government of Uttar Pradesh deputed the
Director of Medical and Health Servicss and
the Principal of Medical College, Allahadad,
to hold a prcliminary coquiry. Tais team
observed that the deaths were duge to tetanus.
The Director of Medical and Health Services
deputed a laboratory team of the Medical
College, Allahabad to investigate the cause of
infection. A team from the National Institute
of Communicable Discases (NICD), Delhi, was
also deputed by the Government of India to
make investigations into the causes of death.

The findings of thesc two teams are as
under ;—

(I) Laboratory Team firom Medical
College, Allahabad

This team collected samples of surgical
materials, dressing, cotton, gloves, dusting
powder at Maharajganj, Bansgaon camps and
mini-camps, for anaerobic culture. The
report of the laboratory team indicates that
while other materials were negative for tetanus
germs, culture examination rcvealed presence
of this organism in the dusting powder used
for gloves. The team has concluded that
cause of tetanus in the vasectomy camp in
Gorakpur district was due to contamination
of dusting powder used for gloves with tetanus
germs.

(2) Team from the Na‘ional Insti-
tute of Communicable Diseases, Delhi

(i) The data collected during the investi-
gation suggest that the cases were
infected during the opecration. This
might have been as a result of failure
in aseptic procedure during operation.

(ii)) The dust from roads [ agricultural
lands is a potential source of Cl.
tetani spores. This dust was carried
into operation theatres

(iii)) However, the exact mode of contami-

nation of the operation could not

be determined.

The Government of Uttar Pradesh
proposc to order a further enquiry to investi-
gate the exact reasons for the infection.
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st wEw fagdt wddY . seaw
AT, HAT AANE ¥ g F&rv fwar @
fo wgrusmy & fafag &% 6 fezdw &
ATad g Ay ¥ 5 safedy FY geg @y
€ 1 FfFT gy T ST WT 9T EHA
are & foq oY Y safzar varf af =@
yoT-aeT feqiE & g1 w7 oF @A
s su€ ar @ T 0 A Fg STAAT
wrgar g f* 98 1w F9 aF quTA @
Argar A 0¥ £ § FIH IST AT @ 2
fe ww awg & wfasy ¥ qf@Ee fadee
¥ IAT [T GG FN ATT F ATGSAT FY
FHEFE T 417 &, a8  JAFT a7 &
A 7

PROF DP CHATIOPADHYAYA The
dcaths were extremely unfortunate The
causes of the deaths have been inguired into
by two sets of agencizs. The Director of
Medical and Health Services deputed a
laboratory team of the Medical College,
Allahabad to investigate nto the causes,
and we had also an 1nvestiga*ion instituted at
our own mnstance The reports are different
but not incompatible The common denomu-
nator 1s that there had been tetanus infection
and the deaths were due to the nfection of
the gloves of the surgeons our persons who
performed the operations That was unfortu-
nate

In the light of what we have received
from the inquiring bodies, we will see that
in future this does not recur, and every care
will be taken to sec that 1t does not occur
agamn But as you would understand, n
these big camps there 1s possibility, but I can
assure the House that every attempt will be
made to see that it does not happen n the
future.

st wew fagt addt . sar Ay
AERg W aA R ewT §@ ¢ 5 9
AE & AYWA & I { e a7 FIAT
T BT Fasy QU s & fog =y A
qFE-THT FT =1, IAHT FTSA AT, IE
sq1 Ffaely corfar s afwr § 7 w1 A
datr & forg qzg & frfowses oz foeq
L IR QU HIAT Ay § #IT "7
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q geafegg A 7 ) g a@ ¥ W
fraifa & 38 g s N $faw
¥ gy ?

frafo aite st @t e st
afeary faatemy sat (st FR@wT Qfwa)
Aewy WA, TAX W1ANY qIE FTa
LG & XGTAT & F74T & GFET ¥ | 4
397 Ay ¢ v frdt wY qara =@ o
a1 fedt avg Y aar =1 AW S 0f

(mawm) =W Y a7 A w9 A7g
#r 1€ AR ¢ 1 oF Ay qffeafs gasr
Fars 7€ & 1 ag oF ek fqam § 1 gw S
g el 2 1 IAFT ATH &7 @ & AT A1
Hagg faser ¢ F Y 33T wEw &
TeT & 9 sfadze 9t fam 3y awg &
fredm gorr ) fezqm & at & =59 wAd
2fr ag fagt go feet N & wTw siwe
g EasAr g g1 ag A8 § fr #w ga
g fa=rges &1 W & 1 WEH AT W
sca=y wITaTgE® fawrT a3 @ ¥ Sfwa
F1E gF91 AT g qre gy @ faam #w
Fyeaer €1 ¥ Al 97 FIAA o A% fF
1 srgfas s fear war @ 399 Far
FIFT AARAT FUA F fom )

s yzw fagrdt  SwRdr o semw
wgiza, aradty AT § gafua sev § #ar
=7 7S ¥ ifars owg I¥ fagifka @
¢ &7 & =ax fraifed <% 978 qu sTUd
TN AT FTAIATI G ag e & ?

Al IwmeT Afaa : o w9y,
oF aeite faea g agfad srvg e faam
frar st wr g1 wu 3w & f®
RIAATT 97ET prea=3 qvig wafen §, v7g o9
gag ¥ #E e A fgAg Ay wwAr
wifer 1

st sEw  fagrt wraddt : aremwm
wERT, AT grew HIX fad & I @
AN Y gawferdare g1 & 9w qu @ g
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fr aar fefeae s ag & v fex
asaq A FgOr fF I QU N W owHS
waareg AR ?

oY gawwT ffwa gy fasge ad
¢ f& waea Naw &7 gw faqrt 7 $3 AR
S AT TiF, TFT FI1T wgrAH A ¥, 4y
F15 q1T A7 2 |

«Y fox gare wed : swsag wAEw,
& quaAg gAY S A 97 AgAT g fF g
st fatre fir frgs 1 af @ snawA &
fom 391 77 =179 A ¢ 7 AT, A JGF
faqm & F4ATY 37 I 97 AT @
#97 3% =0 77 qeqr faaifrr & e 349
JrvaT FF7 21 Aifem 7 Ay qaaw
71 7»q gafa f@Ng Har 2 Far A
arz ar gzam a7 2 f5 smatwy & ary
fraara @rat & a7 gy af # @y IuF
for gEr ar T FETATET @S
arfgT 33FT armq 3 farm

=t gumwiee Afaw St Avaer s
¥ afeAq 3A% 39T 7 989 T 1 FTRAT
* @iz A aftw B & TR aR @
AT gTeg *Y swtfus gaar g Awar §
AT AIAF &Y FFAT & ) FWIT 41 TH AW
FT AvE qEAAT AL B o

st wzm  fagt  awdEy o ospemer
wEZW, TZ WAST T TEAT § SfEw
fifar M sgr w72 &)

st IaTeeT Nfwa © ag ST Grer ar
g7 fagt o <@t § ag safeq & e smakma
& foq aradt g3 Farar § IaA SoRwA
F a1 g N9 fywar wifge, w0 WA
#r @ faeac wifgg, st ag Trar s ¢
fe w1 ot & artwAr &R & feg s
AT arer A€ &

SHRI KX NARAYANA RAO : While
deaths and also certain disabilities are being
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reported all over the country 1n this particular
operation, I do not think it 15 due to negli-
gence or other extraneous factors But I
would like to know whether Government have
been contemplating providing compensation
to the apgrieved families because of death or
other disabilities ?

SHRI UMA SHANKAR DIKSHIT : This
1s a question which has arisen for the first
time. There has been a large number of
camps held in different places The total so
far was about 6 orso This is an accident
which has occurred The questirn of compen-
sation will be ~onsidered

st quo QHo ¥AWT : Ieuww wWEAT,
ag St g fraat aiza v ag s § M
AT QA AT 98 FLATW § 1 7T I%
e # ag ary At ard § fy s a9 ¥ wgr
93 afmiz fagiers &t atoTrg & g9 M
#1 qgr WY faw war § ) g WY fag &
st & fr gawT sqww gar £ 4% X
oy 8  SfFT qetas 7 6 &
TH g ¥ T AT A TEW) OF qIEy
§1 THIET T FToFAr fooar § 1 IAMY
Qe forw #ar ang @ FT R E?

s IRmeT qAfem ;. amdr g =
U A 71 A * I7 ¥ frdgw wear fr
F1E FIAT IA® U ) AT FIAT FGE g
T ) gart e Aot o gwar g § 1T Ag
gk AR N ofus S A A g9
Faw 37 9% I F3Ard 40
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WRITTEN ANSWERS TO QUESTIONS

Private and Mini Bus Services in Dethi

*222. SHRI SARJOO PANDEY : Will
the Mimster of SHiPPING AND TRANS-
PORT be pleased to state .

(a) the number of private buses and Mini
buses 1n service in Delhi ;

(b) whether there is any fixed fare from
point to point and the basis for fixing ths
amoun* ; and
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(c) whethct Government are aware that
many times mini buses are overloaded ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHR1! RAI

BAHADUR (a) 57 private buses and 71 mum
buses are plying n I)Jhi at piesent m addition
to the Delhi Transport Corporation buscs and
private buses undet DTC oparation

(b) Yes Thc approved fare for private
buses of normal size s 5 paisc for every 2
kiometres and that for muai buses 1s 5 paise
per Km subject to a m nimum of 35 paise
and a maximum of Re 1/~ The fare structure
for muni buses has been fixed taking nto
consideration their smaller carrving cipw ty,
provision for carriage of luggage 1n them and
the fact that no standing passcngers are
allowed 1n them

(¢) Yes Instances of overload ng in mim
buses have come to the notice of the Delhi
Adnumistration, Special checkings and raids
are conducted to prosecute the owners of such
buses. Action under section €0 of thce Motor

Vehicles Act 1s also takcn against the erring
bus owncrs by <suspending cancelling their
permits

Loan Sanctioned to Ratnakar Shipping Company

*223 SHRI AJIT KUMAR SAFHA :
SHRI DINEN BHAITACHARYA

Will th= Minister of SHIPPING AND
TRANSPORT be pleased to state the loan
sanctioned to the Birla’s Ratnakar Shipping
Company recently ’

THE MINISTLR OF PARI IAMINTARY
AFFAIRS AND SHIPPING AND
TRANSPORT (SIHIRI RAJ BAHADUR)
The Government have not sanctioned any loan
to the Ratnakar Shipping Company recently

Three-Year Degrec Course
*226 SHRI BIRENDER SINGH RAO :

Will the Munister of EDUCATION AND
SOCTAL WELFARE be pleascd to state :

(a) whether there 1s any proposal under
consideration of Government to change over
to a threc-year degr ¢ course after 12 years’
schooling ; and
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(b) it so, the dcusion taken in the

matter ?

THC DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DFPARTMANT
OF CULTURE {(SHIRI D,P YADAYV) (a)and
(b), The Nation il Policy on Education 1ssued
tn 1968 by the Government ot India has laid
down that the ultimate objective should be to
adopt the J04+243 years pattern of
educational struclure 1n  the countiy As
Education 15 a State subjgect the adoption of
the structure hes within the purview of the
State Governments As far as the schools
under the control of Central Government are
concerncd, the quesuon of adopting a 10 year
Primary Secondary coutse  followed by a
2-year higher sccondary course instead of
the exisuing 1l-year Iugher sccondary course
t, undur consideration It 1s the constdered
view of the Central Goveinment that the
course for the tirst dugice should be of thice
years' duration

Oulcake Freight Rates From India to the United
Kingdom and € ontinuntal Ports

*¥229 SHRI BAKSI NAYAK : Will the
Minister of SHIPPING AND TRANSPORI
be pleascd to state .

(a) whether a2 Conference was recently
held iIn london to examune the issue of oil-
cake fieight rates from India to the United
Kingdom and Continental ports ,

(b) 1f so, the main decisions taken at the
Conference and

(¢) the exient to which Indwa 1s hikely to
be afiected consequently ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAMADUR) °
() Yes, Sir India/UK/Continent Conference
held a meeting 1In London on the 7th March,
1972 to dzcide, among other things, the freight
rate of o1l cakes fiom India to the United
Kingdom and other Continental ports.

(b) The Conference has decided to fix a
lower special rate of 2250 US dollars per
1000 kilograms plus § 57, currency adjustment
surcharge plus 13 5% Suez Canal surcharge
for the shipment of all kinds of oilcakes from
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effect from
end of

India to UK/Continent with
13.3,72 wvalid up to -the
May 1972, For parcels above 5000
tonnes the Conference has expressed
its willingness to negotiate a rate with the

shippers for which it has formed a Committee.

(c) Freight rate being only one of the
factors affecting compstitiveness of a product,
the extent to which our oilcake exports are
likely to be affected is not known.

Request from Punjab Government to Increase
the Floor Price of Wheat

*230. SHRI NIHAR LASKAR : Will
the Minister of AGRICULTURE bu pleased
to state ;

(a) whether the Punjab Government have
urged the Agricultural Prices Commission to
increase the iloor price of wheat ;

(b) if so, the rcasons for this demand ;
and

(c) thc reaction of Central Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes Sir.

(b) Cost of production has increased on
account of increase in various input costs
during the recent years.

(c) The Punjab Government had given
their views to the Agricultural Prices
Commission. The Agricultural Prices
Commission have submitted their report only
recently. Their report will be considered at a
conferencc of Chief Ministers to be held
shortly, Prices of wheat will be announced
after considering the views of the Chief
Ministers.

WTGTAY, wTe, e, snws, v st
& gearaw ¥ afy

*233 =\ Twter Wi
ot aivx fag
. w i HR ag e F g s
{ . . - :
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Fluctuations n Sugar Production and Price

#3234, SHRI FATEH SINGH RAO
GAEKWAD :
DR. KARNI SINGH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether progress of the country's
sugar ndustry over the years has been erratic ;

(b) il so, the reasons therefor ; and

(c) the reasons for thc sharp fluctuations
in sugar production and price in the open
market 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir. Viewed in
terms of the production of sugar.

(b) and (¢). The reason for sharp fluctua-
tions in production of sugar is mainly fluctua-
tions in sugarcane supplies to the sugar industry
due to.

(a) fluctuations in sugarcane production ;
(b) diversion of sugarcane in years of
short production of sugarcane pro-
duction of gur and khandsari and
in years of excess production to
production of sugar.

A statement showing the main reasons
for the recent increase in the sugar price in
the open market is Jaid on the Table of the
Sabha,

Statement

The Main Reasons for Increase in
Sugar Price Are :—

i}  Expectation of substantial fail in
production of sugar as a resuit of
fall in acea under sugarcane and
damage to the crop by excessive
rains and floods in the north and
drought in some area in the South ;

ii) Sympathetic effect of rise in prices
of gur and khandsari ;
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ii) Increéase in cost of production as a
result of payment of higher price
for sugarcane by factories and other
factors :

iv) Speculation about substantial increase,
followed by the actual increase, in
the tariff value of sugar from Rs,
150/- to Rs, 165/~ per quintal from
1st February and from Rs, 165/- to
RS. 190/- per quintal from 1st of
March, 1972 for purposes of levy
of excise duty which is 30 per cent
ad valorem ; and

v) Speculation about increase in the
rate of excise duty on sugar in the
recent budget for 1972-73.

Scheme for Employment of Teachers

*235., SHRI H. M PATEL : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether attention of Government
has been invited to a report in the Times of
India dated the 12th February, 1972 stating
that Government of India has prepared a
scheme for the employment of 45 thousand
teachers in 1972-73 ;

(®)
@

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE ANDIN THE DEPARTMENT
OF CULTURE (SHRI D. P, YADAYV) : (a)
Yes, Sir,

if so, its salient features ; and

the financlal implications ?

(b) and (c). The scheme formulated by
Government of India in 1971-72 for providing
employment to the educated unemployed will
continue to operate during the remaining part
of Fourth Five Year Plan Under that
scheme Central assistance has been provided
to the States and Union Territories for
appointing 30,000 primary school teachers,
240 assistant inspectors of schools, 1000
instructors of ‘work experience’, distribution
of free textbooks and stationery to abouit 9
luks children and supply of midday meals to
about 8.6 lakh addwional children. An
amount of Rs. 4.416 crores was provided for
this scheme for a period of four momths
during 1971.72,
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The above scheme will be continued in
1972-73 and the anticipated outlay during the
full year is Rs, 12 crores. An additional
allocation of Rs. 18 crores is being provided
in 1972-73, Details of the scheme to be
implemented under the additional allocation
are being worked out.

Deaf and Dumb Schools

*237. SHRI M. M. JOSEPH : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have taken
decision for opeting more Deaf and Domb
Schools in the country : and

(b)

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) No, Sir.

if so, the locations thereof ?

(b) Does not arise.

Modification of Medical Education

*338, SHRI MUHAMMED SHERIFF :
W1l the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the Indian Association for
advancement of Medical Education had
streascd the need for modifying the present
medical education to provide comprehensive
health care to the community ;

(a) if so, main features thereof ; and

(b) the steps taken by Government in
this regard 7

THE MINISTER OE WORKS AND
HOUSING & HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT): (a) and (b) The theme of the
11th Conference of the Indian Association for
Advancement of Medical Bducation held
recently was **The concept of Health Tesm
in Medical Eduocation”. The main features
of the recommendations made at the Con-
ference are given in the statement placed on
the Table of the Sabha,

(6) No formal reference has been received
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from the Associations, Howover, the reco-
mmendations will be considered,

Statement

The main features of the recommendations
made at the 11th Conference of the Indian
Association for advancement of Medical
Education are—

(i) To prepare the necded health man-
power (which includes Physicians,
Nurses, Technicians, Hcalth Visi-
tors, Sanitary Workers, Auxiliary
Nurse Midwives and similar other
categories of technical and para-
medical personnel) both in quantity
and qualny ; medical education has
to change with the neceds of the
Society and social objectives.

(i) In the education and training of
health staff and other para-medical
personncl, the social objectives, the
aims of medical education to achieve
the objectives, the curricula, methods
of teaching, assessment ard evalu-
ation should be interrelated so that
the educational outcomes are in
confirmity with the objectives,

The pattern of educational and
learning eaperiences should be
realistic and relevant to the necds of
the people.

(in1)

(iv) Close cooperation between National
Health Services and ihose respon-
sible for education of health per-

sonnel is needed for the society,

(v) Integration of medical care, public
health, maternal and child health
and family planning and health
education services to achieve training
in comprehensive health care to the
people.

(vi) Orientation of the existing teachers

in comprehensive health care and

educational technology and training
of future teachers for the new need
based medical education,

(vii) Pecriodical refresher courses for all
personnel,
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Steps taken by FCI to stop Pre-Harvest
rice in Price of Foox;uins

*239. SHRI RAMKANWAR : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether certain steps have been taken
by the Food Corporation of India to arrest
the pre-harvest rise in prices of foodgrains ;

{b) if so, the main features thereof ; are
the extent to which producers are
likely to gain as a result of the
intiative of the Food Corporation
of India ?

©)

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SIIINDF) (a) Yes, Sir.

(b) and (c). Wheat and coarse grains are
being sold by the Food Corporation of India
in the open market in order to arrest the
upward trend 1n the open market prices of
foodgrains and to bring down their prices.
The producers have no direct gain as a result
of these opecn market sales ; they are, how-
ever, assured of a faiz return for their produce
because of the price support policy pursued
by the Government.

Establishment of Cashew Research Institute

1607, SHRI VAYALAR RAVI : Will
the Minister of AGRICULTURE be plcased to

state :

(a) whether Government reccived a
scheme prepared by the Kerala Cashew
Development Corporation to establish a
Ceshew Research Institute in Kerala ; and

(b)

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGNNATH PAHADIA) : (a) Yes, Sir,

(b} A proposal to establish a Research
Institute in Kerala exclusively for Cashew
was received in the Ministry of Foreign Trade.
They have intimated that it 1s not feasible to
agree (o the proposal at present. Iandian
Council of Agricultural Research has, however,
taken steps to strengthen the rosearch pro-
gramme in respect of this crop.

if so, the action taken thereon ?
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sonnel in Laboratories

Shortage of Trained
Public Health

connected w

1608. SHRI VAYALAR RAVI : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whethcr there is any shortage of
trained personnel in Laboratories connected
with Public Health ; and

(b) if so, the steps taken or proposed
to te taken to make up this shortage.

THE MINISTER OF STATE IN THE
MINISTRY OQF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) Yes.

(b) The information 1s being collected
and will be laid on the Table of the Sabha.

Use of Bridgr Near Income Tax Office,
New Delhi

1609. KUMAR! KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No.
6382 dated 30th Juiy, 1971 and unstarred
Question No 5 on the 15th November, 1971
and state :

(a) whether the ban prohibiting the
plying of Heavy Transport Vehicles over the
Bridge near Income Tax Office, New Delhi
was lifted on 3ist December, 1971 ;

(b} if not, the reasons thereol ; and

(c) f the reply to part (a) be in the
affirmative, the detuls of the D.T.C. buses
re-routed so far ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR) : (a) No,
Sir.

(b) A portion «f Eastern Approach
Road of the Yamuna Bridge near the Income
Tax Office at Indraprastha Estate connecting
the same with Patpar Ganj Road has not
been completed so far on account of delay
caused due to some Court injunction orders
concerning acquisition of land and some buiit
up structures which remain to be vacated in
the case of 4 housey, The construction of
this missing link is in progress but shall get
completed aftersaid stay orders for these
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remiining 4 houies are wvacatel and clear
possession bicom:s available. Further, part
length of the roal running along the Bund
between eastern approach of the above bridge
and the old rail-cum-road Yamuna Bridge
in the portion bztwesn Shamshan Ghat and
the rail-cum-road bridge also remuiins to be
strengthened and the woark is likely to be
completed by about the middle of this year.
On the completion of the work on the streng-
thening of the Bunl Ro>ad buses are likely
to be allowed to use the bridge near Inrcome
Tax Ofice an i this road with certain  traffic
regulatory m:asures imposed as considered
necessary. Further on the completion of the
remaining missing link of the Eastern
Approach to the bndge connecting with
Patpar Ganj Road the buidg: is similarly
likely to bz throwa opza to all typ2; of heavy
transpor/ vchicles with impooition of traffic
regulafory measures as found necessary.

(c) Does not arise.

Deavelogment of Land Allotted to Dera Ismail
Khan H)ase Buildiag Society, Delhi

1610. SHRIMATI GANGA DEVI : Will
the Minister of WORXKS AND HOUSING be
pleased to state :

(a) the steps; bzing taken by Government
to watch the intereits of the shareholders, in
view of the activities of rival groups administ-
rating the affairs of th: Dera Ismail Khan
House Building Society, D:lhi ; and

(b) the stage at which the development
of land presently rests and ths date by which
the Society has besen asked to develop the
tand and hand over the developad plots to
its shareholders ?

THE MINISTER OF STATE IN TUE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) The GJeneral
body of the society elected the Managing
Committee on 19-9-71 and as such the
question of administering the affairs by the
rival groups, does not arise.

{(b) The land been levelied and the Delhi
Development Authority had constructed a 80
feet wide Zonal Road. For the rest of the
work, the sociely are negotiating with a
contractor. Originally, the Society was required
to develop the land by 13th March, 1970. The
lay-out plan was however sanctioned by the
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D:lhi Doavelopn:nt Auathocity on 21-4.71.
Consequently, the D:lhi Administration would
extend the date by which the [and is to be
developed by the Society.

Report from Madhya Pradesh Regarding
Scarcity Hit Areas

1611 SHRI MARTAND SINGH : Will

the Minister of AGRICULTURE be pleased
to state :

(a) whether the Government of Madhya
Pradesh has submitted any report to the
Government of India regarding the scarcity
hit arcas of th: eastern region of Madhya
Pradesh specially Rewa Region during the
last three years ; and

(b) ifso, the steps taken by Govern-
ment to meet the situation afterwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.
In 1969-70. and 1970-71, the State Government
reported the continuation of scarcity conditions
due to drought in some parts of the State,

(b) Central Team visited the State in
May 1969 as well as in August, 1970, to make
an assessment of the situation and the
requirements of financial asststance. During
1969-70 and 1970-71, a sum of Rs. 117 lakhs
was released to the State Government as loan
towards the drought relief expenditure in
the State.

Short term loans for agricultural inputs
amounting to Rs 1387 88 lakhs were also
released during the last threc years by the
Government of India to the State Govern-
ment,

Scarcity Conditions in Rewa Region,
Madhya Pradesh

1 12. SHRI MARTAND SINGH : will
thz Minister of AGRICULTURE be pileased
to refer to the reply given to Unstarred
Question No. 7019 on the 5 August, 1971
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regarding scarcity and famine conditions in
Rewa Region, Madhya Pradesh and state :

(a) whether the said information has
been collected ; and

(b) if so, the main featuies thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) - (a) and (b) The information
has been collected and the main features
thereof are as below

(i) Scarcity conditions prevail generally
in Sidhi and Shahdo! Districts of the
Rcgion of Madhya Pradesh, how-
ever Rewa District is also hit by
scarcity at times.

(1) The State Government have formu-
lated and undertaken a number
of coordinated irrigation projects
in this area to ease the scarcity
conditions. During the 4th Plan
period, soil and water conservation
mn 10,800 hectares and irrigation in
32,000 hcctares from the minor
irrigation schemes under construction
and proposed to be taken up from
the State Plan as well as from the
Rural Works Programme financed
by the Government of India have
been proposed to ameliorate the
problem. In addition 4,000 hectares
in Shahdol Dustrict and 34,000 in
hectares in Sidhi Distt, will be irriga-
ted on completion of a major project,
namely, Bansagar Project, which is
also under consideration,

(iii) A Pilot project for improved dry

farming practices has been sanctioned

in Rewa District as a Centrally

Sponsored Scheme.

Steps to bring Standards of Purity of Milk up
to the Mark in Catering Establishment
in Parliament House

1613, SHRI K. SURYANARANA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether any chock about the stan-
dadrs of purity milk obtained by the various
catering establishments in Parliament House
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viz., Railway Rcfreshment Room, Tea and
Coffee Board's Buffets is being carried out ;

{b) if so, at what intervals and through
which agency ;

(c) the deficiencies if any, found during
such checks ; and

(d) the action which Government propose
to bring the standards of purity of milk upto
the mark ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTOPA-
DHYAYA) : (a) and (b). The Food Inspectors
appointed by the Government visit these
establishments periodicaily. .

(c) No instance of adulteration has come
to their notice.

(d) Does not arise.

Realising of Amount by the Gujranwala House
Building Co-operative Society, Delhi

1614. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whcther full amount was realised by
the Guyranwala House Building Co-operative
Socicty, Delhi from the members and many
of them have not yet been given plots : and

(b) if so, the reasons thereof and the
reasons for realising the full amount from
the members when in the layout plan as
approved by Government there were no plots
for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 K. GUJRAL) : (a) As intimated
by the society, full amount has not been
realised from those members who have not
yet been allotted plots.

(b) Does not arise,

Plots Carved Ouat by the Gujranwala House
Building Cooperative Soclety, Deihi

1615. PROF. NARAIN CHAND PARA-
SHAR : Will the Mipister of WORKS AND
HOUSING be pieased to state :



47 Written Amswers

(a) the number of plots carved out by
the Gujranwala House Building Co-operative
Society, Delhi as approved by Government
and the cumber of plots and their measure-
ment as shown in the first original plan of
the Society ;

(b) the reasons for revising the original
plan ; and

(c) whether all the members of the
Society registered during the period 1957-59
have been given plots and those who were
registered afterwards were either offered
smaller plots or were not considered for
allotment and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 I, K, GUJRAL) : (a) (1) 620 plots

it) Originally the society suggested
carving of 598 plots The sizes and
number of plots were as under :—
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Size of plots Area of plots in  No. of plots,
Square Yards.
PART (A)
(a) 39'x90 350.00 100
(b) 29'x75’ 241,67 88
() 25'x60' 166 67 203
) 39'x78 325 00 5
96
PART (B)
(a) 25'x60’ 166.67 186
(b) 29'x78' 241.67 10
(c) 33'x81’ 297.00 6
;;;_

Grand total 598
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(b) To accommodate the maximum
number of members and to achieve the density
population according to Master Plan require-
ments.

() As informed by the society, members
registered upto 1959 were given plots except
5 who did not opt for allotment of smaller
plots and preferred to wait for allotment of
bigger size plots out of the additional land
hkely to be allotted to the society. Eligible
members registered after 1959 werc offered
plots of the sizes available and those who
gave consent for smaller size plots were
allotted those plots

Misuse of Garages in Sactor ‘D’ of DIZ Area in
New Delhi

1616, SHRI MUHAMMED SHERIFF :
Wil the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the garages provided to the
allottees of Type-II and 111 Quarters of Sector
‘D’ in DIZ Area, New Delhi are being
misused by some of the allotiees ;

(b) whether Government have enquired
into the matter , and

(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L. K. GUJRAL) : (a}) No such case
has come to notice,

(b) and (c¢). Do not arise.

Sub Station Under all India Coordinated
Project for Citrus Die Back

1617. SHRI RAMCHANDRAN KADA-
NNAPPALLI : Will the Minister of AGRI-
CULTURE be pleased to state the progress
in establishing a Sub-Station under All India
Co-ordinated Project for tackling the serious
disease of citrus dee-back ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The Indian
Council of Agricultural Research is already
operating the All India Coordinated Fruits
Improvemeat Project under which investi-
sations have been undermaken to tackle the
serious problem of Citrus Dis Back at ‘Goni-
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coppal (Mysore State), Shrirampur (Maha-
rasthra) and Bhatinda (Punjab)

A separate Research Project on Citrus
Decline is also under consideration,

Puise Rescarch in Kerala

1618. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of
AGRICULTURE be pleased to state the pro-
gress in strengthening pulse research in Kerala ?

THF MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHIB P SHINDE). There 1s no
centrc 1n Kerala State under thc All India
Coordmnated  Pulses Improvement Project
However, the centre at Bangalore caters to the
necds of Kceiala State also

strengthening reseirch on
Pulses 1in Kerala to be financed from cess
funds has been received recently from the
Government of Kerala, which 1s under consi-
deration

A scheme for

Milk Conservati mn Project in Kerala

1619. SHRI RAMACHANDRAN KA-
DANNAPPALLI : Will the Minister of AGRI-
CULTURE bz pleased to statc the present
position I1n  establishment of a milk conser-
vation project to s*abihise and augment milk
production in Kerala ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) * This 1s not included in the
State Plan. DPossibiliti's are being explored
to find financial resnurces for the establish-
ment of this project.

Oil Palm Rescarch Stution in Palode, Kerala

1620 SHRI RAMACHANDRAN
KADANNAPPALLI . Will the Minister of
AGRICULTURE be pleascd to statc the pre-
sent position in establishing Ol Palm Research
Station at Palode, Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : A scheme for
the strengthening of the Central Plantation
Crops Research Institute at Kasargod has been
clearance by the Planning Commission and is
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now awaiting clearance from the Ministry of
Finance, The scheme is estimated to cost
Rs, 40.00 lakhs and includes research on oil
palm at Palode.

Land allotted for Central Research Institute
in Kerala

i621. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister of
AGRICULTURE be pleased to state :

(a) whether a land mcasuring 157 14 acres
was made avaifable for starting a Central
Research Institute in Kerala as per the enquiry
made by the Indian Council of Agricultural
Research ; and

(b) 1f so, at what stage the matter stands
now ? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The establishment of a separate Spices
Research Institute in Kerala has not been
agreed to by the Planming Commission. A
Research Station on spices with location at
Calicut and affiliated to the Central Plantation
Crops Research Institute, Kasargod has been
agreed to and further details thereof arc being
worked out.

Dcmonstration by Juaior Engineers in
New Delhi

1622, SHRI S. D SOMASUNDARAM :
Will the Minister of WORKS AND HOUS-
ING be plcased to state :

(a) whether Junior Engineers working in
the C.CP.W D demonstrated in front of his
residence on the 19th March, 1972 ;

(b) if so, the nature of their demands
and action proposed to be taken in the matter ;
and

(¢) the total number of Junior Engineers
working in CP W D. and the approximate
number of them who participated in the de.
monstration ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L. K, GUJRAL) ; (a) Yes, Sir.
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(b) The demonstrators included both
graduate and non-graduate Jumior Engineers
working in the C.P.W D. The graduate Junior
Engineeers demanded that 50°%; of the posis in
the grade of Assistant Engineer should be filled
by promotion of cligible graduate Junior Engi-
neers as heretofore, and till this was agreed to,
meeting of the D.P.C which was scheduled to
be held on 20th March 1972, should not take
place. The non-graduate Junior Engincers
demanded that promotions should be made
strictly on the basis of merit-cum-seniority in
view of the decisicn of the Delhi High Court
that the quotas for appointment to the grade
of Assistant Engineer in the C,P.W D. had not
been correctly determined, and that the meeting
of the D P.C. should be held as scheduled.

It was decided 1o convene the meeting of
the D.P.C. as scheduled but the points made
by the graduate Junior Enginecers should also
be examined expeditiously.

(c) The total number of Junior Engineers
(Civil) working in the C.P.W.D. is 2755. The
approximate number of those who participated
in the demonstration would roughly be bet-
tween 75 to 1060

Promotion of Junier Engineers in C.P.W.D.

1623, SHRI S D SOMASUNDARAM :
Will the Minister of WORKS AND
HOUSING be pleased to state :

{(a) the number of A.M.LE. and equiva-
lent part-time graduates available in the
C.P.W.D. who are cligible for promotion ;
and

(b) the eligibility period considered so far
for promotion of Junior Engineers who were
possessing Diploma, Degree and part time
Degree in Enginecring as per rules ecither auth-
enticated or unauthenticated ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIJRAL) : (a) 135 Junior
Engineers.

(b) A statement showing the eligibility
criteria adopted since 1961 in regard to Gra-
duate including A.M.1.LE. Junior Engiacers,
and non-Graduaies is enclosed,

APRIL 3, 1972
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Sratement

Eligibilny Criterla for Promotion of Junior
cneers

A—Graduate Including A M.I.E.

(a) 7961-64 —3 years service in the grade
with AMIE Junior Engineers coun-
ting the eligibility period from the
date of passing AMIE or from the
date of reaching the stage of Rs
160/- in the scale of Rs. 105-8-140-10-
300 or Rs 240/- in the revised scale
of Rs. 180-10-2:0/-15-380 whichever
was more beneficial,

(b) J964-66—3 years scrvicc in the grade
The AMIE Junior Engineers' counting
this period from the date of passing
AMIE or from the date of completion
of six years scrvice in the grade,
whichever is moie beneficial.

(c) 1967—5 years service in the grade.
The AMIE Junior Engineers counting
this period from the date of passing
AMIE or from the date of comple-
tion of six ycars service in the grade,
whichever is more beneficial.

(d) [1968-70 - 5 years service in the grade
for direct graduates ; and 5 ycars
service from the date of passing
AMIE or 6 ycars service in the grade
whichever was more beneficial in
respect of those who passed AMIE
while in service.

(c) At preseni—S5 years service in the
grade, The AMIE Junior Enginecers
counting this period from the datle of
passiug AMIE or from the date of
completion of six years service in the
grade, whichever is more bencficial,

B—Permanent Diplom2 Holders

(a) 17961-66—8 years service in the

grade.
(b) 1967-onwards—10 years service in
the grade.
C—Permanent Ungualified

(8) 1961-66—12 years service in the
grade
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(b) 1967-omwards—15 years service in
the grade.

Reduction in Price of Tobacco by Monopoly
Purchasers in Andhra

1624. SHRI JYOTIRMOY BOSU : Wil
the Minister of AGRICULTURE be plcased
to state :

(a) whether four companies are the mono-
poly purchasers of tobacco in Andhra ;

(b) whether these four companies have
recently, through agreements among themselves
reduced the price of tobacco from Rs. 500 to
Rs. 250 per quintal ;

(¢) whether following this action, there
was 8 shiike by the tobacco growers in three
Districts of Andhra ; and

(d) if so, what steps Government propose
to take to ensure fair pric: to the growers 7

THE MINISTER OF STATE IN THE
MINISTIRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Major
quantity of tobacco in Andhra Pradesh s
purchased by five firms,

(b) The Government is not aware of the

same,

(c) According to the reports received
there was some disturbance created by cultiva-
tors at one or two centres resulting from the
heavy rejections of the tobacco.

(d) The State Trading Corporation has
staried purchases of tobacco from the growers

i Andhra Pradesh and there has been some
improvement i1n the prices.

Programme of integrated Services for Children
and youth in Urban Areas

1625. SHRI C. CHITTIBABU : Will the
Minister of EDUCATION AND SOCIAL
WELFARE bs pleased to state :

(a) whether project report of cities, bar-
ring Baroda, have been prepared under the
programme of Integrated Secvices for Children
and Youth in Urban Areas ;

CHAITRA 14, 1894 (SAKA)

Written Answers 54

(b) whether the assistance of 100,000
offered by the UNICEF has becn availed of;
and

(c) the details of projects on which this
amount has been spent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Drafts of the Project Reports
on Integrated Services for Children 1n selected
urban areas of Bombay, Baroda and Lucknow
have been prepared by the Centre for Traiming
and research in Municipal Administration of
the Indian Institute of Pubiic Administration
and submitted to the Department of Social
Welfare.

(b) and (c). Yes, Sir. The UNICEF
assistance of $100,000 in 1970-71 was for under-
taking the studies and preparing these project
reports,

Maximum Income of Agriculturists

1626 SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleased to
state

(a) the recorded maximum agricultural
income earned by an individual agricul(urist
in the States of Mysore, Maharashtra and
Andhra during 1971 ; and

(b) the names of those agriculturists ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The information is being collected from the
State Goveraments and will be Jaid on the
Table of the House as soon as avatlable, In-
formation of this nature may not be easily avail-
able even with the State Governments.

Appointments in Paradip Port Trust by
Orissa Government

1627. SHRI DEVENDRA SATPATHY :
wWill the Minister of SIIIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government of Orissa
by their Notification issued on 15th November,
1971 made direct appointments of two Revenue
Officers in the Paradip Port Trust in the Posts
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of Assistant Secretary and Estate Officer with-
out prior consultation with the Paradip port
Trust ; ’

(b) whether the Paradip Port Trust had
made any request to Government of Orissa to
depute two officers for manning those posts ;
and

{(c) whether the Assistant Secretary who
bad been already holding that Office was man-
handled by some of the members of the Port
Shramik Congress (led by Utkal Congress of
Orissa), as he was unable to hand over charge
to the newly appointed Assistant Secretary be-
cause he was not given orders to that effect by
the Chairman of the Paradip Port Trust ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
but they later cancelled the order regarding
Agsistant Secretary.

(b) The Government of Orissa had been
requested to send a panel of names of stuitable
officers for making a selection for appointment,
on deputation, to the post of Assistant Secre-
tary as the term of the incumbent at that time
was due to expire shortly. The State Govern-
ment had also been requested to agree to the
extension of the term of deputation of the
incumbent of the post of Estate Officer for a
further period of two years.

{¢) No.

.

Absorption of Sub-Assistant Engineers in
Paradip Port Trust

1628, SHRI DEVENDRA SATPATHY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether in spite of clear decision of
the Paradip Port Trust Board at its meeting
held on 21st June, 1971 to revert two sub-
Assistant Engineers to the Government of
Orissa, the Port Trust bas agreed to absorb
them in the Port Trust services ; and

(b) If so, the action contemplated for
flouting the decision of the Port Trust Board ?

THE MINISTER OF PARLIAMENTARY

AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and

APRIL 3, 1972
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(b). Though he Port Trust Board had deci-
ded to revert two Sub-Assistant Engineers on
deputation from the Government of Orissa, to
the Paradip Port Trust, at its meecting held on
the 21st June, 1971, the matter was reconsi-
dered by the Board at its meeting held on 17th
March, 1972. A Sub-Committee has been set
up by the Board to consider the general ques-
tion of absorption of deputationists and the
Board will consider its recommendations on
their receipt. Thereafter, the Chairman of
the Port Trust Board will decide individual
cases of deputationists on merits. The case of
of the two Sub-Assistant Engineers would,
therefore, be decided accordingly.

Distress Sale of Tobacco In Andhra Pradesh

1626, SHRI N. K. SANGHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether tobacco producers in Andhra
Pradesh arc being compelled to distress sale
and that the prevailing prices have reached on
all-time low ; and '

(b) whether Government
troduce any permanent machinery to keep a
watch on the price behaviour and to take
suitable remedial measures ?

propose to in-

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) The prices
of tobacco showed downward trend this year
on account of higher production and reporied
low quality of tobacco in certain areas of
Andhra Pradesh. As a remedial mcasure, the
State Trading Corporation has entered the
market and according to the reports received
there has been improvement in prices now.

(b) The Government of India have under
consideration a proposal to set up a Tobacco
Marketing Board dealing with marketing of
Virginia Flue-Cured Tobacco.

Visit of a single Officer to U.S,A. instead
of a Dclegation

1630. SHRI SAT PAL KAPUR i1 Will
the Minister of AGRICULTURE be pleased
to slate :

- (a) whether a single officer of his Minis-
try visited U.S.A, instead of 2 delegation, as .
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mutually agreed between the Government and
the US A 1D. last year ;

(b) whether the USAID have expressed
dissatisfaction at the behaviour of the Indian
Officer ; and

{(c) 1f so, whether Government
to take any action in the matter ?

propose

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) Under the
USAID Technical Assistance Programme for
FY 71 and the years earlier to that study Teams
as well as individuals trainces were sent to
U S A, on short observation-cum-study tours
as well as for practical training The program-
mes for the study teams 1s prepared by the
USAID who keep m view the specific require-
ments and area of interest of individual mem-
bers of the team There have been more than
onc nstance of individual members proceceding
separately It 1s not known thereforc which
case the Hon’ble Member was referring to

(b) No reports are sent by the USAID
regarding the officers visiting the U S. under
this programme, nor have Government any
independant information to this effect

{c) Government take gredl care in selec-
ting caadidates for such deputation and only
officers of very high calibre aie chosen for
observation tours or tramming No further
action seems called for.

Effect on Marine Drive Project by change
of location of Oil Dock in Cochin

1631, SHRI M. K KRISHNAN . will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state -

(a) whether the Marine Drive Project 1
to be affected in any way by a change of loca-
tion of proposed Oil Dock in Cochin ; and

(b) if so, the remedial measures propased
by the Central Government ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No. Sir.
The Cochin Town Planning Trust, who 1s In
charge of Marine Drive Project (also called
the Lrnakulam Foreshore Reclamation Scheme)
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has new decided to carry out the Project inde-
pendent of the Oi1l Dock Project.

(b) Does not arise.

Non-utilisation of Funds for Drinking Water
Scheme in Scarcity Areas

1632. SHRI RAJDEO SINGH . Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether the major portion of Rs 125
crores earmarked for ¢nsuring perennial supply
of drinking water m scarcity areas could not
be utilised because of the failure by Government
to work out a detaitled scheme for distributing
it , and

(b) f 50,
neglhgence ?

the steps takhen to locate the

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D P CHATTOPADH-
YAYA) (a) Asum ot Rs 123 5§ crores which
represcnts the sum total of the provisions made
in the plans of various States and Union
Territories has becn eaimarked for rural water
supply in the Fourth Five Year Plan The
actual expenditure on rural water supply In
1969-70 and 1970-71 was Rs 18 27 crores and
18.19 crores respectively  During 1971-72 the
anticipated expenditure 1s about Rs. 29 crores
The Plan provision for 1972-73 18 Rs. 376
crores and a sum of Rs. 40 crores 1s likely to
be spent during the last year of the Plan,
Thus the total expenditure during the Fourth
Five Year Plan period is expected to be of
the order of about Rs 140 crores, which is
much above the plan provision. In addition
to the Plan funds some States like Maharash-
tra, Gujarat and Kerala have sought financial
assistance from the Life Insurance Corporation
of India for their rural water supply schemes.

{b) Does not arise.

Alternative Sitc for Oil Dock in Cochin

1633 SHRI A K GOPALAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Central Water and Power
Research Station, Poona had been ashed to
undertake a model study of the feastbility of
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an alternative site for the proposed 0Oil Dock
in Cochin ; and

(b) when the model study is likely to be
completed ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR)} : (a) Yes,

(b) The report has been received recently
and is under examination

Fall in the Prodaction of Jute

1634. SHRI D. P. JADEJA : Wil§ the
Miniter of AGRICULTURE be pleased to
state :

{(a) whether production of Jute is lagging
far behind the Annual Plan target ; and

(b) if so, the reasons therefor and mea-
sures taken to increase its production 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b). It
has not been possible so far to achieve the
targets fixed for jute production. The reason
for this is that 959% of the area under jutc is
rainfed and variations in the rain-fall cause
serious fiuctuations in the acreage and yield

For increasing the production of jute the
following Centrally sponsored schemes were
takep up in the Fourth Plan with an outlay of
Rs. 372 lakhs :(—

(i) Special Package Programme on jute
and meijta which envisages adoption
of package of practices including use
of improved sceds, line sowing, foliar
application of urea and plant of urea
and plant protection measures ;

Distribution of improved seeds at
subsidised rates ; and

(i)

Acrial spraying of ureas in area not
covered under (i).

(iif)

The position regarding the shortfall in pro-
duction was reviewed in the mid-term appraisal
of the ¥ourth Plan and it has been decided to
take up a new scheme from 1972-73 at a total
outlay of Rs 5.95 crores. This new scheme
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known as the Intensive Jute District Pro-
gramme has been drawn up for getting imme-
diate results in increasing the production of jute
fibre in the country by adopting a concentrated
area approach in the selected districts, The
strategy for securing additional production will
be as under :

(i) To convince the growers about the
maximum production potential of jute
and mesta demonstrations on full
package of practices would be taken
up.

To popularise the jute growing under
irrigated conditions, demonstration
on irrngated jute would be conducted
in selected blocks.

(ii)

(ii)) Launching motivational campaign to
saturate the entire arca with rccom-
mended doses of inputs and to adopt
improved cultural practices including
any new techrology that might be
evolved in future and for this puipose
subsidies will be provided on critical
inputs.

To stimulate the flow of credit from
the various institutional agencies,
particularly the cooperatives, for ena-
bling the growers to apply recommen-
ded dose of inputs. For this purpose
the Central Cooperative Banks in the
districts will be strengthened.

()

(v) Initiation of a drive to regain the jute
areca lost to paddy in the recent past
through adoption of jute-paddy crop-
ping sequence.

Interim Jute Growing Plan

1635. SHRI B. K. DASCHOWDHURY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have considered
any interm jute growing plan in the country
recently ; and

(b) if so, the main features thereof and
the steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A scheme
on intensive juts district programme has been
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formulated by the Government of India to be
implemented as a Centrally Sponsored Scheme
from 1972-73.

(b) The relevant information is
the enclosed statement.

given in

Starement

The Intensive Jute District Programme has
been drawn up for gutt.ng immediate results in
increasing the production of jute fibre in the
country by adopting a concentrated areca a8pp-
roach m the selected districts of Murshidabad,
Nadia, Cooch Behar, Purnea, Cuttack, Now-
gong and Srikakulam which account for about
47", of the country's total jute crop The
strategy for sccuring additional production
will be as under

(i} To convince the growers about the
maximum production potential of jute
and mesta, d:zmonstrations on full
pachage of practices would be taken
up ;

(n) To popularise jute growing under
irngated conditions, demonstration
on irrigated jute would be conducted
in selected blocks ;
(i) Launching motivational campaign to
saturate the enfire area with recom-
mended dose of inputs and to adopt
improved cultural practices iucluding
any new tcchnology that might be
evolved in future and for this pur-
pose subsidies will be provided on
critical inputs

To stimulate the flow of credit from
the wvarious institutional agencies,
particularly cooperatives for enabling
the growers to apply recommended
dose of inputs. For this purpose
the Central Cooperative Banks in
these districts will be strengthened.

(iv)

(v) Initiaion ©of a drive to regain the
jute area lost to paddy in the recent
past through adoption of jute-paddy

cropping sequence.

The total expenditure involved in this
scheme will be of the order of Rs, 5.95 lakhs.
Against this the project is expected to yield an
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additional production of 3 8 Jakh bales of fibre
in 1972-73 and 8.80 lakh bales in 1973-74,

Facilities Fxtended to Adivasis
conversion to Christianity

after thelr

1636 SHRIRANABAHADUR SINGH :
Will the Minister of EDUCATION AND
SOCIAL WEIFARE be pleased to state :

(a) whether there is a strong fecling
regardnig the facilities extended to the Adivasis
after their conversion into Christianity ; and

(b) if so, the reasc 3 therefor and the
reaction of Government thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K.S. RAMASWAMY):
(a) Some Members of Parliament and
others took strong objection 1o the facilities
being given to the members of the Scheduled
Tribes who profess the Christian faith,

(b) The teasons given by them were that
the Scheduled Tribes professing Christianity
are socially and economically advanced and
may get an unduly large share of the benefits
to the dectriment of the others.

The Government have taken into account
these views and the reactions of the Govern-
ment will be indicated when the Bill is
introduced afresh.

Geo-Hydrological data collected by ex il »ratory
Tubewell Organisation in Rajasthan under U.N,
Development Programme

1637. DR KARNI SINGH :
SHRIMATI KRISHNA
KUMARI:

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether systematic geo-hydrological
data were collecied for certain arcas in
Rajasthan by the Exploratory Tube-well
Organisation under United Nations Develop-
ment (Social Fund) Programme some time
back ;

(b) ifso, the names of the respective
arcas ; and
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(c) the number of exploratory bore holes
sunk by the Exploratory Tube-well Organisation
in Rajasthan and how many of them were
successful ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) : Yes.

Systemalic geo-hydrological data collection
has becn made in different areas of Rajasthan
by the Central Ground Water Board wunder
the UNDP (SF) assisted Proje:t during the
years 1967-71.

One more UNDP (SF) assisted Project
has now been taken up wef April, 71
covering Nagpur, Bikaner, Churu, Jhunjhuna
and Sikar districts and the data collection is
in progress.

(b) The programme covered an area of
60,000 sq. kms. in the distric's of Jalore,
Jaisalmer, partly Barmer and Jodhpur. The
entire area was covered by gencral
reconnaissan:.ce and then four key areas selected
for detailed studies. The areas were :

1. Jalore area. (2) Barunda area.
(3) Jaisalmer (Lathi) area. (4) Doli Jhanwar-
Pal sub area.

(¢) Till the end of March 1971, the
Central Ground Water Board drilled 192
exploratory borcholes in Rajasthan out of
which 44 proved successful. Out of 192, 98
boreholes were drilled under the UUNDP (SF)
Project and 94 under normal exploration,
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Payment of Electricity Bills in respect of
Central Ministers

1639. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total amount of electricity bills
paid by Government for the bungalows of
Central Ministers for 1971-72 ; and

(b) the amount spent on each Minister
separately ?

THE MINISTER OQF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 1. K. GUJRAL): (a) The total
amount of electricity bills paid by Government
in respect of residential portions of bungalows
of Central Ministers for 1971-72 for the period
ending January, 1972, upto which bills have
becn received, is Rs. 87, 922.16.

The Ministers have volunta:ily agreed to
a mone‘'ary ceilng of Rs. 2400/~ per annum
for free supply of water and electricily in the
private portions of their residences. They re-
imburse {0 Government any expenditure in
excess of this ceiling. The annual ceiling of
Rs. 2400/- is applicable for the financial year
commencing from the Ist April to the 3ist
March of the succceding year and the amount
recoverable from the Ministers concerned is
billed for at the end of each financial year,
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(b) A statement showing the amount
spent on clectricity bills on each Minister’s
residence separately for 1971-72 for the period
ending January, 1972 upto which bills have
been received, is laid on the Table of the
House. [Placed in Library. See No. LT—
1613/72].
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Importance of Urea as a Fertiliser

1641, SHRI RAJDEO SINGH : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether rotation of crops and mixture
of organic manure with chemical fertilisers are
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a must for a country that is embarking on
large-scale uses of fertilisers ;

(b) whether Government is aware that
our fertiliser planners have lately shown a
tendency to belittle the importance of urea,
which comes nearest to organic manure because
of its high carbon content ; and

(c) if so, the reaction of the Government

to it ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Either
organic manures Or crop rotation is not a
must for use of chemical fertilisers. However,
use of organic manures and the adoption of
crop rotations may improve the fertility and
physical properties of the soil and through
such improved soils, the effectiveness of
fertiliser use may increase Proper use of
fertihiser contributes to the baild up of soil
organic matter by producing bigger crop with
a large amount of residue which are returned
to the soil.

(b) No, Sir. Almost all new approved
nitrogenous fertiliser plants to be set up are
going to produce urea.

(c) Does not arise,

Effect of Chemical Fertilisers on the
Productivity of Soil

1642, SHRI RAJDEO SINGH : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether the soil is likely to suffer as
a result of intensive farming based on the
increasing use of chemical fertilisers ; and

(b) if so, the measures taken to check
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The soil
is not likely to suffer by intensive cropping
when judicious use of fertilisers is made At
Rothamsted in the United Xingdom, soils
recclving heavy applications of fertilisers for
100 years are still in excellent condjtien and
high yields have bheen maintained n these
soils. la the permanent manurial experiments
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at Pusa (Bihar) during the period 1908-30, it
was found that the complete fertiliser
treatment gave yields which were equal to
those oblained by applying farm yard manure
or green manure. The results of permanent
manurial experiments conducted at Coimbatore
also have clearly shown that no deleterious
effects were observed with the continued use
of chemical fertilisers.

(b) Does not arise

Rules for Recruitment and Promotion of Junior
Engineers in Central Public Works Department

1643, SHRI S. D. SOMASUNDARAM :
Wiil the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the Central Public Woiks
Department did not have any authenticated
regular rules for recruitment and promotion
of Junior Engineers since 1935 till date, if
so, the reasons therefor ;

(b) whether old recruitment rules will
continue to be followed without any change ;
and

(c) whether the promotion pohcy regar-
ding Junior Engineers is being changed ; if
not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) No Sir. The
Recruitment Rules for Junior Engineers were
notified in February, 1958. These rules have
since been revised and the revived rules have
been notified in February, 1972. The Recruit-
ment Rules for Asstt. Engineers which, inter
alia, provide for promotion of Junior
Enginecers to the post of Asstt. Engineers
were notified in May, 1954,

(b) No Sir, The recruitment at the level
of Junior Engineers which was hitherto made
through Employment Exchanges, wiil, here-
after, be made on the basis of an all India
compelitive examination in accordance with
revised Recruitment Rulcs notified in Feb-
ruary, 1972,

(c) Yes Sir, The promotion policy in
1egard to the Junior Engineers is being reviewed
and certrin changes in the existing policy are
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contemplated keeping in view the decision of
the De'hi High Court in the writ petition filed
by some Asstt, Engineers of the C.P.W.D.,
recommendations of the Administrative
Reforms Commission and the demands of
the various categories of Junior Engineers
working 1in the Department

Master Plans for Deep Tube Wells in States

1644. SHRIR. P YADAV . Will the
Minister of AGRICULTURE be pleased to
state ,

(a) whether Government have formulated
Master Plans to instal deep tube-wells 1n all
the States or 1n cooperation with the states;

(b) if so, the specin! features in this

regard State-wise ; and

(c) the average of irrigation of fallow
land under this Plan and the cost involved
and whether the same has been incorporated
in the current Five-Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) . (a) No, Sir.

(b) and (c). Do not arise.
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Weighment and Measurement of Goods for
Export Prior to Shipment

1646. SHRI PRIYA RANJAN DAS
MUNSHI ; Will the Mimister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the weighment and measure-
ment of all goods for exparts prior to ship-
ment is essential ;

(b) if so, whether the practice is bemg
followed strictly in the port of Calcutta ; and

(c) If not, the reasons for some exports
requiring weighmeat and measurement and
some being exempted 7

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No.

(b) Does not arise.
(c) Particulars of weight or measurement

are required for assessment of port charges
only in cases where the charges are based
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on weight or measurement and not on umit
basis such as per bale, per bag, per chest etc.

Cut down In Production by Vanaspati Factories

1648. SHRI PAMPAN GOWDA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether some the Vanaspati factories
had cut down their production affecting the
total availability of vanaspati in the market
and encouraging its unauthorised sale at
prices higher than the controlled rate ; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) There has been no
significant fall in the production of vanaspati.
either by individval factoriecs or by the
industry as a whole. In fact, the progressive
total production 1n 1972 upto the 22nd March
1s slightly larger than that for the corres-
ponding period of 1971 and vanaspati conti-
nues to be available throughout the country
at or below the controlled prices.

(b) Does not arise.

‘Namsudras’ Tribe of East Bengal Refugees
in Dandakaranya

1650. SHRI RANABAHADUR SINGH :
Will the Muimster of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether East Bengal refugees settled
in Dandakarnya have amongst thema class
by the name of ‘Namsudras’ which are Sche-
duled Tribes ; and

(b) the steps Government propose to
take to give due recognition and facilities
to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K S. RAMASWAMY)
(a) and (b). A number of displaced persons
from the area comprising the People’s Repabtic
of Bangladesh belong to communities like,
the Namasudra community, which are specified
as Scheduled Castes in West Bengal, The
question whether members of these comaiu-
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nities should be deemed to be Scheduled
Castes in the States where they are resettied
(including the Dandykaranya area) will be
tgken into account while finalising the Sche-
duled Castes and Scheduled Tribes Orders
(amendment) Bills.

IGSN Companp Employees

1651, SHRI DINEN BHATTACHARY-
YA : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the IGSN Company Calcutta
had been taken over by the Government but
all the employees have not been taken back;
and

(b) if so, the reasons therefor and the
action taken by Government to take all the
employees back ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and (b).
There was no such Company known as
“1,G.S.N. Company, Calcutta’’., Presumably
the reference is to the India branch of Indian
General Navigation and Railway Company
Ltd. which was merged in the Rivery Steam
Navigation Co. Ltd. in 1962. The Govern-
ment of India acquired a controlling interest
in the equity capital of the RS.N. Co. mn
February, 1965. The Calcutta-Assam river
service was, however, closed in September,
1965 on the outbreak of hostilities with
Pakistan, and the main business of this
Company came to a stand still A Govern-
ment of India undertaking known as Central
Inland Water Transport Corporation Ltd.
took over all the assets and some of the
liabilities of this Company in May, 1967 under
a Scheme of Arrangements approved by the
Calcutta High Court. In accordance with
the Scheme of Arrangements, the CIWTC
absorbed such of the employees of the R S.N.
Co. as were necessary and suitable for its
turncated business. The remaining employees
of the R. S. N. Co are being given preference,
other things being equal, whenever any
employment opportunity arises in CIWTC.

Transfer of Crash Programme for Rural
Employmeat Under Plan Sector for 1972-73

1652 SHRI P. M. MEHTA : Will the
Minister of AGRICULTURE be plcased to
state whether Planning Commission has
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decided to transfer the crash programme for
rural employment to the plan sector to be
taken up as a central scheme for 1972-73 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : Yes, Sir.

Setting up of Corporation for Insarance of Crops

1653, SHRI BIBHUTI MISHRA : Will

the Minister of AGRICULTURE be pleased to
state :

(a) whether Government have decided
to set up a corporation for insurance of crops;

(b) if so, the time by which the aforesaia
Corporation is likely to be set up ; and

(c) the crops likely to be insured in
the beginning ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir :

(b) and (<). Do not arise.
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Allotment of Plots to Bal Vikas Samiti.
New Delhi

1655. SHRI SARJOO PANDEY : Will
the Minister of WORKS AND HOUSING
be pleased to statc :

(a) whether the plot on Ashoka Road
behind Janpath Hotel, New D¢lhi has been
allotted to Bal Vikas Samili for its activities :

(b) if so, whether Government have
given up the plan of constructing a Hotel,
for which the plot was reserved ; and

(¢) the terms on which Bal Vikas has
been permitted to run its activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIRAL): (a) Yes, temporarily.

(b) and (v). A portion only of the plot
was allotted to the Bal Vikas temporarily from
15th May, 1971, for conducting their sunmer
holidays project on payment of _ground rent
of Rs. 41.67 per acre per mensem. The land
has since been allotted to the Indian Airlines
Corporation for their City Terminal Office
and the Bal Vikas authorities have vacated
the major portion of the land except an area
of about 3396 square yards In view of the
useful work being done by the Bal Vikas and
the non-commercial nature of its activities,
the institution has been allowed to continue
its work on the land in question for some time

more.

World Bank Aid for Agricultural Research
mme

1655. SHRI SARJOO PANDEY : Will
the Minister of AGRICULTURE be pleased
to atate :
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(a) whether the World Bank has
approved grants for an agricultural research
programme to increase the quantity and
improve the quality of food production ; and

(b) if so, the broad outlines of the
scheme and the amount of grants ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The World
Bank (International Bank for Reconstruction
and Development) has pledged financial support
for the establishment of International Crops
Resecarch Institute for the Semi-Arid Tropics
in India.

(b) The Institute shall be established in
India as an autonomous, international, philan-
thropic non-profit, research, educational and
training organisation.

The Institute will serve as (a) a world
centre for the improvement of Jowar, Miliets,
Benga! Gram (Chana) and Red Gram (Arhar) ;
(b) a centre to promote the development and
demonstration of improved cropping patterns
and systems of farming which optimise the
use of human and natural resources in the
low rainfall, un-irrigated seasonally dry and
semi-arid tropics. It will have a Governing
Board which will be responsible for
carrying out the programmme for
the achievement of the objectives of the
Institute as stated above. The day-to-day
administration of the Institute shall be the
responsibility of the Director who will be
answerable to the Governing Board.

Out of an initial estimated expenditure
of 5 lakh dollars for the establishment of the
Institute, the World Bank has pledged ! lakh
dollars for the present.

Sinking of D.D.A. Plots in Janakpuri, Deilhl

1657. SHRI SARJOO PANDEY : Will
the Minister of WORKS AND HOUSING be
pleased to state :

(a) whether some flats of Delhi Develop-
ment Authority in Janakpuri, Delhi are
sinking ;

(b) whether the flat-owners have comp-
lained to the authorities concerned ;
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{c) . if so, the steps being taken in the
matter ; and

(d) whether the colony was constructed
over a pond of water ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (a) to {(c). Some
complaints of this nature were reccived. On
examinatioa it was found that the complaints

were largely of settiement of floors. In all
these cases, the floors were relaid.
(d) No, Sir.
Prohibition Policy
1658. SHRI R. S. PANDEY : Will the

Minister of EDUCATION AND SOCIAL
WELFARE be picased to state :

(a) whether a large number of State
Governments are in favour of relaxing the
prohibition rules, as the present prohibition
policy is not proving successful ;

(b) whether the Central Government has
taken into consideration the views of the
State Government in this regard and under-
taken review of the present policy ; and

(¢) if so, whether rclaxation of the
present 'p;ohibitlou rules is contemplated in
the near future and if s0, on what lines 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMI) : (a)
to(c). The Central Prohibition Committee cons-
tituted by the Department of Social Weifare,
had reviewed the position relating to Prohibition
at its last meeting bheld in  December, 1970,
It was noted that some of the State Govern-
ments had rclaxed measures of enforcement
of Prohibition during the last few years. At
present complete Prohibition exist only in
Gujarat.

The Government of Indiz continue to
support Prohibilion and ace not in favour of
its relaxation. However, Prohibition being a
State subject, the framing of rules on Prohi-
bition rest with the State Governments.
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Checking of Water Pollution in Big Civies

1659. SHRI B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to refer to the reply
given to Unstarred Question No. 63 on the
24th May, 1971 regarding prevention of
pollution of water and state :

{(a) whether Government have
any steps to check water pollution
cities of the country ; and

taken
in the big

(b) if so, the progress achieved in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) and (k). Thec Prevention
of Water Pollution Bill, 1969, which was
introduced m Rajya Sabha in Deoember, 1969,
is still under consideration of the Joint
Committee of both the Houses of Parliament.
The Central Government as well as the
concerned State Governments will have powers
to take steps to check the pollution of water
resources in the country after enactment of
the said Bill.

The Stlates of Maharashtra and Orissa
have already enacted ‘Water Pollution Control
Acts’. The QGovernment of Gujarat have
appointed an expert Commiitee to suggest
executive action for controlling water pollu-
tion in the State.

Roads Declared as Nationnl Highways

1660, SHRI B, K. DASCHOWDHURY :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

() the roads recently declared National
Highways and earmarked for improvement by
the Central Government ; and

{b) the approximate amount to be spent
over these National Highways during 1972-73 ?

THE MINISTER OFPARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) A
statement giving the names of soads declared
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as National
attached.

Highways during 1971-72 1s

(b) A sum of Rs. 150,00 lakhs is hkely
to be available for expenditure during 1972-"3
on these roads for undertaking their develop-
ment to single lane national highway standard.

Statement

-
-

The Highway connecting Belgaum,
Anmod, Ponda and Panaj.

2. The highway starting from its junction
ncar Haridaspur with N.H. No 5 and
terminating at the Paradip Port,

3. The highway starting from its junction
near Chandigarh  with the N.H. No.
22 and connecting Rupar, Bilaspur,
Mandi, Kulu and Manal.

>

The highway connecting Nowgong
Dabaka and Dmmapur (Manipur
Road).

5 The highway connecting Shillong,
Passi, Badarpur and Agartala.

6. The hignway connecting Palayam-
kottai on N H. 7 with the Tuticorin
Port.

7. The highway connecting Pathankot-
« Amritsar, Bhatinda, Ganganagar,
Bikaner, Jaisalmer, Barmer to its
junction with N H. No. 8A near
Samakhiali (near Kandia).

8. The highway connecling Panvel on
N.H. No. 4 with Mahad, Panaji,
Karwar, Mangalore, Cannanore,
Calicut (Kozhikode) and Trichur.

9, The highway starting from its junction
near Cortalim with N H. 17 and
terminating at the Mormugac Port.

10 The highway connecting Chas, Ranchi,
Rourkela, Taicher and terminating at
N.H No. 42,

. 11.. The highway conmneciing Bangalore,
Hassan and Mapgalorec.
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C.B.1. Eaquiry into Import of Tractors from
”mt Ggr:mny

1661. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be pleas:d to state :

(a) whether the inquiry by the C.B.I.
into the import of tractors from East Germany
has since been completed ;

(b) if so, the main findings thereof ; and
{c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) It is not
known whether the C Bl have completed
their inquiry or not No report has been
furnished by them,

(b) and (¢). Do not arise.

Closure of Sugar Factories due to non-
availability of Sugarcane

1662. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether many sugar factorles have
closed down recently in Uttar Pradesh and
other States for non-availability of sugarcanc ;

(b) if so, the number of such
mills State wise ; and

closed

(c) the steps being taken to increasc
sugarcane production in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b) Yes, Sir.
According to information received from sugar
factories upto the 30th March, 1972, 136
sugar factories, as per Statewise details given
in the attached statement, have stopped crush-
ing operations for the season 1971-72.

(c) Besides the sugarcane development
schemes in force in the various sugar producing
States covering compaction of cans areas
around sugar factories, raising and distribution
of healthy seeds, provision of inpuws, augmen-
tation of minor irrigation facilities, plant pro-
tection measures efc,, with a view to  increas-
ing the .yield, and improving the quality of
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sugarcane, the higher price for sugarcane paid
by sugar factories this year is expected to
. increase sugarcane production in the country.
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Statement
State No. of factories
closed during
1971-72

Utter Pradesh 61
Bihar 23
West Bengal 1
Assam —_
Haryana 1
Punjab 6
Rajasthan 3
Madhya Pradesh 5
Orissa 1
Andhra Pradesh 11
Gujarat 2
Maharashtra 12
Mysore 6
Kerala 3
Tamil Nadu 1
andicher;'y —

Grand Total = 136

Mﬂn%ramn the Citles

1663. SHRIMATI SAVITRI SHYAM :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

{a) whether the attention of Government
nas bece drawn towards a news item appearing
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in the “Indian Express” dated the 8th March,
1972 regarding the shortage of drinking water
in the cities of Uttar Pradesh ;

(b) whether the State Government has
approached the Central Government to help in
fighting water famine ; and

(c) If so, the steps being taken by the
Government to save the population from water
famine in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPADH-
YAYA): (a) Yes.

(b) A request was received from the State
Government for allocation of funds outside
the Plan for the general development of
KAVAL towns—Kanpur, Agra, Varanasi,
Allahabad, and Lucknow. The matter is being
examined.

{(c) Water Supply Programme is in the
State Sector and Central assistance to the Sta-
tes for this programme is given on the pattern
of block loans and block grants of 70% and
309% respectively. The responsibility for selec-
ting schemes, appropriating funds for them and
their implementation entirely rests with the
State Government.

Shortage of drinking water supply is a
general problem all over the country and with
a view to assist the State Governments for
improving the supply of water specially in rural
scarcity areas, the following schemes in Central
centrally sponsored sector have been operated :

(i) Public Health Engineering Training

Programme to provide training to
technical personnel,

(ii) UNICEF assisted Rural Water Supply
Programme under which fast drilling
rigs are being provided to States to
tackle the problem in hard rock/soil
formations.

(iif} Special Investigation Divisions for

identifying the rural areas exposed to

water scarcity and determining the
source of supply of water for such
arcas.

(iv) Planning and Design Units for rural

areas for drawing of detailed projects

for water supply schemes for soch

SCRICHY areas.
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Cultural Agreement between India and
Soviet-Russia

1664. SHRIMATI SAVITRI SHYAM
SHRI S C SAMANTA :

Wil the Mimister of CULTURE be plcased
to state :

(a) whether the Indo Sovict Cultural
Committees have finalised their cultural pro-
gramme for the two countites for the years
1972-74 , and

(b) if so, the gist of the cultural
grammes

pro-

THLE DFPUTY MINISTER IN THLC
MINISTRY O I DUCATION AND SOCIAL
WFELIFARE AND IN THE DLPARTMENT
OI' CULTURF (SHRI D P YADAY) (a)
Yes Sir

(b) The programme finalised for 1972 74
envisages cooperation between the two coun-
trics in the fillds of Science and  Technology
Fducation, Culturc and Art, Cinema, Radio,
I' V and Press, Health and Sports It p1o-
vides for the exchange ot suientists, educationi-

sts, writers journalists, artists, and spoitmen
besides the exchange of dance and music en-
sembles, art  exhibitions, books, radio and

T V broadcasts and films etc.

The programme provides for the visit of
more than 350 persons on cither side, besides,
long-term visits of teachers and scholars,
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wiy darem § wog Wt (sivo @i fag) :
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Utilisation of funds for Tribal Development
Blochs 1n Madhya Pradesh

SHRI ARVIND NE1AM
SHRI HUKUM
KACHWAI

1667
CHAND

Will the Minister of EDUCATION AND
SO "IAL WELFARE bc plcased to state .

(a) whether in the Tribal Development
Blocks 1n Madhya Pradesh, there was a short-
fall of allotment and under-utilisation of funds
t0 the extent of Rs 1381 favs during the period
of 1957-58 to 1969-70 ,

(b) whether the Ministry have refused to
allow carry-over of funds for expenditure n
these Blocks to this extent, if so, whether 1n
the past cairy-over has becn allowed for the
Community Development  Blocks  specially in
vizw of the special responsibilities of the Union
Government towards the tribal people , and

(c) whether the Unson Government are
now taking steps to allot funds 1o the extent
of the shortfall durnng the Fourth Plan
period ?

IHE DICPUlTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELI ARE (SHRI K S. RAMA-
SWAMY) : (a) The funds were allocated for
Tribal Development Blocks to the Government
of Madhya Pradesh on the approved pattern



83 Written Answers

every year. But during the two years, 1967-
68 and 1968-69, the actual allocation was less
than the Plan outlay by Rs. 152.10 lakhs due
to the cut imposed on all sectors of develop-
ment on account of the financial constraints
in the country. These shortfalls have not
been restorcd to any of the State Governments
for any of such schemes.

(b) and (c). To enable the State Govern-
ments to utilise the unspent grant for the Tri-
bal Development Blocks, the extensions of the
operasional period of Tribal Development
Blocks were given freely upto the yecar 1970.
The position was, however, reviewed and in
view of the present financial constraints and
the Plan ceilings, it was decided in January,
1971 not to give such extensions of the opera-
tional period any more.

Benefits of controlled hunting on Wild Life

1668, SHRI NIHAR LASKAR : Will
the Minister of AGRICULTURE be plcased
to state :

(a) whether international spccialists con-
tend that hunting, undcr carcful controls is
beneficial to certain wild species, as a whole,
including elephants ;

(b) if so, the
thereto ; and

reaction of Government

(c) whether the same method of hunting
is applied in India if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) Yes, Sir. Thisisa

recognised principle of wild lifc management

(b and (¢). The Government of India
accepts this principle of scientific exploitation
of wild life. However, such “culling” or har-
vesting can only be implemented if it is found
that the wild life is surplus in relation to its
habitat, and that the habitat itself is ecologi-
cally viable and safe. 1In India wild life is not
in surplus and hence such culling is not carried
out, However, where deemed necessary, ele-
phant population is controlied through trap-
ping, or even through hunting in certain
instances,
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Legal Education

1669. SHRI NIHAR LASKAR :@ Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the steps taken to make legal educa-
tion more meaningful in the present context
and to mould it into an effective instrument of
national devclopment in accordance with the
constitutional ideals ; and

(b) the ways and means adopted in
reshaping legal education ?

THE DEPUTY MINISTER IN TIE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P, YADAYV) : (a)
and (b). The University Grants Commission
had set up a Committee on l:gal Education
and Research to advice the Commission on
the development of teaching and research in
Law. The Commiitec made certain important
recommendations relating to the qualifications
of full-time teachers. impiovement of their pay
scales, conversion of Law Departments into
independent Institutions, number of subjects
to be taught, emphasis on case method of
teaching, student tcacher ratio, provision of
Library facilitics and inter-disciplinary appio-
ach, etc. These have been circulated to thc
Universities for their views, In the meantime,
the Commission has agreed in principle to
provide grants to the Law Colleges (Rs. 10,000
to Rs. 20,000) and the Universities (Rs. 20,000
to Rs. 50,000) on the basis of their enrolments
for the purchase of law books/journals for
strengthening their libraries. The recommen-
dation regarding revision of pay scales has
also been implemented.

2. On the recommendation of the Com-
mittee, the Commission supported an all-India
Seminar on Legal Education organised by
Poona University. The recommendations of
the Seminar will be placed for consideration
of the Committee and the Commission.

3. The question of adopting a new pattern
of legal Education to suit the requirements of
the students and reshaping it to the extent to
which it is possible, has also been engaging the
attention of the Bar Council of India and its
Legal Education Commiittee. With this end
in view, recommendations regarding subjects
have been perscribed and suggested to the
Universities for the Law courses as would be



85 Written Answers

neccssary and useful to the students who take
up law course and who may enter into pro-
fession

Funds for Adult Lducation

1670 SHRI NIHAR [LASKAR Wil
the Minister of EDUCATION AND SOQCIAL
WELFARE be pleased to state :

¢) whether attention of Governments
has been invited to the statument made by
St C D  Deshmukh at the Asian-South
Pacific Seminar on  * Iraining of Adult Fdu-
cation™ appearmg n the Hindustan T@imes
dated the 6th March, 1972 under the caption
*Muie funds sought for adult «ducation’ | and

(by 1f »0, the ruaction of Governmoent
thereto ?

il DLPUILY MINISIER IN THE
MINISIRY OF LDUCATION AND SOCIAL
WELI ARI AND IN TH1L DLPARTMENT
OI CULTURL (SHRID P YADAY) ()
Yes, Sir

(b) The Ministiy of Fducauon is alrcaldy
seized of the matter  The State Governments,
who arc mainly concerned, have been requested
to give adequate prnionity  to adult education
programmes, 1!e Planning Commission and
the Ministiy of 1 mmance have also been reques-
ted to allocate more funds for Adult Educa-
cation. Within the overall plan budget, the
Ministry ot [ ducauon 1s also providing funds
10 State Governments and voluntary organmsa-
tions for somec important projects

Punishment for Offenccs under Untouchability
(Offencc) Act

1671 SHRI NIHAR LASKAR : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state @

(a) whether Government propose to en-
hance the punishment for offences under the
Untouchability (Offences) Act , and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) Yes, Sir,

{b) The amending Bl is ready for intro-
duction in the House soon.
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Work done under Programme of Research
Training and ‘A‘;il;;:ﬁstml!on in Social
€ re

1672. SHRI C CHITTIRABU : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased 1o state the work done
science 1969 under the Programme of Research
Tramnimmg and Administration in Social Welfar
formulated as a result of the recommendatiosc
made by the Standing Committee on Socnd
Welfare Research and the Standing Advismal
Committee on Social Work, Fducation anry
Training ?

THL DEPUTY MINISTER IN THE
MINISIRY O EDUCATION AND SOCIAL
WLLEARLI (SHIRIK § RAMASWAMY) :
I he Department of Social Welfare constituted
a Standing advisor Commitice on Social Wel-
fire Reseaich in July 1970 The Commitlee
has cxamined 1in detail the priorities and the
procedure 1equired for promoting social welfare
research A list of priorities on the subject
has becn worked out In addiion guideline
for rusearch 1n social welfare have been prepa-
red It was tor the first ime that a provision
of Rs 550 lakhs wds made in the budget of
the Depaitment 1n 1971-72 for the programme
of Social Welfarc Research However as the
Fxpenditure Finance Committee has still fo
consider the Memorandum on Social Welfare
Research, the programme could not be mmtia~
red

The Standing Advisory Committec on
Social Work Education and Training has been
constituted by the University Grants Commus-
sion  The report on the progress of the work
done by the Commuittec 1s awaited from the
University Grants Commission

Assistance to Cooperatives in Tribal Deve-
lopment Blocks during Fourth Plan

1673 SHRI C CHITTIBABU : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be plcased to state :

(a) the amount spent so far during
Fourth Plan on the assistance given to Service
Co-operatives, Primary Marketing Co-operati-
ves, Forest Labour Co-operatives, Labour Con-
tract and Construction Co-operatives 1 the
Tribal Development Blocks ; and

(b) the number of such Societics established
g0 far under each category ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) and (b). The information is bcing collec-
ted from the State Governments and will be
laid on Table of the Sablia when  received.

Progicss of Rural Works Programme

1674 SHRI SUBODH HANSDA | Will
the Minister of AGRICULTURE be pleased
state :

(a) the number of people employed under
Rural Works Programme in  the States, State-
wise ; and

(b)
against the allotment for
Statcs, State-wise ?

THE MINISTER OF
MINISTRY OFF AGRICULTURE (PROF,
SHER SINGH) : (a) TIhe State Governments
have not furnished the full details regarding
the employment gencirated through the schemes
taken up under the Rural Works Programme
(now called thc Drought Pron¢ Arcas I'rogram-
me). However, on the basis of the available
information, employment generated through the
implementation of Drought Prone Arcas pro-
gramme is shown in the statements Jaid on the
Table of the House. |Placed in Library.
See No. LT—1615;72]

the amount actually spent so far
the year 1971-72.n

STATE IN THIL

{(b) An amount of Rs. 1B.50 croies has
been released to the States duting 1971-72.
The state-wise break-up and the overall expen-
diture reported so far by each state are shown
in the statement laid on the Table of the
House. [Placed in Library, See No. LT—
1615/72]. It may be noted that the expendi-
ture figures are for varying periods.

Work on Pathankot-Kandla Port Highway

1675. SHRI D P. JADEJA:

SHRI VEKARIA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the work on the P"‘“‘ﬁk
Kandla Port Highway has been started 5 gn€l”,

(®) if 50, the time by which it “is HKSl$
to be completed ?
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THE MINISTER OF PARLIAMIENTARY
AI'l AIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and
(b). This Highway, which has very 1ccently
been declared as a National Highway has ail-
1cady a black topped suiface wich two lanes in
some lengihs. Improvement to deficient
sections to bring the entire road to singlo lane
National Highway standard in all 1espects will
be taken up as svon as  projects are prepared
and sanctioned. The woik is expected to be
completed during the 1ifth Five-Year Plan.

Cigarette Advertisements on D, T.C, Buscs

1676. SHRID P JADEJA @ Will
Minwter of SHIPPING AND
be pleased to state :

the
TRANSPORT

(a) whether Government are anate of the
ili~elfect of smoking ; and

(b) if so. the reasons why Delhi Trans-
port Corporation are allowing cigaratte adver-~
tisements on their buses in Delha 2

TIHL MINISTER OF PARLIAMFNTARY

AFLFAIRS AND STIIPPING AND
TRANSPORT (SHRIL RA) BAHA-
DUR) : (a) The Government of India

arc aware of the harmful eflects of smoking
and bave been  cducating  the public in this
regard, as a part of their general health edu-
cation activitics.

(b) The Dulhi Transpoit Corporation is
being run 6n commercial lines. Advcrtise-
ments, including those about cigarettes, are
being accepted for display on lhe buscs to
augment the revenucs of the Corporation.

Damuge to Foodgreains during 1971

1677. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the quantity of foodgrains damaged
during 1971 State-wise ;

*2(b) the reasons therefor and the preven-
*ive steps taken in the matter ; and
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{¢) the quantity of demaged [oodgrains
disposed of and the way in which 1t  was dis-
posed of ?

THE MINISIER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) to (¢). The
required information 1s being  collected from
the State Governments and other agencies
procuring and storing foodgrains and will be
laid on the table of the of Sabha on receipt of
complete information.
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D:inking Water I acdity in Villages
1679. SHRI R R SHARMA :
SHRI R S PANDELY :

Will the Minister of HCALTH AND
FAMILY PLANNING be plcased to state :

(a) the time by which the drinking waler
facihities will be provided 1in villages, where
it has not becn provaided so far;

(b) whether Government have formulated
a scheme 1n this regard ; and

(c) if so, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D P CHATTOPADIii-
YAYA) (a) According to a recent assessment
made by the Munistry of Health and Famuly
Planning there were about 90,000 villages n
the country where dunking water was not
available within a depth of 50" or a distance
of one mile and 62,000 willages exposed to
various health problems as at the beginning of
year 1969. To cover all these wvillages with
safe water supply will require huge resources
both financial and material and it 18 not possi-
ble to state any definite time by which all such
villages in the country would be provided with
safe water supply.

(b) and (c). In the Fourth Five Year Plan,
out of an allocation of Rs. 404.5 crores for
Water Supply and Sanitation Programme, an
allocation of Rs. 123.5 crores has been ear-
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marked for Rural Waler Supply Schemes.
Water supply is a state sector schemne and the
responsibility for selecting schemes, appropria-
ting funds for them and their execution enti-
rely rests with the State Governments. Cen-
tral assistance for Water Supply Scheme is
being given on the pattern of block loans and
block grants of 707, and 309 respectively.

To accelerate the programine for Rural
water supply, the Ccenttal Government have
been operating the following schemes in the
Central and Centrally Sponsored sectois to help
the State Goveinments in  achieving quicker

progress for supplying diinking water 1n rural
areas ‘—

(1) Public Health Lngineering Traiming
Progiamme to provide training to
technical personnel

(i) WUNICEF Assisted Rural Water
Supply Piogramme under which fast
drilling rigs are being provided to
States to tackle the problem in hard
rock /«o0il formations.

(ili) Special Jpvestigation Divisions for
identifying the rural areas exposed to
water scarcity and determining  the
souice of supply of water for such
areas.

(iv) Planning and Design Units for rural

areas for drawing of detailed projects
for wate: supyly schemcs for such
scarcity arcas,
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Views «f U.S Expertson Measures to
improve the lot of Farmers of

Cujarat
1682. SHRI PRABHUDAS PATEL :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether Gujarat farmers have accep-
ted the new high-yiclding grain crop varieties
and they are not averse to use fertilisers, as
has becn observed by the U A  Aid Team
Leader, Dr. Donald R. Cornclfus, who visited
Gnjarat in April, 1971 ; and

(b) if so, whether he has also pointed out
certain measures which the Gujarat farmer
should take to improve his log ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Both area
under high-yielding varieties of food crops and
the consumption of fertilisers are increasing
year by year in Gujarat State. The Report
on the US Aid Team Leader on his visit to
Gujarat in April 1971 has not been submitted
to the Government

(b) Does not arise

Loan to Gujarat Housing Board

1693. SHR1 PRABHUDAS PATEL :
Wil the Minister of WORKS AND HOUS-
ING be pleased to state :

{(a) whether the Central Housing an?
Urban Doavelopment Corporation has given
a loan of Rupzes 2 crores to Gujarat Housing
Board ;

(b) if so, the total loan so far given by
the Centre lo the Gujarat Housing Board ;

(¢) the schemes on which Gujarat Hous-
ing Board has utilized this loan ; and

APRIL 3, 1972
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(d) what are the schemess that will be
undertaken by thc Board 7

THE MINISTER OF
MINISTRY OF WORKS AND HOUSING
(SHRI I K. GQUJRAL) : (a) Yes, The
amount of the loan is Rs 2 5 crores.

(b) 1In addition to the above loan from
the Housing and Urban Development Corpo-
ration, this Board has also been allocated a
loan of Rs. 1 § crores from the Life Insurance
Corporation.

STATE IN THE

(c) This loan of Rs. 2.5. crores is being
utilised by the Gujarat Housing Board on their
Wadaj-Ahmedabad Land Acquisition and deve-
lopment Scheme. The Schem: envisages acquist
tion and developmnent of land and construc-
tion of flats. Construction of 7625 houses of
L T G.and M. 1 G. categories and dctrelop-
ment of 1152 plots is envisaged.

(b) Government is not aware of the de-
tails of the other schem:s thut will be under-
takcn by the Board.

Corrupt Practices ia Cramning and Recruitment
of Conductors

1684 SHRI BHOLA MANIJHL :
SHRIM M JOSFPH :
Will the Minister of SHIPPING AND

TRANSPORT be p'eased to state :

(a) whcther there have been corrupt
practices in the training and recruitment of
Conductors for buses in Dclhi under Delhi
Trapsport Corporation ; and

(b) whether any action has bcen taken
against thosc indulging in corrupt practices ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a)and \b)
An anonymous complaint was recrived in the
first week of August, 1971 by the Delhi
Transport Undertaking (now Delln Transport
Corporation) alleging that a group of employecs
of the Undertaking had accepted illegal grati-
fication from the candidates for the post of
conductors who had appeared in a test held
on 9,5.1971 before the change in fhe manage-
meant of the Transport Undertaking. An
enquiry was conducied in the matter, which
revealed that there was some truth in the
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allegations. As, however, the evidence
collected was not adeguate and the matter
required & more thorough probe, the casc was
referred to the Delhi Police for investigations.
The case was subsquently (ransfeired to the
Anti-Corruption Department of the Delhi
Adminsstration who arc now conducting
investigations in the matter.

Health Scheme of N.D.M.C for expectant
Mothers and Children

1685. SHRI BHOLA MANJHI . Wil
the Minister of HEALTH AND FAMILY
PLANNING be plcased to state :

(a) whether New  Delhi Municipal
C ommuttec has decided to introduce a health
«cheme to catet to thc needs of pregnant
mothers and children ; and

(b) 1f so, tha main features thereof ?

THE MINISTFR OF STATE IN THE
MINISTRY OI HILALTH AND 1 AMILY
PLANNING (PROF. D P. CIIATTO-
PADHYAYA) fa) Yes

(b) (1) It 1n proposed to give ntegiated
licalth care to all mothers and chuldren

In addition, «all chuldren fiom 1 to
5 vears of age and expeclant and
Iactating mothers will be provided
nutrious meals. A pilot  project
for the nutrition programme 1, 0 be

(1)

started near Gole Market where
survey for the total need 15 being
carried out.
Workers Unions in F.C T,
1687. SHRI VAYALAR RAVI : will

the Minister AGRICULTURE be pleased to
state :

(a) the total number of Workers Unions
in the Food Corporation of India ; and

(b) how many of them are recognised
Unions ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) According
to the ioformation available with the Food
Corporation of India, twentyfive Unions/

CHAITRA 14, 1894 (SAKA)

Written Answers 98

Associations are functioning in tbe Corpo-
ration.

the Transport and Dock
Workers Union, Bombay, which represents
departmentalised and other labour, whose
terms of service conditions are covered under
the Memorandum of Agresment, entcred
into between the management of the Foad
Corporation of India and the Unjon has been
given de-jure recogmition, In addition, four
other Unrons/Associations have been accorded
de-facto recognition, for the purpose of
negotiations on service matters,

(b) Only

Central aid to Orissa for Deep Tubewells
and Agriculture Purposes

1689, SHRT ARJUN SETHI * Will the
Minister of AGRICULUTUE be pleaced to
state : the amount advanced to Orissa’s flood
affected area for sinking Deep-tube-wells, for
irnigation and  agricultural advances during
1971 ?

THE MINISTER OF STATE IN THBE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHFB P. SHINDE) : No amount
has been advanced 10 the Government of
Orissa specifically for sinking deep tube-wells
for urngatwon during 1971-72 for the flaod
affected arcas The Ministry has, however,
drilled 6 deep bores for construction of tube-
wells in the cyclone aflfected ateas of Orissa
on deposit woirk basts. Out of these 4
successful oncs werce fully devcloped as tube-
wells, remaiming two boics being  unsuccessful
liive been abandoned Enough sites for further
drilling have since been indicated by the
State Government and drlling work 1s now
in full swing.

The State Government has been sanctioned
shoit-term loan as under :

For feriizer marketing Rs. 182.02 lacks

For fertilizer taccavi Rs. 280,66 *

Rs. 25.00 »

For seeds

Rs. 487.68 ™

—

Out of which Rs, 300 lakhs was speci-
fically for flood affected areas,
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In addition Rs. 700 lakhs of loans were
sanctioned by the Mmistry of Finance for
other relief measures.

Recovery of Sugar from Sugarcane

1690. SHRIHARI KISHORE SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the sugar content in the
sugar-canc grown in Uttar Pradesh and Bihar
is considerably lower to that of Maharashtra
and Mysore ; and

(b) if so, the steps taken by Govern-
ment to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes.

(b) The Al India Coordinated Project
for the improvement of Sugarcane has been
intensifying its cfforts to improve not only
the yield levels but also the recovery percen-
tage of sugar However, a rcvision of payment
procedu-es will also be needed for stimu-
lating farmers to adopt management practices
which will promote sugar recovery.

S etting up of Water Commission to Explore
W ater Resources in Bihar

1691. SHRI HARI KISHORE SINGIH] :
Will the Minister of HEALTH AND FAMILY
PLANNING be plcased to state :

(8) whether the Central Government
have any proposal to set up a permanent
Water Commission for the cxploration and
development of water resources in Bihar ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) and (b). Information is
being collected and will be laid on the Table
of the Sabha.

Allegations Against Vice~Chancellor, Agra
University

1692. SHRI HARI KISHORE SINGH :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ;
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(a) whether the Central Government
have received representations containing

allegations against the Vice~Chancellor of Agra
University ;

(b) if so, the allegations made in the
representation ;

(c) whether Goveinment heve decided
to appoint any Commussion to enquire into
the allegations ; and

(d if <o, the tcrms of reference of the
Commussion, and the time by which the
report will be submitted to Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D P. YADAV) : (a)
No, Sir.

(b) Does not arise

(¢) No, Sir, The matter falls entirely
within the jurisdiction of Statc Government.

(d) Does not arise,

Government Servaats Owning Houses in
Occupation of Government Quarters

1693. SHRI BANAMAII PATNAIK ;
Will the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether a large number of Govern-
ment servants owning houses continue to
occupy Government Quarters ;

(b) whether they also enjoy the benefit
of house rent ; and

(c) il so, whether Government propose
to review the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL) : (a) As on 31.7-1971,
539 out of 2,938 Government employees
owning houscs are in occupation of Govern-
ment accommodation in the general pool
in Delhi.

(b) Government employeces who occupy
accommodation provided by Government are
not entitled to draw house rent allowance.
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But others get the allowance even if they own
houses.

(¢) No such proposal is under consi-
deration,

Seminar of University Grants Commission
Held ot Poona

1694. SHRI N. SHIVAPPA :
SHRI K. MALLANNA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state @

(a) whether a Seminar of the University
Grants Commission was held at Poona during
the 3rd week of February, 1972 ;

(b) if so, the names of delegates who
participated in the Seminar ; and

(c) the discussions held and  recommen-
dations made to Government by the Seminar ?

THE MINISTER OF EDUCATION,

SOCIAL. WELFARE AND CULTURE
(PROF. S, NURUL HASAN) : (a) A

Seminar on Legal Education was organised
by the University of Poona in the 3rd week
of February 1972 with support from the
University Grants Commission.

(b) A list of Participants is laid on the
Tablc of the House. (Placed in Library,
See No. LT—1616/72)

(¢) The Seminar discussed various aspects
of Legal Education. The final recommen-
dations, as adopted at the Plenary Session.
are still awaited by thc Commission.

Part Time Professional Courses in Agriculture.
Medicine, Technology, Management, Etc.

1695, SHRI MUKHTIAR SINGH MALIK ;
Will the Minister of EDUTATION AND
SOCIAL WELFARE be pleased to state :

(a) whcther Government's attention has
been drawn to reports in the Hindustan Times
dated the 29th Fcbruary, 1972 wherein it has
been stated by the Chairman, University
- Grants Commission, Shri D. S. Kothari, that
there was need for extending part time degree
Courses to the whole range of professional
course in Agriculture, Medicine, Technology,
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Management ‘and University Administration
for which no formal entry qualification should
be insisted upon ; and

(b) whether Government have since
examined the suggestion and if so, with what
result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAY) : (a)
Extracts from the Motilal Nehru Memorial
Lecture on “Some Aspects of Education™
delivered by the Chairman, University Grants
Commission, at Hyderabad on February 28,
1972, relating to in-service training and
part-time education are reproduced below :

‘“Nothing perhaps is likely .o help
development more than well-organized
and  liberally supported  scheme  of
in-service education and training  Trai-
ning of school, and also college, teachers
would occupy an important place in the
programme, but it should extend over the
whole range of professions—agriculture,
tecchnology, medicine, management, and
university administration, What is
envigased is in-service training given
periodically (say, every 5§ to 10 years) as
an integral part of professional work and
employment,

““The facilities for part-time education
are often far 100 inadeguate, In fact it
would be a more productive use of
resources to have a larger enrolment in
part-time than full time eéducation. Part-
time students are generally more mature
and better motivated.

“Entry to full-time courses would
need to be, and ought to be, selective;
but pari-time aducation could be open to
everyone willing to join provided he is
gainfully employed and has put in a
certain minimum years of employment,
In part-time education a deversity of
media and techniques should be used to
suit different interests and conditions of
work and equipment. There should be
some part-time degree courses. for which
no formal entry qualification is insisted
upon. Opportunities for productive
higher education should be available to
those who for one reason or the other
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failed to get it in thcir early years. It
would be desirable that for at least full-
time degree courses an experience of 2 or
3 years of ‘productive work’ 1s made an
entry requirement.”

(b) The Government gencially agree with
the suggestions made by Dr. Kothari 1n so
far as they relate to Enginecring, Technology
and Business Management. As regards
Medical Education and Agricultuial Education,
these suggestions will be forwarded to the
concerned Ministries of the Government of
India for consideration,

Seminar on Traffie Enforcement and Fnviron-
ment in Metroj olitan Cities held in Madras
during kcbruary 1972

1696. SHRI MUKHTIAR SINGH
MALIK : Will the Mimister of SHIPPING
AND TRANSPORT be plcased 1o state .

(a) whethe: a national seminar on traffic
enforcement and environment i Metropolitan
cities in the country was held 1n Madras, dur-
ing the last week of February, 1972 ;

(b) the reccommendations
seminar : and

made in the

(c) the reaction of Government thercto ?

THE MINISTLR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) .
(a) Yes, Sir. The seminar Was organised by
the College of Engincering, Gumdy with sup-
port and collaboration from the School of
Planning and Arclutecture Necw Delhi and
the Metropolitan Transport Team of the Plan-
ning Commission ;

(b) A stalement contaiming the recom-
mendations of the Seminar is Jaid on the
Table of the House. [Placed in Iibrary
See No. LT ~1617/72].

(c) the seminar authorities have not so
far sent their reccommendations to the Govern-
ment formally. In view of this the gquestion
of having any reaction to the reccommendations
of the Seminar does not arise at present.

Utilisation of Services of Surplus Doctors
in Orissa
1697. SHRI R. R, SINGH DEO : will

the Minister of HEALTH AND FAMILY
PLANNING be pleased to state @
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(a) whether there are number of surplus
doctors 1n Orissa ;

(b) whether the State Government
requested the Cential Government to utilise
the services of these doc'ors e othet parts of
the country and also offar their services to the
Goveinment ol Bangladesh ; and

has

{c) reaction of Government in this

regard ?

THE MINISTCR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROI'. D P. CHATTOPA-
DIITYAYA) (a) Yes

(b) No request has been reccived froam
the State Government for the uvuhsation ot the
services of the surplus  doctors in other
parts ol the coumry as well as in Bangla Dush
but applications were received from some of
the doctors directly ; and

(¢) The apphcants were interviewed in
Bhubane,war by a Centiral Selcction Commuttee
and thosc found suitable were olfered appoint-
ments within the couniry. The Government
of Bangla Desh has not asked for the services
of doctots from this coun'ry,

Side effects of O:zal Piil

1698, SHRI L. R KRISHNA : Will the
Mimaster of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) the results of the cvaluation study
conducted by the National Institute of Family
Planning on the side cffects of the oral pill in
view of the high percentage of the drop-outs
from original a.ceptors : and

(b) the reasons for trying to popularise
some other pills evolved by the Lucknow Drug
Rescarch Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D P. CHATTOPADH-
YAYA) : (a) The results of the study con-
ducted by the National Institute of Family
Planning show that 73 1%; of acceptors discon-
tinued the use of oral pills at the end of 18
months. Out of these 40.54% discontinued
for medical reasons and 32.56% for personal
reasons. A summary of a Report Is laid on
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the Table of the House. [Placed in Library.
See No. LT—1616/71].

~ {b). The new drug evoived by the Central
Drug Research Instituie, Lucknow, is still
under trial and the question of popularising
it does not arisc as yet.

Aduiteration of Foad Colouring Materials

1699, SHRI C. K. CHANDRAPPAN :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government arec  aware that
the food colouring materials are highly adul-
terated : and

(b) if so, the steps Government infend to
take to curb this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPADH-
YAYA) : (a) and (b). The information is
being collected and will be laid on the Table
of the Sabha.

Inadequate Amount for Development of
Cochin Port

1700, SHRI C. K. CHANDRAFPPAN :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

Centre has  allotted
for the develop-
if so, the reasons

{a) whether the
only an inadequate amount
ment of Cochin Port and
therefor ;

{(b) whether the attention of Government
has been invited to a resolution adopted by
the Ernakulam District Development Council
accusing the Centre for its unhelpful attitude
on this matter ; and

(c) if s0, thﬁ steps Government ‘propose
to take in the matter ? _

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
‘PORT (SHRI RAJ BAHADUR) : (a) No,
Sir. As a result of mid-term Plan . appralsal
made in Januacy 1972, the Government have
allocated a sum of Rs. 18 crores for the devel
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opmernt of Cochin Port during the Fourth
Five Year Plan period as against an amount
of Rs. 17.89 crores approved.carlicr at the
time of formulating the Fourth Plan pro-
grammes. Government are faced with the
constraint of resources ; the bulk of the re-
sources for port development schemes would
have to provided by the Central Government.
1t has, therefore, been found necessary to make
a close scrutiny of the revised requirements of
the ports including Cochin Port. In view
of the delay in the approval of the detailed
Projcct Report for the Oil Dock nccessitated
by the second lock into the location of the
Oil Dock and the fact that an expenditure of
only Rs. 2.35 crores has been increased in the
first two ycars of the Fourth Plan, the revised
Plan programme for the development of Cochin
Port was fixed at Rs. 18 crores, which is al-
most the same as in the original Fourth Plan
document. However, if an carly decision is
possible on the question of the Oil Dock, it is
proposed 1o allow the limit to be exceeded to
the extent necessary. oot

(b) No, Sir.

(c) Does not arise.

Contracts for Whitc Washing of Minister’s
and M.Ps’ Houses

1701. SHRI Y. ESWARA REDDY :
Will the Minister of WORKS AND HOUS.
ING be pleased to state :

(a) the terms on which contracts are given
for annual white-washing of Minister’s and
M.Ps" houses ; and

i;?. supplied to
Public Works

{b) whether the material
the contractors by the Central
Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) and (b). Con-
tracts for annual white-washing of residences
of Ministers and M.Ps. are gencraily given
either on item-rate basis or on perceniagc-rate
basis. In both cases, cement required for
carring out petty repairs is {issued by the
CP.W.D. and its cost’is recovered from ' the
contractors at specified rates, -
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Carctakers for Government Buildings in
New Delhi

1702. SHRI Y ESWARA REDDY :
Will the Minuster of WORKS AND HOUS-
ING be pleased to state :

(a) whether there are Caretakers to look
after Government buildings in New Delhi Like
Nirman Bhawan, Udyog Bhawan, Krish1 Bha-
wan, Rail Bhawan, etc, and
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(b) if so, the number of persons for ecach
of the Bhawans and their grade ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI' I K GUJRAL) : (a) Yes, Sir.

(b) A statement showing the number of
persons for each of the Bhawans and therr
grades 1s enclosed.

Statement
Sl Name of the Nn of
No. Bhawan Caretakeis Grade
1. North & South Blocks 1 Rs, 150-10-250-EB-10-2)0-15-335-15-380
2. Nirman Bhawan 1 -~ do—
3. Udyog Bhawan 1 R+ 370 IS5 475 (kstate Supeivisor)
4, Kr.shi Bhawan 3 (1) Rs. 210-425—0O:derly Oflicer
(1) Rs 210-530 —Muntenance Officer,
() Rs 168-8 256-FB 8-280 10-700 — Care-
taker.
3 Shastri Bhawan 1 Rs. 130-300
6. Rail Bhawan 1 Rs 370-475 (Estaic Supervisor)
7. Transport Bhawan i Rs 210-10 290 15-320 £B-15-425 (Or-
derly Officer)
8. Yojana Bhawan 1 Rs, 250-117-290-15-380,
.
9. Sardar Patel Bhawan 1 Rs. 130-280
10. Shatam Shakti Bhawan 2 Rs. 210-10-290-15-320-F B- 15-425,

Extra Sugar for Ration Card-holders on
Festivals in Delbi

1703. SHRI Y. FSWARA REDDY
Will the Minister of AGRICULTURE be
pleased (o state :

(a) whether previously extia sugar was
given to Ration Card-holders in Delhi  during
the various festivals ,

(b) 1f so, whether in February this year
cxtra sugar was not given to Ration Card-
holders on Holi and Muharram days, if so, the
reasons therefor , and

(c) whether Government propose
extra sugar in future on all festivals ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) Yes, Sir,

to give
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(b) Yes, Sir. In view of the limited avail-
ability of fair price sugar, the Delhi Adminis-
tration considered it essential to watch the
supply and off-take position for some time be-
fore deciding whether any extra sugar could be
given to Ration Card-holders for festivals.

(¢) There is no such proposal before the
Government al present.

Progress of Rural Housing Scheme in
States

1704, DR SARADISH ROY : will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the progress made in the rural hous-
ing scheme proposed by the Centie to the
State Governinents ; and

(b) respon ¢ of individual States to the
scleme 7

THE MINISTLR OF STATE IN THF
MINISTRY OF WORKS AND HOUSING
(SHRI'1T K GUJRALI) . (a) and (h) A new
Scheme for proviston of House-sites to 1 and-
less Workers 1n Rural Arcas was introduced
in the Cential scetor 1 October, 1971 Some
projects under the Scheme have been received
from the Goyciumenis of Andhra Pradesh,
Kcrala, Mysore, F'anul Nadu and Utlar Pra-
desh for approval and they are being  scruti-
nised.

Survey of Gujarat Coast by U.N D.P.
Harbour Pre-investment Survey
Project

1705. SHRI VEKARIA : Will the Minis-
ter of AGRICULTURE be pleased to state :

(a) whether the U N.D P. Fishing Har-
bour Pre-investment Survey Project have con-
ducted survey of any sites in Gujarat ; and

(b) if so, which are thosc sites ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Preliminary surveys have been conducted by
the U.N.D P. Project for Pre-investment Sur-
very of Fishing Harbours at Umbergaon,
Umersadl and Kolak.
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Asiun Wrestling Champlonship
1706. SHRI VEKARIA Will the

Mmister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether there is a proposal to hold
Asian Wrestling Championship in India this
year, Which was earlier fixed for Deccmber,
1971 but could not be held due to Indo-Pak
war ; and

(b) if so, when and where it is proposed
to be held ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EDUCATION AND SOCIAL
WEL FARE (SHRI K S RAMASWAMY) :
(a) No pioposal for holding the Asian Cham-
pionship this yedar has been received.

(b) Does not arise.

World Bank Aid for Internationil Crops
Research Institute for Semi-atid
Tropics

1707 SHRI P M, MEHTA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the Woild Bank has appro-
ved a grant of Rs. 7 23 lakhs for an Inter-
national Crops Research Institute for the semi-
ard tiopics n India ;

(b) if so, the major object of the Insti-
tute ; and

(c) how far this Institute will help the
development of farming system to benefit far-
mers in the non-irrigated areas ?

THL MINISTER OF STFATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes ; it
ijs a fact that the World Bank (International
Bank for Reconstruction and Development)
has pledged one lakh dollars (Rs. 7.279 lakhs)
for the present Establishment of International
Crops Rescarch Institute for semi-arid tropics
in India,

(b) The Institute will serve as (a) a world
centre for the improvement of Jowar, Millets,
Bengal Gram (Chana) and Red Gram (Arha)
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{(b) a centre to promote the development and
demonstration of improved ciopping patterns
and systems of farming which optimise the use
of buman and naturnl resources in the low
rairfall, un-irrigated, seasonally dry and semi-
arid tropics ;

(c) In carrying forward its programme,
the Institute will develop close linkages and
cooperation with regional and national research
and action programmes for these same crops
and farming systcms in similar ccological and
cropping arcas in other parts of the world

The Institute will supplement national pro-
grammre on Dryland farming and will step up
agricultural production 1n non-rrigated areas
by improveg seeds cropping patteins, farming
practices and opttmum use of human and
natural resources.

Metal Bins for Storing Grains

1709. SHRI M. M JOSEPH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether ajl the States in the country
have tihen steps to have melal bins for storing
grains ; and

it so, the mun features thercof and
the farmeis n this

(b)
the facilities provided to

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA; : (a) and (b).
The requited nformation 1s being collected
from the State Governments/Union Territories
and will be laid on the Table of the Sabha
on receipt. However, under a Central Scheme,
a sum of Rs. 40 lakhs 1s to be given to five
States, namely, Punjab Haryama, U. P,
Bihar and Madhya Pradesh for the purpose
of supply to farmers ia each of these States—

i) 400 bins of 1.4 tonnes capacity each ;

ii) 400 bins of 2 5 tonnes capacity ecach ;
and

ii1) 200 bins of 5.5 tonnes capacity each
by giving the the farmers interest-free loans
under which they will pay 40% of the cost
of the bins at ime of purchasc and balance
60% in threec equal yearly imstalments.
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A sum of Rs, 20 lakhs has already been
made available to the concerned State Govern-
ments and the remaining 20 lakhs is proposed
to be given during the next financial year. A
proposal for extending the faciliiy to other
States is also under active consideration of
the Government,

Drug Pilferage in Government H »spitals

SHR1 AMAR NATH CHAWLA :
SHRI N K. SANCGH}:

1710.

Will the Minister of HFALTH AND
FAMILY PLANNING be pleased to state

(a) whether the attention of Govern-
ment has been invited to the news appearing
in the * Hindustan Times'” dated the 9th
March, 1972 under the heading ‘DRUG
PILFERAGE IN HOSPITALS' ;

(b whether the Committee appointed
by Government has reported that some
Government hospital authorities are in league
with drug suppliers and by muanipulating
records and accounts, retuin part ot stocks to
suppliers for financial consideration or sell
them to chiemists at 1och bottom prices ; and

(e) the reaction of Gveinment thereto
and the steps Government propose to take in
this connection

THE MINISTCR OF STATE IN THE
MINISTRY OF HEALTH ANIDD FAMILY
PLANNING (PROF. D. P CHATTO-
PADHYAYA): (a) Yes.

(b) The Sub-Committee which was sct-up
by the Informal Drugs Committee to consider
the steps to be taken 1o check pilferage of drugs
from Government Hospitals has commented
on these lines. )

{¢) In order to prevent pilferage of
drugs from Government hospitals, a provision
has been made in the Drugs and Cosmetics
Act and Rules (Rule 65 (1(8) ), prohibiting
dealers of drugs from stockwmg drugs meant
for consumption by the Bmployees State
Insurance Corporation, the Central Govern-
ment Health Scheme, the Government Medi-
cal Store Depots, the Armed Forces Medical
Stores or other Government Institutions which
bear a distinguishing mark or any inscription
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on the drugs or on the label affixed to the
container thereof. Contravention of the
Rule 1s & pumishable offence under Section
18(a) (vi) of the Drugs and Cosmetics Act.

Supply of Drinking Water in Scctor ‘D* of
D. I. Z. Area in Delhi

)
1711, SHRI AMAR NATH CHAWLA .
Will the Mimister of WORKS AND HOUSING
be pleased to state

(a) whether drinking water to the resi-
dunts of newly bullt sector ‘D' in D 1 Z
Arca 1s supplied duning restricted hours , if
s0, the period for which the drinking water
15 supphed to them ,

(b) whether on many occasions, even
this restricted supply s also curtatled and the
restdents have to face great nconvemence
and

(c) thzsteps tahen by Governmant to
«nsure regulir supp'y of drinking water 1ound
the clock 10 the residents of the area and the
time by which it would be porssible to make
such arrangements ?

THE MINISTFR OF STATL IN THF
MINISIRY O WORKS AND HOUSING
(SHRI I K GUJIRAL) (a) Yes, Sir
Drinking water 13 supplied for about 9 hours
every day, subject to availlabiity fiom the
water mamns of the NDMC

(b) No, Sir

(c) Supply of water by the NDMC s
restricted and therefore, it s not posuble to
ensure 24 hour water-supply However, steps
are being taken to improve the existing water-

supply

#ATg TEAAT QAAT

1717, ®to WHET NAIX : FI[ TATE
Y qfcare fadvaT =Y o€ 17 &Y Far
I

(%) =ar =y Aga=h Qs=r 2w A
T G at }; e
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(=) afx gr, & fF-fow woal & ag
YT 17 F 7€ § X VSIIR dqT A%
feaw @rar &Y Aaad sy ar T 7

e AT qfeary oy warew
EREt  (sto dto  die wplanw@)
(%) stz (=) afae 3 arwre wr v
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&1 gu o wfafes 2,75,000 feer Hamww
ARAT I & o syatar Y Av @y ¥
TOh AT A¥ 1972 ¥ S § 9gy QU HA Y
arar & 1 wfafew sw 4,00,000 feet g
SAT & & fod gavr duw v v @
w1 Y fam &) oy ¥ faeac FEER @
g argd, @ feedlt gy gvoar fasdr &
ATTIEHT T FIT AT ©F F QU FEAA
gAg g A

Assistance to States for Plans and Fstimates
for Drinking Water Schemes in Scarcity Areas

1714. SHRI NARENDRA SINGH :
SHRI VISHWANATH JHUN-
JHUNWALA :

.

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the Central Government
has offered cent per cent assistance 10 the
States for plans and estimates for drinking
water schemes in difficult and scarcity areas ;
if so, the main features of the scheme ;

(b) the States which have already sub-
mitted plans under the <«cheme ; and

(c) the reaction of the Central Govern-
ment thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHAYAYA) : (a) To accelerate the Rural
Water Supply Programme and to provide
employment opportunitics to the educated
employed, the Central Government sancti-
oned in December, 1971 a new scheme of
Planning and Design Units for Rural Water
Supply with 1009 central assistance to prepare
detailed estimates and plans for execution of
piped water supply scheme in difficult and
scarcity arcas which have alrcady been investi-
gated by the Special Investigation Divisions
for Rural Water Supply. The main features
of the scheme are as follows :

(i) The units will be required to draw
up the detailed projects for rural
water supply schemes which can be
taken up for implementation durin
the remaining period of the Fourthg
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Plan and the Fifth Five Year period.

The Units will be in two categories,

A and B. Category-A unit will be

composed of one Executive Engineer,

one Personal Assistant, four Assis.

tant Engineers, 16 Overseers/Compu-

tors/Section Officers, four Drafrsmen,

four Tracers and 14 other posts

uding clerical stafl, jeep driver

and class 1V staff. The composition

of category B unit will be one

Executive Engineer, two Assistant

Fngincers, ecight Overseers/Compu-

tors/Sectional Officers, two Drafts-

men, two Tracersand cight other

posts including clerical staff, jeep
driver and class 1V stall,

(ii) The number of schemes which will

be preparcd by the units would be

about 1100 regional piped water

supply and many individual schemes

covering approximately 11,000 villages
during the Fourth Plan.

(iii) The scheme envisages creation of job

opportunities for 407 engineers and

420 other categories of educated
persons.

(b) and (c), The States are not required
to submit plans to the Central Government
under this scheme. The work done by these
Units in various States has not been reported
by the States so far.

Conference of Laboratory Scervices
1715, SHRI MOHAMMED SHERIFF :
SHRI VAYALAR RAVI :

Will the Minister of HEALTH AND
FAMILY PLANNING bc pleasad to state :

(a) whether Government have considered
the question of rise in salaries for doctors and
technicians working in Laboratorics ; as
recommended by the Conference of Labora-
tory Services recently held in New Delhi ;

(b) if so, the outcome thereof ; and
(¢) the other recommendations made by

the Conference and reaction of Government
thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) No formal recommen-
dations have so far been received by the
Government. It is understood that a Seminar
Committee of this Conference Is engaged in
finalising the draft rccommendations.

(b) and {c). Do not arisc.

Housing Problem in big Cities

1716. SHRI MUHAMMED SHERIFF:
Will the Minister of WORKS AND 1HOUSING
be pleased to atate:

(a) whether Government consideied any
measiire to casc the housing problem in the
big citics ; and

(b) 1f o0, the main features thercof ?

THE MINISTER OF STA1E IN THE
MINISIRY OF WORKS AND HOUSING
(SHRI I, K. GUJRAL) : (a)and (b). Since
1952, this Ministry have introduced and
operated thiough the State Governments six
social housing schemes which aim, primarily,
at relicving the housing shortage in uiban
areas including the big citics.

In Delhi which is in the Union Territory,
the Delhi Development Authority was cstabli-
shed 1n 1957 and Rs. 5 crores revolving fund
were made available for undcrtaking large-
scale acquisition and development of Jand for
housing as also for construction of houses for
the gcneral public. Similarly, the Calcutta
Mectropolitan Development Authority has becn
established in 1970 to undertake various urban
development and housing programmes in the
Calcutta Metropolitan area, A provision of
Rs. 150 crores has been made by the Central
Govsrnment for execution of these programmes
in Calcutta during the Fourth Plan period.

Further to give a fillip to various housing
and urban development programmes in the
country, a Central Government undertaking
called the Housing and Urban Development
Corporation was established in April, 1970.
A provision of Rs. 10 crores has been made
in the Fourth Plan for contribution towards
the equity capital of the Corporation.
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The Government have also decided to
introduce a new scheme in the Central sector
in 1972-73 for providing 1009 Central assis-
tance to the State Governments for improve-
ment of slums in Metropolitan cities.

Disposal of Sewage

SHRI P. GANGADEB:
SHRI C. T. DHANDAPANI :

1717.

Will thc Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether his Ministry is exploring
possibiliics of alternative methods of disposing
of sewage now being diained into rivers ; and

(b) if so, whether hi> ministry has* asked
the Agricultural Commission to go into the
feasibility of converting sewage into fertiliser ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF¥. D. P. CHATTO-
PADHYAYA) : (a) The Ministry of Health
and Family Planning have decided to set up
a Committec to study the problem of disposal
of city refuse and night soil and its use for
agricultural purposes under the Chairmanship
of Shri B. Sivaraman, Vice-Chairman, National
Commission on Agriculture.

(b) No.

Additional Buffer Stock of Foodgrains

1718. SHRI RAMKANWAR : Wil
the Minister of AGRICULTURE be pleased
to state : .

(a) whether Government are planning
to increase the buffer stock of foodgrains ;

(b) if so, the main features thereof ; and
(¢) wherefrom the additional money is
likely to be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The ques-
tion of upward revision of the target for
buffer stock is wader consideration of the
Goverameat,
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(b) and (¢). Do not arise at this stage

Sale of Sugar in Free Market

1719, SHRI RAMKANWAR : Will the
Minister of AGRICULTURE be pleased to
state @

(a) the total percentage of sugar pro-
duction in the country which is allowed to
be sold in the free market and whether
Government arc taking initiative to bring this
quantity also under the category of sale with
Government’s permission ;

(b) whether the sugir industiy has
sharply reactzd to this proposal ; and

(c) whethcer attention of Gouvernment has
been invited in this regard to a report in the
Economic Times of the I5th January, 1972,
and if so, reaction of Governinent thercto ?

THE MINISTER OF STATE IN THL
MINISTRY OF AGRICULTURE (PROT.
SHER SINGH) : (a) and (b) 1lherc is no
statutory control on price or distribution of
sugar. However, the sugar industry, bsth n
the joint stock and coop:rative sectors, has
agreed on an informal basis t>» make available
sixty per cent of sugar relecascd every month,
at a fixed price (0 m=et emergent requirzments
and for distribution to domestic consumers
through fair price shops. They have also
agreed to earmark 3 § per cent of the quota
at the same price for export. The quantity
available to them for salc in the open muarket
is 36 5 per cent of the monthly released quota
Early in January, 1972, when the prices of
free sale quota of sugar rose steeply, the
Government suggested to the industry that
the ex-factory prices of fiec sale sugar should
not go beyond a reasonable Iimit. The
industry replied that on account of the diffe-
rences in the cost of production of sugar in
different parts of the country, it had not
been possible for them to arrive at an agreed
decision among themselves in regard to a
uniform ceiling price for free sale sugar
applicable all over India.

(¢) The Government have secn the report
in “The Economic Times’® of 15th January,
1972, Subsequent to this, the prices of fre
sale sugar showed a downward trend. How-
over, the prices have again recorded a steep
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risc since the beginning of March 1972. The
malter is again under consideration.

Coaching-Cum-Guidance Centres for S. C.
and S, T. Candidates
1720. SHRI V. MAYAVAN : Will the

Minster of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the survey of coaching-cum-
guidance centres for  assisting Scheduled
Castes and Scheduled Trbes candidates has
sen completed as antiupated by the end
of 1971-72 : and

{b) 1f so, the results of the survey and
the number of Scheduled Castes and Scheduled
Tribcs candidates who were given guidance
and coachimg ?

THE DLPUIY MINISIFR IN THF
MINISTRY OI- LDUCATION AND SOCIAL
WELI AREC (SIIRT K 8§ RAMASWAMI) .
(a) and (b) No Suivey in regard o Coaching-
cum-Guidance Centres has been made

A Survey was, however, conducted through
the Duectorate General of Employment and
Trarming of the Ministry of Labour and
Rehabilitation to investigate the policy of
reserving vacancies for Scheduled Castes/
Scheduled Tribes applicants to the vacancics
in the Central Ministries and their Depart-
ments with the objective to find out inter alia
the reasons for vacancies remaining unfilled
and evolving mecasures for filing up all the
reserved posts.

The Survey work has since been comp-
leted and the report is still under finalisation.

Office Accommodation for Unrcognised Labour
Unions in Paradip Port Trust Area

1721. SIIRI DEVENDRA SATPATHY :
Will the Munister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether in spite of clear orders of
Government of India that unrecognised
Labour Unions will be given office accommo-
dation in the Port Trust Arca, the Chairman,
Paradip Port Trust has recommended to the
eParadip Port Trust Board to give office
accommodation to some of the unrecognised
Labour Unions in Paradip Port area ; and



121 Written Answers CHAITRA 14, 18%4 (SAKA) Written Answers 122
{b) If so, what action has been taken or 3. Diploma in Child Health.
is proposed to be taken to stop the Paradip
Port Trust from making such inappropriate 4. Diploma in Ophthalmology.
reccommendations ?
5. M. D. (Forensic Medicine)
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS- 6. M. S. (Anatomy)
PORT (SHRI RAJ BAHADUR) : (%) and (
(b). Government have not issued any specific 7. M. D. (Pharmacolo
order that unrecognised Labour Unions should ( 8Y)
not be allotted office accommodation in the The Covernment of India, who were

Port Trust Area. Accommodation has already
been provided to Paradip Port Workers
Union the only recognised Union Ffunctioning
in Paradip Port. However, in view of the
non-avatjabihity of suitable hired acconmo-
dation alt Paradip, the Por administration
are reviewing  the  position  regarding the
allotment of accommodation to labour unions,
and n accordance with the Board's decision,
the matter has now been referred to Govern-
m-nt for advice, which is under consideration,

Post=Graduate Course in Medical
‘ullege, Calicat

1722, SHRI A. K. GOPALAN : Will
the Minister of HIALTII AND FAMILY
Pl ANNING be pleased to state :

(a) whether the Kecrala Government
have requested permussion to start Post-
Gradutc Courses in somz subjects in the

Medical College, Calicut ;

(b) if so, the
thereto ; and

reactjon of Government

(c) whether Gowvernment will consider
giving sanction for starting these courses this
Year onwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) Yes,

(b) and (¢). The Medical Council of
India has accorded necessary permission to
the Calicut University to start the following

post-graduate courses at Medical College,
Calicut :—

1. M., 8¢ (Biochemistry)

2. Diploma in Dermatology and Venerology

approached by thc State Government for
their approval to the starting of the post-
graduate cowses at the Medical College,
Calicut, have informed the State Government
that there is no objection to the starting of
the post-graduate cours:s at the Medical
College, Calicut, as already approved by the
Medical Council of India, provided ng expen-
diture 1s claimed from the Central Government.

Estimates of All India Crordinated Fruit
Tmprovement Project from Kerala

1723. SHRI A. K. GOPALAN : Will
the Minister of AGRICULTURE be pleased
to stale :

(a) whether the Kerala Government have
scnt detailed cstimates of All India Co-
ordinated Fruits Improvement Project for
administrative approval ;

(b) il so, whether the approval has been
given ; and
(c) if not, the reasons for the delay ?

THE DEPUTY MINISIER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) Yes.

(b) Yes, approval of the detailed esti-
males received from Government of Kerala
has been communicated.

(c) Does not arise.

Crlsis in Kerala’s Economy dae to Fall in Prices
of Agricultural Products

1724. SHR1 A. K., GOPALAN : Will
the Minister of AGRICULTURE be pleased
to state :

(@) whether Government are aware of
the crisis in Kerala’s economy as a result of
the steep fall in prices of agricultural products
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including cash crops like pepper and rubber;
and

(b) if so, the steps takcn by the Central
Government to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (a) and (b).
Reports of a fall in prices of various agricultural
products in Kerala have been received. Watch
is being kept on the behaviour of prices of
various products, To study the position in
regard to prices of coconuts and its products
and related issues a team of officers has been
sent to the State. Suitable corrective measures
will bc taken as soon as the report s
available.

Sctting up of Regional Cancer Centres

1725. SHRI DASARATHA DEB : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government are considering
the question of setting up Rcgional Cancer
Centres ; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HCALTH AND FAMILY
PLANNING (PROF D P. CHAITO-
PADHYAYA): (a} Yes

{(b) One of the main rccommendations
of the Cancer Committce set up by the
Government of India 1m 1965 was the
establishment of Rcgional Cancer Centres in
the country According to thec Committes, the
following should be the functions of the
Regional Cancer Centres :

(i) to act as centres for diagnosis,
treatment and follow-up of cancer
patients ;

(ii)) to act as centres for teaching and
training in cancer for the different
professional levels ;

(iii) to carry out research work in cancer

in the region ;
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(iv) to act as Cancer Registry Centres for
the region wherc all cancer records
are collected ; and

(v) to coordinate and Ilecad the fight
against cancer in the region through
its perpheral cancer clinics, its cancer
control and educational programme.

It is proposed to develop some of the
existing cancer institutions in the country into
Regional Cancer Centres For this purposc,
the Government of India have constituled a
Sub-Committee on the 15th Decimber, 1971
to go round the couniry tu issess the reoulre-
ments 1n regard to stallf and equipment ctc.
of these institutions,

Government’s Views Regarding Storage
of Foodgrains

1726 SHRI G. ¥ KRISHNAN * Wil
the Minsster of AGRICULTURLE b: pleased
to state ©

(a) whether Goveinment have expressed
its doubt regarding storage in view ol the
possibihty of bumper foodgrains production
thiy year ; and

{b) if so, the rcasons thereof ?

THE MINISTER OF STATE IN THE
MINISIRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDEL) : (a) The
massive inercase in the production and procure-
ment of foodgrains especially in thc heavy
rabi surplus States of Punjab, Haryana and
U.P, has necessitated vast expansion of the
storage capacity., Considering the magnitude
of the storage rcquirements, Government has
pressed all available storage accommodation
into service, and wundertaken a *Crash
Programme” of construction of godowns and
has madc arrangemcnts to ensure thet procured
stocks are adequately protected by hiring
additional godowns, creating cover and plinth
storage on a massive scale, expediting the
completion of regular godown construction
programmes, and stepping up of movement
from the said States.

(b) Does not arise.
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Committce on Working of Centrally
Assisted Hospitals

1727. SHRI G. Y. KRISHNAN : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

{(a) whether a Committee to go into the
working of Centrally assisted hospitals was
appointed by Government ; and

{b) ifso, the recommendations of this
Commitiee, which have been acceplcd by
Government ?

THF MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING . (PROF. D. P. CIHATTO-
PADHYAYA) : (a) The QGovernment of
India constituted a Working Group for
eaamining the administrative and engineering
set up in Safdarjing and Willingdon Hospitals,
New Delhi, All India Institute of Maedical
Sciences, New Delhi and Post-graduate Institute
of Medical I ducation and  Rescarch,
Chandigarh.

(b) The Working Group submitted its
report in two parts, The two Post-graduate
Institutes have been advised to examine the
recommendations in this report and take
action after obtaining approval of the
appropriate bodics of the Institutes, As regards
the two Central Hospitals, the part I of the
report relating to Dngincering set up and
mamntenance  of Hospitals, is  under
examination. A statement indicating the
position with rcgard to accepted recom-
mendations of Part 11 of the report rclating
to administrative set up is laid on the Tablc
of the House [Placed in Library. See No.
LT—1620/72]

Free House Sites to Harljans and Adivasis

1728, SHRI G Y. KRISHNAN : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased (o state :

(a) whether there is any proposal under
the study of Government to distribute free
house sites to Harljans and Adivasis in rural
areas ; and

(b) if so, the main features thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) Thereis no proposal to distribute free
house-sites to Harijans and Adivasis in rural
areas under the Backward Clasises sector.
However, the Ministry of Works and Housing
have recently formulated a scheme for provision
of frec-housc-sites to families of landless
workers in rural areas,

(b) The main features of thec scheme arc
in the attached statement,

Statcment

This secheme will be under Central Sector
and 100?; grant assistance will be made
available to the State Governments ctc.,outside
their Plan ceilings for its implementation.

{(b) The main features of the schome are
as follows :—

(1) Financial assistance under the
Scheme will be admissible to a
State only if jt—

(i) has enacted a suitable
legislation conferring
homestead rights on

landless workers in rural
areas in respect of sites on
which their  houses/huts
stand at prescnt ; and

(ii) has otilised available land
owned by the Siate
Government of the Gaon
Sabha (in thc district
proposed to be taken up
under the Scheme) for
providing house sites free
of cost to families of
landless workers in rural
ateas not coveied by
action under (i) above,
(No financial as-istance
will be admissible for the
cots or the development of
such land).

(2) All administrative expenses will
have to be borne by the State
Governmenta thomselves from
their own resources.
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(3) The benefits of the Scheme will
be admissible to such families
only as fulfil the criteria
prescribed in para 2(b) of the
Scheme.

(4) The size of a house-site, shall
not exceed 100 sq. yards, and
the average cost of devclopment
(as defined in para 4 (d) of the
Scheme) shall not exceed Rs,
150/- per house-site.

(5) In implementing the Scheme,
priority should be given only to
districts which have a sizeable
concentration of landless 1ural
workers, particularly of those
belonging to Scheduled Castes
and Scheduled Tribes.

(6) No project should be taken up
for implementation before it
has be-n finally approved by
this Ministry

The implementation of the Scheme is
required to be taken up in each State, district
by district. State Government should formulate
specific prajects, taking one district at a ume,
and send them this Ministry for prior scrutiny
and approval, giving all relevant information
and accompanied by the enclosed proforma,
duly completed in all respects (in triplicate).

In allotting the house si‘es, tbere should
be no seggregation of families belonging
to Scheduled Castcs and Scheduled Tiibes,
Such families should be suitably inter-
spersed along with the other families being
allot'ed house sites 1n or adjoining
village.

The agreements/deeds transferring house
sites to the allottees should inter alia
contain a specific clause precluding the
allottee from selling, mortgaging or
otherwise transfering his rights in the plot
to a third party.

Realisation of Installation Charges of New
Water Meters from the Residents of
Aram Bagh Area, New Delhi

1729. SHRI ISHWAR CHAUDHRY :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to stale :
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(a) whether some time back Government
had assured that no charges will be realised
for installation of new water mcters in the
Government quarters of Aram Bagh area, New
Delhi which had deen stolen and that the
meters will be installed in the compounds of
the Government quarters in these areas ;

(b) whcther notices have now been issued
to the concerned persons residing in such quar-
ters that a sum a Rs. 80/ — may be deposited
within three days of the notice faillng which
water connectivns will be disconnected ; and

(c) il so, thc recasons thetefor ?

THLC MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROY. D P. CHATTOPADH-
YAYA) : (a) In accordance with the proce-
dure laid down by the C.P.W D. for the re-
placcment of the stolen waler meters in the
Government quarters of Aiam Bagh, New
Delhi, the payment toward the cost of stolen
meters 18 imtally made to Municipal Corpo
ration ol Delhi by the tenant and 1eimburse-
ment thereofl is subsequently clamimed by him
from the Central Public Warks Department,

() Yes

(c) The disconnection notices have been
issued by the Municipal Corporation of Dellu
to those tenants who have not paid the cost
for replacing stolen meters.

frrafawiaal ®§ g daf &1
SIEEL

1730. it szs fagrt =day : @t
frrer: sitT warw we@w A TZ FATA AN
Fqr 3

(%) = fawafaaredi & gaqq9i €Y
&Y AT, I9% Hear aqr fgANg fagaw &
gmiF7y ¥ feu ambwr fas=y i
gAwr gArT A & foq +f srmyw afsa
frar &; &t

(=) afzgi,  Ia% T7E@w TR
§ aur Tideg e T g 7
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fawy, aw weww T wemfy @
(Mo g gEvgEr) () o< (). farea-
fagrs T ¥ frandt a9t & 729 6 F1T F9
aife & e a1 fazr ariw (1964 - 66),
freafame sgarT wravy A foerr waT-
s g1 ag, 1969 ® srmfaa faardt
sfafafgay ¥ a@wT &7 fGrafamsa qgr
i@y * afgmma 9 favafaamsy
s arranT &7 afafa grr fawie far
T g 1 usy §TFIET A favafaameay
7Y g4 Froret #Y afafefarga ol
sfafefrr aaggaraa s N dal i

Finanal Assistance for Training of Nurses
conducted by Voluntary Organisation
m Kcerala

1731 SHRIM K KRISI"'NAN Will
the Minister of HFATTH AND TAMILY
PL ANNING be pleased to state

(a) whether the State Govanment of
kerala has rccommended to the Cential
Government any scheme  regarding  financial
weastance for tramnmg of nurses conducted by
voluntary organisation , and

(b) if so, the broad outhines of the sche-
me and reaction ol Government thercto /

THL MINISTIR OF STATEL IN THE
MINISTRY OF HLALTH AND FAMILY
PLANNING (PROF. D P, CHATTO-
PADHYAYA) (a) The Government of
Kerala have n o recommended any new soheme
but they have made a request Lo confinue
financial assistance for tramning of nuises con-
ducted by voluntary mstitutions as a centrally
sponsored scheme,

(b) During the Second and Third Plan
periods, 100", inancial assistance was  provi-
ded to the voluntary institutions by the Cen-
tral Gavernment for the tramning of nuises,
During the Fourth Plan this pattern has been
changed. According (o the tevised pattern of
assistances, 909, grants for the training of para-
medical personnel including nurses, would be
available to the State Governments from the
Cuntre The State Governments could, n
turn, give 100Y% assistance to the wvoluntary
organisations and institutions,
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Kerala State, being self-sufficient in trained
nurses, have suggested that for meeting overall
shortage of trained nurses in the country, the
scheme of financial assistance to the traimng
of nurses conducted by the voluntary organi-
sations may be treated as a centrally sponsord
scheme As stated above, the Central Govern-
ment 1s sharing 90% of the expenditure for
tiaining of para-medical personnel, including
nurses, and the burden that would fall on the
State Governments would only be to the ex-
tent of 10°, The State Government have
been inlormed that it 1s not possible o  alter
the present patlern of assistance.

Development of Artificial Heart

1732 SHRI RAJDEO SINGH Wil
the Mimister of HEALTH AND FAMILY
PLANNING be pleased to state : .

(a) whether Government arc aware that
some West German and American Surgeons
arc exchanging information on the perfection
of an atompowercd mimaturized artificial heart,
small enough to be implanted in the human
chest , and

(b) whether keeping 1n view the ever-in-
creasing number of heart ailments 1in the coun-
try, Government are prepared to seck through
ifs represantative on W H O the information
regarding the sume to develop in our couniry ?

THE MINIS1ER OF STATE IN THE
MINISTRY OI HIFAITIHI AND FAMILY
PLANNING (PROF D P. CHATTO-
PADHYAYA) (a) Yes There have been
reports to this cffeet in the press

(b) W H.O have been requested to fur-
nish available information regarding the deve-
lopment of an atompowered artificial heart
Since it 15 at an experimental stage, it 1s felt
that further developments should be awaited
before any steps are taken 1n this ficld.

Dovelopment of Aress under Dry Farming

1733 SHRI DHARMARAO AFZAL-
PURKAR : Will the Minister of AGRICUL.-
TURE b: plcascd to state the main features
of the achievements so fat 1n the implementa-
tion of the scheme for the development of
dry-farming areas in the various States during
1971 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The main
features of Centrally Sponsored S:heme for
Integrated Dry Land Agricultural Development
are the establishment of 24 Pilot Projects,
covering about 8,000 acres under each project,
to be located around the 24 1.C A.R. Rescarch
Centres in 12 States. The new technology
includes soil conservation, land development,
landing shaping, water harvesting. use of new
short duration and drought resistant improved
varieties of crops, adoption of new techniques
of fertilisation including foliar application and
plant protection measures with necessary in-
frastructure including demonstration and
training. The available results under each
item of work are being tried in Pilot Projects
in an integrated manner. The programmes to
be implemented differ from project to project
according to local conditions and are formula-
ted by the Programme Implementation Com-
mittees at various levels, in consultation with
the Chief Scientists of the Research Centres
concerned.

23 Pilot Projects are in operation. It is
yet too early to expect significant results.

Progress of Land Reform in States

1734. SHRI B. V. NAIK : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the progress made in regard to en-
forcement of land reforms in each State/Union
territory ; and

(b) the Government’s rcaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A state-
ment is laid on the Table of the House.

(b) The Prime Minister and the Minister
of Agriculture hgave written to be Chief Minis-
ters from time to time impressing upon them
the pressing necessity to remove the gaps bet-
ween policy and legislation and between law
and its implementation. Continuous efforts
are made to persuade the State Governments
to accord high priority to land.
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Statement

Measures of land reform adopted by the
State Governments include abolition of inter-
mediary tenures ; reform of the tenancy system,
namely, fixation of fair rent and security of
tenurc to cultivating tanants, sub-tenants and
share-croppers and the right to acquire owner-
ship and ceiling on land holdings.

Considerable progress has been made in
the implementation of land reforms during
the last 20 years. Intermediary tenures like
zamindaries, jagirs and inams which prevailed
in respect of over 40% of the area in pre-
Independence India have been abolished practi-
cally all over the country. On abolition of
the Intermediary tenures, a large body of
tenants estimated at 20 millions have been
brought in direct relationship with the State
and enabled to bzcome owners.

Provisions for sccurity of tenure and regula-
tion of rent have been adopted by several
States such as Gujirat, Maharashtra, Kerala,
Madhya Pradesh, Mysore, Orissa, Rajasthan,
Uttar Pradesh, West Bergil, Himanchal Pra-
desh, Manipur, Tripura and Mahe region of
Pondicherry and steps have been taken for
bringing tenants into dircct relationship with
the State and conferring ownership on them
in most of the States, the statutory rent is not
to exczed 1/4th or 1/5th of the gross produce.

Laws imposing ceiling on agricultural hold-
ing have been enacted in all the States except
in Haryana and Punjab where there is no
ceiling on ownership, but the State is em-
powered to scttle tenants on lands owned by
a person in excess of the permissible limit, 1t
has been reported that over two million acres
of land have so far besn declared surplus on
imposition of ceciling and about half of the
area has been distributed to displaced tenants,
uneconomic holders and landless agriculturists.

There have, nevertheless, been shortcoming
in implementation and the progress has been
slow in many States. There have been many
gaps between objectives and legislation and
between the laws and their implementation,
Legislative provisions have yet to be enacted
for abolition of a few minor intermeldiary
tenures. As regards tenancy rcforms the
position of tenants and share-croppers is in-
secure in the Andhra area of Andhra Pradesh,
Bihar, Tamil Nadu, Pondicherry and Dadra
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and Nagar Haveili. In Haryana and Punjab,
the security of tenant's is subject to a conti-
nuing right of rcsumption by the landlord.
The fair rent payable is on the hight side in
the Andhra arca of Anlhra Pradesh, Haryana,
Punjab, Jammu and Kashmir (in respect of
tenants of persons holding more than 12}
acrcs) and Tamil Nadu. In Haryana and
Punjab, the maximum rent is 1/3rd of the
gross produce. In Andhbra arca, it is 50 per
cent of the produce for irrigated lands aod
45 per cent for diy lands. (A Bill has been
passerd providirg for reduction of rent  to 30
per cent in case of urrigated land and 25 per
cent in case of other land). In Jammu and
Kashm r, it vanes flom 25 to 50 per cent In
Fanul Nadu it varies from  33-1/3 to 40 per
cent,  Ownership rights have not been con-
feried on terants in Andhia Pradesh, Assam,
Bihar, Haryana Jammu and Kashmir, Punjab,
Tamii Nadu, Goa and Pondicherry.

The enacted legislation on  ceiling has not
vel been enforced 1n Orissa on account of stay
orders  In the former Punjib areas ol Punjab
and Haryana there 1s no ceiling on ownership ;
the State can only settle tenants on the surplus
area which continues to be under the owner-
ship of the land owner,

Development of deep-see fishing Industry
in Mysore

1735. SHRI B, V. NAIK : Wil the
Minister of AGRICULTURE be pleased to
state :

(a) whether there is any scheme for the
development of  deep-sca fishing mdustiy m
Mysore ; If so, the main features thoreof
and

(b) thc steps taken and being taken to
implement the same ?

THE MINISTER OF STATL IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The State
Government has forwarded a proposal for the
devclopment of off-shorc and decp see fishing
in Mysore with assistance from the World
Bank. The scheme envisages a total invest-
ment of Rs. 15.52 crores spread over a pcriod
of 3 years. The main features of this project
are as follows :

(i) construction of a fishing harbour at
Malpe and provision of landing and
berthing facilities at Honnavar,

CHAITRA 14, 1894 (SAKA)

Wriiten Answers 134

(ii) fabrication and supply of 380 small
fishing boats,

(iii) procurement of 20 medium and large
sized vessels.

(iv) construction of shore iastallations
such as processing plants, etc.

(b) The proposal was reccived on 13th

March, 1972 and is under examination.

Agricultural Universities and PL-480 Funds

1736. SHRI B V. NAIK : Will the
Minwster of AGRICULTURE be pleased to
state

(a) whether most of the Agricultural
Universities in India have been largely financed
and run with the U.S. PL-480 aid ;

(b) il 50, the extent to which such aid
was given to each of these Universities during
the last thiee ycars ;

(c) how far the cessation of U.S. aid in-
cluding that under PL-480 1 likely to effect
adversely the working of the<e Universities ;
and

(d) what steps are contcmplated to make
these Universities independent of American
aid 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.
Agricultural Universitics in India are financed
by grants from the Government of India. The
P. L. 480 grants arc, however, inter-alia pro-
vided to them for time bound rcsearch pro-
jects. Trust Fund Rupee Projects sanctioned
to Agricultural Universitics (for demonstration
or development of small laboratory Units under
supervision of U S. ¢xperis) are also financed
from P L, 480 funds, All such projects are
carefully screened and approved by the Govern-
ment of India.

During the period from 1969-70 to
1971-72, grants worth Rs, B88.25 lakhs were
sanctioned for 9 Agril. Unbiversities as per
statement Jlaid on the Table of the House,
| Placed in Library. See No. LT-1621/72].

(b)

(c) and (d). Do not arise.
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Emergency Plan submitted by Indian Agri-
cultural Research Institute

1737. SHRI1 S P. BHATTACHARYYA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Indian Agriculture Re-
search Institute as submitted an amergency
plan recently to the Ministry of Agriculture ;
and

(b) if so, the outlines of the Plan ?

THE DE'’UTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADiA) : (a) and (b,
Immediately after the outbreak of the hosti-
Iities early 1n December, 1971, the scientists at
the 1ARI recognised th> urgent necd for stepp-
g up further the production of wheat, barlcy,
gram and mustard during the Rabi scason with
a view to compensate for any losses to  crop
production in the border arecas. Since the
sowings of thcee crops were mostly ouver, 1n-
crease in productivity had to come largely from
improvement in post-showing management
practices, A note was, therefore, formulated
giving an action plan based on the data avai-
lable at the IARI and other rescarch stations
under the all-India Co-ordinated Ciop Impro-
vement Projects of the ICAR and was sent to
the Munistry of Agriculture foir implementation.
Its main points are summarised bclow, ciop-
wise i —

1. Wheat

(a) Improving the yield of umcly sown
irrigated wheat through fertiliser application
and weed and pest control ;

(b) Sowing of wheat in large aireas now
under potato and sugarcane towards the end
of December, or early January by adopting the
special packages of practices devcloped for
this purpose ;

() Improving the yield of barani wheat
through fertiliser application and pest control.

2. Barley : Control of aphids to in-
crease production.

3. Bengal gram : Control of the gram
caterpillar or pod borer, cutworms
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and bruchids to increase production
substantially,

4. Moustard : Control of aphids to
reduce damage and thereby increase
yiclds

Sctting up of Rural Housing Finance
Corporution in States

1738 SHRI MANORANJAN HAZRA :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Govetnment have any pro-
posal to set up a Rural Housing Finance € ot-
pordation in cach State ; and

(b) 1l so, main featuies theiecof ?

THLE MINISTER O STAIL IN 1111
MINISTIRY O WORKS AND HOUSING
(SHRII. K GUIJRAL) : (a) Fhere is no
such proposal at present,

(b) Does not atise.

Registration of Plots and Construciin  of
Houses in Groater hatlash 1, New
Declhi

1737, SHRI N K, SANGHI : Will 1the
Minister of WORKS AND HOUSING be
pleascd to refer to the reply given to Unstaired
Question No. 645 on the 20th March, 1972
and state:

(a) whether registration of plots in Grea-
ter Kailash 1I, New Delhi can now be under-
taken by the plot holders ; and

(b) if so, the formalites to be gone
through and when construction work can be
undertaken by the plot holders 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) The Municipal Cofporation of Delhi
will accept the building plans from the indivi-
dual plot holders provided they have got the
plots registered in their favour and after the
Corporation have approved building plans,
the plot holder can undertake the construction.
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Taking cver of Jamia Millia Islamia Delhi
by Government

1740. SHRI S. M BANFRIJELE : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether 2 demand has been made to
Goveinment by the students and some of the
teachers of Jamia Millia Islamia, Delhi for
taking over this Institution ;

(b) if so, whether Government is consi-
deting the prorosal ; and

(c)
tahen ?

if so, when a decision is hikely to be

IHL MINISTER OF
SOCIAL WIITARE  AND
(PROF. 8 NURUL HASAN)

I DUCATION,

CULTURL
(@) No, Sir.
uri ¢

(by and (¢) Do not

C.G .8 Scheme throughout the Country

1741 SHRI S M BANFRJIFL : Will
the NMumster of HI ALTH AND FAMILY
' ANNING be pleased (o state

(a) whether all the Central Government
employees and their family members through-
out the country will be benefited by the caten-
sion of C.G.H.S. scheme to other cities ; and

(b) if so, by what time ?

TIHE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

PLANNING (PROF. D P, CHATIO-
PADHYAYA): (a) and (b). The Central
Government Hcalth Scheme at  present s

opetating in Delhi/New Delhs, Bombay, Allaha-
bad and Mecerut., It is being extended to
Kanpur and Calcutta shortly. 1t is also pro-
posed to extend it to Madras and Nagpur
during 1972-73,

Further extension of this scheme to other
cities will depend on the concentration of
Central Government employecs in thosc cities
and the availability of funds.

Quasi-Permanency to Delki School Teachers

1742. SHR{ S M. BANERIJEE : Wil
the Minister of EDUCATION AND SOCIAL
be pleased to state :
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(a) whether Higher Secondary and Pri-
mary teachers working under various Schools
under Delhi Administration have not been
granted quasi-permanency ;

(b) if so, the total number of teachers
who have completed three years of service as
on 1st January, 1972 and number of those who
have been granted quasi-permarancy ;

(c) the reasons for delaying quasi-perma-
nency in other cases ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARF AND IN THIE DEPARTMENT
OF CULTURE (SHRI D P. YADAY) : (a)
No, St A large number ol chigible teachers
have already been granted qumi-pcrm‘ancncy.

(b) and (c), 7648 teachers have completed
three years of service as on Ist January, 1972
of these 4559 have been granied Quasi-Per-
manency. The remaimng cascs are being
processed by Delhi Administration  The main
reason for delay is procadural,

Import of Bacon Factries and their Working

1743. SHRI SHASHI BHUSHAN : Will
the Mimister of AGRICULTURE b2 pleased
{o state :

(a) the number of bacon factorie, impor-
ted in the country and how many of them are
working to their full rated capacity ;

{b) whether the bacon factory at Ranchi
is slaughtering 10 pigs in a month, when the
rated capacity of this factory is 50 to 100 pigs
per day ;

(c) whether it was al>o proposed to give
away these factories to Agro-Industries Corpo-
1ation, but the Corporation refused (o take
over any of these, becausc there are not cnough
pigs to be slaughterced therc ; and

(d) whether it is proposcd to institute an
enquiry and fix responsibility in this regard ?

THE MINISTER OF STATE IN THE
MINISIRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) to (b), The information
is being collected from the Statc Governments
concerned and will be placed oathe Table of
the Sabha in due course,
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Imgort of Spare Parts and Accessories of
Milk Plants

1744. SHRI SHASHI BIIUSHAN : Will
the Ministecr of AGRICULTURE be pleased
state :

(a) the annual import of spare paits and
accessories of milk plants from foreign count-
ries during the last three years ;

(b) whcther in spitc of shortage of fluid
milk m the country more plants are being
Imported every year, if 9, the justification
therefor ; and

(c) how many of the 107 milk plants
already impoitcd and mnstalled 1 the country
will function at their rated full capacity, if
import of nulk powder 1s stopped today ?

TIHE MINISTER OF
MINISTRY OU

STATE IN THL
AGRICULTURL (PROF,
SHER SINGH) (a) TImport licences
amounting to a total of Rs, 12,66,5683 have
been i~sued for imporung sparcs and  accesso-

ries duting the Jlast threce years for public
sector milk plants as under : —
1969-70 Rs, 1,16,607
1970-71 Rs. 6,193
1971-72 Rs 11,44,083
() No, Sir. Mulk plants assist in finding

a market for the milk No complcte milk
plants are being imported Almost all dary
equipments and machinery aic being manu-
factured in the country now. Certain specia-
lised machinery, however, which are not pre-
sently made in the country and which are
complementaiy to the main plants, are being
impoitted. Even thn i> done with prior appro-
val and clearance from the Directorate Gene-
ral of Technical Development from the indi-
genous pioduction angle.

(c) Al the nulk plants installed in the
country are not imported. Similarly all the
plants are not utilising imported milk powder
Many daiiies run without milk powdur. This
product is allotted only (o .selected large and
medium sized liquid milk plants totalling 18,
in order to maiotain milk distribution through-
out thc year in large towns in view of the
sessonal fluctuations in milk production, The
policy of the Goverament is to restrict supply
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of imported skim milk powder and mot to
encourage its use by milk schemes other than
those 10 whom it is being presently supplied.
If supply of imported skim milk powder is
stopped, the projects which are being supplied
with it, will not operate at full installcd capa-
cities because of seasonal fluctuations.

Enquiry into Property of Ex-Chalrmain of
Delhi Milk Scheme

1745. SHRI SHASHI BHUSHAN : Will
the Minister of AGRICULTURE be plcased
to state :

(2}  whether an enquury had  been  insti-

tuted nto the property of the former Chairman
of Delhi Miulk Schieme ; and

(b the charges against him and the
natuie of complaints recerved agamst him ?

1HI MINISTER OF STATl IN
MINISTRY OF AGRICU LTURL
SHER SINGH) :  (a) Yes.

IHE
(PROE.

(b) The enquuy 1s probably taking place
regarding his assets suspected to be  dispropor-
tionate to his known sources of income.

Effect of taxces on Purchase of Tractors by
karmers in Punjab

1746. SHRI I', VENKATASUBBIAH :
Will the Minnter of AGRICULTURE be
pleascd to state :

(a) whather the various Cenlral and State
levies have depened the spirits  of Punjab's
tarmers to purchase tractors under the much-
publicized World Bank Project to import
8,000 tractors ;

(®)

and

if so, reaction of Government thereto ;

(c) the steps pioposed to be taken in the
matler 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Against
advertised import of 4000,6,200 applications
have been received. However, the firm de-
mund will be known only when the applichnts
deposit the prescribed advance: Hence it is
premature to say what will be the actual rcs-
ponse of the farmers.
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(b) and (c). Do not arise,

Setting up of Tobacco Board

1747, SHRI SAT PAL KAPUR : Will
the Minister of AGRICULTURE be pleased to
state :

(a) whether several representations, 1n-
cluding one from the Government of Andhra
Pradesh, have been received by the Gorern-
ment to form a Tobacco Boaid , and

(b) the steps taken n this 1espect and
the hindrance, 1If any, in the way of Govern-
ment to form the Tabacco Board to look after
dovelopment, producuon and prices of tobacco ?

THI MINISTER OF STATE IN THE
MINISTRY Ol AGRICUI 1URC  (StIRI
ANNASAHERB P SHINDE) : (4) Yes, Sir

(b) The question of setting up a statutory
board lot tobacco, covering muor tobacco
growing States has  been constdeied by the
the Governiment of India It has, however,
been decided that a statutory boiwrd of the
type which deals with other crops lihe Rubber,
Cofiec, Tea etc will not be a situab’e agency
for tobacco development, In aniiving at ths
decision, the Government of India hive been
gumded by the following factors -

(1) Tobaceo 15 grown by a Jarge number
of small cultivators over a widcly
scattered arca by rotation with other
crops 1n the country ;

(n) Rescarch is of great importance and
should continue to be the responsibi-
Ity of the 1.C.A.R.

{ui) The State Depariments of Aguiculture
and their cxtension agencics must be
fully involved in the tobacco develop-
ment programmes,

(iv) The Union Ministry of Agriculiure

is in a better position to maintain

close liaison with the State Depart-
ment of Agricuiture and the 1 C. AR,
than the proposed Board could be.

(v) Tha Government of India are actu-
ally aware of the problems which
fariners face 1n marketing Tobacco
al 8 remunerative price, A sugges-
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tion has been made for setting up a
Tobacco marketing Board dealing
only wih V.FC. Tobacco. Govern-
ment arc considering this.

Siump in the Pilce of Tobacco

1743. SHRI SAT PAL KAPUR : Will
the Minister of AGRICUI TURE be plea-
sed to state °

(a) whether Government arc aware that
several tobacco growers have sulfered huge
losses as a result of prices of Flue Cured Vir-
ginia tobacco having slumped of Ry 250— Rs,
300 duimg February, 1972 as against Rs, 500 —
Rs 600 in the corresponding month {ast year ;

(b) the reasons for the slump. in the
price of tobacto this year ; and

(¢) the steps taken or proposed
to be tahen to salcguard the imtere-
sts of tobacco grower in getting a fair price
for his produce ?

FIE MINISTFR O’ STATE IN THE
MINISTRY OF AGRICULTURL (SHRI
ANNASAHEB P, SHINDE) . (a) Yes, Sir

(b) The prices of tobacco have been down-
ward trend this year on account of the higher
production and reported low quality of tobacco
1in certain areas of Andhra Pradesh and this
has adverscly affected the returns to the tobacco
B1OWETS,

{¢) The Statc Trading Corporation have
made purchases of tobacco from the growers
and there has becn some improvement in the
prices now.
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Furm condltions of Adiva.is

170  SHRI RANABAHADUR SINGH
Will the Minister of AGRICULTURE be
plcased to state :

(a) + The steps taken to amcliorate ihe
farm conditions of the Advisis with dry lands
suitable only for millets in view of the scienti-
fic knowledge now 1n the hands of cur agri-
culturc screntists ;

(b) whether any new strans of millets
that are drought re<astant and high yielding
have buen evolved ; and

(c) whether economics of fertilisation of
such millet crops has bcen worked out to pro-
vide the basis of recommendation of farm prac-
tices for such Adiva«i cultuivators ?

THF MINISTER OF SIATF IN IHF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDF) : (a) The Hhgh-
Yielding Vaucues Programme 15 extended to
all farmers including adivasis The programme
includes cultivation of Mtllets viz hydrid Jowar
and hybrid Bajra 24 pilot projects under dry
land farming have heen started to demonstrate
the new technology. The results obtained
will benefit the adivasis also

(b) Yes, Sir. In bajra and jowar new
strains which are high yiclding and drought
tolerant or drought escaping, because of the
shorter duration, have been evolved In bajra,
HB-1 and HB-3, and in jowar CSH 1 have
given better performance unde: moisture stress
conditions than the local best

(¢} Depending upon the moisture at
sowing time, nature of the soil and manage-
ment, these high yielding vanecties of mulle's
with medium  do es of nitrogen, batanced with
phosphate, potash and zinc, give economic
returns to fertiliser application.
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Theft of ‘Apsara’ Idol fcom Kbajuraho

1751, SHRI RANABAHADUR SINGI{ :
Will the Mmister of EDUCATION AND
SOCIAL WEI FARE be plcased to state :

ra) whether the Khajuraho Idol of
‘Apsara’ had been stolen from the Temple on
the 10th October, 1971 ; and

(b} if so, the steps taken by Govetnment
to recover it ?

THE MINISTFR  OF FDUCALION,
SOCIAL WLLLCARL AND CULTURYF
(PROF S NURUI. HASAN)  (a) A sculp-

tute depicting an *Apsara’ was stolen fiom
the Parsy inatha temple at Khnuraho on the
night of the 16th/17th October, 1971 No theft
took place on the 10th Octobzr, 1971,

(b)Y The sculptute has smce been r1ecove-
red by the CB1I and imvestisations are in
PIOZress

Pt Fribal Welfare Pr jects

1752 SHRI RANARAHADLUR SINGH @
Will the Miaister of AGRICUT TURE  be plea-
sed 1o state .

have
Pio-

(a) \n‘hether Cential Government
decided 10 start s1x Pilot Tiibal Wellaie
jects in the counny ;

(b) 1f so, the shaic of Madhva Pradesh
in 1t along with the loca*ions of such projeets ;
and

(¢) the time by which the wok 18 likely
to start on these projacis ?

THE MINISTER OF STAITE IN THE
MINISTRY OF AGRICULIURE (PROF.
SHER SINGH) : (a) Yes, Sir. I'ne Govern-
ment of India have launched six Pilot Projects
for Tribal Development in the country,

(b Two of these Projicts have becn lo-
cated in Madhya Pradesh, one each in Danic-
wada and Kon'a Tahsils of Baster District.

(c) The work has just commenced.
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Development of high yielding variety of
Rl:ge. Bqlra.mg!ahe by LA.R.L.

1753, SHRI PAMPAN GOWDA : Wwill
the Minister of AGRICULTURE be pleased to
state :

(a) whether the Indian Agricultural
Research Institute has developed certain high-
vielding varieties of rice, bajra, maize and other
cercals ; and

(b) if so, what are those ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir.

(b) These vaiietics are :—

(1) Rice :— Jamuna, Sabarmati,
Improved Sabarmati.

(2) Bajra :— Hybnd Bijra-4 and Hy-
brid Bajra-5.

(3) Maize :—Hybrids of the Ganga series
viz, Ganga-1, Guanga-101, Gangai-2,
Ganga-3 and Ganga-5 ; a Hybrid Hi-
Starch : and Composites Kisan, Jawa-
har, Vikram, Sona, Vyay, Shakti
and Rattan,

(49 Wheat :—Kalyansona, Sonalika,
Sharbati Sonora, Chhoti Lerma Hra,
Moti, Pusa Lerma and Shera,

Increasc in Buffier Stock of Rice

1754. SHRI PAMPAN GOWDA : will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government have any pro-
posal under consideration to increase the buffer
stock of rice against the possibility of paucity
and rise in prices in the coming scason as
cautioned by the Agricultural Pricecs Commis-
sion ; and

(b) if so, the extent to which the pro-
tection of hybrid variety of rice like ‘Taichung’,
‘Sona’ and ‘Java’ has increased the rice pro-
duction during this yea: ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.
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Efforts are being made to increase the rice
component of the bufier stock of foodgrains.

(b) Against a coverage of 5.59 million
hectares during 1970-71, the coverage under the
high yielding varieties of rice during 1971-72
is anticipated at 7.21 million hectares, As
separate figures of production under these
varieties are not collected and the estimates of
total production of rice in the country during
1971-72 are not yet available, it is not possible
to indicate the extent to which the production
of high yiclding varieties of rice will increase
the rice production during this year.

Report of Enquiry Commission on Bharat
Sevak 1]

1755. SHRI PAMPAN GOWDA : Will
the Minister of AGRICULTURE be pleased to
state :

(a) whether the Commission of Enquiry
appointed on 21st February, 1969 to cenduct
enquiry into the affairs of Bharat Sewak Samaj
has submitted its report ; and

(b)
and action taken by Government
regard ?

if so, the findings of the Commission
in that

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No Sir.

(b) Question docs not arise

Effect on Rice Imports due to Stoppage
of Wheat Imports under PL-480

1756 SHRI C T. DHANDAPANI :
wWill the Minister of AGRICULTURE be
pleased to state :

(a) whether the decision to stop wheat
imports from USA under PL 480 will have an
effect on import of rice from Burma, Thailand
and U.A R. with whom India had already en-
tered into agreements ; and

(b) if so, the present position of rice and
wheather duc to this decision, prices of wheat
and rice have started incrcasing ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.
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(b) The present stock position of rice is
comfortable. The decision to stop concessional
imports has no adverse eflect on internal prices
of wheat and rice.

Target of Mcdium Term Loan for Agriculture

1757. SHRI C. T. DHANDAPANI:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have decided
that cooperatives should play the role of finan-
ciers to meet the requirements of credit for
Agriculture during the Fourth Pian. ;

(b) whether the present trends indicate
that the short term credit target for agriculture
would be, achieved snd' the long term cre-
dit target might be exceeded ; and

(c) if so, the steps being taken to achicve
the medium term loan target also ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) Govern-
ment have adopted a multi-agency approach
for provision of credit for agricultural purpsoes.
Cooperatives are at present the principal inst-
tutional agency for provision of agricultural
credit, the other agencics providing credit
support arc the commercial banks, and the
Agricultural Refinance Corporation.

(b) and (c). The trend of progress so far,
indicates that the targets fixed for short-me-
dium and long-term advances by the coopera-
tives in the Fourth Plan are likely to be
achieved, The following steps have been taken
to facilitate the flow of medium term jinvest-
ment credit through the cooperatives.

(1) The scope for medium term accom-
modation has been widened by allow-
ing loans for additional purposes
such as sheep and goat rearing and
purchase of storage bins threshers,
harvesters, tyre carts etc.

(2) The requirement of security for me-
dium-term joans has also been rela-
xed by 1-—

(a) allowing medium-term loans
upto any extent to be advanced
against a statutory charge on
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land (without mortaging the
land) provided the charge is

registered and becomes enforce-
ably in law,

(b) permitting medium-term loans
upto Rs. 3500 for construction
of wells, installation of pumpsets
and purchase of agricu'tural
implements tractors threshers,
storage bins etc, without mort-
gage land subject to certain
conditions in areas where there
is no legal provision for creation
of and registration of a statutory
charge on land.

Three-Fold Programme for Food Praduction
and Sup;ly

1758. SHRI C. T. DHANDAPANI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Union Government are
considering the question of launching a three-
fold programme during the remaining two
years of the Fourth Five Year Planfor Food
production and supply ; and

(b) 1f so, what arc its main leatures ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASANEB P. SHINDE) : (a) No, Sir.
The existing programmes like High-yielding
Varietics Multiple Cropping etc. have been
stapped up to obatin incrcase in agricultural
production during the remaining two years of
the IV Plan.

(b) Does not arise.

Failure of Cooperative Socicties to finance
the small and Marginal Farmers

1760. SHRI S. C. SAMANTA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Cooperative Societies have

failed to finance the small and marginal
farmers ;
(b) if so, the reason for the failure ; and

(c) the States which have fafled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
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JAGANNATH PAHADIA) : (a) to (c).
While it is gencrally recognised that institutio-
nal credit.not merely from the cooperatives
but also from- the commercial banks has ten-
ded to flow more to the medium and big culti-
vators, it would not be corrcct to say that the
cooperatives have failed to finance the small
and marginal farmers. A statement showing
the short-term,. medium-term and long-term
loans issued in 19692-70 by coopcratives to
farmers with holdings below 2 hectares, tenants
and agricultural labourers in 12 States and 3
Union territories for which figures are avilable,
is laid on the Table of the House. [Placcd
in Library. See No LT—1622/72]. It will be
seen that about 33%; of the total loans advan-
ced by cousperatives in these States and Union
Territories were to small and marginal farmers,
tenants ctc In Andhra Pradesh, Assam,
Himanchal Pradesh, Kerala and Punjab, the
short-term and medium-terin loans advanced by
the cooperatives to the above category of far-
mers formed more than 407, of the total loans
issued during the year. In Kerala and Mani-
pur, such loans formed more than 809%. In
Maharashtra and Gujarat, however, the percen-
tage was lower. Pcrcentage of long-term loans
issucd to this class of farmers was low in
Gujarat and Bihar,

Development of Agriculture in

Districts of Biliar
1761. KUMARI KAMLA KUMARI :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether Government have formulated
some schcmes for the development of agri-
culture in Palamau, Hazaribagh and Ranchi
Districts of Bihar during the Fourth Five Year
Plan ; if so the main features thereof ; and

(b) if not, whether Government propose
to formulate some schemcs for development of
the said Districts ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) During the
IV Five Year Plan, intensive cultivation
schemes like the high-yielding varicties and
multiple cropping are being implemented for
the development of agriculture in these
districts. In addition, Centrally Sponsored
Schemes for maximised production of
groundnut and development of lac have also
been uknn up. Additional irrigation facilitics
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are being provided by construction of large size
wells under the minor irrigation schemes and
the German Agricultural Extension Prog-
rammes. For the development of agriculture
in dry areas, a dry land farming research
centre has been set up at Ranchi for evolving
package of practices for the benefit of farmers,
particularly in drought arcas of Palamau
district where a dry farming dcvelopment
project has been located.

(b) Does not arise,

Guidance to Farmers of Hill Areas of Bihar in
the use of Modern Methods of Cultivation

1762. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE be
plcased to state :

(@) whether Government have taken
steps to provide expert guidance to cultivators
in hill areas of Palamau, Hazaribagh and
Ranchi Districts of Bihar where primitive
methods of cultivation arc still continuing ;
and

(b) if so, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The steps taken for the development of agri=
culture in these arcas include (i) posting of
Agricultural Officers from Block to Division
levels to help and guide the farmers in undor-
taking wvarious agricultural operations ; (ii)
supply of improved and discase free secds,
fertilisers and plant protection mecasures ; (iii)
increascd provision of minor irrigation facilitics
by constructing large size wells ctc. ; (iv)
setting up of dryland farming research centre
at Ranchi for evolving package of practices
for the benefit of farmers in dry areas, parti-
cularly the areas covercd by.the dry farmin3
project located in district Palamau ; (v) imple-
mentation of Centrally Sponsored schemes for
maximised production of groundnut and

- development of lac in the area.

As a result of the above measures,
considerable progress has been made in the
adoption of improved wvarieties of paddy,
potato and wheat in these districts. The
traditional ‘Gora poddy’ has been replaced by
the improved paddy varictiecs at aHl palces.
New varicties of wheat have also saturated
almost the entire irrigated area.

ifrat e
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Amount allucated to Bihar State for Uplift of

Scheduled Castes and Scheduled Tribes

1763. KUMARI KAMLA KUMARI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the total amount allocated to the
Bihar State for the uplift of Scheduled Castes,
Scheduled Tribes and backward classes during
the last two years ;

(b) whether the whole amount has not

been spent and if so, the reasons thercof :
and
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY):
(a) and (b). The information in respect of
the amounts allocated and the expenditure
incurred during the last two years (1969-70
and 1970-71) as reported by the Government
of Bihar in their progress reports for these
two years 1s given in the statement laid on
the table of the House,

Fhere are shortfalls in the expenditure.
The reasons for these shortfalls have not yet
becn 1eported by the State Government,

{c) The district-wise informa.on is being
collected from the State Government and will
(c) the total amount spent, District- be laid on the table of the Sabha as soon as
wise ? it 1s reverved.
Sratement
(Rs. mn lakhs)
Welifarc of Bachward Classes— State Sector
1969-1970 1970-71
Total
Category Outlay Allocation Fxpen- Qutlay Allo Expendi-
approved made. diture approved cation ture
by Planning incurred by Planning made incurred
Commission Commission
1. Scheduled 36.95 35.47 41.00 35.13
Tribes
2. Scheduled 26.75 2512 29.00 2692
Castes
3, Other Back- 630 6.30 8.00 8.00
ward Classcs
TOTAL : 70.00 70,00 6689 78 00 78.00 70,05
Welfare of Backward Classes—Central Sector
1. Scheduled 107.75 110 24 87.90 88.26
Tribes
2. Scheduled 9.50 17.74 10.49 9.04
Castes
3. Denotificd 1.50 0.23 2.15 1.77
Tribes
Grand Total : 118,75 128.21 100.54 99.07
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Educational Grants to Bihar State

1764. KUMARI KAMLA KUMARI:
WwWill the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the amount of grants given for
cducational purposcs under the various
schemes to Bihar State during the last three
years ;

(b) the amount of grants given to West
Bengal, Uttar Pradesh and Madhya Pradesh
duning the same period ; and

(¢) thec grants given to voluntaty Sans-
krit institutions in the above mentioned States
with special reference to Bihar during the
last three ycars ?

THI DEPUTY MINISTER IN THE
MINISIRY Ol FDUCATION AND SOCIAL
WELEF ARL AND IN THE DI PARTMENI
OF CULTURE (SHRI D P YADAY): (a)
to (¢) 1he required information 1s given n
the statument lad on the Table of the House.
| Placed in Library. See No. LT-1623-72].

IAT 52V ® WA agHe § gad
w1

1765. it wrewes g : #ar foar site
AN ®TAIW HoAl T2 FI7 FT FAT FIA
fa

(¥) 721 397 93IW F FEAANG ATAZT
% uyedt agdte feqa gufag orufos e
g F12 A Afy wfw oA F}E” oA
quiaey gaW arafygl & foq gzif #37 #7
fasr< fear o =gr &; =%

(7) afz g, N sxas?

frwr, aar weaiwr & qenfa sent
(Yo que Few gaw : (%) =i (=@).
g famafaaea & 1968-69 #
“qaT-Tgy FT ATAE Taw w1 g w7
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AT JART A GATE M KT EY F 7 AN
& fou qorg & 7%

afy wea gYETT wgar fear faeafar-
Y ¥ ITAFT 9@ oqar ‘AT s ®
garg-#1d & fog £ geam gicr gar
I9 9T rATg &7 § fa=1 fear o )

fagre e & guasta fawrr §
goag

1766. =it fayqfa fawm : sar foar
AT gET T e HAT TZ AT T H
I fF :

(%) Fa1 I9%1 AT qeAT ¥ wHHAA
DT a7 7 W, 1972 F wdA wrdr § fAg<
fernigs «wiw d%s ue ¥, faadaasz
aiw ArzfEa@tst faardz & wgs &
WATT BT qEATATL FY ANT fggar v @,
AT

(=) afz gr, &Y g9 9T GIFT A #40
afafrar g ?

fs o1, watw wearor ale aesfo =)
(S0 g®o &= ERA) : (%) ST, & |

(w) fagor foad R fa@ & §
AT 9% qU L@l rar g1 (wearem ¥
war may | Aaq dear Li-1624/72)

Godowns for Storing Foodgrains in
District Babraich

1767. SHRI B. R. SHUKLA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) where no godown for sloring food-
grains under either the Central Government
or the State Government has been set up
in the Tarai region of Parganas Bhinga,
Charda and Dharmapur in the District
Bahraich (U. P) ; and

(b) whether in view of these areas being
very rich in food production, Goverament
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propose to take steps to set up godowns for
storage of foodgrains 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The follc-

wing storage capacities are availeble in
Bahraich District :
State Goovernment 1937 tonnes
State Warchousing
Corporation : 6972

(b) Thz State Government has sanctioned
5 mandi level an 19 villag: level godowns to
various corodrative sogieties  in  Bihraich
dustrict. B:side,, the State Co-opiritive
Federation Lid. has p'any for construction of
12,000 tonn s capacty in the dwstrict. The
Central Warehoustng Coiporation s also
proposing to investigite the business  polential
of the discirict, and, dcpending on the out-
come of the investigation, warchou,es will be
set up by the appropriate agencics

ATATHT & QI WY HATA  JeTA
03 & wwd

1768. =t fowgare wwet o A0
wareen @Y7 afcare fratsa daY ag 7417 71
FYT 3T o :

(%) a1 57 IHTC § F97 GFHt@w F Ay
g faa¥d srqtwA & arg Y @AIF T
gt

(@) afe g, ay %1 7 %ivg 3523 fFT
1} 2 fF 3AFY gear fiprdr § a7 wraxma
T HGTT 1 & T FT & ; AT

(7) wfarr & #\r 7 &1 % fou
aferar & a7 gu fFy 77 g ?

earesy site sfeart fadtew sarag ¥
WY H@ (Wre o e  wplarewm) :
(%) &Y (#). frafas sarx 9T QG
ATEE OFF AN FAF I  freg W §
e 1 T a3d geauAt § qar wwar §
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v grat &t qaelt & straea 0°5 & 0°83
wfass AF o7 FeeqrvTr F 0'1 ¥ 04
qfqwa aF A% Wi T ATHE fagg ¥
=7 0T 7 FFl 0 ¥ e & fAww
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AT WY |

(2)
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qfcare frdtwwr fawmr  w vaEgt
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wiy darg & vom dalt (st @
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FfaFiow OT FEHTH 7 M IT X g0 Jq7
srifos w7 ¥ sfawg s & ww awy
BA &1 T ST AP A ¥ oAmY A
A FgE A a1 fox ff, W
GIFIT ¥ T@ 597 & 3195 HeqqqT & o
FR AT FY AIATH A J@F ¥, 29 ¥,
1967 #t Wi ¥ oF a1 frqe geg -aragfa
Y FeqerAr W oud Ay var  wfafr A
TqrqAr ¥y oY | afwfa o q@ a9y qafq
¥ ag 9T qor wfaawy Afeq, ot wr & gaw
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#gfaq F3q o F ArAg A AR N
faerfenr 31 afafa Afaaqw & 488
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FAY H7AY foOVE ATFTT B 9= Tl A
g

Deterioration in Standard of Games

1771, SHRI DINESH CHANDRA
GOSWAMI : Will the Minister of CDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) whether it has come to the notice
of Government that there has been a marked
detersoration in all gamcs n this country
except cricket ; and

(b) if so, what steps Government are
taking to improve the standard of games
and sports particularly in Assam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCJAL
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WELFARE (SHRI K. S. RAMASWAMY) :

(a) and (b). It is a fact that in the world
of sports, India’s status in general, is relati-
vely low.

Government of India have been taking
various steps from tims to tim2 to improve the
standard of gams3s and sports all over the
country igcluding Assam.

Periodical discussions are held with the
national sports organisations and assistance
is given to selected national teams to parti-
cipate in many international meets.

On requests received from State Sports
Councils, funds are made avaijlable for cons-
truction of Stadia. purchase of sports equip-
ment, cstablishmznt of rural sports centres
etc. , Sports Talent Scholarship Scheme has
been instituted for students from schools and
colleges.

University Grants Commission has been
encouraging sports and games in Universities
and Colleges by providing funds for construc-
tion-improvement of physical facilities and
for appointment of coaches.

Study Team for Coconut Prices

1772. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal under
consideration of Goivernm:nt to appoint a
Study Tean to institute a fresh inguiry 1ato
the question of coconut prices

(b) if so, its compo,ition and terms of
reference ; and

(c) the time by which the Study Team
will submit its report to the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes Sir,

(b) The Team consists of a represen-
tative each from the Directorate of Marketing
and Inspec ion, the Dircctorate of Economics
& Statistics, the Directorate of Coconut
Devclopinent, the Mnistry of Industrial
Development (Internal Trade) and National
Cooperative Development Corporation,
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The terms of reference of the Study Team
are as under ;—

(1) To study the trend of prices of
coconut (including seasonal varia-
tions) reccived by producers during
the last five years in important coco
nut producing areas of the State.

(2) To study the factors both on the
side of supply and demand that have
influenced the price behaviour.

(3) To study the problems of marketing
of coconuts by the producers in the
State. Whether lack of organised
(regulated) mirkets and other mai-
keting facilitics 1s an impediment
in the way of the producers getting
a fair share of a market price,

(4) To study the available data, if any,

on the cost of production on coco-

nuts

(5) To study the requircments of pro-
cessing lacilities in the area and the
adequacy thereof.

{(6) To suggest remedial mcasures to
deal with marketint processing and
pricing problems of coconut., Short
and long term measures should be
spelt out separately,

(7) To study the problem of declining
productlivity (yvield per hectare) of
coconuts in the State.

(c) The Team is expected tn subnit its
report within a month or so.

Finncisl aid for Cochin Shipyard Project

1773. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the total financial aid so far given
by the Central Government for the Cochin
Shipyard Project in Kerala State and the
estimated cost of the entire project ;

(b) the progress so far made in the
execution of the project and how long it will
take to complete it ; and
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(c) fuarther financial aid to be provided
by the Central Government for the completion
of this work ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) The
total expenditure incurred on this project
upto the end of February 1972 is about
Rs. 5.12 crores and the estimated cost of the
entire Project is Rs. 45.42 croses.

(b) Land acquisition, site reclamation,
construction of ptogject roads in the first phase,
construction of water tank and temporary
electric supply sub-stations have been comp-
leted. Various other works like drainage
system, second phase of project roads, training
school workshop and mould loft foundation
are 1n progress. Contracts have been awarded
for the construction of hulishop (superstruc-
ture), oil store, laboratory and main receiving
station. Tenders have been invited for
building dock, repair dock, quays and various
other works. Action to procure various
ttems of machinery including cranes, heavy
presses and major electrical equipments is in
progress. The project 1s scheduled to be
completed by September, 1975.

(¢) Rs 40 crores approximately.

Condition of National Highways in Kerala

1774. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether National Highways in the
State of Kerala are in a dilapidated condition ;

(b) if so, whether any steps have been
taken by Government to improve the High-
ways in that State ; and

(c) the amount allocated during the
periods 1971.72 and 1972-73 to improve the
Nationgl Highways in that Statc ?

THE MINISTER OF PARI.IAMENTARY
ARFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No
Sir. ‘This is not a fact.

(b) Steps are, however, being taken to
devélop (hé existing National Highways to
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cater to the requirement of increasing traffic
and projects have been and are being sancti-
oned. A new addition to the National
Highway system, recently made, will also be
similarly taken care of.

{(c) The budget provision for 1971-72
amounted to about Rs. 160 lakhs but on the
request of the State Government, the amount
has been restricted to about Rs. 136 lakhs
which they expect to spend during the year
1971-72.

As regards the year 1972-73, the provision
will be known after the budget has been
passed by the Parliament.

Drinking Water for Harijans in Villages

of Kerala
1775, SHRIMATI BHARGAYI THAN-
KAPPAN : Will the Minister of EDU-

CATION AND SOCIAL WELFARE be
pleased to state :

(a) the number of villages in the States
of Kerala at piesent, where diuinking water is
not available for the Harijans ; and

(b) the action being taken by Govern-
ment to provide drinking water to the Harijans
in these villages and the approximate expen-
duure likely to be incurred on it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WFLFARE (SHRI K. S. RAMASWAMY) :
(a) and (b). The information is being collec-
ted from the State Government and will be
laid on the Table of the Sabhka as soon as it
is 1eceived.

faeelt amvem & faer fawm & sggfes
wrfen wnfadl & sEdat same

1776. =it stskw : 33 foverr ot oo
wERATY HAT 7 AT I FaT T o

(%) war faeeit saraT & forear fawra
¥ 1960 & g foq wq gglea snfxw
wrfaaY & AeqmT® oY aw arEardr § ; &I

(=) afx gt D ad e g ?
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Recroitment to Post of Vice-Principal of
Schools in Delhi under U.P.S.C.
Exemption “Act”

1777. SHRI AMBILSH : Will the Mini-
ster of EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

{(a) whether the Post of Vice-Principal
of Sr:laoo]s under Delhi  Administration Delhi
is exempted for the direct recruitment under
the U.P.S.C. Fxemption Act ; and

() if so, thc method adopted by Govern-
ment 1o give 15 per cent and 5 per cent reser-
vation to Scheduled Castes and Scheduled
Tribes respectively 7

THE DEPUTY MINISTER IN THF
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMI NT
OF CULTURF (SIIR]1 D, P. YADAY) : (a)
Yes, Sir.

(b) The posts of Vice-Principals are
filled up by promotion only and in the
recruitment rules, there is provision of 100
per cent promotion. While making selection
from the cligible persons, the benefit of one
grading only is given to Scheduled Castes/
Scheduled Tiibes candidates falling within the
field of eligibility.

farst & w13Wl ¥ ol g aggle
wifedl, srggfea sufaw mfad &
/S Swroraal & Hrare q¥ afed

1778, =t o\aw : a7 fmwr sk
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(@) afx gt, & o7 BrEt Y dEmr
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Inquiry into Misuse of Girants-in-Aid to al) India
Blind Rclicf Society and Dr. Bhagwan Das
Mecmorial Trast, New Delhi

1779. SHRI1 AMRBISH : Will the Mini-
ster of HEAL1H AND 1 AMILY PI ANNING
be pleased to state :

(a) whether any enquiry was held in
respect of the musappropriation and msuse
of Government grants-in-aid (0 All India Blind
Reliel Socicty and Dr., Bhagwan Das Memo-
ual Trust, Laypat Nagar, New Delh

(b) if ~o, the outcome therenf ; and

{(c) whether a copy of the report will be
laid on the Table ?

THE MINISTER OF STATE IN THE
MINISIRY OF HEAI'TH AND FAMILY
PLANNING (PROF. D, P. CHATTO-
PADHYAYA) : (@) On rcceipt of comp-
laints about wrongful financial manipulations
by All India Blind Relicf. Socicty and Dr.
Bhagwan Das Mcmorial Trust, 1.ajpat Nagar.
New Delhi, Delhi Administration was reques-
ted by the Goveinment of India to arrange
for a special audit of the accounts of thewe
two institutions.

(b) The Examiner, Local Fund Accounts,
Delhi Administration, Delhi inspected their
accounts for the year 1967-68 and pointed
out certain irregularities. The Delhi Admini-
stration who was requested to intimate the
action taken by them In the matier have
communicated their decision not to give any
further grant to these institutions till the
irregularitics in the accounts are ractifled,
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(c) A copy of the repoit of the Examiner,
Local Iund Accounts, Delhi Administration,
Delhi is laid on the Table of the House,
| Placed in Library Sce No LT-1625/72].
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Old Age Pension

1781, SHRI DITAN SHAII PRADHAN :
Will the Muuster of EDUCATION AND
SOCIAL WELFARE be pleased to refer to
the reply given to Unstarred Question No.
5782 on the 23rd July, 1971 and state :

{a) whether information about the legis-
lations enacted in different States for payments
of old age pension has since been eollected ;

(b) the number of bLeneficiarics of the
schemne in Haryana, Himachal Pradesh and
Madhya Pradesh during the last onc year ;
and

{c) the contribution of the Centre towards
this schieme for Haryana, Himanchal Pradesh
and Madhya Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SQOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(8) The information relating to the scheme
of Old Age Pension adopted by different
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States has been collected. 1t has been obser-
ved that no State has enacted any legislation
on the subject of Old Age Pension

(b) The number of beneficiaries under
the Old Age Pension scheme in the States of
Haryana and Himachal Pradesh during 1970-71
include 3399 and 295 respectively. During
1971-72 Haryana proposc to cover 4626 bene-
fictaries  The figures for Hmmachal Piadesh
for the year have not becn received. There
is no old age pension scheme in Madhya
Pradesh.

(¢) No contribution 1s made by the
Central Government to the States for the Old
Age Pension scheme,

Spread of dis<ases among  inhabitangs near
Cement Factory in Orisca

1782. SHRI GAJADHAR MAIJHI
Will the Mimster of HEALTH AND FAMILY
PI ANNING be pleased to state

(a) whether Government are awaie of
the vattous diseases hhe Tuberculosis and
Chest pain found to be spreading amongst
the mhabitants residing near the Orissa
Cement Factory, Rajgangput duc to continuous
flow and spreading of ccment dust from
chimneys of the cement factory ; and

(b) if the answer be in aflirmative, the
steps Government piopose {o take to check
the spread of such diseases ?

THL MINISTLR OF STATE IN THL
MINISTRY OF HEALTH AND TFAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) Information is being
collected from the State Government and
would be Jaid on the Table of the Sabha,

(b) Although public health is a State
subject, the Central Government proposes 1o
bring forth comprehensive lcgislation on the
contrel of air pollution under Article 252(1)
of the Constitution,

Development of Backward District of
Palamau (Bihar)

SHRI VARKEY GEORGE ;
KUMARI KAMLA KUMARI.

1783

Will the Minister of AGRICULTURE be
picased to state ;
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(a) whether West Germany have selected
the Disirict of Palamau as most backward
in Eastern India under her development pro-
gramme ; and

(b) if so, the estimated expenditure on
the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The ques-
tion of taking up a multi-purpose Agricultural
development programme in Chhotanagpur
region of Bihar State has been under discus-
sions with the West German Government.
Palamau has not been selected so far. In
fact final views of German Government are
not known

(b) Docs not arisec at this stage

Setting up of Mecdical University in cach State

1784 SHRI DASARATHA DEB : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to refer to the reply
given to Starred Question No, 29 on the 15th
November, 1971 and state :

(a) whether Government have since taken
any steps to cstablish Medical University
cach State ; and

(b) if so, the response of the individual
States and the progress achieved in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) No, the matter is under
consideration of Governmen:.

(b) Does not arise.

Decipherment of Indus Valley Script

1785. SHRI H. N. MUKHERIJEE ; Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether some credible progress has
receat]y been reported about the decipherment
of the so-called Indus Valley (Haiappan) script;
and
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(b) what is the present state of know-
ledge in that regard ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN) : (a) and (b).
In recent years, there has been a spurt of
research activity for the decipherment of the
Harappan script, and as a result many new
theories have been propounded by both western
and Indian scholars. But the present position
is that no theory has been universally
accepted as yet, as the theories are often
subjcctive and not pecessarily based on any
fixed principles

International Book Fair

1786° SHRI YARK:Y GEORGE : Will
the Minister of EDUCATION AND SOCIAL
WELFARL be pleased to state :

(a) how many ceuntries have decided to
participate in the International Book Fair being
held in Dethi ; and

(b) the names of the countries who are
participating in the Fair ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAY):
(a) and (b). The countries from the different
continents or international governmental or
non-governmental organizations from whom
books have been received for exhibition or
whose publishers or booksellers or authors or
invitees are partictpating in the Fair or the
other functions connected there-with are
as follows -

1. Africa:
(i) Kenya
(ii) Mauritius
(iii) Tanzania
(iv) Zambia

Il. America North

@) U.S.A.

Yy, fa
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Asia
(i) Afgbanistan
(if) Bangla Desh
(iii) Cambodia
(iv) Ceylon
(v) Iran

(vi) Japan
(vii) Malaysia

(vin) Nepal
(1x) Noith Koria
(x) Turkey
Australia and New Zealand
(i, New Zealand
Lurope
(i) Czechoslovakia
(ii) Federal Republic of Germany
(iis) France
(ilv) German Democratic Republic
(v) Greece
(vi) Hungary
(vii) Ireland
(viii) Italy
(ix) Poland
(x) Spain
(xi) Switzerland
(xil) U.K.
(xili) U.S.S.R.
(xiv) “Yugoslavi~
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V1. 1lnternational Governmental and non-
Governmental Organizations

(i) Publications Bureau of UNESCO
(Paris).
(i) W.H.O.

(i) Frankfurt Fair Authority.
(iv) International Publishers Association.

Enquiries into working of Delhi Art College

1787. SHRI NAGESHWARA RAOC :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government propose to hold
enquiries mmto the working of Delln Art
College ; and

(b) if so, what are the specific allegations
against the College ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DFPARTMENT
OF CULTURE (SHRI D. P. YADAY) :
(a) The Delhi Administration has appointed
an ad hoc Committee to examine the problems
of reorganisation and development of College
of Art.

-

(b) The Students’ Unjon has made cer-
tain allcgations against the management of the
affairs of the College. The Delhi Adminis-
tration is inquiring into the allegations.

Enforcement of Abortion Law

1788, SHRI NAGESHWAR RAO
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government have decided to
enforce Abortion Law from April 1972 ; and

(b) if so, the names of the Hospitals ear-
marked for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P, CHATTOPADH-
YAYA) : (a8 Yes, the Medical Termination
of Pregnancy Act, 1971 has ¢ome into force
with effect from the 1t April, 1972.
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(b} Under the Act, termination of preg-
nancy shall be made at a hospital established
or maintained by Government or a place ap-
proved for the purpose by the Government.
This place shall be appioved on the recommen-
tation of a Certifying Board, set up under the
Medical Termination ol Pregnancy Rules, 1972.
The owner of the place has to apply to the
Certifying Board which, after nspection, will
certify that termination of pregnancy will  be
made theiein under safe and hygiecnic condi-
tions and the following facilitics will be pro-
vided there :—

(r) an opuration table and instiuments
tor peitforming abdonunal or gynaeco-
logwal surgery,

drugs and parenteral fiuid including
plasma volume expander in sufficient
supply lor cmergency usc,

0

andcsthesia  cquipment, ncluding
oxygen, and cquipment for  adminis-
tration of anac<thetic gases and 1esus-
citation equipment, including blood
tranfusion, and

(tin)

services ol an anaesthetist on call,
possessing rccognised medical guabfi-
cation as defined in clause (b) of
section 2 of the Indian Medical
Counul  Act, 1956 (102 of 1958),
whose name has been enteied n a
State Medical Register and who
has : —

(iv)

(a) a post-graduate degree o1 dip-

loma in anaecsthesiology ;

(b) traning in the administration
of anaesthesia for a period of
not less than threce months, or

(c) eapericnce for two years as an
anaesthetist. On being satis-
fied about these conditions, the
Board shall make the necessary
rccommendation to the Govern-
ment for approving the place.

Such authorised place shall subsequently
be open to inspection by the Certifying Board
or any authoriscd member thercof, and if, at
any time, any defects or deficiendies are found
at the place, the certificate of approval may be
cancelied or suspended.

L] ‘
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Rcescarch on the effects of diet on heart

1789. SHR1 NAGESIHIWARA RAO :
Will the Munister of HEALTH AND FAMILY

PLANNING be pleased to state :

(a) whether Government have decided to
conduct tescarch on clfects of dict on heart ;
and

(b) f so the amount earmarked lor the
purpose ?

THI MINISTER OF STATE IN THL
MINISTRY OI HIALITH AND FAMIIY
PLANNING (PROF 1D P CHATIOPA-

DHYAYA) : (a) Yes, the Indian Council
of Medical Rescarch have actively  supported
rescarch on dillerent  aspects of nutnition as
well as  cardiovascular  disecases  Work  has
been under progress not only at the Counuils
National Institute of Nutrition, Hyderabad,

bt also at other Medical Institutes 1n India,
on the eflect of dictary fat and protuns on
serum cholesterol levels |, cardiovascular  ¢han-

ges 1n chinical and expoiimental protein-calon.e
malnutritwon |, the role of carbohvdiates and
tracc clements m athcroeclcrosis ete.

(b) No separate amount 15 earmarked for
this purpose but the Indian Council of Medical
Rescarch have spent a sum of Rs  3,00,5751-
(approx ) on thc.c projects between the years
1966-72,

Opcning of Harijan Welfarc Dopartment in
Districts of Uttar Kashi, Pithoragarh
and Ghamoli

1790. SHRI NARENDRA SINGH
BISHT : Will the Minister of EDUCATION
AND SOCJAL WELFARE be pleased to
state

(a) whether there are no Harijan Welfare
Departments in the Districts of Uttar Kashs,
Pithoragarh and Chamolia in Uttar Pradesh
whereas 1n other Districts such Departments
exist ; and

(b) if so, the reasons therefor and steps
taken to open Hanjan Welfare Departments
in these Districts ?

THE DEPUTY MINISTER IN THL
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K, 5. RAMASWAMY).

¥
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(a) and (b). 1In Uttar Kashi, Pithoragarh and
Chamoli Districls, schemes for the welfare of
backward classes including Harijans are being
implemented through the Dijstricts Magistrates
concerned. It is proposed to post one Hari-
jans Welfare Officer in each District from the
financial year 1972-73,

Propagation of Sanskrit

1791. SHR1 BANAMALI PATNAIK ;
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the steps taken for propagation of
Sanskrit in the country during the last three
ycars ;

(b) the results achicved so far ; and

(c) the further steps envisaged in this
direction ?

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND SOCIAL
WELFARE ANDIN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAYV) :
(a) to (¢). During the last three years some
of the important steps taken by the Ministry
of Lducation and Social Welfare for the pro-
pagation and development of Sanskrit are
stated below :—

1, A Dbroad-based Kendriya Sanskrit
Parishad has replaced the former
Central Sanskrit Board with effect
from ihe 1st January, 1970. All the
State Governments, leading  Sanskrit
organisations and eminent Sanskrit
Scholars are  rcpresented on the
Parishad. The Parishad advisés the
Government on all aspects of propa-
gation and development of Sanskrit.

2. In pursuance of the recommendations
of the Parishad, an autonomous or-
ganisation—Rashiriya Sanskrit Sans-
than—was ‘es'ablished in October,

- 1970. This Sansthan has taken over
‘the administration of the two Kend-
riya Sanskrit Vidyapeethas at Tira-
pati and Delhi and has also establi-
shed three other Vidyapcethas at
Jammu, Allahabad and Puri. These
Vidyapeethas are academic institu-

. tions-and have drawn up a syllabus
+ which:enables students studying in
Vidyapeethas to Jearn Sanskrit - in

T SR T
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traditional system and also get
acquainted with modern subjects.
Research fellowships are also offersd
by these institutions in different sub-
jects.

3. Ministry of Education and Social Wel-
fare also awards reseaich scholarships
for the students of Sanskrit patha-
shalas, scholarships for stud-:nts
studying Sanskrit in Higher Secon-
dary Schools and Post-Matric Scho-
larships for collegiate and University
students at all levels.

4. Grants have also been made available
to institutions to provide incentive to
‘Vedic Scholars and to preserve the
tradition of Vedic Rccilation.’

5. An International Sanskrit Confercnce
under the joint auspices of the Minis~
try of Education and Social Wel-
farc and the Indian National
Commission for cooperation with
UNESCQO has just been held from
26th March to 31st March, 1972, in
which scholars from all over the world
have participated and discussed the
rolc of Sanskrit as a vehicle of inter-
national undersianding and goed-
will.

6. A Committee has also been recently set
up for reporting on tcaching of Sans-
krit through the new language techni-
que and on the preparation of teach-
ing material for this purpose.

7. The measures {aken so far have resul-
ted in greater atlention being paid to
the teaching of Sanskrit and it is
hoped that when the report of the
Committee as mentioned above is
available, ccrtain  development  pro-
grammes for new methods of teaching
Sanskrit could be implemented,

Family Planning Programme ll_a u. P

1792. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state @ g

. (a) whether &, crash programme was
started in February, 1972 by the Department of |
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Family Planning all over the State of Uttar
Pradesh under the guidance of and aid by the
Central Government ;

(b) if so, the amount spent on male and
female operations ;

(c) whether the Ce¢ntral Government
have received complaints of death at Gorakh-
pur after operations and if so, the action taken
in this regard ; and

(d) the number of male and female opera-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (a) No. But a Mass Vasec-
tomy Campaign was organised by the State of
Uttar Pradesh in Gorakhpur Division during
January—February, 1972 with financial assis-
tance from the Central Government.

(b)Y The information has been called for
from the State Government and will be furni-
shed, as soon as available.

{c) Yes, the State Government are investi-
gating the matter.

(d) During the Campaign in Gorakhpur
Division 60,785 vasectomy (male) operations
were performed. This campaign was organi-
sed only for vasectomy operations.

Accident between D.T.C. bus and I AF.
truck on Delhi-Gurgaon Road

1792. SHRI AMAR NATH CHAWLA :
S{IR1 BIRENDRA SINGH RAO:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether an Indian Air Force Truck
collided with a Delhi Transport Corporation
bus in the morning of 6th March, 1972 on
Delhi-Gurgaon Road as a resuit of which nine
persons were kilfed and more than 20 injured ;

(b) whether the killed and injurned per-
sons include Indian Air Force personnel and
members of the public ; if so, their particulars
and whether the causes of the accident have
been enquired into and the responsibility fixed ;
and
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{(¢) whether any compensation has been
paid to the families of those who were killed
and to the injured ; if so, the particulars
thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Yes.

(b) Yes. A list showing the particulars
of the killed and injured persons is laid on
the Table of the House. [Placed in Library.
See No. LT—1627/72). A court of Enquiry
has been ordered by the Air Force to investi-
gate the causes of the accident. The Delhi
Police arc also investigating the matter. The
result of these enquiries is still awaited.

(c) No compensation has so far been
paid.

Suspension of C P.W.D, Engineers

1794. SHRI S. D. SOMASUNDARAM :
SHRI THA KIRUTTINAN :

Will the Minister of WORKS AND HOUS-
ING be pleased to state :

{(a) whether some Engineers of
C.P.W.D. in charge of the defective lifts at
Curzon Road Hostel, New Delhi have been
suspended without even conducting a prelimi-
nary enquiry and giving them a chance to
explain their position vis-a-vis the accident
which led to the death of a lady ; and

the

(b) what are the responsibilities of the
Junior Engineer, Assistant Engineer, Executive
Engineer, Superintending Engineer, Chiel
Enginees and Engineer-in-Chief in such
matters ?

THE MINISTER oF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) The Superin-
tending Engineer (Electrical) and the Execu.
tive Engineer (Electrical) concerned have been
placed under suspension afier preliminary
investigation and giving them an opportunity
to explain their case.

(b) A statement indicating broadly the
dutics and responsibilities of the ol!lnen of the
C.P.W.D, is enclosed, . '
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Engineer-in-Chief :

Chief Engineer :

Superintending Engineer :

Executive Engincer :

Assistant Engineer :

Junior Engineer :

fesat fawfaaren & oi& § ofcadw

1795. =it fawfa fas : Far fowr 3
HATW WEA HAY I8 AJ14 1 AT T

.
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Statement

He is responsible to the Ministry of Works and
Housing for the efficient administration and general
professional control of all the public works within
his jurisdiction.

He is responsible to Government for carrying out
all works in his jurisdiction,

As the officer in-charge of a Circle, he is responsi-
ble for the general supervision of all the works under
his control with a view to satislying himself that the
system and management prevailing is efficient and
economical.

He is incharge of the executive unit of the depart-
ment which is a division. He is responsible to the
Superintending Engineer for the eflicient exetution
and management of all the works within hi; divi-
ston, It is his duty to organisc and supervise ex-
ecution of works and to see that they are suitably
and economucally carried out with materials of good
quality,

As an officer incharge of sub division in the
C P WD, he is responsible to the Executive Engi-
ncer for the management and efficient execution of
works in ithe sub-division.

His duiy infer alia includes inspection of buildings
in his charge, bunging any defectsin  the works to
the notice of the supcrior officer, and taking neces-
sary steps for satisfactory repairs under the gui-
dance of his superiors as and when necessary.

() wag gh, a #17 gE g9 fady
T Iy g wrarfaa qfiads Y ar &=
T ; AT

(=) afg a&F av 41 ?

frar, wars weqror aqr wenfa ot

(%) #ar gz faed fasafaaeg &
i i § qforsy & fou fRdas =@
¥R ¥ vy W 8

(w) =fzy gi, aY =7 g feee
fFreafaaies & aanm wifost §Y sanfaw
Afwaisy ¥ AT @ wEd ¥ AR
v favafeareg & foss weatfaa afeada
1 w27 faQw sT @ §;

(o que gEm gE) : (F) THT AIFI
gfafs & fawmfal a1 faed s
grar fagra =1 ¥ e w1 foar
aar &, MM RFE  fauafagew §
SAAT  qqr @S ®  wfEagEy o«
wta & fou. faedY fnafamer & $oify
N wsram ¥ fawfaamey ag0T Iy
g frgwe &Y o€ afufy & Frefot o
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sty ¥ @y gu, fasr qur awmw gewor
Aawy, feed fasafagrea afafqaa =y
geifad &3 & gwr o< fgame s @ 20

(=) feeeht famafensa & adww
wraAl 1 famafeaesa ¥ @7 FE@ ®
M€ sy gt F fraradw ad 20

() 3 (w). w5 =&Y 95ar |

wIPT-GRTE wF gt gror A & afy

1796. =t favfa faw : v fasfw
AT MW FAY 7 TN I FAU F4G ¥

(%) ¥ Mg AR Gy wawg feaa
FIR-HITE A FFAT A 9T @FE T
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(=) Fa1 wF1X ¥ 37 TFAT & fFd
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(w) afg gt, &Y #ar w1 @ faam
FaTEE 9% svadia 9% '@ FwEre A
swqafa & (afesa feg o ?

fater s srame swew & weg Wy
(Iﬁ !ﬂfo &o l!.m) . (‘F) HER &
a7 HYE AAT AL ] )

(=) =¥, 1967 & arx F*FAT 7
feTrar adt agrar A &

(7) ¥ar #vE sEarr faarnde wd
g1

Malnutrition and Adulteration of Food causing
Blindness among Children.

1797. SHRIMATI JYOTSNA CHANDA :
Wil the  Minister of HEALTH

AND FAMILY PLANNING be pleased to
state :

(a) whether at the annual meeting of
the Association for the Prevention of Blindness
(Bengal) held in Calcutta on the 28th
February, 1972, it was hold that the Lecture
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Unit found out after examination and working
in Evacuee Camps in Salt Lake from August
17, 1971 to January 6, 1972 that the Malnu-
trition and adulterated food 1is causing
blindness among the children ;

(b) if so, whether Government feel that
blindness is not merely a medical one but
also sociological and economic ; and

(c) whether Government propose to take
steps by punishing dealers of adulterated food
and spurious drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D P, CHATTO-
PADHYAYA): (a) and (b). The information
is being collocted and will be laid on the Table
of the Sabha.

(c) A statement showing the steps taken
is attached,

Statement
Prevention of Food Adulteration

The provisions of the Prevention of Food
Adulteration Act have already been made more
stringent and the States asked to ensure proper
enforcenment of the Act,

A Central Unit has been set up to check
the menace of food adulteration along with
the State Health Authorities concerned. The
Unit is mainly concerned with the functions
prescribed in Rule 9 of the Prevention of Food
Adulteration Rules in rcspect of Inter-State
offences and helps in giving technical suidnpcc
to State Governments.

A new Food Research and Standardisation
Laboratory is being established at Ghariabad,

The training of Food Analysis has been
started at the Central Food Laboratory,
Calcutta. The Food Inspectors are being trained
at the Directorates of Health Services in the
respective States,

Prevention of Adulteration in Drugs

In 1964 the Drugy and Cosmetica Act was
amended to increase the penally for manu-
facturc and sale of spurious drugs from three
years to ten years and with fine. The courts
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are required to record in writing special
reasons if they wished to impose a sentence of
imprisonment of less than one year.

Every dealer or an agent of manufacturer
is required to disclose to the Drugs Inspector,
the name, address and other particulars of the
person from whom he acquired a drug or
cosmetic,

The stocks of spurious drugs can be
confiscated iIf the person responsible for its
manufacture or distribution is convicted The
implements of machinery used 1n such manu-
facture, sale or distribution and any icceptacles,
packages or covers in which such spurious
drugs are contamed and the animals, vehicles,
or other conveyances used in carrying such
drugs have also becn madc liable to confis-
cation

The States have been advised to maintain
tlose haison with the police in matters ielating
to movement of spurious drugs

Information regaiding movement of
spuriou: drugs is 10 be conveyed to the Central
Drugs Control Organmisation for dissemination
to other States

The Central Drugs Control Organisation
publishes the list of authorised drug manu-
facturers for the information of the drug trade,
the drug ndustry snd the Drug Control
Organisation,

The serviecs of the Central Drug Control
Organisation and 1ts Zonal Oflices are available
to the States for the purpose of investigating
spurious drug cases.

The States havc been advised to form anti-
spurious drug committces and cnlist the
support of the members of the public, medical
profession and social workers in campaign
against spurious drugs

States have also been advised to promote
measures aimed at educating the public as to
the methods which they could follow to
cooperate with the Government in their fight
againgt anti-social eclements. Simple and
effective steps such as the need for purchasing
drugs at controlled prices from licensed deslers
against cash-memos, destruction of old and
used containers of drugs, otc. were to be
pPopularised amonz the public.
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Allotment of Land to House Building Co-opera-
tive Socicties in Zone H-3 Northern
Area of Delhi

1798. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the names and number of House
Building Cooperative Societies in Delhi given
land by Government in Zone H-3 Northern
Arca, Delhi ;

(b) the cost of land per square yard
charged by Government fiom each of these
Socicties, and the cost of development of
land per square yard charged by Government
fiom cach of these Socictics ; and

{c) the cost of development of land per
squate yard as charged by these Sccietics ffom
their respective members and the reasons for
vanation of these cost of deveclopment,
if any ?

THE MINISTER OI STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHR! 1. K GUJRAL) : (a) 6 Societies.

(1) Naveen Bharat Cooperative Houss
Building Society.

(2) Dhakka Coopcrative House Building
Society.

(3) People Cooperative House Building
Society.

(4) Radio Colony Extension Cooperative
House Building Society.

(5) Indian Cooperative House Building
Society.

(6) Delhi Swastik Cooperative Housa

Building Society.

(b) Different rates for various sizes of
plots in the Wazirpur Residential Scheme are
charged for allotment of aliternative to
the members whose lands have been acguired.
The rates which were applicable before and
upto 11th July, 1969 are given below ;—

(1) Plots measuring upto 125 sq. ydn
Rs, 24/- per #q, yd,

(2) Plots measuring wpto 200 g, yds,
Rs, 38/- per sq. yd.
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(3) Plots measuring 201 to 400 sq. yds.
—Rs. 38.50 per sq. yd.
(4) Plots measuring 401 to 600 sq. yds.
—Rs. 39/- per sq. yd.
(5) Plots measuring 601 to 800 sq. yds.
—Rs. 39°50 per sq, yd.
These rates were revised after 1I1th July,
1969 as follows :—
(1) Plots measuring upto 200 sq. yds.
Rs. 48/- per sq. yd.
(2) Plots measuring 201 to 400 sq. yds.
~—Rs. 48 50 per sq yd.
(3) DPilots measuning 401 to 600 sq. yds.
Rs, 49.00 per sq yd.
‘(4) Plots mecasuring 601 to 800 sq. yds.
Rs. 49 50 per sq. yd.
(Thesc rates are inclusive of cost of
development)
(c) As developed plots were allotted by
the Delhi Devclopment Authority to the

members of each of
question does not arise.

these socicties, the

Amount Paid by the Gujranwala House Building
Co-operative Scciety, Dethi for
Purchase of Land

1799. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister ol WORKS AND
HOUSING be pleased to state :

(a) the amount paid by the Gujraawala
House Building Co-operative Society, Delhi
for the purchase of land in Gulabi Bagh,
Delhi ;

(b) the amount of compensation paid by
Government to the Socicty on taking over
the said land from the Society and reasons for
taking over the said land ; and

(c) the amount of loss suffered by the
Society in this deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) As intimated by
the Society an advance of one lakh was paid
by the society to the land owners,
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(b) The quantum of compensation paya-
ble to the society is sub-judice. The land
was acquired under ‘Large scale acquisition,
development and disposal of land in Delhi.

(c) Does not arise

Quantity and Value of Tobacco Purchased
by Cigarette Manufacturers

1800. SHRI JYOTIRMOY BOSU : will
the Minister of AGRICULTURE be pleascd
to state :

(a) the quantity and value of tobacco
puichased by all cigarette manufacturing
companies in India during the last 3 years ;

(b) quanuty and valuc
tobacco supplied by Indian 1caf Tobacco
Development Company to cigarette manu-
facturers in India during the said period :
and

of cigarette

(¢) name of such companics ?

THE DEPUTY MINISIER IN THL
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) to (¢) The
information is not available and is being
collected.

Allotment of Quaricrs in New Moti Nagar,
Delhi on Medical Grounds

1801. SHRI P, NARASIMHA REDDY:
Will the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether some ground fAoor quariers
in New Moti Nagar, New Delhi were allotted
to persons on mcdical grounds ;

(b) if so, whether all the basic amenitics
viz , water and electricity have been provided
in those quarter ; and

() if not, the time likely to be taken
to provide these basic amenities to the
allottees 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) and (c). All basic ameaties have bson
provided in this colony. Steps have been taken
to provide individual water convections aad
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domestic lights in the quarters and these
works are likely to be completed in one
month and six months respectively.

Allocation of Funds tc Orissa Under Crash
Programme for Rural kmployment and
their Utilisation

1802, SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the amount sanctioned to Orissa,
dJistrict-wise under crash programme :

(b) whether the amount was spend pro-
perly according to the direction of the Central
Government ; and

(¢) the mstructions given to the State
Governments for the implementation of crash
programme ?

THE MINISILR OF STATLE IN THL
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) A statement (state-
ment I) shuwing the amount of administrative
appioval for works in cach district of Orissa
and the amount actually released in 1971-72
is lard on the Table of the House. [Placed
in Liberary. Sce No. LT-1628/72]

(b) and (v). A statcment (~tatemcnt II)
showing some of thc important guidelines laid
down for implcmentation of works under
the Crash Schemme for Rural Employment
during 1971-72 is laid on the Table of the

CHAITRA 14, 1894 (SAKA)
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House. [Plgced in Library. See No. LT-
1628/72] The detailed report for 1971-72
showing the manner in whizh the amount
sanctioned has been spent is expected within
two months. Rcports so far received show
that the guidelines laid down by the Central
Government are being generally followed.

Protection of Monuments from Mutilation
in Madhya Pradesh

1803, SHRI G. C DIXIT : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether there are ancient monuments
of historical and architectural importance in
East Nimar, West Nimar and Hoshangabad
Districts (Madhya Pradesh) ; and

(b) il so, the action taken so far to
protcct these monuments from mutiation ?

THL MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) Yes Sir.
The Central Government has protected nine-
teen, eight and six monuments in East Nimar,
West Nimar and Hoshangabad Districts
respectively. A list of these monuments is
given in the attached statement,

{b) Theac monumecnts are prcseived and
protected bike other Cen‘rally protected monu-
ments, three bzing Monument Attendants to
keep watch over them,

Sratement

Below is given a list of Centially protected monum:nts in the three districts mentioned

in the body of the question.

EAST NIMAR

S. No. Localiry

Name of Monuments

1.  Burhanpur

Pﬂi;ce situated in the fort

2, ~do- Raja’s Chhatri near Bordha Ghat

3 -do- Tomb of Nadir Shah and compound

4. ~do- Tomb of Shah Shuja and compound

L3 ~do- Bibi Sahib's Masjid and compound

6. -do- Churiwalonki Masjid outside the Itwara gate
7. -do- Tomb of Adil Shah Faruki

8, ~do- Tomb of Shah Nawaz Khan

Hammam Khana in Chowk Mohalla
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S No. Locality

10,
11,
12.
13,
14.

15.

16,
17.
18.
19,

g =1 o
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Name of Monuments

Ahukhaoa Ahukhana site with compound wall, pavilion and tank
Asirgarh Idgah
-do- Mahadco temple
-do- Tomb of Shah Numa
-do- Whole fort, including all the walls, Sat Darwaza, mosque and temple
mside
Mahal Gurara Mohal Gurara Palaces or buildings on both sides of the Gurara
(Utaoh) river and two masonry Dams in the river
Mandhata Chandsuraj Gateway
-do- Chaubis Avtar tumiple with its contents
-do- Siddheswara or Siddhnath temple
Godadpura Amleshwar ahas Mamleshwar group of temples including Kaleshwar
(Onkar Mandhata) temple
WEST NIMAR
Raver Oid Serai
Raverkhedi Brindaban dedicated to the memory of Shrimant Baji Rao Peshwa
-do- Chhatr inside the Serai
-do- Mam ga‘e and remaining pottion of the Peshwa’s resudence of
fortress
Un Chaubara Dera
~-do- Jain temples 1 to 3
-do- Temples of Mahakaleshwar 1 and 2
-do- Temple of Nilahantheshwar
HOSHANGABAD DISTRICT
Bariam Rock shelicr known as Putli lane near Sambourne Cave
Joga Old Mughal fort
Kalamari Adamgarh rock with paintings
Pachmarhi Cave
-do- Dorothy Deep rock shelters
Yillages Kalamdi, Ancient site and Adamgarh Rock shelters
Rasulia and
Kishanpur
wew MA@ F iz IE Qv ¥ @ @2 (@) afz g, @t za® a1 s §,
feafr AN
1804, = wm wyw wAa o FAT (1) 3% azF A Auwg & fog Wy

Wagw sitT afcagm wat a2 @t &7 91 o wiwd) 9 adia qraave § Aew wdAw
FIN iy -

(%) Far we7 SqW ¥ wT WA WA daets wd war Magw A afeagw
are g% AT g 5 feafa ¥ §, Wil (ot T wgrg) : o fe Yz W

% foq feadt yaufm faa Y T & 7
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FHver &1 fxeeh & faordt § weg AW &
e A s 1 gfy wIEew weEw uw
uT o3 FT Ieow & W@ § @ A Fre
THRIT R i —

(%) sradr
(=) sea & 7 Izar )

(7) AT 1261 =rg ©9F HY FAX
q7 qEq GRW 7 AT AART Ho & fawiw
! @y SN g Fdfr AFAarF DA
nE § FTwAAF o2t gF G 49
gt AT T qFIFG F AIFATHT 1 oAy
Hfaq &7 { IMEr A1AT | |

12, hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RCPORTID DISRUPTION OF BANKING
SYSTEM IN ANDHRA PRADESH

oY Tware mrest  (92ar) o &
sfasraNly sw Az & fra fawg 20
Are faw At w1 = fremAr wiEar g
A SrgAr FAT AgAT E Fraggman ¥
0% IFTET &

uytyy % fofade, @z &% anrw sfear
T g &% g sfenr § awtes
FH ¥ wrowr oy w3W A @ A/,
1972 & &% aqeq A& YEY FT AW
& garar”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Speaker, Sir, The banking
industry in parts of Andhra Pradesh has been
affected by the strikes in some branches of
Andhra Bank Limited and State Bank of
India and in the Hyderabad Office of the
Reserve Bank of India.

In the Andhra Bank Limited a dispute
has arisen out of a claim of the workmen staff

CHAITRA 14,
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union to be the sole bargaining agent for the
officers also. 77 branches out of a total of
219 have been completely affected, while in
others work is being carried on with such staff
as is available, It is reported that efforts are
being made by the parties to settle the
dispute.

The agitation in the State Bank of India
has arisen out of intra-union disputes. As
reported by the Statec Bank of India, the Award
stafl union at the circle level at Hyderabad split
into two groups some months ago, one group
owing allegiance to the All India State Bank
of India Staff Federation, which is the recog-
nised federation of the bank at the ali-India
level and the other, to the All India Bank
Employees Association. As a result of the
agitation, 1t is reported that the instruments
of the State Bank of India are not
being accepted by the other banks even at the
clearing houses.

In the Hyderabad Office of Reserve Bank
of India a dispute has arisen in the matter of
posting of staff Officer Grade II from Madras
and Trivandrum in the Agricultu al Credit
Department at Hyderabad. On 12th March,
the Association served a strlke notice on this
issue and before conciliation proceedings had
commenced, the employees of the Hyderabad
Office went on a lightning strike on the ground
that one of the promoted staff Officers Grade
Il was allowed (o join duty in Hyderabad
Office. Though Reserve Bank of India had
discussions with the union repiesentatives, no
settlement could be reached.

While the actual dislocation 1n work is
confined only to a few of the branches in
Andhra Pradesh, work in the Clearing Houses
of Hyderabad, Vijayawada, Guntur, Kakinada
and Visakhapatnam hAas also stopped. This
has affected other banks, as they are finding
it difficult to meet thelr commitmen’s and in
obtaining funds. However, when g Clearing
House does not function, banks are free to
present at the counters of drawee banks and in
some centres this procedure is being observed,
The banks concerned are making efforts to
bring about an understanding and to restore
normalcy.

st TR WTERY : WY wERW A
Y awgsy avr 9yt & *|y  faumwas
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[=fr TrraaTT WY )
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193  Disruption of

SHRI S. M., BANERJEE (Kanpur) :
Then you should allow us to read the whole
thing. We never wanted to do so ; that is
why we put it in the form of questions. If you
allow us to lay it on the Table of the House
we can lay it on the Table of the House.

MR. SPEAKER : It started as a calling
attention motion. The Member was allowed to
ask a question for clarification

AT TEFT TG FT AIF T TE JIAAT
Tifzu i

=Y g0 QHo AT : qTSr AT

AR ARIA : qUT0 T AT H gSroT
qar g fFT ag 4t 427 1 4w & Ay
tER A

ol A

=¥ TREAAIT At ;A g F7T o9l
f¥ o faq av ) gue fody ¥ gga® &Y
aafaq 27 F, I T ADNA-ANY T FEAE
¥ &Y 7 21 A AT % Faefa® 39z ezt
97 781 9T | AT aF foe & vF srEAT ¥
2z fAzdr fordl, § 391 Qver A1 Wi 93
RATE :

“You have failed to perform your required

functions and conduct yoursclf as a res-

ponsible officer of the Bank, We have lost

confidence in you and, therefore, you are

discharged from the scrvice of the Bank
with immediate effect.”

T g BT TATH AV AR qEgi F qF
Iy FT W & owEfem q caw) garar
TIRAT 4T | AT gy FEY § 2 g€ JqT OF
fza &Y fedt & geare & ik wsfitg R
Y 39 4 qAEAg F1E @Y 7, A7 HMAT
Frarg @ | oq { 957 q@Ar qEAr g |

371 og a% § 5 aeey @7 fofudes A
BENM® AW A ¥ qF Hiw &5 ooy
gfrge & &¢ fRa ¥ wofwfa & 07
a9 wgr oft wmifewsT & g9y geam wan
a1 5 oo oY 8faga § ag w9 ar =
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aax wfaea< ar feaas ¥ v faar
FTROST FXE A8 §% F gorow) oF
TR A TNWT qgy fFar st am dar
w37 & for gaw g 1§ ifsa qr ?
AT 9T ag &0 (cwAaww) - F ashr ¥
frag qar g

Is it a fact that the Chairman, General
Manager and Assistant General Manager of
the Andhra Bank, who have been inducted
from outside the ranks of the Bank, have re-
fused to recognise the fundamental right of the
employces, including the oflicers, guarantecd
undci the Constitution of India, to form asso-
ciattons and jomn trade unionsof their own
choice, consisting of all cadies of employees,
viz , that of officers, clerks and subordinate
«tafi and these outside top brasses have let
loose a reign of terror, repiession, insult and
abuscs on the officers of the Bank who have
ultimately heen compelled to icsort  to agita-
tion ?

I- it alvo not a fact that there are all-
cadre employces’ unions in the United Bank
of India, Central Bunk of India and Dena
Bank and also in the New Bank of India in
the piivate sector, and thc managements of the
said Banhs discuss, negotiate and settle the
grievances of the officers and employees through
their associations and unions ?

Is it a fact that the State Bank of India
management has violated the code of discipline
by refusing to discuss and scttle the disputes
with the State Bank of India Staff Union,
Andhia Pradesh, which was recognised by the
Bank under the code of discipline and is pam-
pering a rival minority union by victimising
the members of the illegally de-recognived union
by way of charge-shecting, suspensions and
transfers ?

Is 1t also a facl that because of the attitude
of the management of (he State Bank of India
towards the recognised union, there is conti-
nucd disturbance in the Bank in Andhra Pra-
desh for the last one year, and isit also a
fact that the management of this Bank follow-
cd the same tactics in 1970 and there by
blocked the normal banking in Bihar State
for 87 days ?

Is it a fact that the Reserve Bank manage-
ment has been discussing with the Employecs’
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Association for more than one year the rules
pertaining to their promotion policy and had
almost agreed to fil! the vacancies in the offi-
cers’ cadre in its offices from amongst the
local employees and such a setilement was to
be signed between the management and the
Employees® Association on 17th March, 1972,
but in utter disregard to the understandings on
the promotion policy, the Reserve Bank
Management, on 15th March, 1972 posted
at Hyderabad one person from Trivandrum and
to from Madras with a view to forestalling the
promotion of Hyderabad employees thus caus-
ing bettcrness amongst the employees at
Hyderabad, resulting in the prescnt agitation ?

MR. SPEAKER : I am not going to
allow such exploitation of the procedurc. It
is just a headache The rules have been made
by this House and they are not to be distorted
by this House. This gentleman would not sit
down and would not listen.

s THIEAIT  WTEAY . WEdeT WEILY,
&7 §F1 T LA T QATS g AT AA
w1iEq ¥ mema daw fTmr ) gh@feg
qeAT 9% @I & |

PROF. MADHU DANDAVATE (Raja-
pur) : Those who respect the rules always
suffer.

MR. SPEAKER : 1 also suffer. You
cannot imagine the torture I have to suffer
sometimes when I have to stand all this, Only
one question is going 1o bc allowed.

st wwrEmY St o Agl, ey
wEay, tar #q wgq | &Y oY gy«
AT #Y oY Frdey fpar fe v @Y =1
gare 2 A T wAvwg g

SHRI K. R. GANESH : The Govern-
ment is concerned about the dispute inthe
three¢ banks in Andhra Pradesth, which has
caused suffering to the public. All these
matters pertaining to Andhra Bank, Siate
Bank and Reserve Bank are matters of dispute
which the hon. member has mentioned. That
is the stand the trade unions have taken in the
matter of disputes. The position is, negotia-
tions are in progress in all the three banks.
The intention of the hon. members was to
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focus the attention of the House on the serious
dislocation of economic life of Andhra Pradesh
as a result of this dispute. You would agree
that if I go into the merits of each dispute
mentioned by him and take a stand, it will not
be correct because negotiations are already
going on. The Labour Minister is alrcady
seized of the matter. The conciliation machi-
nery is alrcady in the process. The hon.
member referred to the offer of arbitration be-
ing made by the trade union representatives.
That also will be taken into consideration. I
can only appeal to the hon. members that
will be necessary to create a proper climate in
which these negotiations could succced,

196

SHRI S. M. BANERJEE On a pomnt
of order, Sir. Mr Shastri rcferred to the Union
Labour Minister, Mr. Khadilkar. The Finance
Ministe: also referred to Mr Khadilkar in his
reply. This calling attention which should
have been diverted to the Labour Minister has
becn given to the Finance Minister. Fortu-
nately, the Labour Minister is also present.
You can direct him to say something, so that
the strike may come to an end. The point
of order is, since the name of the Labour
Minister has been mentioned and he 1s here,
he may be directed to say something Me
says, the Labour Minister is seized of the
problem. The problem has not been seised
by the Finance Minister.

MR. SPEAKER : The calling attention
is directed to the Finance Minister and he is
replying to it. As for other ministers, they
have no notice of it. Howcan I ask them to
reply ? Simply because some other minister
happens to be present and thce minister who
is replying says that the other Minister has
been asked to settle it, that does not entitle a
member to insist that the other Minister should
reply. After all, you must be reasonable in
what you say. 1 know the minister himself
may be very impatient to reply, but 1 do not
want fo set up such a precedent,.

SHRI MALLIKARJUN (Medak) : I do
not want to take much time of the House, but
as has been mentioned in the statement itself,
the state of affairs in Andhra Pradesh, parti-
cularly in Hyderabad, Visakhapatnum, Kaki-
nada and Guntur is such that the work haa
been paralysed and normal {ransactions have
been interrupted to such an extemt that i
necessitates the interveation of the Government
of India, particularly the Finance Ministry andt
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Labour Ministry, immediately for an amicable,
settlement betwcen the Board of Directors of
this private sector bank and the employees,
who have been the victims. The arrest of five
women on charges of criminal intimidation
and violence is very deplorable. So far as the
Reserve Bank office at Hyderabad is concerned
the posting of staff Officer Grade II from
Madras and Trivandium is also highly diplor-
ble, because the staff in  Hyderabad are still
available at the disposal of the bank. 1 appeal
to the minister to intervene immediately and
bring about an amicable scttlement.

MR. SPIEAKER : It is just an appeal ;
no question.

SHRI K. R. GANLSH : Yes, Sir. The
conuliation machinery is in  progress.

RAMLSHWAR RAQO (Mah-
bubnagar) ¢ Whether it is the Andhra Bank
or the State Bank or the Reserve Bank, the
only pomt that has emerged is that Andhra
Pradesh area seems (o have been chosen as a
staging arca for devdoping conflct strategies.
it 15 reported that the conflct is so serious
that one of the Agents died of a heart attack ;
1 do not know il this is true. 1 amalso told
that cheques, drafts, etc., in the various bran-
ches are not only not attended to but are just
thrown into the waste paper basket. What-
cver be the merits or demerits of the dispute,
this matter has been going on for a whole
month and commerce, industry, business and
trade are suffering 1 am surprised that the
Minister says that efforts arc being made by
the partics to settle the dispute. A month has
gone by and normal business has come to a
standstill. In another part of the statement,
he says:

SHRI 1.

“I{owever, when a Clearing House does
not function, banks are free to present at
the counters of drawee banks and in some
centres this procedure is being observed.™*

This answer is ncither hcre nor there, If that
is so, why have a clcarihg nouse at all ? The
entirc functioning of the banking system comcs
to a standstill if the clearing house does not
function. The hon. Minister must be having
his own bank account and he must realise the
difficultics. The entire community including
businessmen, trade and industry and even pri-
vate individuals who want to cash cheques
are suffering. Will the Government look into
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this and tell the House whether it wants to do
something or allow the strike to go on for
another month ?

SHRI K R. GANESH : In the beginning
of my statement, I conceded that this unfortu-
nate dispute has led the economic life of
Andhra Pradesh, pertaining to thosc who have
bank accounts, to come to a standstill. But
thetc is a procedurc under labour statute to
scttle labour disputes, Direct negotiations are
going on ; conciliation machinery is in process,
The Labour Minister is seized of the matter.
Nothing more can be done by the Government
of India.

SHRI P. NARASIMHA REDDY
(Chitloor) : Afler going through the statement
made available by he hon., Minister and the
rephes he has given to previous MembBers who
have rawsed the issue, I totally agree with him
that a suitable climate for a quick and amica-
ble settlement of the dispute should take place.
I regret very much that the dam. ge caused to
Andhra’s economy asa whole is much more
than disclosed 1n the statecment. In fact, Sir,
you might have gonc through some of the
reports in the papers recently, in Hindu,
wlere it is stated that every walk of cconomic
life, every activity in Andhra, has been very
much affected and things cannot be allowed
to go on in such a statc of drift any longer.

I would like to ask one or two queslions
from the hon, Minister and resumc my seat.
Is it enough for the Government of India to
express pious hope that the negotialions that
are going on will come to a satisfactory con-
clusion 7 In my opinion, this question deserves
a through rcply from the hon. Minister. These
ncgotiations have been going on since very long
and they have not yielded any results so far,
On the other hand, the situation is dcveloping
from bad to worse leading to, as some hon.
Members have referred to, many untoward and
undcsirable things, that is, intimidation, vio-
lence, etc , being indulged in. 1 do not know
whether that is a fact. I expect the hon.
Minister to confirm it. The intimidation,
violence, cte. is being indulged in by both, the
management and the employces concerned, In
view of this detcriorating situation, I ask the
hon. Minister whether any active decisive inter-
vention is contcmplated (o bring the situation
under control and terminate this unfortunate
state of affairs.
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SHRI S. M. BANERIJEE : It will help if

the Labour Minister gives some reply.

~ SHRI INDRAJIT GUPTA (Alipore) :
It is very unfair to ask the Finance Minister
to go on giving replies. This is a labour dis-
pute,

SHRI K. R. GANESH : As I have already
indicated, the Labour Minister himself has had
discussions with the representlatives of the
cmployees'unions and he is seized of the matter.
The Labour Minisiry and other machinery
under the statute arc trying to scttle this matter
as quickly as possible.

SHRI K. SURYANARAYANA (Eluru) :
Sir, there is not much to question the Finance
Minister because he has  entrusted the job to
the Labour Minister. Particulirly why 1 want
to put a quostion to the Finance Minister
directly is that the Finance Minister is res-
ponsible for the development of not only indus-
try but agriculture alsn., The Members arc
concerncd with both the scclors, the develop-
ment sector as well as labour sector who are
concerned with banks,

On the 30th of last month, the Labour
Minister replied that the matter is being con-
sidered and the Chief Labour Commissioncr
is also in touch with labour unions. Again,
this diseasc of strike and agitations was spread
to the enlire country wherever the Andhra
Bank is having their branches. Andhra Bank
is the biggest bank in Andhra Pradesh. It
had becn started by Dr. Pattabhi Sitaramayya
with a few thousands of rupees as capital,
Now it has come up to such a position.

1 understand that up till now the Chair-
man and the Custodian was sven to be a capa-
ble, encrgetic and very strong man but in the
matter of settlement with the labour union
workers he is not showing his competence or
intelligence or banking experience.

So far as the Andhra Bank is concerned,
the main issue of this agitation is the claim
of the employees® union that under the Trade
Unions Act of 1926 the officer staffl cannot be
denied the right to  join the workmen's staff
union. That is the only dispute to be decided
by the Labour Ministry or the Government of
India. According to the Acs, officers also
could join the workmen's staff union. That
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is the contention of the employees according to

the paper circulated to us.

The Andhra Chamber of Commerce has
also passed a resolution requesting the Govern-
ment to end the strike because they are concer-
ned with it. Whatever it is, the industry is
losing. Yesterday's news is that the bank
strike in Andhra Pradesh has also aflected
agriculrural operations because though the har-
vested paddy from the rabi crop has already
started coming, particulary in my district of
West Godavari, the papers say that they can-
not buy and pay for the produce because their
funds arc locked up in the banks, particularly
in the Andhra Bank. That is why we have
particu'arly addressed this question to the
Minister of Finance. HMe is also directly res-
ponsible for sctiling the matter as early as
possible in the interest not only of the union
but also of the development of industry.

I associate mysclf with Shri Shastri and
other friends who have asked other questions.
I think, as the Finance Minister said, it may
bz settled not only as early as possible but at
oncc or tomorrow. All the representatives are
here, Once the Central Labour Commissioner
had ncgotiated but the tfalks ended without
any results,

Not only employees of the Andhra Bank
but those of the State Bank have also started
having some grievance. OQur friends have
placed their gricvance &lso before the Minister.
When the Rescrve Bank and those two banks
were carrying on  the agitation, the staff of
other banks was not accepting cheques and
other instruments on those two banks. The
situation worsened when on 15th March em-
ployees of the Rcserve Bank also started an
agitation. The Andhra Bank is a private
bank. It is having deposits worth Rs. 80
lakhs or Rs. 90 lakhs. It is high time that it
is nationalised. The staff and the officers also
wanted it to be nationalised.

MR. SPEAKER : I am waiting for your
question. .

SHRI K., SURYANARAYANA : 1
simiply wanted to bring these things to . his
notice. The Reserve Bank is the direct con-
cern of the Governmemt of India. . The
State Bank also is the direct concern of the
Government  of India. Work at the
clearing. house. in the Reserve. Bank:  in
Hyderabad, through which cheques and other,
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banking instruments to the tune of Bs. 2.5
crores pass on an average daily, remains sus-
pended since 3rd March. Itit not only a
labour dispute. The entire banking system
has been paralysed in Andhra Piadesh. That
is why we want to know from the Finance
Minister what steps he is going to take to solve
this problem and not leavc it only (0o the
Minister ol Labour,

SHRI K R GANIESH : I sharc the con-
cern of the hon. Member that cfTorts should
be made to settle this matter. There 1sa
labour machinery laid down under our statute
and the 1inance Ministry and the Labour
Ministry arc trying 10 see that this machinery
is made cllccuve.

SHRI INDRAJIT GUPTA : Is 1t a maticr
ol pre<tige or techmeahity or what 2 So many
Membars frem all sides are eapiessing  thar
apaicly.  The Labour Mimister 15 sitting here
and by Ins side the Finance Mimniaer  goes on
saying that the Labour Mimstry 15 looking
alter 1t Yet, he will not say anything ! We
want the mattes to be solved Vhy does he
not say womething which may help solve 1t ?

SHRI K. R GANESH : Actually, I did
not want to go into the merits of the dispute,

SHRI INDRAJIT GUPTA : 1 don’t want
you to go into thc merits,

SHR1 K R GANESH : If I need not go
into the merits, I have just comec to say that
prestige 1s involved ? You know it. That will
not help the matter,

SHRI INDRAJIT GUPTA : Why don’t
you agree to the appointment of the Arbitrator
and the matter can be settled ?

SHRI K. R. GANESH : I conceded that
the Unions have made this demand. As soon
as the processing is finished, the Government
will consider that. What more do you want
me to say ?

SHRI S. M, BANERJEE : Three or four
questions have been asked by the hon. Member
and the hon. Minister, in his wisdom, has
said that the Labour Minister is seizcd of the
matter. And the Labour Minister fortunately
is here. As the hon. Minister, we arc also
equally interested to see that the dispute is
e#nded We are not professional strikers. 1
want to request you that 1If yon can possibly
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direct or ask. (Jaterruptions) All the Unions
have decided to make him the Arbitrator and
if Mr. Khadilkar beconies the Arbitrator, I
hope things will come to an end.

SHRI A. P. SHARMA
the Finance Minister has given a categorical
reply that the Government is seized of the
matter and after the processing is exhausted,
they will naturally consider it, why should we
spend so much time on it ?

(Buxar) : After

SHR1 S. M. BANERJEE : Why do they
want to delay the matter 7

MR. SPEAKER : The question
question of purely, as the Mr, Indrajit Gupta
sard, prestige. This question, as the Finance
Minister said, 1> under the consideration of
the Government - arbitration, concilistion and
all that. The main question is dirceted to the
I'ilnance Muirister. Suppose, 1 call another
Minister to whom no notice is given, that will
be taken a: a piccedent for future which may
not b2 healthy for this House. The Minister
to whom no noticc 1s  given is not expetted
normally to come prepared. If a minister says
that it will bc considered by some other Minis-
teror by such and such Ministry.

is not a

SHRI S. M BANERIJEE : If he is prepa-
red.

MR. SPEAKFR : But
sctting a good precedent,

that will not be

SHRI S. M. BANERIJEE : There were so
many occasions like that.

MR. SPEAKER : I would requcst you to
kindly appreciatc.my opinion,

SHRI S. M. BANERJEL : You will also
appieciate our difficulties. When the Labour
Minister has come prepared, he must be know-
ing something,.

MR: SPEAKER : Papers laid.

12.37 hrs,

PAPERS LAID ON THE TABLE

NOTIICATION UNBDER THL NATIONAL
HIGHWAYS ACT

THE MINISTER OF $TATE IN THE
DEPARTMENT OF PARLIAMENTARY
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AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : I beg to lay on the Table a copy
of Notfication No § O 603 (Hindi and Eng-
lish varsions) published 1in Gazette of India
dated the 19th February, 1972, under secction
10 of the National Highways Act, 1956.
[Placed in Librury. See No. LT -1599,72|

IMPORT TRADE CONTROL POLICY,1972 7}

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : 1 beg to lay on the
Table a copy of the Import Tradc Control
Policy for the year 1972-73—Vol 1 and 11
[Placed in L ibiary. See No. LT—1600/72 |

REPORT OF GUIARAT AOGRO-INDUSIRILS
CORPORATION, L1D, TAMII NADU
AGRO-INDUSTRIES CORPORATION
L1D., £TC AND NOIIFIC ATIONS
ESSENTIAL COMMODITIES ACT

THE MINISTER OF STATE IN TIHE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) 1 beg to lay
on the Tablc—

(I) (1) A copy ecach of the following
papers (Hind1 and English versions)
under sub-section (2) of Scc 619A of
the Companics Act, 1956 :(—

(a) Annual Report of the Gujarat
Agro-Industries Corporation
Limited, Ahmedabad, fot the
peniod ending 31st March, 1970,
along with the Audited Accounts
and the comments of the
Comptroller and Auditor Gene-
ral  thereon LPliced in
Library. See No. LT—
1601/72 )

(b) Annual Report of the Tarnilnadu
Agro-Industries Corporation
Limited, Madras, for the year
1969-70 along with the Audited
Accounts and the comments of
the Comptroller and Auditor

General thereon. [Placed in
Library. See No. LT-—
1602/72.]

(c) Annual Report of the Mysore
State Agro-Industries Corpora-
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tion Limited, Banglore, for the
year 1 69-70 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, [ Pla-
ced n Library. See No.
LT—1604,72 ]

(d) Annual Report of the Ragasthan
State Agro Industries Corpora-
tion Ltd , Jaipur, for the year
1970-71 along with the Audited
Accounts, [Placed in Library.
Sce No L T—1605/72)

(n) A Statement (Hind1 and Enghsh
versions) showing reasons for
detay 1n laying the Reports
mentioned at (a) to {¢) above
| Pluced in Library. Sec LT—
1606 72

(2) A copy each of the following Notifica-
tions (Hindi and Enghsh ver aons)
under sub-scction (6) of Section 3 of
the Lssential Commodities Act 1955,

(1) GSR 96(E) published 1n
Gazette of  India dated the 4th
March, 1972.

(n) The Southern Stales (Regula-
tron of Export of Rice) Amend-
ment Order, 1972, published in
Notification No. G.S R. 194(E)
in Gazette of India dated the
17th March, 1972,

The Madras Coarse Grains
(Export Control) Ameandment
Order, 1972, published m Noti-
fication No, GSR. 290 in
Gacveitte of India dated the 11th
March, 1972. [Placed in
Library See No. LT—
1607/72 ]

(iri)

ANNUAL REPORTS OF SALAR JUNG MUSBUM
BOARD, HYDLRABAD, INDIAN INSTITUTE
OF SCIENCE, BANGLORE AND EXxE-
CUTIVE COMMITTEL OF TRUSTEES
Of VICTORIA MEMORIAL
HALL, CALCUTTA

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
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OF CULTURE (SHRI D. P, YADAV) : 1
beg to lay on the Table—

(1) () A copy of the Annual Report
(Hindi and English versions) of
the Salar Jung Museum Board,
Hydcrabad, for the year 1969-70
along with the Audited Accounts

A statement (Hindi and English
versions) showing reasons for
delay in laying the above Report.
| Placed in Library. Sce No.
LT— 1608/72]

(iiy

(2) A copy of the Annual Report "(Hindi
and English versions) of the Indian
Institute of Science, Bangalore and
the Statement of Accounts for the
year 1970-71. (Placed in Library.
See No. LT— 1609/72.]

(3) A copy of the Annual Report (Hindi
and English versions) of the Execu-
tive Committce of thc Trustees of the
Victoria Memorial Hall, Calcutta, for
the year 1970-71 together with Audi-
ted Accounts. {Placed in Library.
See No. LT—1610/72.]

——

12.39 hrs.

MOTION OF THANKS ON PRESIDENT'S
ADDRESS - Contd.

MR. SPEAKER : Now we resume further
discussion on the Motion of Thanks to the
President.

We have hardly enough time to complete—
not hardly, more time rather. The Prime
Minister has conveyed to me that she would
reply to debate immediately after Question
Hour tomorrow.

SHRI S. M. BANERIJEE (Kanpur) : That
means the time is extended,

MR. SPEAKER : No. Time is not exten-
ded. There will be no other motion after the
Question Hour, only the Prime Minister will
reply.

Mr. Hari Kishore Singh.

st git fenile fag (qodt) : weaw
weigm, & faoer faq aga § =€=f €T wr
gt fr msdaidr qef #1 ag a9 & fr 5w
For § qurda & gear @Y W & AYT qfiwsh
o § gArm F Qua Y €] gE
2 qg wagifas gmsEt oA N AR
g H waws W § fAuere g Auwsw
¥ Ay fdza 2 fw 1967 & stz WY s=nid
g% @ @Y fgmr &1 aaraor qar fear wan
IN ¥ gER qw &Y wuwAfr ¥ oraaifaw
qgfa #Y agrar a8 fa=r § 1 oy 7o
& ufq s7ar & us g 7 fgwarg dar
BIAT ST @I AT | FIAT FTIAT &Y O AW
faddt vadtfa g2 2@ & Gar Y e S«
¥ W H oF My Aravaer 931 g Tar fw
St st TigT Iqesy £ A ¥ A¥ o
2T wTI7 &1 971faq7 fFar 9rg 1 g9 AfF 7
N H 7 77 FIgw AT uUsfE FY wewg
frar iz fva® qfroraeges galt 2o &Y
srgmAgi g an ZH @ A &1 o
afefiafaat 37 ¥ §argé s ¥ swar &
favara sadra aadfa saxeqr § N7
qIITAT VT & |

T Fravw W ¥ Og wgAr A
fe fog gw@ar § ggrg @l F 1971
¥ ga AW AY Aqey fRar At faw s
TO% 0 Y 99T A A9 HAT ¥ g9y
wug A & 397 oF 7§ usiAifa w1 o= fear
2 A dadtg sAda § wwar & gafaeara
IR NI S AR ag T N af §
wiax sAqifas agfa g gos w1 weanr
g1 g%ar | T Fraey A ¥ gqradarsy
sryfae odf & geeal @ fadga s s
¥ ot qfygdt 1o & qaArT fagw @wr
Frafze: R £T W § g 9Nl SaA Ay
wwafar § SY A Aar §F 98T owad
SNagfe A awafi g &) qu 3T &
®3g grar fin agus awwaTT 7 gow qref
& waeg §, a9 Ffgswry +Y eart sk yA-
qifa®w worreY oft o wge wrw § S W
mife DeT gadta Jaae 5 a5 Fq ¢
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[+ gfc frax fag ]

Aeger WERT, W FAY F9G  HSAT
fae® a1e g€ ag aaar W & graew T4y
guerqw Y AT A 3w & fqgrw & &
agy afag A wray sfagra & oF 49sw
qeAT & | QT AW FAST W T HIAT @
gaifaT <gr 1 A AfF W g @i
FUST W & FEY q AAE AL 45 QF
g Afg At | Fa=T IW F AT ¥ WA
g #Y A7 &1 g@ 957 § agwnfy §
auda fear g1 At zfon e a7 Sy
& gudy qaer a9 & grasg ¥ oy af
Afg A=W FAE @ [T 97 §
&Y A @ | TSI AW § ATY F AW
F) Fq7 Foig ST AT 91 I AEIT ®
FWT ATAY ¥ | TA9T T & GFI*Y ¥ WITT
qrgrT gra Agarg af ftfa & @ afomm
gAT qZ g qIF §IAA /Y2 @ A7 @iy
RIS IH qT T g3AT FH AMfR A
HFEFAT §) AY0T FLAT EWIT

TAX( T & G 7 oarA & fyarE
g1y faat ¥ =& @1 § Q1T Ag az & aaan
2w #Y s WA 8 ghz =dy g€ & 2w
grava ¥ & AR srqre HaY &7 I7 gy
Naugn s g faga v ger & v
FUST W F {19 ST S AT STIGIC FIAT
ag W@ GIFT FIA gAr | @ FfEw
FTTIAT IT F2J0 3T g7 F  AT97fRady
F1 qaeT W F qry e At 9T s
F ¥t gafa AT & WAy P, AT
FNST A &Y A4 ACHIT AT _/REAT AV
rgr ®YeT faSar ) 9XEg @EIT ¥ WY
g gy fF T Aw @ grafad faad
WY sarqifes faota @Y aite faady WY #74-
atél &Y 73 ATHIY T 9% FAY =;fEo
sqTifady #Y QU0 W § NG eAIT FEA
1 AYRr 7EY 397 Arfgw worfw 99 & gwrR
Y anmt xw & Rdlqer wraw ¥ g0
afadig d21 &Y wvr 8, gw weawsfaat
TG G TN 1 Tam g F spgrd
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FA GF F AAghT A awg § TS
q F qvY WY BT HY W7 FIAT AZ
vifeg ATaw A & s queor 3 &
|1 @AY gEidy smrarfew Afy g, foad
FIAATT g7 qZ AN & 9T g1IA  A1fgw,
fasft &7 gx & savarfeay grer a8 a9
arfaq 1

Za0 NT A qIFT qW F ATIY H
9T g1t & 33 93 & fr srairdlw Gmrd
qT A AT 97 ofoar & B 2 geay
&7 qraTIaErEY wfFaa grer ag g= frar s
@r g fr area &y quar 3w F o w A}
12 812 g1 7163 97 AT § HI A
e frarafrras g am gary a3 %
IJAT APAT &1 I8 QA9 G@Id & | I
ATITT FT 277 AR I 79T AT
wifer 1 T A AT agA A TordFTw
frarnar & frew (et oY 3 & 3%
wfFA-g9qa a8 =7 2 7 9) 9 9WIT a7
1 roAifa A fawara &Y F7F 20 zmey
azfox Nfr Y srgifasr =N sargrere
AgE F A ¥ ey Al f ¥l +m
JTIAY T2 AR qUveqfvd mEWIEEr &y
difa 2 1 o9 v 2a¥ & fa¥ra W wET IaT
Jred &1 AT F15 WY 3w A 4) afq
T #eir faay F emit gEnlr @y Y
fardY oY A7z A9 Fasr w avagay Oy
8 1% JIITFT AT

AMRT & & AFGE § FAT VA ZQ
797 47 F fre¥ Al afasfra =
Ad7 Fvar sravaw 8 faasr 7 enfus
af+fenfs aga o am=r gw & fawAr
ag A& fw qa=r & 7 Y qifwearT & fear
I8 o Afa w1 NE Traew & Sfew
o Z0 ¥ It AF B I aga
grarfie fqfa & o1t & g graey o
[igar f A3FT I 91 OF wFAT wUT
f& za & & St fo® T=1% & gAR
1950 & sa1 feafa & &t arrr 1972 &
Far g1 1950 AT 1972 7Y feafy §F go
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of aEr AT Adi 1 gw Ak ¥ oy fywd
R IR gafadfts o § sAR OF
FHARKE GFAY grat fgT | qgr 9T g'
g.@ & g9 Fgav qgar § fF 1950 AR
1972 & &Y gOTTHF FAQT § qqT  IHAT
¢ fr feafq garaa @it Sa® guie A
g qrar § &Y gg gwrq Aify §r 1fe A
aug ¥ & & | ag ghafaa Afa ¥ awma
Fxrw &1 gy grom @t fF oater-
M & gru ag o fas? ted & ug
fasfaa g smawr sl I & Ieafashs
TRl ¥ gHES T odT wFw ) sAfec
zwA g7 fas? TorEt W ) fF wrafas graat
7 wTqE @, 98-qE IAWT FOA & WY @A
& wreg fagrr ¥ % 650 FAT FTUT
FIT qIFTT HT AT gAT ¢ =fFT I9 H
FTER GAT | AN I & T 43
agfg & 1T A1a & IAFr FaT ¥ FANAT
q¥, g7 Y awifas orzzar v @@t @
2y arer A aiigF fafy 9T 91€ gag
ady aer &1 zafeg v sgw @vm R
fagz s & arfgw favra 3y fammard
FAYT ACEICS | A AY BT aQF FIT F
fs §mic § f formr wwe woad & &d-
qifa® sgaeqr &Y FAUT a7 S @, wEEN-
rggAw AFQFA & wnar & sty arzafa
awa s fEre At @ 9 w9 7 o
fqg® g=Te) §, wgr arfgqw efee & won
guraa Y fawear @ 8, Fam AvEI
agr & arfas fawg Y fa@ad g3
I T X Avew A & ag gEra AT
qigm f& 4% fou ox drad Quq
gamqiiz aifd) «1 937 gt =frw
o7 X AEAN ¥ NI T § Fw gy
=7 faed g@ret %71 fawrg 31 g7 gy
w7 % gura 7 wigm v wheg & @@
ANarfnx gfacsy onfar @ & gg-gg
naedy (TR 7 oY I AT FAI9AT
wy fawra ®7 off sg9T ¥ 3 1 Arg §
ww a% ¥ el § Ffw wr smygfawmow
7Y T av ar wifgw zhe & T o

fred & @71 gafog ag smaws & T
fa gare Y fea  eenfadrer wrdn€
D AT Pt «Y Ty avaedy gfand a2
GaTY 9T 17 | g9 GrEew A s ¥ KA H
g mo fifs §F  gfemd afadT
FramaF g Frardl &Y arafawar & smar
9T 49, 7T 9T =TaE qX 9 wat fawar
Tifa7 |

a7 & 597 TOE F IR A N T [T
FEA1 Arear g1 famie s Iad fegemr
gga lfasergar o | agi 9T Y TH
QITATT F7T FIFIT T T § 99 a1 WY
21 offa & w71 wrgar g 5 amrady
M=t # Menfaster wraffag fwar smg
A & T T4 A I A NFAT AR
Fars AT

A g 7 a7 Far Sgar § Fr
I fagiv F1 s araEe # ogfer
FagT fagargur g 1 AR AT I ¥ &
ST X Qe AT Y AT §1 W@ &
AR § N AT T ghaur gt ggwew
¢ a8 By J15T 1N a7 a9y ¥ gufeq @
&1 7 argar g 5 rear fagie § s
Y& wiTH I AT @1 | gk 9%
FREIIT ¥ AgIwiear a9 aw, Townr ek
drAmadt I gu A FIET a1t F TNy q
wigw ¥ wrer afafas #7 faar ooy 9y
SFR ¥ FATHTIT ¥ HAWgT O gg
A Y A IF S FITHE ArEr g, gwiR
aadtq fawer & vt Ay 3 5 ag wew
frady wgaqer &, SEF YT aAnt wT
gt faar s & ¥y AT AT AT X
=71 faafer s3ar s

v wekl & @g # wsgafa o &
sfaareor 9T Y g7 a9TE FT SWTT U ™|
&, 39T gWYT w@AT |

SHRI MALLIKARJUN (Medak) : 1 pay
my homage to the martyrs of the Indo-Pakis-
tan war and of the Tclengana movement and
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[Shri Mallikarjun]

express my condolences to their bereaved
families. Coming to the President’s Address,
as has been mentioned by the President, the
Government’s commitment is to achive prospe-
rity and progress in agriculture, industry and
in the ecducational and other fields. This
commitment has been discharged to the cxtent
it has been discharged, satisfactorily. The
Government’s policy in adopting rural and
agricultural ceilings as recommended by the
Central Committce on land reforms and in
providing watcr, electricity and credit Facilities
to the farmers is worthy of appriciation, The
functioning of the Rural Electrification Cor-
poration with an outlay of Rs 106 crores,
particularly by advancing already Rs. 43 crores
to the backwaid areas is a matter for satisfac-
tion for the farmers, At the same time, the
output of small scale industries has been raised
by providing adequate raw materials and iiberal
import facilitics. Every calory of the cnergy
of our beloved Prime Minister is dedicated to
the eradication of poverty, ignorance and un-
employment and to build a socialist, secular
democratic socicty. This is something wunpa-
ralleled in modern history, Sir, the wvery
national policy to transform the socio-cconomic
structure and to aid in various ways for the
prozress and prosperity and the uplift of the
common people in this country is admired by
55 crores of people in this country and the
people elsewhere

However, in this connection, the President
has not made any mention regarding Telengana.
The entire House is conscious of the fact that
the Telengana movement for the creation of
a separate Telegana State was started on the
15th January, 1962. 1t was the experience, it
was the observation of everyone of us that in
that agitation lakhs of people offcred satya-
graha and adopted the Gandhian principles of
truth and non-violence to achieve their cheri-
shed object. However, the Telengana Praja
Samits which was running this movement has
been culminated and merged with the Congress
(R) without any agreement. But long back, in
1056, there was an agreement which was signed
by the then agitators. Today, there has been
no signature., 1t was the spirit of confidence
between the Prime Minister and the Praja
Samiti leaders and the people of Telangana in
general. With that same confidence today
we anticipate that the Prime Minister and her
Government will definitely adopt adequate
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steps which are required for the fulfilment of
the aspirations of the people.

However, in this movement, I have to
meation that the politicians have appeared and
disappeared and | have been painted with a
political colour, but still, the pcople’s feclings
have remained ; the people’s aspirations have
to be fulfilled only by our beloved Prime Minis-
ter and nobody else. With our faith and
trust and immense confidence in the Prime
Minister, we feel that she will definitely do it.
Unfortunately, the judgement of the full Bench
of the Andhra Pradesh High Court has been so
unsatisfactory to the people, as also the for-
mula, or whether it is, which was evolved as a
consequence of the negoliations between  the
Prime Mnister and the Telengana Praja
Samiti.

Today, what we need 1sa  constitutional
amendment for the implementation of the
Mulki rules which 15 absolutely indispcnsable
in oider to create satisfaction, in order to gne
contentment to the people of Telengana, We
have agitated, and we have given the mandate
in the last mil-term poll for the Telengana
Praja Samili to create a scparate Telegana
State. Later, as a result of the rnlervention
of our Prime Minister, following the national
policy, they have also given the mandate to
the Pruime Minister, Now, today, it is the res-
ponsibility of the Prime Ministcr to look into
the affairs and to realise that our obj:ctive was
not to replace Mr. Brahmananda Reddy with
another Telengana Chief Minister but that it
is a matter of our genuine feelings. So, when
two mandates have beengiven as we have
belief in our beloved Prime Minister, it neces-
sitates the Prime Minister, sincc she is also
present in the house, to adopt constitutional
measures for the implementation of the Mulki
rules.

Some people feel that it may affect some
Andhra personnel. Nothing of the sort.
Supernumerary posts can be created and an
amicable and peaceful atinosphere can be crea-
ted.

13 hrs.

Finally, without consuming much time of
the House, with all reverence to the Prime
Minister, all faith in the Prime Minister, I wish
to lay emphasis only on one point, and that
is, the need of the hour for the Telengana
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people is the consitutional amendment for the
implementation of the Mulki rule, Or-¢lse,
the only alternative left for the Prime Munister
is to create & separate Telengana State, by
bifurcating the Andhra Pradesh State in the
interests of the pecople. In the interests of
the people, who have given the mandate ina
dual manner.

Now it is the responsibility of the Piime
Minister  People’s feelings in a democratic
sct up cannot be ignored. 1 thercfore appeal
to the Puums Minister to adopt constitutional
measures immediately in order to satisfy the
peuple who have given her a mandate on
nationd! palicy for the eradwation of igno-
rance and poverty, Finally, with faith and
trust and confidence a the Prume Minster
aml with ail anuwipaton, 1 think salvation
tan be achieved,

MR SPLAKER : Shri Kushok Bahula
e may speak after lunch

13 02 Ins,

Th. Lok Sabha aijourncd for Lunch
till Fourteen of the Clock.

The Lok Sabha re assembled after Lunch
at five munutes past Fourteen of
the Clock.

[MRr D1 PUTY-SPEAKLR in the Chair.]

MOTION ON THANKS ON PRESIDENT'S
ADDRESS ~Contd.

st oIS AEeT (IErE) o IATET
wgrag, ¥ Trsgafa ot & sthwwrgor a3 w=)
®IF §C Ug FFAT wigar g fw an-areH -
sy fergeam &1 3w 8, Wi AU TWE
IR H $AST T FT THAT, FIL WF) g
o #g, favma w1 oY *F, qo wA-wIg
w1g A1 ¥, FfFT gar A s
1947 & Wy % s1q fa=g fwar, wiw &
wadts foam, o witg &1 arge fgear &,
Gy fgwras v g ot g% wsw {1 A
s HAT St 1 aurd N wgar{ v 1972

# roqY #7 fagrT awret & O A g,
faad siag 1 agay faer, Iad a5 o2
grwar § fF owik@ &Y 55 Qg SFar
g oft & Aqer § w9 wear wgdr
AR Wwga, FETIAIR A gHiAqEEAr A
fawarg F3d &)

FfY T AT qIfFeqE & drw )
gZ gAAT, I H Je-wiede ok wmE ¥
forgdy sYfrar gw 3 w=d ¥ IT §, AR
gma gr ag s garr ge adt #
A% | afF, SuTeger wET, ® MY &
g gur /47 ot & fagza wwar srEar
g o gz faua v it § amda
FT, § 3@ 19 &1 o709 @ f5 v <ifwar
gaq &Y &, 39T g7 Agr srgar wrfed )
1965 31 BT ¥ AL PG 47 47 CF
g8 T A1 FH AFr s’ gw A
&Y 4T, gg 13 g9 FE &t FAE 9T g,
AR AT 7 G AT & §9 &1 SIAT
qr, AfFA ATAHR GAGWA & AZT g9 &I
39 I FIAT 9T 4711 gWeT § FgAT
rzar g fe g9 a3 St aga o «@lfsar
gRR qme & YT 7 Y fF gH 9w ama
RAT 9% | T OAT AT A1 39 § qAGT W
AT FUT AR AR wlasy & foq o
H=ST ALY 010

gI0 &1F § ag 49 FIAv Agar g+
UzH 9 FA1 F foq o g¥ fex & fasrx
AT e 1 gw eI Af Ty ], W
sifedr & AT 98H § R fggmA gwar
wifsa & wgar snar 2, Sfea aror sta s
HAQFT o7 1N F@ &, 93T fAFgT o
o UF-GIE A ATAAT T §, IF ¥ AT
AT Saar 2 fF T g F1 FHSi vET
argA &, AfFm v g AR § & owiw
Y B AT FANL AH FL qFar ) g F
FETF AN F AT Fag gy au y Wy
fus nw7 & 9% T F Far T
waY A7 7 gz favara wv4Y 8, Afeq fag
W 59 AT Tg3 & 5 wa & i@ 39 I
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[ g% arger]

g A faenw war g f5 oar &
farr A et M AW S ara 0] a0 7 A,
€ IF FY 7 I1Y FR AT T gg § A
F1 frdt 7 feet avg @ Ao w1 faar s
Y fec oy & T 7 am¥y | Aar ez
a9 ¥ ag F s, Afey afy dmr adf Har
&Y F1€ W FAT AT WL T INT T T
A swAgrgar 2, AT Sv & %
Fq AF AT & 1

NN T 7 aurd vy 7 fa3za
wear wigAT g ofea g8/ swwEy & fw
ST HAT ST 730 Jafrga af & o TR
Y WY gzt @ X arim adr o ower
frag ag & fr fasaa & art ®, Togfa
ot & afwwao 7 7 1967 8 gAAT Ar
T g, 9UN T8 3FA A8 AT g AT A
& fadelY q@ a7 Fid7 = & W fAzaA
FAIANT q@ T &1 7 g qafy
Fgar fF fasaa F ax ¥ 0 ang aww
wifzgn Sfsa fee @t go Mwar @1 smwr
Fifgn ) fesaa F A F g9 0 @1 A9
¥ & wrva F @wT getag @3t gf @
& OTHRT "L A JIE A¢ F 9
TN agr 9 2@t @ fF F07 150 §is g0
QAT FSTEAT & | %7 TAT @ Ag
wifea & &31 garr & Sfea ag fedr @ aur
wgaE FT gwar § wifs 533 e sk
T1% oA &7 g g g A ¥ aw
FT FHIIC FLAT 8T & 1+ qafqs § wA
% feors 8 & & A 9wq fer f
qRATT FT TFT § | TF aE av Y21 qga
FeAIT § ficer o9 §T T899 T FT
& T g IF FPrE AT AW F AT F
T M T gear ¢ 1| Afeg & guwar
g g ¥ art § g8 agAlw AET A
wifew 1 & wiew fafaexr & fAagy &<ar
g fr g& o= wifgq fF fasaar & at &
WItg &7 AT wT g ?

gragy € f5 o\ & wig gwrd
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At Y Sfra gurk faRy W&, @@
wufag ¥ € gIEl & WS VA 9T
Tarar il stq g AT aw gw faseg &
T ¥ §o F oY & Ay wrgar § Az
RY Fq AT I &, 9§ T AT Arfgw |
fasxa & wral zfag) Y ave @ ¥ ar
@ &1 g Y ag ey Afvu, IF awm
@Yai ®1 & @ew frar o o wgr &0 @t WY
FoT, dorfa Y gfagre &Y awex fear
sregre ) fasag & T # e W
YTIFIT FT F74T qAT & a1 7z X fas=a
F @ A qIg FAT ATEAT & 4T IAN
983 FIAT A@AY & ? & "raar g fx o
a9 ¥ 71§ Far w39 T8y Iz1A71 AIfgm S
frv oY g2 are faare ar @rardr =ifam
gg7 oY caufag st wgr a8 9 fF A\
U AT FT §IFT A2 & »fw7 47 A7 =T
ICTHY F AZOT W T qmr 2 gafen
qF ATYT FT IqAT 11 £ 7 A 917@ AT
Y 989 geaFT 0§ fF zen? mmmr Wi
gAY &Y A1ETT 7 I9%F foreay & W@ wieg
HOAWI S 2 g gl 97 98 AU¥ o 95
gm 21 T & foy aga srardt g AfFw &
a8 Y SIRT @M@ F @EIET A OSW
fremggflaa ez gn 2 | Fa=r Bqw
#1 I AT9A GIAr Y ag aga w1 faar
sfFrfrma o & go T 8 Q19T
=F1fg0 | T FrEg H 7 5490 § A FAT
sEar g

uezafa &Y 3 g7 qgwr F  forar ¥
grgeg # freg s7F) &1 Seow frar ¢
ANTIPT gy ¥ fF oo fred wmn @
FAR! TG AT oA fEar wAar | Sfee
g oA § 5 sy way foegr gar
e & anfus, syarfas aar fae,
ot @al ¥ ey ww¥ frow gar &
o firar i ¥ agh o Y agy e
gfRafagd agt g WY aff wr @
ATE AT AT AT T AT grA X A
Liacl
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FIHFH AR Ay FeAI F WY ge
qat duz M Fifaw § ¥ aga wfema
aiedY € | § 3T 9T AnegIeEy FY FAqTAT
wrzaT g i & Tgr av§ nEEdr Adr
& | TG FEAIT & S HT ST T QU
qaqqr | favuwT sgrE & S ger wAr
daz N Ffgq 73 QU WAAT F@ §
¥fFa mig-mrg AraRr mogAr @ A4y
=ifge | gk @Er 7 1969-70 ¥ ardy Y
zea 7Y g% ¥ 1 7gi fvw @Y A 7 —
Fae me ¥ o g aifewr @ T 21 aar
qT WY A% TeA) oY qF AT O AIAFS A9
qg @Y ¢ Afgat 71, gafen ot 3% T
Fat g1 af 2 vy graa F qar fadw emrA
A FT AELT 2

92T FAT SN AT Ay g ofra oy
2or fadw & A AT W oorsT @A gm ST oa
A AT JFET 13 Y Y e AT JivA
gy w 1T a1 F15 Ay fafarze gar 9%
AT AT | FREYY AT w fafam=d Ay
WY a21 grar =wifzn &7 gmar wifgma R
I3t arEa & R osTg o FeNi @ AT
fafrez7 ety #fadz 7 43 gm & Afew
AN § T WY WP ALY ATAT | FAT BEA
WE-FHIT F g 7 I 7 oar aar
q¢ fafeeeqr &1 star wifgn & Qagar
Tifge + 72T 97 @rErE Fr 79 gfeww g
§ TT AT FT aga qiFTT HT F@IE
fo 3™ wga @1 WA TG 9v W,
SrAad & forp wra o 9 SfFw a3gr &
TIT UM AR A FY AF FF IF
W T AT SR fF ¥gw adanT &
T 8 a7 I HE q@ WOT omAT  wWifEw
SfE STHC T IS F 3 ) ¥l qe A
qie q¥t g¢T afeqrd agAr &, sAmy @A
TNFT ITANT | ST Ft F&&GT & 1 agh 9%
W & GoF qETST WY qGT TET §
wifs qrY ¥ aga s & gt aw &
Tg1 9T fawrst o oft aga v+ @ | SR fog
WY QAT T # JEw &)
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gar i@ 7 &g, e R gere
dgdElS g | IeFr7 agAte Wl ;i o
azsdY 78 g€ & 1 wifire A gafawdt €
Qrar AT =rfgg « AF AT R AT
¥ ad frar & 5 g & T qafawrs
NFIE FA1 § AfFT I961 FIW Fga dr=T
2, 9ay adr s =wfge

gAY avg & @gra ¥ S faen &1 agq
utw vga g afsa 399 Fsirer 9 fasar
&1 adYwr fasar Wt @ ar aga a0  fawar
g 1 SR astrer SR fasar wifgo ) 3gr
F 1T Y ) T AIT TEEY 7Y aNF S
Z AY agA AWl G | AT TX ALY
g% & 721 9T AT gAY FLAT Tfgy, gaw
FNE ET AN & FHA AT R AT IF TS
W AT g a8 9T FT A F° FAT
aga & I=T )

ot g7z § ad qdAr g R fefes
GErE AT AFYFT TTE A Teges ofar
¥ ar afgm g S FE ofeae § JAX
AT 1T Y AT /A IAET [AyGeT
Z13a X Feges afear ¥ Far .fgm

THY IHTT ¥ S FLT@ A WIGT § I
A=A qre g 7 99 org S & fafaws,
¥z AT fasmy ¥ o dr g wrer &Y
AT & 1| 7A% fou § ¥ qgy WY 39 fear
qt fF dfqars &) w3gar T (97 wrer &
¥q ¥ ¥ wmifrs ®F@r wifgo 1 T=g e
FYAIX ST § g qIOTAT-HISE WO &) &
sigm fe sgr@ A ©1 w3 IF A T
fadra eava fzar oy o

oY gumee qte  (wAYST) : I9rETE
oft, & wezafr oft F wimw &k geF
sfeafag ot fasry goxr qor & 37T
FfAET £ E | R AW &Y wAar A
FATAAR & AT 97 9 gearax fwear §
T AW § FmyArg & fag uE wraEw ga
& | WA BT I AT §TEIG 1T T
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[= gursz aiE |

ferg 9ok o wiar AT e A R
Fafy =t o=y qzaga aF frams A
g st gi® § w% quEd A ara @, 9N
Tt # grofas o7 § g7 § 5 Faa
zot # gfz 1% g aaifus swraardr @
T ARG M H E aYag T & &1 99
AN g5 N Faw § owgrear @ @Y
dY 1936 &, @t dfex g™ AgE A
@AW WA HqTHTF ALE 2T AT s AT
qFTW T A F a7 gfg gEEGIR
Arar , AY AT A WraT AT ITEET AT
QTN FIAT EIAT ALF ZATIT W ag 721
g f& radaar ¥ a7 frar atx @3fr &
a7 9T faar emA 2ar =ifzo ar IAAT
gy fgar war ML A 2w anfa Ak <
gwar, #15 WY 2w IAafy df w7 awar A<
gzt guraarz WY Ay A Awar 2 afz sw
F¥ /AT wrar G Syir YT sw A sy
1 gewpfr  adr @iy oz qa A
gepfa gar § garsrqidy @ & ifs WA
HusdAIIN TS @31 § 97 § 99z
AT @r &1 gg WA A=xfa §1 g
Ygar g o= za dexfy ay 3aar = o
geazrg At g9 ferg & 919 9T @R F©
gaSFArA F At 9 A0 &7 ® |
giegEtfasar afroar £ wrager g #itE
SIgt a@atorar gt xgt wafy geny, ST
|foTar Uit FgT T Feg T IITEAT A
T &1 ITQAT IR AT § AGT AWT AV
hz DA 8, o=t avz &Y a7 DAY 2
sz Y ehe ax a5 adf safgg & s
& o7 ax fr otrgfas qu sy T ey =
fzar wig, freg ag gatr w@r E 2w a1 f5
25 aqt & WAz g WE FqeE foar Afy
A AT QIO g oF U7 faag @ &
foras ot sty 77 w1 ¥ TIST T I AR
g, M Wy TR & @ 9%, W1
ATATE AT & STIT TFT €Y A "R A
TrqUIA AT TP LY, AT T YMFCT
wHRT @ drate Wy M qgw wAd)-
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o 230 &Y, frdY Wiy st Y arg w8
g gt af YT R Wit wNeT S a@ 0
quier: wratfaa 7€) Frar mar @, T oY
Frefeaar § gaay waifera ady frar mar

g

Tuii AR gm AT iy agdan €
gAY qrswrst &y 73 fegfa g qf @ fw
A # wrvg N fafeai it 7 8 7d @
gFy | 931 9T 7 aigw wfaw o= &
RPNFA I AN qrWATH HT I
=71 & faq § Y aa & whaeg faarAr
YT ®3 AT 1A & arany-faarar g8 e
g foar qreg %93 213z 78y 2 1w
gg faar visz a1 faqa & faeg g A=
sirad & fo o=t ot gufq & o Sw aus
guir, 9z vt 5l w araw g At wafw
gafa @ g+ 21, a1 77 qufq T FJaw 21,
I AF1T F1 g4 g=1 21 wWifgm afz wm
IEAT F AMIAACAY 1 afz qEerwAr oz
arg #1 g f% forerr Y 2 &1 Bwg e
=fzm ot 3a% @ 7 fvA gwT ) fawar
Ff 1A fzg, f= ez 3 grarg AdY
FrAr =fgo &t fAggar & &Y gaie
ANz & 395 oo foer & a ¥ et
a7 ¥ F1q FAT WfEm )

®T N H F@ TEHD QSTISTAT
& fog g9 fEar o1 vgr @ o< g1 g
ag & oY q1eadY qrzae ¥ fe 39 w2
a1 & 3fsq 3z 9aF a7 9T 9@ fored
qiEg ZNTIA T AL w17 A g A

g

gadr 1 e ag w34 § f5 amwag
g% W11 & mesaw Y qfagar 1 @ qidy
St oY ®gY T YT gw Spr Ar FEE &
sfra fag sl & arerw & 9@ &
AT E IA F oF TV AT 4G AF N A
SN AUTAATZ HY AT Y @ &Y ¥y WY
AETY FHY Wt fedl wwry IwETe TEY
B 2T | A AAGT & AW H weweqar
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(z@r#l) ®T & g snfaw qafg @1 AF
. g & e sHwfe w1 A, W
4o & 9g 9@ A g9 gArdy wafa ¥ yea:
Tig% § I NAAT INT T gW IT WY
aaTg a4 ¢ SfFT 99 FwbFad «f a«
Fidt 2 &Y I w1 wataaa adt 9@ ar
& oYt I &7 afcoay gg gar g & fead-
| 59 W QIFAT 9T TZAT Svar &A%
agA @ SieErl §F emmwry gy &
FIT0T AT QT W T T AGT FY
AFAr &1 sAFr qftuR A flar R &
7AIAY MAT @ZE T 7 JEAT & AT Y
gafe €14y qrfzr gz sfa adff & 9y
w7 gmi? WaT fer g A 9 wnd
a8 & ar Y srary fadlY Y gFIT gMT USA
T A g I HIIG F AT HFIA OH
ey gwre At g frawar afy =mfzm)
frft gerz &1 faesar 8 T =rfae,
aEr a1 1967 7 fag A A F391 7 wrAw
fam@rm a1 gart mTT AR faniat &
Asgr faar ar f& qAar &1 97§ AT Aq1eq
71 23T & A4 § 941 & wrg fagmaw @
T g, 94 AT FT gFHT 1976 W fp
gEmr oz Tar 2 ) wWiog & wraw §
fagza war wigar § #ifs wras qoar §,
Zor ¥ StAar 1 § 5 g7 &0 dle & smiy
¥ For Y |AAT A W FA Awfgw (sua-
ary) o dto & A AYzir § T ¥ M
Y AT gWrw &Y ver Y W, A ay
nafa Ay g1

gt ara &= A7 K sowr sqE
qrgee ® qgar § froagay ¥ A
=ur ar aga o fadely deam gk ¥ #
ATAT AHIT HT T HT TATT FTdr & A<
€T deani § sraiedta deag o aga =
# AT ¥ g d |Egar o 7@ § gArdY
Tz off FAr £ 1 7 ¥ oy § WY gk fgal
& faOrefY &, 9w amar & Ay & fade
T WY ware A avAvy wwar, o9 e g

i sty dagees <gar wieET &, & fEay

LY N
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& faQeft &1 & fadrgwe arafiss @mmr-
o deqral Y aa war wrgar g fa7 &
qiegq ¥ gardr Ay, gl afar e
g AT qEi frar srar § 1 v 26
g & ‘s’ a@ATT § e 41 f e
amas W 7 Ff guru arAfaar ox
gws ¥ ori, @ g Amfesa # gwrw
aga aer v 78 feamraa &1 afz fad
qIETH F T F7 AT JZ T FFT F4ST
F fawmaw ong @A & gwvr fawg av,
IARY AIT AW qY A Wi A afzar 9y 3w
qEATT A1 & A9 A IT H Y A ArH
graafedry ausgmrag Afe o
qTATAY & ATIT T QAT FAT  HIAT
|rfzu

uT AR A FEAr argar g fu ey
qF Fary w fzar, waesh & fadraifgsre
gaw quied w3 f3 | 98 ga aga wsen
frar @Y7 =7 ¥ FgT 927 & WrAr wfgg
qr, fF] 2w FY g qT A FORUF
F=qn HYT gAIT WA AT ¥ geq, T &
qagr=di ¥ 9¥ gQ ? AW F& IIFT 3A1q1T
AT FW R T HF FT X & AT IAET
TATAT AZT T A & | €T Y @radA &y
aoA gra # FAT AFFC N FEAN qAT FY
gmiT o, fawre, wor N agfa & NS
st fF owar & graY & A oY, FAaT &Y
Tt st ¥ A A R, 37 ¥ fafewa ww
¥ Ao AT gIAT H swaear gAY Tifge
F4if a8 WTaT 2T ar &, I A7 Iy
ax &, 7y v ¥ @ i &, O wor
e depfa &7 Mg &Y & areas &
ag 7" S B wsTE @ 1 I IIFT
¥ oy mfecawic 3T FawT WY ¥, ¥
393 3= ¥ Wiga ¥ fou N T ImT &
fsg waAT FST Y T T F AT ®
for AqF W ANLITH &0 37 ¥ qIF
&, o «y sac wvE ¥9Ar 912, A1 gAY
iy @ W AR T qEY wwar & AN
IR A TEAT ], WO GO F Ay @
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[ gurHz qiF |

fo g wor-wfadl Y faa &1 staamy @@
TYF GH.A 9T {Y @ A, awufewr ¥ N @y
W WR aga AN ¥ Qwm §
IR A% 1+ & wumar § fr o)
FOF WA F oAE@d g @ g
W W U8 ¥ fou fagas @t .
mier & g fory ag fadas qafa =3
grar 1 gafew 7 ag wgar & fe g7 war-
agruwTA & HugreAi w1 g ;- geaf|
afgT T fmi T ¢ ok o8 ffrr o0 &
GIFIT F1 & 3771 q7fgm )

ax A ¥ weFir § gy wEar fF
quTVATE #1 gfx eqroAT FIAY &, Ay 93
w7 wrarst ¥ @ AT AT AR AT
#feo @ @ a1 AT IF
¥ S & feq mig oAy g
§ sk a &7 N1 war @, W
AT Y WIGr FY WA &Y WTGT @Y
Fary § aY fAfera =7 & g9 agd arg 3T
AIAY FAT ¥ A4 BT FEA 2

Wkl & g 7 weafa & -
Aryer §1 AfRaZT F3ar g AT gIErT F
oY & 7 537y fear &, 7 fasam war @
fiF FTHTT IT I HFET FA=TT HTAY 1

&t wya fag AW (myms)
INEAT WOZG, &, ez afy AErzg ¥ wrm
qU Il geOATg WEAIq ¥, IT A1 FAGA
w7 & foq =gr gam ¢ | GF & I Y g
g fo gardl AWEIR § AWIFAR ST ATV
% Ay &Y A emam € afew  gwrAT
1 g €9 7 & fog wgq W I gEwe
fay Nz wa § wEY arg & 5 TaN
garnY, Ay frzrat, 7g st Y Ad)
afew oY w17 &7 ¥ qfrorg w3 A
e w3 frar & 1 gk feg & aqdY
gt s Jet ®Y fagar ot weamix §
AW Y | GR WO i g W
TR MARAR RIS g g
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ART AR QATAC & qgrdy Wil Yy qof
U FT I X fRar g0 oo wrr aw
faeg™ fasd go & 1 & stra¥ arwr az w23
FWART IT @ § & qddqr ek
Mara qat fgorew 93w, s,
Fresa, fagen, snfe 9aey wsw w1 qaf 2
faar mav § 9z IT6Y 7 qawT AR W
e § 3 w¥ fasE gm TF W
AT TR F (571 v17 g9e7 T 4 79
§A a3 g1 Sfer g 73 ga & =@
HTF AAA TZ FZATAT YWr g fFogmR
IAT A F A A5 7309 99 &, ¥ 9y
WY @ga w7zt fred gu & o sasy a9
AT 1T ALY & 1 H AT 7T AR FT
AT T T A7 AT Fro1ar agar §
1961 ¥ gq-oqvg q19 7 g feedy o
TR F ATE AR gfwdw Wi ow a3
WA 9Eq ¥ A7 9597 FH WIT I
377 gMT @13 g qfq 210 W gurE
oY F srsFrAA frar fE 3o 9In & A%
FFr Az for @ & et 3AAY wfw
qasgr 2= &1 Fraay 1 efEa sy gT
FT AregT &7 FF e 9,32 94 qF @Y 1w
3 =fEa ox v 5o qfe o et gfada
T aw AE a1 gAR gfada wrf
w40 57 7 737 § AV F a3 werr §
=Pt wfa =% qaar 3 QN1 2

Y SF F Ar7RY @E Y Far Rar
arigar g fF 1962 &Y qgH faasaz 9
ST F AATL FA AT aggor Y ¥ wewfy
H fmar ar fw agam= & aft afr g
IMAF N A @7 A% ¢ ¥ D
77g ¥ faw¥ gu @ o ST Iy Ssmar
1 weonfguY &Y Amr € o &Y g3
wegfaa Y griv 1 a7 grew gw Sy Ay
g1 ©IF FFTAT A 1966 F WA a-
fag warr @50 a7 YN F FuwYE =€ o
x 331 aF wiafrs At ¥ gt wror
frar ar i ag® wryer §F I3 wgr vr
fF &% anror @5 QdY oON § A
g frasY fr & ngare § R Wl g0
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ag AOEY 1947 § 98y S gW ST IFHA
q a7 FET TN Y fAedY Y FfeT srang
g & ary & qgey arT oY adEY AW &
Py T ¥ 3w < g

FTOAT A%, A Ay Ard gv ¢ 5
guI{r @ un e fresr a fadr gt @
A g A Jarm ¥ faer g ¥ 3w
UF GArEY THEAT & | FEE AT a7 FWqIaEA
AN F FNIAT AT 1 TW AEA TR
AT 131 fa ffr qve &Y @ afaar
agr 3w AFAr &, fFa ave o 9y gleay
T =31 rrA v AT 2, frw @ @
I T AT Ag g A frr AT ¥ A
TATH AT FETA EH 47 ATA &) Al &
fozrs & Y f5rg 712y QY Mar T zow
TY 79 ART T 947 41 nf g, tae
Trqr g fraaf foor owm d, sAaq
T35 o7 Y onr i ewrer ST
7HOH ATTAY H TIT & AT aFT AT HTAY
FRIT qFrdy 551 #T «ararEy q A1 oy
afa® &1 7@y fraq «r garr 3 faa av
N3 fax (ear @ IroYy srqrdY ow 77 2
agrdY Frardr 3S @rg 7 FA7 2 wI(F B9
& gu= ¥ feardams 93w 27 anardY 34 =07
2 gy avF ¥ FrFr fa4A ot q@9qm
gveft gy ax &, san fear o7y strady
oIz @@, aes e ¥ afuw Tt g
gAY AT TAT AFAT 9T ¢ & 9RrEY
AT AEE TAIFT 7 | FAOT 9T /AT S
qAAY gETAT ATEAY @, wd\r &7 WIT
IEATAT MBAT &, ATOIY AT AXATT ZAY
At &\ A aamar g & q9q 91 Tar @
f& srsy 2w &) 31 o woer fReRa &
BT FIA Fr FyFAT gIA FRAT SAT
aifer &t 27 gmit s 9qdw = 9
IAaT ST FT & W, g7 w7 9 91T
faqr o fr gw fgara™ w7 AY a@,
FWHIT € akg, IR AT qEF 74T AR
qgaty Sreal #Y qXE HIX LA FY GVFET
¥ foq e a7 TF, FIF WX FT I
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FAT 9% ) AT gwrA wAY fawrs CgaEar
g frs a aday & fou =€ 8, =@
faziy & fom §57 g 9sdr & &< afx 99
FAY mErdt g gl w7 g 9w AR
2 &7 ag uIFAT *Y AT FFAT A B,
IA¥ EIA U AT FHIRT 1T AZT  gaAT,
e mraatr Ay gf @Y & mwuew g fE
wfacr & &t 977 2y a3 i A weTas
*F A9 9T T2 0F FF FT AFT SAT &
nar AT 3T s fasy &Y 38 ww &
FAT A7y N A grwT 7 #1 gaR
FAY 87 9FT |

# fA3z3 sar wgar g 5 wwg ar
THEITAT A a7 e Al & srawy
FqT A0 |;gar g fr gm A qgrer {9
A 7Y 2 F =7 7 ¥o dar € 7 F1 gwar
g QWA T AT F T, AZATS Y AT
T E, HEAIST 4T AT @ F 1 agr faRe—
faaf a3 e a9 § F® ¥ qzre
TV A2 E 4YT w3 sy fahz ¥ Feam
FeT #nf7 &Y ¥y &1 BHrT Agrad
AT AT AT 927 & AT I9%7 famra
ZATATR I gL Tr«1e & 2 § N
faatsm fawar &, ser IT@IT 98 @t
g1 ATH 7 AW A FITT TIGITTA GF)
¥ 3T TN PRar s@r & g e
AR F fan avqg T 2 A JawEY g &Y
FT TF IIEIOT AT AN g1 HX gAR
g7 aY HIFIT 7Y 0F grerey frord fw
W gw T @ w7 § WA facad & fag
g9 12T §t ag ewiT fam gFdv w7 R
aife ag IMa azr dmr oA Sfaa
Iq%1 A7 77 {9351 v wdY a7 748 fas
AFAT @, HIX RaT SOAT | F1A7 & oo
i wrat & Fe4r "wrE gzl gq@ey § |
AT IAAT AT ARG 1 ady ey a0
ATT A3 & | 3T A« q AZT I {AAT BT
ST 21, KT 7y%T gu fam srar =fgiy
afz gaaY W wo froqa 71 dger @
Fr AT A% Gy savar ser gy
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[+fr sene fag &Y

o wedl & §yg # Tsgafwy S F
gfywIger 9T S SFAIE T N @[T
T §, TEFT AHAA HAT § WX IR
Tgrg a1 § |

SHRI DEVENDRA SATPATHY
(Dhenkanal) : [ am extremely thankful to
you because you have given me a chance to
speak today. For the last so many days I
have heen sitting through in this House
expecting my name to be called at any
moment. Fortunately, the Deputy-Speaker
who is in the Chair called me, and I am
very thankful to him for this, because he has
been very kind to call me.

I am grateful to the President for the
speech that he has delivered I could not
hear his speech but I could only readt; I
could not hear it because there was a lot of
noise and disturbance in the Central Hall on
that day. But in spite of that disturbance,
throughout the country it is a matter of
satisfaction that a new wave of hope and
confidence has spread all over the country,
It seems the nation is preparing for a big
change, for a brighter future. During the
last four or five years, since 1967, almost all
the poiitical parties in the country were given
a chance either in this State or that to rule.
All these partics have been tested by the
Indian people and ultimately it was found
that they voted for Shrimati Indira Gandhi's
party, that is, the Congress. It seems that
our nation has become really politically
mature. But wec have t0 go a long way.
Our President has poinied out in his speech
that peace on our borders is still uneasy and
vigilance cannot be relaxed. This sentence is
very significant because there is always the
fear of our being led into facile optimism.

It is said that we arec moving towards
socialism. Basically socialism is an economic
concept. On the economic front, many
things are to be done, In the concluding
portion of his Address, the President has
said :

“Let the nation heed the summons of
greatness, a greatness not of conventional
power but of the spirit".

What is that spirit? Wc speak of garibi
M‘“uu"un‘l
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SHASHI BHUSHAN
1t is amiri hatao.

SHRI
Delhi) :

{South

SHRI1 DEVENDRA SATPATHY : Both
are the same thing becausec unless amiri
is driven away, garibi will not go.

As I said, on the economic front, many
things remain to be done. People need a
new inspiration to dedicate themselves to
hard work. What is this dedication 7 We
have to transform the present competitive
society into a co-operative society. It is a
long way to go. It is just like the iron ore
fresh from the mine being transformed into
steel for being made into a surgeon’s knife.
The iron has to be put in the furnace, melted,
purified, beaten into shape and then made
into the surgeon’s kaife. The same process
a nation has to go through when it is under-
going a transformation from a competitive
society to a society of co operation. It has
to go a very long way encountering much
difficulty on the way.

Ilcre the President refers to greatness not
of conventional power of the spirit. What
is that spirit ? Dwuring these anxious days
we passed through, a woman of India has
shown to the world the way it has to go.
I am not just praising Skrimati Indira Gandhi,
though, of course, I do; but it is not like
that. All thinking people in this country
believe and are confident and sure that this
woman of India has shown the way to the
world in which way it should go, 1 think
this is the power of the spirit.

Today many nations have the power to
destroy the whole world. Sitting in their
home places and pressing a button, they can
destroy any nation in the world, This is
conventional power. But the President is
asking us to be great not in conventional
power but in the power of the spirit. What
is that spirit ? Il nations have got the power
to destroy the whole world by sitting at their
own placc and pushing a button and If we
have the power in this country, if we cam
save the world, we can say that we have got
the power of the spirit. Fortunately enough,
this spirit is not unknown to this coumtry, to
this nation. This nation has elways beon
the worshipper of spirit. In the midst of our
military, economic and social preoccupations,
we need to be deeply aware of the spirit and
the soul of our nation, and the power of our
soul,
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Again, you may ask what is the relation
between Garisi flatao and the power of the
soul ? If we look deeply into the history of
India, we can find that when India was at
the zcnith of its prosperity, the vibrations of
her soul were heard abroad Garibi Harao
is not merely a distribution of wealth,
Economic prosperity depends on ever-
increasing production. To have moie pro-
duction, the people must be enthused, the
people must be at their high spirits to work
hard, and to work more. Production depends
upon the enthusiasm of the people. It
depends upon the joy of work. If a person
does not get the joy ol work, he cannot work.
If you go to the villages, you see that when
we ask the pecople to work ; they do not have
the joy of work  Among the officials, clerks
and others, you find that they do not have
the joy ot work. If the joy of work 1s not
there, ycu can shout and you can talk and
do s0 1aany tlungs but you cannot make them
woik.

SHIRI K. MANOITARAN
North) © Why s it not found ?
ue,

(Madras
Please tell

SHR1 DEVENDRA SATPATHY : 1
will tell you ; I am a bad speaker ; but ahiow
me 1o say——

SHR1 K. MANOHARAN: No; not
that ; pleasc enlighten us.

SHRI DEVENDRA SATPATHY : It
is just like this. If you take a cup of water
and go on beating it for four days and drink
it, it would not taste swect., But if you can
put a spoonful of sugar into it, without
beating it for four days, you find the swecet-
ness of waler. Sv, something is lacking in
this. That swcetness is lacking here. That
is why we are going on bzating the water for
several days, months and years, but that
sugar is lacking. So, what is that sugar ?
That is what our President has pointed out.
(Interruption)

For Garibi Hitao, we nced also have
proper distribution. If we have a decad
machinery for distribution, you ar¢ a dead
nation. If we have a living machinery for
distribution, then yow are a living nation,
when the entire nation puisates with the
living force of soul. That is why we need a
good system of education. I am surprised
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at the President’s Address ; I rcad it very
carefully, but I find that the President has
becen absolutely silent about education. 1 do
not know why he preferred to be silent about
education. For the last 25 years, education
is a subject that has been utterly neglected,
Even now it is mneglected. Commissions
after Commissions are being set up. Recently,
the Kothari Commission was set up and the
Kothari Commission said that ths aim of
education is socialism, secularism and
democracy and all that. But what is secu-

larism ? I have asked many people, and
they have not been convinced, what is
seccularism. The Kothari Commission has

gone into it 1n some depth and said that
sccuialism is not inconsistent with spiritual
and moral values, and it has recommended
that spiritual and moral values should be
taught to the pupils. But nothing has becn
done as vet. Even big people in charge of
the Education affairs do not understand what
1s secularism Recently I had had some
discussions with some persons ; they do not
know what seculaiism is They say cvery-

thing. Why s there a chair for Islamic
studies in the university, I ask ? Can they
say it is not secular ?

MR. DEPUTY-SPEAKER : You waant

to lay stress on education. You can do so
at grcat length on the Demands for the
Education Ministry, There are many persons
wanting to speak from your party. Please
conclude.

SHRI DEVENDRA SATPATHY : The
President’s Address remained silent on this
matter. That is why I referred to it.

Recently, we say that our country had
reached great heights and it had been acclaimed
throughout the world that India showed the
way. It is not because we captured a large
number of soldiers from Pakistan or defeated
them in war. It is because we stood for an
jdeal. We have to stand and work for that
ideal. That is why the President has said
that we must heed the call of the spirit and
mould our actions according to that.

MR. DEPUTY SPEAKER : Shri D, K.
Panda. Please do not excead five minutes.

SHR1 D. K. PANDA (Bhanjanagar) :
While speaking oh the Presidentidl Address,
1 would Hke to state frst that the right
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[Shri D. K. Panda)

rcaction is on the rout and it was duc to the
mobilising capacity of the people and also the
conciousness of the reople. Pcople have given
a massive mandate to the ruling paity.
It is now to b2 scen how far the ruling narty
is going to respect it.

There is no mention in President’s Address
about adivasis, who are 10 crores. There is
no programme for them. ‘There 1s no refe-
rence to the introduction (f a law for agri-
cultural labourers to cnsure that they get a
minimum wage. There is not even a whisper
about the land-to-the tiller slogan.

1 welcome the garibi hatao slogan. If
the Government have understood its concept,
they will not treatl it us a song or a prayer ;
it has®to be translated intv acuon, into eco-
nomic and political terms:. It has to be
madc tanzible. For that purpose what has
been done for the rmal sector ? Your garibi
cannot be hataccd hke this. Ten Chiel
Ministers can he faraocd, but to fratao a land-
lord is difficult ; perhaps that is how the
Government finds it.

There is an evxample fiom Andhra, A
rich landlord, who was a Congress MLA, is
now the Minnster of Religious [ndow-
ments, and has managed to evict 500 workers
from their lands Though the Sessions Judge
has clearly given his judgment in favour of the
tenants, no action has been taken so far
against the Miaister. So, if your Ministcrs
in the States are going to act as agents of
the big landlords in the rural arcas, il they
themselves acquire lands and appropriate
lands for their own ipterests, how can the
programme of garibi hatao be ever imple-
mented ? Is this the wuy to respect the
massive mandate of the people ?

Similarly, in Orissa 6,000 actes have becn
taken over by a particular Minister, and
2,000 tenants have been cvictcd. Similarly,
in Bihar one of the Ministers is in possession
of 23,000 acres of land. 1 congratulate
fiiends on the other side like Mr, Shashi
Bhushan and others who have taken up these
matters. How can land reforms be imple-
mented and poverty removed if Ministers at
the Stale level hold thousands of acres of
land ?

1 agree that the rural rich should be
taxed for mobilising our resources, as they
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have harvested huge profits from the green
revolution.

The guestion of foreign capital and foreign
monopoly collaboration is very important,
Our programme of self-reliance cannot be
fulfilled by a mere slogan. The President™s
Address should have given a direction for
nationalisation of all t'.e foreign monopoly
ventuies. Foreipners who have invested only
Rs. 15 lakhs have alicady reaped R, 4 crores
and still they aie allowed to loot and plunder
our country As dollar impenalism is in
crisis today, mahe hay while the sun shines.
Sirike at the forcign  monopolists, nationalise
the o1l companies, the tea garden, and  cofTee
gardens held by them.  Then only can our
counity tahe to the path ol independent
cconomie developimcent. Otherwise, 1t is not.

15 hrs,

Reelly T am shocked to
papers that oar Prane Minista, addressing
the 45th annaal conler nee of the TICC,
spoke about collaboration in the joimt sector.
In 1948 according to the Industrial Policy
Ruesolution, the policy was curbing monopoly
capital, Toen came the slogan ‘‘regulate and
control” after the 2)th  Amendment.  Now,
after stability of the Congress has becn achie-
ved in cach State, you talk of collabosation
In joint sector ! Are we to understand the
implicativn of socialism and gharihi hatao
in this way ? Thecfore, my appeal to the
CGoverniment  is, whoever replies tomorrow,
the answeis to my points should be given.
Ihese are welcome slogans, but they have to
be concretised,

learn from the

it gEd® swE Aat  (aFiEr)
gaivTa 9arzT, ¥ uegafy agiam & ufa-
WIGW 97 FIA HFTAE TS0 FT 94T
T ZO AIAYH WY TIT waAr, qfazem
g1 YT AT & @A JAReE $f g
it aan 30 Trgar § Pl stat geafomar,
grAfas® 7w, T qFeT, Ay AT W
FIAM & g7 g 1 e Far frar &1
# g7 97 #§ Frar axem o) sz fagrd
AT T HT AT FE AN ¥ GA @
a1 | 97 ATl Agreq F €y &1 ag
s f& qg=an @ usg w1 qragT st W@
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2 SIEST AGT WAT JAT BT FT F1FAA
ga # g, var gt aqmr ) g § |
I gz W 37 & fzarra 7 5 oo
TIF qFY AAIME TAAT ST OTEY F | AZ
T M gRI¥ faqefdy 7= F WAy e
&1 39 quy fzar€ qza &d ST SaAar
& S § BET AR AT AT faww qwe
F IAEY ¥ I FAN FR T | T qA
iy M dYF T ®T 79V 1 aq
% # g% faaw w=z1 ¥ g7 (Fdzq wvam
SE M Z {5 44T 977 ST TA 47 99 A7
&% fr qrrer ar gH waen Fa1 g ?
AT AT? T4 wAY S Y A Faaar fer
ATI0? T3 T4 7 AT AT T T arear
¥ OATEAT T =T A4 ot A7 9w fagrA-
fad 1 {ome qera gar faam fedt azg
TP T1T T AT e ade arn, 47 a4
qrvr a1 (e ezt 2ot HT T =ETY
fadta nigua Ao amy F1% F Few FY
TTY 2F A waear g & A Y avw
SUIA AA1 F AT A0 TAINAY gErAT a9
FWAA F g7qq fgri & arne 9v 29
& AMATZH FIAT 4V 1 gl Freer a1 fw
gard ®ar & =rafarar 48 ) sa §
faqsf g Agr = Fragdr & F fagzq
w7ar g iR ¥ steufaqad &2

SareTeT WEIZA, W4 WY FRAfEEIT
faar qarwa 1967 & gHET & aF fF ow
qw Y gar sA & fager w4 g€ ar oF
e g aw ard 1 At gEE gegT fagm
g, Wl gHTY FIYFW § IJAT! I1EAq A
ST 9T IARF AT gAA [eEr T 4
rHIfee swar ¥ Qo H1a7 1IN fo9g9 &
qqIE & FIT Y 9 ® HAT v fwrsa
garr, =0wdr gfezwr it & g 7w
1 uF faore @asq a1 sl I an -
ya fagial s xrdsal & foq srars
931 1€ AT shwet gfqu aidt & SqE
9T IW AT AT FY WG AT | FAT
Wr5A ¥ g% W §o W@ am g e

CHAITIRA 14, 1894 (SAKA)

Presiden’s Addrcss 234

Ut AT FIAFAT F7 oy FXd @, I
FTAFAT F1 FHT 9 ITW AT S FA
wr a0y @ 4 ¥ s aF dvmT ¥
T IS X AT AT AT W IATT q9F
ATET TIT wwlY Y 7 faar e Sar A
WY IAF Fqex 93 wNAr foar o ary gAY
F1 afeomre § FF @ypaar & gAmaT ¥ 4%
v ¥ A frgrw wwrdr & wAEl §
FAT TY ¥75 agwa fa=r 21 g4 o
Wit fazies @@l fames asges g7 9r
TR AT AAT T OF a@T q0w a4 W
F Aad var N I F qfermereq
faTit %Y a7y a7 sm=ar g% 2 W @Al
a7 f3717 7 3% faosdy g9 o garz =6
A7 AUFLFZ W@ 2 5 vy a1t w g
AT I AT qUATArE AT S @Y E
g9 <11 d g2 91 BATA, 39 1T F fH
famr 37 &1 a7 qwF w5 29y FaA T
q a2 w3 ¥ A7 Tz Az g oA
T ¥ FAT T AT I FoEr A &y fw
gg =1 A1 a7 § 3z 399y famar srfgo
faaell 97 & 2@ & & & w1 & |19
T AT FT AT Ferr 5 gum w4 9
st 47 Af faoar wifgn sfsq <a
B FT 17 AT AT qawT A4y & afew
g FIW IO AT AFAT FT & | AAAT X TIAT
gfFgg &1 wa feaay &1 sma% @t
TATL § TAYT AT 51 T7AT § 7T
fax dar swrd ad@Y & arfss #=war =y
gRAT W IAFT o T HUTT Fal FY faav
ar 7Y Bfwa gasn av I8 gar fF aaar
A ITF W AV JWHT IT 9T WQAT Fear
T HqAT waw AAgT gIv frar . ane
#aw 0 H g 7@ afew g w1 & Ay
A 9913 WA UF IIRF & ¥ H
W w7 wM g g fEdr ¥ srak
R &F YT ATT AR AT NG g

o &1 & fa@r

r grem # & gaam g fageft <=
W YA ¥ GH § X M a7 §@,
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| qEs warT FA67|

sqAy Aifa A aa FawT Fy 1 A g
q o7qT & |ArAd &R IW & qwA w@H
wifge ) oty AW A @Y SAA T 999
qrey =1 g, a0 A IFFER T gWA
few ST s 9%y I=Q 70 3 TN LA
srasr & fr afz sng aeag § g7 2
¥ oda & gl & X oy H o@wreAR
STAT A A1 TTTT &7 FUIFHT T
audd AT w[ifzr . Taw afifaT s
FTE ZAY AOT ArTH fn @Y 7H EAT T

FaA B ATT e AN Awd
BIA & AL & A7E 97 sa frwd aiv
fazre #Y A1 & AT |rgAT g1 fawr &
s ATar ¥ WFAT AErEr fraanT &, q2T
Y g IINH E q@t F <rr afeqdr g

| grEAdE TA ary & gy 9ga fage
®1 &g qw ¥ 9T Hfaer vAew & fgam
¥ IAai VAT 9T uF 16T €19 Y aTar 1
ggag g™ &Y aA g F AT q q9r
U gA &t § fAAzq w*Ar fr vy
#a= gy g1 aFqr § wafe fagg Toel
%Y 79z AT i | froy gn Towr &)
ATE F7ENT AIFITHT eqrq AT |ifgm o
q® §@ & arq $za1 9ga1 2 Fr fagre s
g} freer gam & A% ww g AET-
i) &1 ars-a et | gra saEfas g3
fazre ) suAtaar od amaH F aer gar
g Y gwiIwiE Agr A0 0 FED
gzTaT ®asA & wfgge fasre @y Fer
8 47 IAFT AN T ) FAFT HAIAUES
&1 757 W AIATIT qF @A & H{TIIL
ARG AR AR SR I
i gAY F w3 o fagre faesr gan
g1 Rar & gat wpeilm feali A
w21 fe enor &1 o1 gwrafrs da § wig
ag ¥ex w1 Y, A 3§ famre w1 & X
AT §AX USAI T &Y q@ g@Ar fawenT @
9T FATTE &1 Qe & & ot goa
1 7 FFA T T AT
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IATSTEH AENET, 9 WATTHIT  qF ATH
gaq9 F a1 frevmr gy nmar @ e dw ®
AARIAITE A FTIFT § IAFT 1 gy o
AAFF 91 @ A wa¥ e qgeAr
W

SqieaeT WgEa, TA ATA & ag &
ar & gF frigs s wear =agmr g fr
gart fagre & g#ax ot qurafas g ¢ 77
STAT4AT AT T7EN F WY T FAT gAT
g1 3awrave emra foar @Ar =fam o
A1 Y A1 § 979 7 T ATH AT T
eq17 fearar |rear g

MR, DIFPULY-SPEAKLR : There are
many spcakers from your patly. Please iy
to conclude now,

T guda wEg AW 7 fag D faae
gr =ar 1 § TR AT aY AVE AT FT LI
feeie sigar g

MR DEPUTY-SPEAKER . This should
be mentioned in the Bihar Legislative
Assembly and not here. Please try to con-
clude now,

\Y gEIE W ART IO HINRT,
sty Y dYar et @, At wsEgar gy &
fersdwdamarg w7 & Fw ww foer
#r § (s7aurv) az srnfas fasm & aga
frger gorr 1 =gt ox wiz7 Wl gz faw
ar YT &Y YA 7 fad 9 I ;Er auy
¥ arx qfY gf o7 agh 97 g AWgT
FFIT 92 g7 & FAviTer ST FIAET A1fgQ )
(camsiw) -welt qIw @ &6 & gvaw A
W& 791wz ag g fr o forer &Y
SHI I9NTS 2 1 qfET fawrd & swamE W
w5 ardt ar @ & "o Her quss
AFTS T ATAAT $T W & | aqd qaq4iy
qrar ® gt awdt  fraafaz, #igm
Fearatax aar & wrgasi oo st gw g
o AT FWAT W WW ET JWC A
w1 o iy waerear ¥ s YUy
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AR o weSi F wiw @1 o avsewed}
* a7 ATA § AT A9r fowr e F AvaS
¥ fags eargeedy Y 7 gr afer om@l @7
AT AT WA T ¥a9 ar | §F  wsd)
¥ arg & gryarz genT T JIART FWQ
g7 FTAT TYTT JZU FTAT ¢ 1 ( SqAqT)

MR. DEPUTY-SPEAKER
Order ; Shri Syamnandan Mishra,

Order,

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Mr. Dcputy-Speaker, Sir, one
fecls extremely sad to note that the gracious
Address of the esteccmad President does not
make any mention of the basic fact of the
Indian situation toJday that the nation is on
a declining curve both materially and morally,
if 1 can use the word ‘morality’ in the sense
of political morality, values, norms and stan-
dards, If we do not sec this fundamental fact
of the situation “*with the hottest fire of our
sight® or, as the political scientist would like
to say, if we lose *‘the threshold of perception™
to foresee the all-pervasive disaster that might
come sooncr than later, it would really prove
disastrous for the country Maybe, we arc all
responsible to some extent, in some measure,
for this kind of situation that 1s developing, but
we have no doub that every reasunable man
would say that the Government has to bear
the cross largely for it.

When I spokc about the nation being on
the declining curve materially, what exactly
did 1 mean ?

On the material plane vou find that our
country's position in the GNP (Gross Nation-
al Product) map of the world has been
deteriorating. A few years back our ranking
was the seventh in the world, but now it
has gone down to the eighth., The scventh
ranking was in the Year of Grace 1965. Afier
that the new regime begins.

It relation to our main rival, China, we
have been slipping fast, so fast indced, both
in cconomy and defence, that nobody consi-
ders us to be in the race at all with that
country.

China began almost with the same quan-
tity of production of steel in the year 1949,
Now it has gone upto 20 million tonnes.
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Bul where are we 7 We are trailing behind
in a slow coach at 1/3rd production.

Similarly, in the matler of petrolcum,
China has become nearly self-sufficient,
whereas we are not able to meet even 1/3rd
of our national requirement.

In the field of defence, it is well known
that China is now considered to be one of the
super powers with its atomic arscnal growing
fast and its missile development also taking
place at & very rapid pace. China, as you
know, is already the third submarine power
in the world,

At this rate, we might very well reconcile
ourselves to being within the sphere of
influence of the Chinzse almost likea rvot to
a zamindar. To constitute a defence System
with some super power and cven Bangladesh
as a part of it, as some persons would hke to
suggest, is no viable defence that any honour-
alle country would like to have.

On the domestic economic fiont, the
position is no better. The industrial pro-
duction has been hovering round the 7ero rate
of growth, The rate of growth in the organi-
sed industrial sector is only about 2 per cent,
the lowest since Independence. [ would not
conccde the figure that is being bandied
about - that it is somewhere between 3 and
4 per cent.

The problem of unemployment is now
becoming explosive. During the last year
along, it has worsened and gone up by 24 per
cent. Farlier, the rate of increase in unemp-
loyment has not gone bevond 7 per cent year.
But during the last one year, it has gone up
by more than 24 per cent—another thing
which has not been rivalled since Indepen-
dence. The poor man’s rupee has been
depreciating at the rate of 10 per cent
annually. The poverty of the masses during
the last year of the garibi ha'ao programme
must have beccome oppressive indeed if you
take into account the pricc of sugar, salt, oil
and other necessities of life. But the Prime
Minister finds the faces of children in the
rural areas chubbier, brighter, and their cheeks
rosier. I think, all these are in the eyes of
the beholder. One thought that the mother’s
eyes would be a little more compassionate,

The disparities, that is, the polarities bet-
ween poverty and affluence have been increa-
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sing. The big business and monopoly houses
possibly got more licences during the course
of the last two or three ycars than during the
last 10 years. They got about 300 or so
licences during the last three year—a quarter
or more out of the total of 1160 licences,
that is 30 per cent of the total share., A
very modest share iindeed ! One does not
know what the Monopo'ies Comniission has
been doing. Where is the Monopolies Commis-
sion 7 Probably, Parliament of India wall
have to file a report with the police to find
out the whereabouts of the Monopolices
Commission.

Yet the number of secats bagged by the
ruling party has baen increasing by lcaps and
bounds. Tt seems the masses have a unilate-
ral afTairs with the ruling party because, on
the one side, unemployment is increasing,
prices aie rising, and, on the other side, the
seats bapged by the ruling porty have been
increasing by leaps and bounds

Now, on the moral planc-or say it
cultural in a broader sense - this Government
scems to be hell-b:nt on having as its epitaph
the motto : ‘End, not mcans, (just a tevo-
lution in the cthics of politcs) corpus not
character’, That secms to be the motto, and
that seems to be the desire of this Govern-
ment to have as its epitaph,

Now, it has been said that in a living
period, mankind accumulates upwards but in
disintegrating period, it accumulates down-
wards, down to the lowest issuc.

The Government has, indced, inaugurated
an era of cumulation downwards, and as
surely as the physical law, I have no manner
of doubt in my mind the moral law will
operate to wreak vengeance on all of us,

Let me first begin. while I am on this
moral plane, with what the morning news-
papers have been saying to us every day,
They have been saying to us everyday on
behalf of the State Governments, “Good
morning, L.adies and Gentlemen, here is a
bottle of whisky for you,”™ Now, that is what
the newspapers every morning announce to
us and even this morning, on behall of the
Maharashtita Government, a very good gift
has been given to us. And all this in a
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country where we have as the Directive

Principle of State Policy !

SHRI K. MANOHARAN : Do you mean
1o say that drinking 1s immoral ?

SHRI SHYAMNANDAN MISIIRA : Not
immoril But I am not accustomed to that
kind of morality.. (Interruptions) So, Mr.
Deputy Speaker, they have assiduously a
climte of social approbation for a contrary
policy. Perhaps, this isa new form of *Garibi
Hutaa' programme, becausc this is their
message to the poor people : *You diown
your miscrly in a cup of liquor.” There was
the Makatma who gave us one kind of
programme for ‘Garibt ITatao®, but we have
now got this Government whch gives us
another kind of G »ibi Ilutao® progiamme
Since ‘Guari%i’ cannot be ‘fiataoed’, it must be
drowned in a cup of liquor’,

SHRI G. VISWANATHAN (Wandiwash) :
To be dissolved in a cup of hiquor,

SHRI SHYAMNANDAN MISHRA lLet
it be dissolved.

No wonder, theicfore, we f{ind to-day a
rising trde of hiquor and  narcotic drugs
inundating almost every ncoh and cuorner of
this country. Liguor and hiqued black money—
they are indced working a havoe on our
national character and very soon, this country,
would be full of political and social hippies,
wotse than the hippies whom you confront
from outside ..(/nterrup’ions). This is not a
matter to frel amu-ed amoun*, for after four
or five yeais, not in the distant future, you
will find the country full of such hippies, and
this hippism would fourish on the basis
of povetry and unemployment, whereas the
other hippism has flourished on the basis of
afifluence and property.

Secondly, you cannot fail to take notice
of the fact that the Government and the
ruling party have opcenlv and actively engi-
necied defections through all manner of
seductive devices and corrupting inflluences
which they possess and press into service as
Almighty Government,

Thirdly, this Government shields corrupt
men in their party occupying high places.

Two or three memoaranda were  submit ted
to the President of the Republic by the Mem-
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bers of the Legislature of Haryana. This
was backed later by 121 Members of Parlia-
ment. The Memoranda gave concrete
instances of how cologsal swindle of Govern-
ment money has taken place, how things have
been purchased at a rate much higher than
that prevailing in the market. All these
details were given. But the President has not
thought it fit to appoint a Commission of
Inguiry into the conduct of the Chicl Minister
of Haryana. On the other hand, when only
onc person submitted a Memorandum against
the Akali Ministry, 2 Comnmission of Inquiry
was appointed with great despatch and expe-
dition This shows the double standards
that the Government praclices one for its own
pariymen and the other for its opponents,

Let me come to the fifth point, when 1
am on this topic of the moral plane,
Comce to

SHRI K. MANOHARAN :

political plane.

SIIRI SHYAMNANDAN MISHRA : The
Government has pur.ued a dcliberate policy
of creating and augumenting black moncy so
that they may be able to draw freely upon
it for their political ends and purposes. Never
has politics been so completely undet the
influence of black money as it is today. In
fact, much of the political stability thatis
being so chirpingly f{launted by hon’ble
members on the other side is the result of
some Rs. 30 ciores collected by the ruling
patty from the big bu-iness and the monopoly
houses and so gencrously used during the
clections. Now, it is not out of any socilist
fervour or charity that the capitalists have
heaped so much of resources on the ruling
pacty. It is on the basis of a quid pro quo
and a plain business deal., Why was parti-
calar business house given so much of money
by way of compensation when there was a
Bill on the anvil to substituic the word
‘amount’, for the word ‘Compensation’?
Rs. 55 lakhs were given. Why were certain
cases dropped against certain business houses
quite recently ?

AN HON. MEMBER : They are found
unsustainable,

SHRI SHYAMNANDAN MISHRA :
That gives the clue ; when the money is yielded
the casc becomes unsustainable, And, why
was no action taken on Vivian Bose Commis-
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sion’s report 7 Why was this Vivian Bose
Inquiry Commission instituted ? Why has
no action been taken, or if any action is
being taken, why is the House not taken into
confidence ?

AN HON. MEMBER : Action was taken.

SHRI SHYAMNANDAN MISHRA
How have 42 offences of industries which
excceded the capacity been condoned ? One
of the offences relates to the venerable beer
industry, indced so socially necessary for the
country ! Legal capacity was exceeded by
that industry, too !

SHRI K. MANOITARAN : What is the
significance of the adjective ‘venerable” ?

SHRI SHYAMNANDAN MISHRA :
‘Venerable” because I find myself with you
at the moment,

The abnormal rise in the price of sugar
and other essential commeodities is also the
Govornment's way of augmenting black money
in the hands of the capitaliets, so that they
may be ab'e to get a good share out of it,

SHR1I M. RAM GOPAL REDDY
{Nizaniibad) : Thure are co-operatives also,

SHRI SHYAMNANDAN MISHRA :
These co-operatives also might be used in his
wonderful State, Anidhra Pradesh.

The ruling party has als0 been collecting
moncy by misusing purchases of public cnter-
prises and through donation wig advertise-
ments.  We are said to be opposed to the
United Stutes of America at the present
moment, but the Firestone Co. of the United
States has yiclded not less than Rs, 85 lakhs
via advertiscments, ‘The CEAT has yielded
Rs. 25 lhkhs,.....

PROF. MADIIU DANDAVATE (Raja-
pur) : Some advertismenels without souvenir.

SHRI SHYAMNANDAN MISHRA :
There instances could be muliiplied. Every-
body knows in this city of Delhi and even
outside that some minislters have been taking
money not with hands but with buckets and
yet you sce that they seem to be prospering
politically very much,
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You destroy the character of the country
and yet you claim that you are building the
country and the nation. Onec tycoon has
been secen moving with bags of moncy from
one hous¢ to another and he belongs to the
city of Calcutta,

The Prime Minister, at the recent FICCI
conference made a speech which shows which
way the wind is blowing. It is, indeed, a
very interesting specch. She spoke of a
chapter of “cheerful co-operation™ opening
out between the Government and the indus-
trialists. In fact, if I may say so, this chapter
of *“cheerful co-operation” has not begun now,
nor is it going to begin in the future. It had
already begun during the period of the two
elections, and this is only a de jure recogni-
tion of a' de facto situation. But there was
another thing about which the Prime Minister
spoke and we would heartily agree with that.
She said to the industrialists ; *“Look hcre,
we have got only three or four years' time ;
had we had enough time, the matter would
have been different.” In fact, she reminded
us of what a mectaphysical poet, Endrew
Marvell said to the coy mistress, namely ;

‘*Had we but World enough and Time,
This coyness, Lady were no crime,”

Of coursc, the big-business rcquires to be
told on this line, and so also this Government.

It is, therefore, not without significance
that the slogan of socialism has been scrubbed
off the slate, and now you find that the old
slogan of self-reliance with a new gloss of
“Arthik Swaraj’” and with a new glow of
satisfaction has been placed before the country,
But as H. G. Wells used to say, “You can
throw socialism out of the window, but you
will come in and find it astraddle your hearth.””
The same is going to happen here.

Now, is there any newness or freshness
about this slogan of self-reliance ? This has
been one of the main planks of Indian
planning since its inception. This was the
programme placed before the country by our
great leader Pandit Jawaharlal Nehra, aand if
we have faced up to the pressures of a foreign
countries, it is because of the inherent strength
of the Indian economy built under the active

"E;:pungeduas ordered by the Chair.
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guidance and leadership of Pandit Jawahar-
lal Nehru.

What has this Government done to
strengthen the base of one self-reliance 7 We
hardly find anything to your credit.

I am still on this subject, which might be
irritating to my hon friends on the other side
—the process of debascment of the national
character that has been set in motion.

Now you find that there have been
definita allegations that elections had been

rigged systematiczlly through the misuse of
government machinery wunder the dircct

inspiration and guidance of the Central
Government,

SHRI K. MANOHARAN : It is a serious
charge he is making. Can he ptove it ?

SHRI SHYAMNANDAN MISIIRA
Appoint a commission of inquity. If the
Government is not prepared to do that, even
the Opposition partics can constitute a
committec to go into this matter.

ot fawfa fawr  (arftgrdy) : gusaa
q{RA, THFAH FFATGoFAT  qTET 20
gifafg & =7 & Fellza A &7 a2 sy
fe&lr &, @3S IAF 0T I Ty fF 395
fraq saw & frad awrg 2 ot frasd
- F AT A faqg a7 2 1 a7 a9 g
Ft Faar arfaT FW@ &1 IR I FAEE
A F, 7z IAF AR ¥ IF0F )

AN HON. MEMBER ;
asked to interrupt.

He has been

SHR1 SHYAMNANDAN MISHRA
This does not disturb mc at all. The way
in which the Government have conducted the

elections,

*x

MR. DEPUTY-SPEAKER : I think this
is unfortunate, He should not make such
remarks.

AN HON., MEMBER : It should be
expunged.
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SHRI SAYAMNANDAN MISHRA : I
want it to bc on record.

MR. DLPUTY-SPEAKER : He should
withdraw those woids. He should not speak
in such teims.

SHRI SHYAMP-fANDAN MISHRA
I want it to be on record.

MR DLPUTY-SPEAKER : No, it will
not go on record.

SHRI SHYAMNANDAN MISHRA
You can cxpunge it

SHRI JYOTIRMOY RBOSU (Diamond
Haibouwr) : Thete are definite provisions in
the rules governing expunctions,

SHIRI SHYAMNANDAN MISHRA
How can you take away the instances 1 am
going 10 ¢ue for the tecord ?

SHRI Y OTIRMOY BOSU . You cun-

not oxpunge obscrvations arbitearily.

MR, DIFPUTY-SPLAKLR : Tt is unparl:a-
mentary and undignified. It is undignificd
to use that hind of capression about a body
that 1» autonomous and is 1n chaige of onc of
the most impo:tant functions of our deme-
cracy.

SHRI JYOTIRMOY BOSU : He has a
right to level charges against any body that
functions within the country,

MR, DEPUTY-SPEAKER : But it
should be in language that is not unparlia-
mentary, that is not undignified.

SHRI SHYAMNANDAN MISHRA : All
right. 1 may also say** But you can cxpunge
it,

SHRI K. N. TIWARY (Bcttiah) : 1Ile is
casting an aspeision on the Chair,

MR. DEPUTY-SPEAKER : The remarks
he made against the Chair will also be
expunged.

SHR1 SAMAR GUHA (Contai): On a

point of order. This Is for our clarification
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and future benefit Is it wrong to make any
criticism of any institution functioning within
the country ? I suppose it is permissible to
do so.

MR. DEPUTY-SPEAKER : It is not
wrong. I am only objecting to the word which
I think is undignified, unparliamentary and
unbecoming of this House.

SHRI JYOTIRMOY BOSU : To say
that the Election Commission has been
pressuriscd by the Government is not wrong...

MR, DEPUTY-SPEAKLR : Hc can use
the woid *pressurised’. That s not unpatilia-
mentary But that has not been used.

SHRI1 JYOTIRMOY BOSU : It is a
body functionmng in this countiy, and this
Parliament has every right to cxpress its
opinion the functioning of that body, and you
cannot aitbitrarily expunge it because he made
mention of it, and you cunnot shut him cut
like that. I say that you are not being fair to
us (Interrup.ion).

SHRI VIKRAM MAHAJAN (Kangra) :
Sir. a point of order.

MR. DEPUTY-SPEAKER : leaie it to
me, Mr. Mahajan. There is no point of order.
The matter ends there, (Inrerrupiion).

SHRI SHYAMNANDAN MISHRA : My
time has been taken up by all these interrup-
tions So, Mr, Deputy-Speakcr, all this would
show.**

AN HON. MEMBER : Apgain he uses
that wor.

SHRI VIKRAM MAHAJAN : Sir, just
give me one sccond I can quote the rule
which dcbars a Member from using these
words. These words cannot be uted. Ncither
of these words can be used. For a second,
kindly listen to me, for a change Rule 352
(5) of the Rules of Procedure and Conduct
of Business. of the Lok Sabha says that a
Member, while spcaking, shall not

“‘reflect upon the conduct of persons in

high authority unless the discussion is

based on a substintive motion drawn in
proper terms ;"

*% Expunged as ordercd by the Chair.
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{Shri Vikram Mahajan]

The rule is clcar. He cannot, in the debated
on the Motion of Thanks for the President’s
Address, cast any aspersion on any such
authority.

SHRI K. MANOHARAN :
in the Constitution like that ?

Is it enacted

SHRI VIKRAM MAHAJAN : It is in
the rules relating to the Lok Sabha There is
one morc rule which I want to state. It is rule
156, which says @

“The Speaker, after baving called the
attention ol the Tlouse to the conduct of a
member who persists mn irielevance or in
tedious repetition™”.

MR. DEPUTY SPEAKLR : Order, order
There is no question of  irrelevance
(Interrup.ion).

SHRI SHYAMNANDAN MISHRA @ 1
leave it to the Chair’s Judgment. Now, Mr
Deputy-Spcaker, [ have no manner of doubt
with whatever lacts have been made available
to us that the Government has Jlannched upon
a course of the most appalling bruta'ity against
the child of democracy. In Hihar, in order to
concede a genuine victory to them, we will
have to confess to complcte blindness, decafness
and paralysis of all our senses. Whatcver we
saw, heard or found as realities in the factual
situation has been completely falsified by the
results and what Las come out of the ballot-
box. What is the mysterious force working ?
In Bihar, there is a saying that the Opposition
parties have been defcated by polling before 7
a.m. and polliug after 5 pm. When 1 speak
of the Opposition parties, 1 do not speak of
those parties which have come to the
legislatures in Mrs Gandhi's knapsack. [ am
only speaking of the pgenuine opposition
..(Interruption).

AN HON. MEMBER :
ience.

SHRISHYAMNANDAN MISHRA : We
have also no doubt that the Governor of
Bihar. **

Guilty Consci-

MR. DEPLUTY-SPEAKER : 1
that is also not coriect, 1 will tell
this is against the rules.

think
you that
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SHRI SHYAMNANDAN MISHRA
How ? (Interruption).

MR. DEPUTY-SPEAKER :
out rule 352(v) which says that “A member
while speaking shall not ieflect upon the
conduct of persons in high authority unless
the discussion is based on a substantive motion
drawn in proper terms.” If you want to
criticise about the behaviour of the Governor,
you should biing a substantive motion.

I am reading

SHRI  SHYAMNANDAN MISIHIRA
‘The President has been pleased to refer to the
clections and it was during 1he President’s
rule that the clections were conducted. 1 will
have to suy something on the conduct of the
clections and the persons who were responsible
for the conduct of these clections,

MR DI PUTY-SPFAKER @ You cannot
cast aspersions vn the President. (Interruption)
I cannot allow 1t Tt is against the rules,

SHRI SHYAMNANDAN MISHRA
This is simply unlgir ; this is nol impartial

MR. DIPUITY-SPILAKIR :
puinting out the rules.
substantise motion.

I amn just
You can bring a

SHRI SHYAMNANDAN MISHRA
You will have to satisfy mc why it is not being
allowed In fact, I was going to point out that
of the Governor. **

MR DFPUTY-SPFAKER :
will stand expunged.
suhstantive motion.

That also
You have 1o bring a

SHRI SHYAMNANDAN MISHRA :
Refercnce has been made to elections in the
President’s Add ess.

SHRI SAMAR GUITIA: Is it not a
fact tha' elections were held in Bihar under
the President’s rule and the Governor is
wholly responsible for whatever happens there,
for the peaceful and proper conduct of
clections ? If the President has in his speech
mentioned about elections, how can you avoid
a reference to elections in a particular State
which was under the President's rule and how
can you avoid a reference to the Governor
there 7

**Expunged as ordered by the Chair.
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MR, DEPUTY-SPEAKER : In the first
place it is not the Governor who is reponsible

for the elections............ (Interruptions) It
is the Election Commission that is responsible
for the eclections........ (Interruptions,) Al

I am saying is that the Governor holds a
certain position under the Constitution, If
you want to criticise him, you can bring in a
substantive motion.

SHRI JYOTIRMOY BOSU: 1 do not
want to cast any aspersion on you. But
what has happened to you today ? You are

We shall be pained
to peint out

trying to shut him out,
in futuwre when we shuall hawve
that cvery utterance which comes from that
side does not fit in with the rules. 1 must
tell you that we shall give bach those rules
with a lot of interest.

MR, DLPUITY-SPLAKER @ If it s
under the 1ules, vou have purfect ficedom.
I am not going to stand in your way.

SHRI K. MANOHARAN You can
disciphne any Member ol this House, but
you cannot najiow down the frontiers of his

EAPICSSICN. e ovs

MR. DI PUTY-SPEAKLR : 1 am not. He
is parfectly at liberty to criticise the electicns
or the way they had been conducted., 1 am
only saying that when he says that the
Governor has not behaved in a particular
way, I have to point out the rules and say
that it cannot be done under the rules.

SHRI1 SAMAR GUHA ;. On a point ot
order. 1Is it not a fact that eclections were
held under President’s Rule in Indin ? 1s it
not a fact that protection of the booth and
other arrangerrents for the smooth and fair
conduct of clections are to bc madc by the
police 7 Who is responsible ultimawcly for
all those things ? The Governor himself,
He is the Principal Administrator under the
President’s rule. There was a charge of
booths being captured in muany parts of Bihar,
It means that the police werc either inactive
or It was done with their connivance. Un ler
whose control comes the police administra-
tion 7 How can one avoid referring to the
President ?

MR. DEPUTY-SPEAKER : I am not
saying that all these charges have becn made
from this side and from that side. If you
want to criticise the Governor on account of

CHAITRA 14, 1894 (S§4KA)

President’s Address 250

this, you have got to bring a substantive
motion.

SHRI JYOTIRMOY BOSU : 1 do not
want to say anything against the Chair,
becausec that will mean casting an aspersion
on the Chair, but I am surprised to sec that
you are not aware of the fact that the
upkecp of iaw and order in the conduct of
clections, so far as the physical side is
concerned. is naturally in the hands of the
State civil administration, and in a State
which is under President’s rule, the Governor
is the principal executive in that 1egard. So,
what clse could he say if he wanted to talk
about rigging and fraud in clections 7 He
has to say that the Governor had sided with
the 1uling party to commit that fraud and
1igging.

MR. DEPUTY-SPEAKER : I  have
given my ruling. (fnierruption)

SHRI JYOTIRMOY BOSU : Let your
ruling not be as bad as the Governor's
action

SHRI SHYAMNANDAN MISHRA :

You can very well, then, permit me to speak
about the achivements of the Governor. With
defeience to you, I would now like to refer
to some of the remarkable achievements of
the Governor during President’s rule in
respect of the conduct of the clections.

The Inspector General of Police was
transferred four or five days before the by-
election to the Lok Sabha was held in
Darbhanga. And this was indeed in the
interest of Jaw and order and fairness of
elections | A DIG of Police was suspended
because he took action against some of the
workers of a political party ; probably he still
stands suspended. And the wonderful reason
given was that he had not vacated the
Government premises !

At Madhuban in Champaran District,
from which my respected friend Shri Bibhuti
Mishra comes, a presiding officer was found
stamping baliot papers at the dead of night by
a home guard who shot him (Presiding officer)
dead.

ot fagfa faswr : sonaw ot gy
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And you know some of the stories that
have appearcd in the Bengal press about the
way in which elect.ons were held in the State
of Bengal, In one  consutuency  called
Kamarhatti, 16,000 ballot papers were double-
stamped before the counting officer sinve all

others were driven out, and the rcosult was
complctely dificrent,
The Elcction Comnussion  has  provided

this time four ballot boxes per booth
Larlier the ballot boxes provided per booth
werc only two  Onc would like to know the
reasons for providing more ballot boxes when
the number of voters per booth has gone
down. And what are the rules with regard
to the placement ot these ballot boaes ?
When would the second box be placed 7 In
fact, this guesuon arises because in onc of
the constituencics of Bithar it was found that
the first ballot box contained only 50 ballot
papers, while the sccond was oveiflowing with
500 or so ballot papers. Thesc arc some of
the things which onc would ltke to know about
the conduct of the elections.

SHRI K MANOHARAN : [How did it
happen ?
SHRI SHYAMNANDAN MISHRA :

That 1s something which I cannot say,

We say we have got stability and we all
seem to be very happy about it. But may 1
say that parhlamentary stability does not egual
political stabilty ? The political superstruc-
turc that has been raised 1s on a very weak
economic foundation-in fact, on the
foundation of an economy wkich is eroding
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fast cvery Jay. Just think of what happencd
in Ceylon. There also the Government had
a massive mandate. But only after 10
months or so there was such an explosion in
Ceylon that the Government of Ceylon a’one
could not control it and four or five forcign
Governments had to go to the aid and rescue
of the Government of Ceylon How was that
situation b.ought about in Ceylon ? Theie
were only 650,000 unemployed and the number
of educated uncmployed was only 14,000, In
our country, the number of unemp'oyed is
moic than 3 cioies and the number of
educated uncmployed 1s moie than 2 nullion,
50, we are indeed situng on a volcano, about
wiuch the Prune Minwsster spoke during the
course of her forergn tonr somelime back,

We Iind m this
been made unsociahst

couniry soctalisin has
and  democracy  has

been made undomocratic, the way o which
clections have bren conductad
What s the answer to this sitnation ?

It s ow clear conviction that this kind of
situation can be met only by ma.s action on
the basts of satsagraha and we will have to
thinl of samething on that hine Otherwise,
the sttuation 1s nos on the downward slope
and 1t would be diflicult for 1s to control 1t
Let us speik  about these facts, before the
facts begin  speihing  themselves and then
theie would be no tume left, it would be too
late

We have been currently talking about
relations with Pakistan. I will have a word
on that, We find that our Foreign Minister
has gone to Moscow vig Kabul We have
always heaid that on both sides the Prime
Minister of India and the President of
Pakistan  arc prepared to have talks un-
conditionally, without any pre condition, We
really do not know what then 1s coming in
thc way of such a talk materialising  In fact,
it would perhaps have been a much better
course that instead of our Foreign Minister
going to Moscow, we¢ had invited Mr. Bhutto
to come over here and have a plaia talk with
us. Even if we have to go there, we would
not lose anything because we should not stand
on ccremony when the pcace of the sub-
continent is involved. We, therefore, want
that urgent steps should be taken in that
direction.

There is also the question of prisoners of
war. I do think our Goveinment views it
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only in the political dimension and not also
in the human dimension, because the people
who are involved are not only combatants but
also non-combatants of the order of 5 to 6
lakhs. So, we think some steps should be
taken in the direction of solving the problem
of POWs on both sides,

SHRI AMRIT NAHATA (Barmer) : Sir,
the opposition parties day in and day out
raise imaginary ghosts, Yesterday Shri Atal

Bihari Va)payce warned us of what he called
the imnunent danger of a Tashkent Pact and
the possibility of suirender on the part of the
Government of India under what they con-
sider Sowiet  pressure. Al these days, we
have been told again and again that this
government is working under Soviet pressure,
when the treaty of fricndship was signed with
the Soviet Umon, we were told that India
had comprorised her sovereignty. Later on,
when it was prtoved beyond any doubt that
this government, under the leadurship of our
Prime Munisfor, defended our sovereignty  and
secusity, tooh dacistons independently without
and pressures whatsoever, even then  the
opposttion continucd to barp on the same
refrain that the Government of India was
acting under  Soviet pressure Only day
before yesterday our Foreign Minister made it
categorically clear that the decision to declaie
ccase-fire after the surrender of Pak Army in
Bangladesh was our own  Despite  this, my
Jansangh fiiends go on 1epeating the saume otd
story that the cease-fire was declared under
Soviet pressure.

16 hrs.

If we compare the statements made by
some responsible American authorities and the
statements made by the Jansangh Icaders, we
find that therc is som¢ common link, some
common thread between the two. The
Jansangh would like us to pursue & policy of
which we are being accused by the Americans,
After all, these people must have something
to say to the el:clorate, So, they have been
raising imaginary fears. But history has
always proved them to be wrong. Whether
it was the treaty of friendship wilth the Soviet
Union, or the recognition of Bangladesh, or
surrender of Pak army in Bangladesh, or the
cease-fire, on every count the opposition has
been proved to be wrong, and this government
took right decisions at right moments The
maturity, the far-sightedness and the wisdom
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of the decisions of the government have
always been proved right and the opposition
has been proved wrong ecvery time. Today
the entire nation, and the p:ople of this
country, have full faith and confidence that
the best interests of our country, the security
of our country, the sovereignty of our country
are absolutely safe in the hands of this
government  This is the expeorience of our
people. Pcople have no faith in the oppo-
sitton. Jansingh wants to create doubts,
but people know that they have becen proved
wrong in the past ; and they will bz proved
wrong in the future also.

I would advise my hon. friend, Shri
Vajpayee, to take a cue from his American
friecnds Somec press people went to Mr,
Kissinger and asked him whether the Amgrican
policy of military assistance to Pakistan was
not respousible for India going into the Soviet
camp, Mr Kissinger replied “*You do not
know Madam Pime Minister of India. She
i~ a very delermined, cold-blooded woman.
She would not go into any camp.” Even
they recognised that this big countiy, this great
country, led by our determined Prime Minister,
would not go to any camp becausc we
jealously guard our independence and  sove-
teignty. 1 do  hope, however, that any
decent Indian would object to the adjective
used by Mr. Kissinger about the Prime
Minister of India, namely, that she is cold-
blooded. The Americans, who have been
waging the dirtiest war in Vietnam, who have
armed Pakistan to the tceth and thereby
helped it to massacre three million people in
Bangladesh, those cold-blooded Americans
have called India’s Prime Minister as cold-
blooded. If our Prime Minister, who is full
of the milk of human kindness, who wants to
wipe out tear from every human eye, if she is
called cold blooded by Mr. Kissinger, it is
nothing but sheer impertinence on the part of
Americans. But they also realise that India
will not barter her independence and sove-
reignty to any camp whatsoever.

The Leader of the Cong (O) was just now
tatking of satyagraha. Having told so many
untruths, he spoke of satyagraha. Though
these Opposition parties could not airive at
an alliance during these Siate Assembly Elec-
tions, which they forged during ths mid-term
elections, but the language spoken by them
is almost the same. The onc new addilion
or recruitment to their camp is the CPM
which during these State Assembly Flections
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had an objective alliance with the Jana Sangh.
In my state, I know it from my experience,
at every place the CPM contested the clections
in a way that it always helped the Jana Sangh.

They all talk of the elections having been
rigged. But when they give cxamples, they
give examples of a consituency here or a
constituency thcre. Shri Mishra was (telling
about Bihar, But what happened in Rajas-
than, Gujrat or Madhva Pradesh ? Do
they mean to say that the ¢lections were rigged
all over the country ? If they lost consti-
tuencies somcewhere in some  places, tiey
should not generalise from this experience.
I am sure, even those concrete instances which
they give are totally wrong and bascless.

1t always happens that parties which are
defeated start finding fault with the election
machinery and ultimately with the pcople. 1
am sure that ultimately they will find fault
with the Indian people. He has already said
in so many words that the Indian pcople
are unilaterally in love with the Congress,
thereby finding fault with the people them-
selves. This is the way of all those who
have no faith in democracy and in the people
of the country.

During these clections to the State Assem-
blies, 1 am of the opinion that the pcople of
our country have given not a mandate but
a verdict They gave a mandate during the
mid-term elections to this Housce. After one
year, when the Statc Assembly elections were
held, the people had an opportunity of giving
a verdict and they have given a clearcut
verdict in favour of this Government led by
Shaimati Indira Gandhi.

There is so much talk ahout garibi
hatao. The Indian people and the Indian
electorate are matrre and wise enough to
take decisions. 1 do not give much credence
to the slogan of garihi haruo. The Congress
never said, garitbi barhao. Garibi hatao
is not a new slogan. The Indian pcople
know it very well and have scen it that during
the war, during the stresses, strains and
crises, the Indian economy has stood the test
and has emerged unscathed from the war and
the burdcn of refugees on the cconomy. The
Indian people know that a firtn and sound basis
has been laid for the Indian economy by the
farsighted vision of Pandit Jawaharlal Nehru
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when he launched planned development in the
country. They also know it very well that
povetry is a legacy of centuries of backward-
ness in this country. They knonx that Shri-
mati Indira Gandhi does not possess any
Alladin’s lamp which she would rub and
poverty in Inlia would vanish overnight.
They know that poverly is there and they
have to live with it for years to come. What
they resent is not this. There are lakhs of
people who slcep on pavemen's in Bombay.
They know that Shrimati Indira Gandhi.
would not build houses for them within a few
months. Lakhs and lakhs of people in our
country arc homeless today and they know
that it will take some time to provide them
with homes. But when these pavement-
dwellers in Bombay sece  multi-storeyed
scyscrapers rising in Bombay, they resent it,

I want to draw attention lo one very
important factor, The former Mgharaja of
Bikaner said that we are talkina not of garibi
h arao but of amiri hatao. Social envy and
hatred constitute a very potent molive for
social tension, Let us recoguise this fact,
People can live in poverty for yecars to come
but they cannot see the gross injustice that is
inherent in the prescnt day sytem. They
revolt against this glaring  incquality anti
mjustice, When 1 say tha injustice must be
removed, it is because 1 an convinced that
justice is a pre-condition even for growth in
our economy.

We are told that growth and justice must
go together. But T feel that justice is a pre-
condition for growth 1 will give just one exam-
ple of land reforms. Do we want land 1eforms
simply because it will mean greater amcount of
social justice in the countryside 7 No, Sir. Our
economists and agronomists tell us that with
this new farin technology, with the so-catled
green revolution, the optimum  size of a land
holding is hardly 3 acres, Beyony that, the
land is uneconomic ; beyond that, you will
have diminishing returns.  So, it is intcensive
farming which is idcally suited to the new farm-
ing technology. Small farm holdings will give
us greater production, greater  rate of growth
in agricu'ture, That is the conclusion of
agronomists also. So, f we have justice in
the countiyside, if we have a fair distribution
of land and equitabie distribution of land, it
will lead to a greater increase in agricultural
produe, not a decrease in is.

Sim.larly, if we have an element of justice
in industria! relations, if we have an cloment
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of justice in distribution system, in trade, then
production itscif will grow. There will be a
greater rate of growth in our economy. That
is why I say that even for the attainment of
self-reliance, this element of justice is essential.

I want to make it very clear that Indian
capital is incapable of contributing anything
towards thc attainment of self-rcliance. Indian
capital is hardly capitalistic. It has lost all
character of enterprise ; it has lost all character
of chartering uncharlered areas. Itis based
on anarchy. I will give you an cxample.
There are so many industries in the private
sector. Take, for example, sugar, textiles,
soap, drugs and pharmaceuticals, In all these
industries where private-sector holds full sway,
there is total anarchy, loot and mismanage-
ment, After crores of rupees profit earned
by the textide industrialists, there are hundreds
of textile mills that are closed down There
are thousands of varieties of cloth, of soap, etr.
They cannot even say that raw material is not
available. There is a glut 1n cotton ; there is
a glut in coconut. The cotton prices have
crashed down ; the coconut prices have cra-
shed down. Sull the mills are closed. Still the
industry is sick. Still therc are so many varie-
ties, the cost of transport, the cost of adverti-
sement, nil included, and each wvariety produ-
ced on a small scale costs more and the consu-
mer is swindled. There is total anarchy,

Where is the money they bring from ?
Today we are told that strikes.must be banned.
It is the capital which is on strike, not labour,
Where is the capital 7 All money that can be
invested has gone underground. There is no
capital to be invested. If we think that Indian
capitalist will bring self-reliance by investing
his capital, we are labouring under an illusion,
That is why Indian capitalists now is trying
and is even reconciling to a position of subordi-
nation by inviting foreign capital participation.
They are inviting foreign capital. They want
1o enter and invadc even those spheres which
have hitherto bcen reserved for the public
sector because, in other spheres of consumer
articles. what are called consumer durables or
luxury articles, where there is more margin of
profit, they have reached a saturation point.
There is no demand, There is no market.
That is the main reason,

Now, an Indian capitalist manufactures
goods which are meant for the consumplion
of hardly 20 per cent of India’s population,

About 80 per cent of India’s population does
not constitute market ; it has no purchasing
power, Therefore, firstly, the Indian capita-
list has no capital to invest—it is in black
money. Secondly, they cannot invest in these
industries any more because they have reached
a saturation point. That is why thcy want
foreign capital to come into India and enter
those spheres which are reserved for the pub-
lic sector. Thereby, the Indian capital wants
to mortgage Indian economy to a foreign capi-

tal. This is what we understand by neco colo-
nialism. This will not lead to self-reliance,.
This will lcad to a further foreign strangle-

hold over our economy. And we shall never
atlain self-reliance.

Lastly, I want to draw the attention of
the Government to one specific problem and
since that problem concerns me and my people
vitally, I want to focus your attention on that,
‘Garibi Hatao' is a great slogan. ‘Anyay
Hatao® is a greater slogan. I want to put

one more slogan before this Government,
‘Registan ITarao’. Let me  explain this
slogan,
16.16 hrs.

(SHRI K. N TIWARL in the Chairl
Two-thirds of Rajasthan is desert but it
immensc potentialities, There is no
water underncath, There is no elece
tricity. Therc are no roads. Tap that undcr-
ground water. Give us electricity,. Give us
fodder. The ratio of man to animal in my
place, v/z. Western Rajasthan is 1: 6—one
man and six animals. Nowhere in the coun-
try you will find such immense cattle wealth.
Milk is going waste. No buyer for thc milk.
Milk is more abundant than water, but, there
is no buyer. We can have what you might
call a *White Revolution’, a ‘Milk Revolution’,
There is catitle but no fodder. Sumetimes,
there is fodder but no cattle. There is water,
but nobody to exploit it. These paradoxes
should be removed. Now, we have a Decve-
lopment Corporation, an autonomous body, for
Calcutta development, So also we have Da-
modar Valley Corporation, Why can't we
have a independent statutory authority to
develop the Rajasthan desert with all its im-
mense potentiahties ? Within five years we
can give you planty. We can give you self-
reliance. We can rchabilitate five crores of
people there in that desert. We can  usefully
employ them. Cattle, milk, agriculture in atl
these spheres we cam contribuyte considerably,

has
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With small resources and with some imagi-
nation and determination let us eliminate this
desert first of all,

SHRI S, D SOMASUNDARAM (Than-
javur) ! On the 29th March 1972 on the floor
of this august House, one of the Members of
the House said—I am quoting from his

speech

“How blind can the Government be to the
Indian realitics can be seen on the ques-
tion of Centre-State relations. 1 must
bring to the notice of the House that the
slogan raired in Tamil Nadu is not that
simple. The slogan is very subtle. They
say : Mujibur Rahman fought against
Urdu ; we fought against Hindi. Mujibur
Rahman demanded provincial autonomy ;
we are demanding provincial antonomy.
Mujibur Rahman got Bangla Dcsh ; as to
what will happen to us, we leave you to
understand.

There is not only a Mujibur Rahman
in Tami! Nadu in the person of Shri
Karunanidhi ; there is also a Mujibur
Rahman in Ceylon in the person of Shri
Shelvanayakam. These Mujibur Rahmans
are raising their slogan because they know
that the Central Government are blind to
this qucstion of Centre-State rclationship.””

Further on, he says :

“But may 1 warn you that those people
who raise the slogan of Mujibur Rahman
inside are not alone ; they are being backed
up by forces from outside. Nixon and
Chou En-lai met in Peking and discussed
the question of Kashmir. When they
discussed the question of self-determination
for Kashmir, they wanted a diversionary
slogan from the south. You are not going
to deal with it with arms ? You can deal
with an outside power by resort to arms.
But you cannot solve this problem with
arms.”

Sir, I want to say on the floor of this House
that what one of the C.P.I. Members sald are
not real facts. These are misrepresentations,
misleading the country and are mis-under-
standings, connecting Mujibur Rahman and
Tamil Nadu with political motivations. The
DMK party people are not having less confl-
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dence in the integrity and sovereignty of the
nation than any others, but we must realise
the realilies of the situation. The whole
country knows that DMK is a party of masses
in Tamilnadu. If it is said that Nixon and
Chou-en-Lai are behind the diversionary poli-

cies in the south, it is insulting to the intelli-
gence of the people of Tamilnadu who have
reposed full faith in DMK’'s nationalist
policies.

The CPI cannot exist in India as a political
party without the active support of Soviet
Russia. Wc have to realise the reality of the
situation. As you know, the Central Govern-
ment has full control on each and every item.
The States have (o depend upon the Centre's
charity. The Centre has got a whip in its
hands in the nature of grants because the grants
are given by the Centre at its discretion. Dis-
crition is followed by discrimination  Dis-
crimination is developing discontent, Discon-
tent creates agitation. The tendency of
agitation affects the harmonious relationship
between the Centre and the States. What
are the reasons for these ? You know, even
before the Independence the Provincial Govern-
ments had certain power to collect taxes. But
after Independence in 1947, the Constitution
of India curtailed those powers of the Provin-
cial Governments. For example, in the 1935
Act the Provincial Government was empowered
to collcct taxes on the sale or purchasc of news-
papers and on advertisements published in
them, taxes other than stamp duties on trans-
actions in stock exchanges, etc. These were
given to the States. But now the States have
no power over these items. The major and
expanding sources of revenue lLike the corpora-
tion tax, wealth tax, excise duty, customs,
export duties, surcharge on income-tax etc, are
all in the hands of the Central Gavernment,

The financial aid from the centre to the
States may be granted under Articlc 275 and
282. But financial assistance usually is made
under Art, 282, which places the Centre in
position of a master dictating terms to the
States. I think that it would be better if all
financial aid is made on the recommendations
of an independent body like the Finance Com-
mission.

Sir, every year the Central Government
gives financial assistance to the State Govern-
meoents in the form of loans which aré compa-
ratively more that the graats. As a 7result of
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this loans accumulate into a huge amount. The
States are placed in such a position that they
are not even able to pay the interests for the
loans. In this connection I want to quote the
words of the Finance Minister of Tamilnadu,
while presenting the Budget for 1970-71 on the
261h February, 1970. He told the Legislative
Assembly and 1 quote him. He said :

“It is a crucial time for the Central Govern-
ment to appoint a Federal D¢bt Com-
misslon to look into the entirc question
with a view to rationalise the pattein of
lendings atud 1e-payments.”

I would lItke to say that a Commitice of Ex-
perts may be appointed for considering the
question of loans.  In this country, the Prime
Minister is controlling the Central Government,
She is controlling not only the Central Govern-
ment but also the High Command of the poli-
tical party. The High Command is control-
ling the State units and the elections, and thus
the Iligh Command has its hold in the Siate
Asscinblics or the State Legislatuies and on
the Ministers. By this process, the Siate
Governments have become practically adminis-
trativc units of the Centre, Is it possible for
the Centic to keep the States as administrative
units in this manner for ever ? The States are,
thus discontented with their present role in the
Indian federal system and arc demanding grea-
ter autonomy for themsclves. Thus, every
time, there is a coflict between the Cenire and
the States. If the Governments in the Centre
and the States are by the same partly, then the
conflict becomes only a parly issue. But when
the Governments in the Statcs and the Centre
are by different parties, then the conflict be-
comes a political issue. As you would be
aware, the popular Tamil Nadu Chief Minister
had requested the Ceniral Government to
erect a statue of Raja Raja Chola at Than-
javur, but even this simple demand has been
denied by the Central Government,

In this connection, 1 would like to rccall
to the Housc one or two instances which
happened during the days of the late Pandit
Jawaharlal Nehru., When he was Prime
Minister, there was an agitation over the com-
pasite State of Maharashtra and Gujarat and
there was a demand from Maharashtra and
Gujarat for the formation of two scparatc
lingustic provinces. Prime Minister Nchru
went there to address a public meeting and
called upon the people to suspend the agita-
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tion. But he could not even address the pub-
lic meeting. Ultimately, as we all know, the
two linguistic States were formed and the com-
posite State was devided into two States. In
the same way, after the agitation by the
Andhra people and the sacrifice of his life by
Shri Potti Sriramulu, the State of Andhra was
formed. In the light of all this, you can see
that one cannot keep away the demands of the
States for ever.

What else is the alternative before us ?
Practically, the Government of India or the
federal government is functioning as a unitary
government. But I submit that it cannot func-
tion as a unitary government for ever. 1
would suggest that let us all forget our political
affiliations and our rcgional thanking and
work together for the independence and inte-
grity of the country. At the same tine, I
would suggest that we should redraw the entire
map of India. DPossibly somc of my hon.
friends may not agree with my views or sugges-
tions, but still T would like to make my sugges-
tions before the Housc because I love the
country more. It is my opinion that the pros-
perity of the entire country depends upon the
prosperity of the federating States and the
prosperity of the Ffederating States in turn
dependes upon their rich natural resources like
rivers and mines and the traditions and cul-
ture of the pcople with the self economical
viability of their own. The only, we can set an
example to the rest of the world. 1 would
suggcest that the entire country should be divi-
ded into five big federal States, the first consis=
ting of Kashmir, Himachal Pradesh, Punjab
and Haryana, the second consisting of Rajas-
than, Maharasthra and Gujarat, the third
consisting of Bihar, Assam, West Bengal and

- Qrissa, the fourth consisting of Madhya Pra-

desh and Uttar Pradesh and the fifth consist-
Ing of Tamil Nadu, Andhra Pradesh, Mysore
and Kerala. All these five States could then
be formed into a powerful federation. Then
only the future of India could be maintained
with the requisite sovereignty and integrity.
Therefore, I suggest the constitution of a Cons-
tituent Assembly to re-write the entire Consti-
tution accordingly. In the meantime, Inter-
State Council may be formed according to the
existing Constitution under Article 263 with
the Prime Minister as Chairman and the Chief
Ministers or their representatives as membeors.
The Council must have the power to decide on
any question of national importance; it
should also be competent to raise loans, intgr-
nally and from ~abroad. '
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&t sws fag () swrafa
agig, & wezafy ST &  sfwwewr 9%
HATE F SENE FT g2 A gHEA ST
g1

weeafa 7 9 sfawgw § grer Tw
wrfasfear &) amor3a & X F gnrd
st HA 7 A1 g oIE frmmar 2, g
afgfa g1 s F amw & fF aa=r I
F fae® a1® 25 W9 F) F@-T g€ gayr
AT qrfEwsidl wYa 7 qar & fAzeq g9,
& AR F=4Y ¥ 7@ B, 9a% w9% Ay
IAIST &7 SUNT OF ST ST FT AIAHT
ST q9 F fou arva v o w1 AW
foar | 9% @& w474 aF FIT =AY,
Ty o qradt, FAar @)Y avw wiwa e
TH 4| WILF FIFTL A IARI w@|w A (AT,
g% @A, @ra-1a e fafe-ar Y sagear
T AT ITAT g1 a<F AT UFT &V |

T IS H AR AT H AL AFAY qIT
gffrs eanfex 7z awwr &% zs &vin)
SHTH ®EY X qATT F 5 TN ¥ o9
Fmax 7%, ;fF § 707 fx aifeeary fre
gYE U1 W H o0 FT W § A1 16y
meonfadi §1 Wvd ¥ OG99 vEr 2 oW+
FeFaT ¥ qrfFear Y €)% 17 97 o1 1%
&Y AT F1 WY AITT EFT FIAT EYF
FIET 97 FHAT 9€F | o A} 0T Y BYS
FIET IT ATHA-AIRA GEY 47 &7 a7 SaAr
qr f¥ 77 Q3 19T &, A1 O FAX F gAY
gardl gutA HAT g {1 HRAFT F g2
qT 7% | IFEia g9 AWM S qErEy, H{}
auQFt ¥ afedz, faaq @z, w1 gzt &7
grod ¥ g $UAT A w751 e awe ¥
gy & fr 7g gAtay 23, ar ¥ gw AmIar
¥ fagziy & fou q@e 1 fedt & ITH
arer ASF gAY T ag T sy R w e
g\

3IF 0T Amy qrizar 97 wig e W@
Y & quaT 3w A wrwAr o1y e
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AT FTFIL AT A HAl B AR 4T
f& aneT 3w FY 7FEAT X FT AT NGB
BIGT 2 ) ST 3w § oY wangt gyt Ay
g, 3% § aagawr ¥ agr o FfAw & wf
e ¥ gfw arfgdt & &7 & qifseam &
qmsi ¥ wTA & foqg FsT AW A S
qifFeat™ a 3 frgrar &Y wnd F fasg
gz F1 WG FY T wiva 9T gar gES
f&a, @Y war7 «&t } gaF g A q0ST
29T ®Y WrAT 7 Q) gg § 9gs Taar HA),
oft sasfas v, & F81 9r fF s 33
z4r, At az wifveara 1 wfa 9 giar gy
YT FE gAT | FWIAY =@ /AT, ST AT
YT arg #AT 7 T VAT F A7 qifFear
1 gFrawr faar a7 a7 @yat qv o =2y,
faast 1 F=aar adt $7 gwarar |
aftar ag gar f& <rzz fra & =@z gz
T EY AT, FADT AW F 0F S TIfHEA Y
afasr 7 gfage w1z 1 & qaor 2w
AT & AT | TAF AT NG GANTITANT
1 F% § frar w7om v A Foer qw &
gardr |feg g2

g OF FgA T FIH A1, fAgw
gAY AT AT qgrAw AwAT A fagreay
AT srzat F rar< 9 g0 frara ag WY
T 277 aY 11 & 5 97 go uAs Mo ¥
s T T F F T H faare & @
971, &Y 9917 FAT 7 UF JET JF F7g @
T} AGET FT A 1 §F 9T Zo TFo Mo
YT §ATT &Y AT FTHFA QIR E a% |
qu™ "y &1 g7 Aifqa) & gm¥ ¥or
g J3r |

feg® garat & garfes ofedl 7 =@
13 *Y wifaw AN HAT BN goar .y,
afrw farell wfgg aww Qtog Ry #
wraa  qiif aga ¥ dwfdr & @
sraata g 1 gr awr gy sire gdar
) B8 F< qq sl ¥ sidw gareg T
At § 97F Hadt frw aid 7 e
gr fF owar & ke H guey afier Y §,
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AU FF WA | WY gUHT agaa 2, AV g4
WYY FATHE & WIAIH §) As5Y aE ¥
QT GHRA | 25 7, 1971 *Y gy T H
AN qfefeafs der g€, 39 srowr gurt
faswra &1 S &% 04T, 8GifF gETO @
wfts weonfaal 1 dmwe 21X gg@ & @
7€ 1 WE GIRTT HY gHIOETE S qQd
4T IFIN ZL F7A F FABT 9T AAS
FI7 #7 761 fa=sr @ | 3w g¥ gwaeT
¢ fo w Y gzear At arg w1 wrw A 2
AR WA N1 1 SET g AT 99
T 9T 5 &Y 3 A9 @t 51 Progm 2
fe 72 799 I=Ta%s A1 A F g
F7 & fao awz & ymfaga fear qar 2
AT A g g aar 2, Aafs afaw

i

« FIMY &1 F19 fzay @r 7%

IAT 920, AT MAFT AW, agT
frezrgw ) sdta 7 foerwdQ, as-
ureE FII|Ar, #qrfay @ ¥ fov e
w1 OFaz fFar 3 s $) fagsd  angy,
FET WIS ¥ G2TTL AT 7197 FIHT A ATE
 ®rf gveed) A8 faelt &0 & fams gt
# raiify wara wad), qfeq s@wgvee Ags,
YT T3ty =i =1 @grgs we ¥ waar
W g & W oF serAmas fady &1 agi
1% 7 NE goesd onA wifew ) gfaer ot
3 gn foer g fr foy aw w57 am ax
fasre FI oY g7 ATk &Y T H @A)
AT A& FEAT § & AT SHRE w91 § TN
#yeT AT wrfge afs S agi W § a9
gt &Y a% |

wrezafa &Y 7 o9 wigwr # aga 3o
w8 § 1 &rE 8 ¥ FErd s ANmA
FARAFPL 1 SH T97 K wigw §
s wars Aat alx wdafiz siw wfear
5T R

qF IrT FY AT YT FAY &, oM wyear-
i< § A muar dar @y af ¢ dxfufass-
wa ¥ ag fadt awg § gr € wfege

g ifE ai T Afawar & wrf oft sz AW
AE FT gwar |

gAiR afe=w gl & a¥-a8 wT@™
g 1 agt s w1a% & FHa ) W@ W
ax & &gr A wizsnge § wafs AW
HL@AT TYIAT SATEAT & 1 & H¥ & g8
Hat ot & oY a7 faw waY ot ¥ W wgr
7 W FAIE TYAT TAH IAT AT §, AN
gW & & W gArET FT A 7 &Y &QF
wqar faw axar & safs s 30 ¥ 350
FAT T T12T Aar ¥ | &rg AT § AN Fe-
N3 § ag AY famge gfegdz § |, i
FgA TIAT AT FTewA 1 F wgar fF
gAY g s Wy fFoFT IAN wrE
Z1ar & | 7Y fagarw & fr arag zaat S
FHE M aY IAY wQAT ERTT | WA
FgIFME fF w7 § =N gmz wrew
AIgT AT § TRIA 39 /g F F1I@rEl a9y
AF €77 faar @ s arronr @ f ag qar-
1T qFTYT AT IAY A T FAST EWIT
fasrf wixa@ A oa fa@ & &l weEdr
TEA § aga IFAA ZAT ) wremrr
HAAT ¥ qe7 qgr g1 Arz¥wT A48 & W@
g1 w1E TIF FT FwAT N W )
FAIO g2 AT aQ4) gz & fou
g AA-AY FEE @req g Ieaw fore
# & 47 & forady eval &Y aqardr 3T
& 39H T A ¥ Afawar & sAX &AW
gar g savfe ade Afawar & $E W W
1 AEY qF |AHaAT |

gaa aar f& feesld § 100 sTadY
fadelt muw AF ¥ 77 1w W) ey 21
WYz AR § | oy FO Ay wUT XY Iy
feqfez Yz &1 & wrgar g fs ar @Y
T F1 AF fTar iy ar v AT IR
fou sreor TR @) famd Y gzard &
g2 )

§ uegafs it & s gT oy
ST &7 A § IGHT GHGA WA
g WX s st § e oo
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[ a9 fag]
AT AR W § I FUT AW =
CL i

SHRI INDER J. MALHOTRA (Jammu) :
I rise to support the motion of thanks moved
in the House regarding the President's Address
As usual this debate has become more of a
political and election debate. Only a few
minutes back, the leader of the Congress (0O)
party, Shri Shyamnandan Mishra was analy-
sing the last general election results to the
State Assemblies. I have no complaints re-
garding his analysis of political assessment or
his political wisdom. My only complaint is
that being the leader of a political party which
still claims to have the good of the pcople as
its political and economic goal, he should not
doubt the political wisdom of the pcople of
India. A clear verdict was given in the last
elections to the various State Assemblies. and
this verdict was initially given in the last mid-
term poll to the Lok Sabha. This time they
reaffirmed their confidence in the leadership
of the Prime Minister. After this reaffirmation
the responsibility on the leaders who run the
Government has become much more. Now I
hope that more concentrated effort will be
made to implement the programme of socialism
initiated in this country.

1 would like to say a few words regarding
the elections which took place in Jammu and
Kashmir. This time neatly 65 per cent of the
total voters took part in the elections in the
whole of the State, There were only five
uncontested seats as against 20 or 25 which
were usual before. This time practically all
the national parties took part in the elections.
Our Indian National Congress led at the centre
by Shrimati Indira Gandhi and in the State by
Syed Mir Qasim also took part in the elections.
Then there was the Congress (0) to which
Shri Shyamnandan Mishra happens to belong,
the Jan Sangh, the CPI, Swataatra, the Socia-
list Party and the Jamaat.e-Islasni which is a
regiona! party confined to the Kashmir valley,
Compared to the last elections, the contest was
more keen and the people took a lot of inte~
rest in the clection compaign initiated by the
various parties.

Once again the people of the State have
put their faith in the leadership of the Congress
and they have confirmed their confidence in
the Icadership of Syed Mir Qasim, and they
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have shown their belief that the Congress will
be in position to deliver the goods and fulfil the
aspirations of the people. In the Jammu divi-
sion, there was a kcen contest between the
Congress and the Jan Sangh, and all the big
guns of the Jan Sangh visited that area and
actively compaigned for their condidates, but
unfortunately, the people once again have re-
jected the Jan Sangh ideology and programme.
They contested more than 30 seats and they
got only three.

The point has been made about the emer-
gence of the regional party known as Jamaat-
e-Islami in the Kashmir valley., Hcie [ would
like to clear one or two points. Firstly, this
element came into being as a recognised politi-
cal party to take part in the vclections in the
last mid-term poll to thc Lok Sabha, and this
is the second time that they tooh part in the
elections to the State Assembly. They con-
tested more than 35 seats, but they got only
five scats  Compared to the mid-term  poll to
the Lok Sabha, this timc the total voies got
by thc Jamaat-e-Islanu was much less than
what they got in the mid-term poll. Though it
is a matter of concern for us that suich com-
munal parties have come up, 1 am fully con-
fident that there is a strong political leadcrship
available in Jammu and Kashmir and under
the overall leadership of Shrimati Indira
Gandhi at the centre we shall certainly be able
to fight these new communal trends,

There is another good development which
has taken place. Mr. Mohiuddin Karra, the
Founder-President of the Political Conference
of Jammu and Kashmir has been for a number
of years pleading for the Siate’s association to
Pakistan. Now he¢ has changed hls views und
he says that Kashmit's accssion to Iadia is
final and irrevocable. We welcome this change
in his views and we hope keeping in view the
other political devclopments which have takea
place all over the country, he would further
change his views and sce that he also contri-
butes to the speedy development of the State.
Though he has expressed his confidence in the
accesion of the State to India, he says some
kind of autonomy should be given to the State,
My hon, friend from the DMK who preceded
me also spoke about State autonomy. Bot
when 1 analyse the results of the elections and
look at the change in the attitude of the people,
I coma to the conclusion that the people do
not want to give more autonomy to the States.
They only want that whetever programme fur
speedy economic development is initiated at
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the centre, that should be implemented with
greater speed in the States by the State Govern-
ments. That can only be done if there is a
good deal of uniformity in the political and
economic programme initiated at the Centre
and in the States. As the same time, the
State leadership should have full faith in the
Central leadership and the Central lzadership
should have full faith in the State leadership
to implement the programmes initiated at the
Centre or in the States. Keeping in view these
developments and the changes which the people
demand, I think a better coordination between
the Centre and States is required rather than
more State autonomy.

Mr. Mishra was talking about a dialogue
with Mr. Bhutto and asked, why not we call
President Bhutto to come here or why not our
Prime Minister go to Islamabad.

SHRI SHYAMNANDAN MISHRA
Both of them have said that they are prepared
to have talks without any piec condinion. 1
ashed, what is coming in the way ?

SHRI INDER J. MALHOTRA : It is
only you who are coming in the way and no-
body else. When you say there should be a
talk, you must specify what you mean by talk.
Talk regarding what ? There can be no talk
about the integrity of the country or the integ-
rity of Jammu and Kashmir. Unless these
points are clearly mentioned, and undcrstood,
1 do not see what useful purpose will be served.

SHRI SHYAMNANDAN MISHRA : Then
why does the Prime Minister say that she is
prepared to discuss without any pre-condition ?

SHRI INDER J MALHOTRA : 1 heard
you patiently. Please hear me also patiently.
Basically we are not opposed to this kind of
dialogue, But, before it is done, issucs must
be clearly understood, and issues should not
be allowed to be confused by Pakistan or any
other country. We are not interested in keep-
ing the prisoners of war of Pakistan in our
country a moment longer than required. At
the same time, we ara not prepared to link up
the prisoner of war issuc with the Kashmir
problem. In fact, there is no Kashmir prob-
lem today. With the emergence of Bangladesh,
even those political leaders who, for a number
of years, have been pleading for the States’s
accession to Pakistan have changed their views
today, So, when their isa rapid change

coming in those political clements who were
earlier pleading for the State’s accession to
Pakistan, where is the Kashmir issue about
which President Bhutto wants to talk ? The
only issuer on which we are prepared to talk
with Mr. Bhutto are the prisoners of war and
the recognition of Bangladesh so that all other
connected problems can be solved to the bene-
fit of all.

In the end Sir, T thank you and I once
again support the motion of Thanks on the
Presidant's Address.

st wAEHT gt (e atr) o oo
qratete oft, ¥T9A ¥ FAOT A weEgfy o
& afy Faudr moT ¥ FFE fx@r, TR
fo sga-aga aigmz :

T oF a§ F A" AR U® A
fara gw1z wdg &Y mvag oaa fiar
aifr ag fea< &Y, oF areon &Y, war &
AT ag avvT g %1 & fr gwre uw gax
T2} wY adear, Wy AfewT g, qgAy #r
oot &1, AfFT goqT AFdE TR 9
H gn dar & et ot Srvanfras u ¥
Ny 7€) § | TEH0 IEWT €@y SAAr X
faar | 2 gl & 930 § 9a¥ g fax
feae fe ga sodY auemst & afq ayres
g, orraa ¥} Tgar ¥ afa qores §, IEE
weqMAT & fou grres § AT amEs §
g7 37 fear Y AT T & o gt
AT §, THEAT &, FAAAT § 1

s, faa gu aINfw g3 N
famrcaTrst #Y o7 3G At S9N frewow
aru faar 7ar 51 7 Stvasq qax & 2
sy ghatr ol & g ¥ Swaa
wal & 2, sra), gAR Wi fAe wray sk
efixer wY gzis | oAndr g aid ¥
fad o ara faar v —awaRr WY rgar
Fflcadw i or ¥t wrd gnegr }
a0y gTR &Y | gW wTl 207 &A1Y peRa
EITT TH GNeT WY e Q@ g Y
fawrr & agar wrgd § + wwaAr § gy frofa



271 Motn. of Thanks on

[ oft TmEgT 97w ]
faar, swet gfiazr aidt # agaa faar

aT A F TN A, AT A ST
¥ az wgr fs ag &Y ghga ot #F gav oY,
o oAl & YATAT § wqrAtg aneqrsii @
wFar SeEdl A gy gmEarsat 9%
sfimay gfegar ardy &1 swwrr ag
Frad 2aT & sfreA gfeger aidy &1 9wia
amEad & A9, fawa F A9, B9 3@
wTAT 912d §— % fResr & @rw, aved
g7 Y7 FAAT A fRT agAr fawara s
737 % At #R LI H @ faatm gm,
I w90 IIT F JT Fidq w1 Avq faqw
tx e wifsd & A7 A WET FT
gatew 21 @r ¢ | ug fewr, 78 fa=mme
Tqeq quau ¥ gy g7 &1 afz faad
z Taeq #fez § |9 WY FAAT IY WY 0¥
raeq ez AN & 5% qafga £T @
g Sywasa A T@FE qUE) A AT OF
geaT +fyorer FT LAITEY AT )

16-57 hrs.
(SHRI R. D. BHANDAR®H in th* Chair.]

siag (NA) & faddy g & Aar =
waa-ad S sy oy 7gi 9T 43 gu ¥
sraa (AY) &1 vyAfa wged. 0F qE
w1 awdfy 9t gor ¥ wIAfE 9, 7T
wmfyr et &Y wwAfa 49y &
T HRT A WMAT AEW g, TN
Y W1 ox A¥es faTiT g 91, JEAr 9y,
qur ¥} | €3I T A YA g 2
f waAfy €Y | AT NI §I3 N
gfaat A & 1@, Frdl w7 1 g
fageaer W &Y, T SALY uwAEly 49Y 1 umo
ade qte M e FImg AT waar
Y Y | 3R Y o ey WY wwiT ¥
req aravacer & fanlfo F £ Avrery 4@
fear 1 @Yo €Yo gro & A geur &
wY< faeqs oY woriifa ot | gfearsdt Fare
¥ oy g% ot satfqag «1 foatm war,
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T, WA, T, O A AT g
T@r 1 I uF Ay feafa dar s & oY
f9ad g 93T ¥ 9 ¥ ATRIG W1 AW
EAT, FAT AT 4Y | §A NHIT AT wSATHY
AXF YT ¥ fag w1 frar f Qa4
gfrxr et 3 o1 e Fraww famr, At
FAar A WY 216 NF FFT IAW)  WHAUE
FgRa qF frar

WG K1 QAAfG FY AT AF GEAAT
awr wfsx § | wAaw 9 niwAfy wr oafz
it & w3 e srrnfasay YA & av
S GTHATT FRAT T T4 T A | H=B7
efF ag za gny aar A& 21 AN wyaEw
fagrY aratdt ot 3 s9ar wrv 7 A1EAT TR
Az Fro-fasm w3 qamdy 9 v oo
2q ITH Y &1 IAF wWAT § -
WIS AN AT | HGA AT AN 7 gAT
gy, 9Oy & g fag gFr v apiE)
¥ iy zawm gv wxfagr 99 75 ¥, frad
frurmr I9% |77 7 9 | A7ar g £ 9
Y aaAtfas a® Y St 97ar & Arg 21
AT AT A FY FIT TI, FTHEQ qveg-
w3l % frmior aYT g T & a9 $T qer
FAAT IAFT AT A 1 &fFF  ON-|ETU-
AT & gow F AN G Doy ¥ FreaAy
IANTY-IATd, afz Fad7 gg |/rzar g fr
ag a7 A gfre ¥ frqma a9 @dar, €
xg FAY ALY FT @¥Ar 1 "wErev4Y fafagr
g FFHT §AAAT o4 fis gnrx agwa g,
YAy 9 & A9 9T I[N FL 91 fy 9N
Faar & afedz @Y1 e a¥ AFWIC F
gyt aF & fox w71 91 FfFy vy 7 X
g aupty a9 9§ 8, 7 faaaw §
7wz §, 7 fasr=ht & gfaurd €, =Y 3w
g & 1| o6 § afFq 9a% avzT go A4
21 & g Sfwa dar T & waar A
wHAfas Fa ¥ gasr IS FLEF faar |
¥ ¥a¥ I WY gEq Helt AFAT [rgar oY |
IR BT GI—ATHY F1 TIOT 4477 qeq
agw & i) wey 93w H wwve agHa @
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¥q1, X<vw weq wa WY af ¥ g S
¥ gawt e faog faocft o, =8 &
HTH ¥ 9 T PR AR { AEY AT
ITh auTH &3 fad St greay

17 hrs,

o Yo e FY uwAIfa uw FAfae
uadiifa &1 ¥ awg &1 afs 1 qgE
giragiayafegn ag 7 waw v gmd
Fiag 7 a0 Avq g ar Sfag Tdl g
gt FIdF FY aqgary Nfa g | Siwaa
§ FATAATE T 1T AY FgAT § TG A
a7 g¥ar §, 7z ufes & 519 vy« wfq

3 waar &1 A gardy Afa qardardy AT g

Z9T FY ATATAFATY FAT 9Y, TIFHT AN AAATI
ZAXY AAAT F4T ATAT &, A HA GHAT |
afpaaar w1, fAgaar av gerar, QA-79F
¥ gewre ¥ "feq sr—3farsa amwa garea
aufradigq | T9 §F@gT & qrg ISl
ISTAN, AIX TAT FT a19 FUAFL F&7 KT
fafg, fpar ar fafg Y sz agm@r—adH
garer @e7 qr fAasr swar 3 quaAr g

wtfas fawray & qrarg ¥ wemfy Sy
ATN GRCTTAFY RN T Fogd @
? fr garor qo ofy s qwr @, s &Y
#72Fq At § @y §) IR faerd
T T gver g frar @ 1 g@ gw ana
Fagr g@ & fF famg & wrawrw W guad
g IETetAar w1 swagre fRar @ W
far w2 1 fafqae g § fr agerfassh
gy §1 qrfy wifgg ) oA fas wd &
arz grzfas @, siEsreos, a<damgey ag
i} wifefeedge g & 9@ § 1 gaq
TgSY ATEwAr AT FY § 1 qred Sy
Jaxffy AT H HF7 ¥ gArw wfqmy
faqi€ vt &Y gragw fear qr ged 28
sfawe aw § X 1 22 sfawa gr it Y
g1 22 afqma & dveT WY QU ER &
for ey g s A Fga Y @ ¥ §,
750 Q1% wqur W wifgw | gAR oyl AR
Y A afN-ady Afegt § e A w0
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w4 78 &1 AT gone 6 & fafeav uwy
FiE qrt gAY 9 FIX & awgar § 1 afew
fem€ & smamrT & Faw 150 fafeqa
UFE BIT OIAT q@AT B W AHIT ATIA
foaeft Qo] a2 sy @ Wi
safen A fAdgy @ fr v far w8 A
stafagwar fasdt wifgg 1 feng &Y oF
Aifx fr snfge 1 7S, a1, afeay w5y
YT FF I7 JFT #T A I gg FIF A
frT feeara smq@ g8 a@ wmar 1 foaar
qrAY F9T ¥ AT § 7z O Sw & Sfwew
2w ifimm, fovz g<fMaa, @} &1 e,
afzal &1 qrY ot Fwre wor war & ey
famg 78 YN & S99 wIwr wrEAETT wT
fear sra QAT ¥ deadfy oyoeT W,
§ A9% wiggwW @ HAwdy g and,
ST 7T oft ¥ q19ar v&w 5 Arqfawar
Fasr€ &1 3 wifge | faar§ Y srafasar
X ¥ ysw-Fafeq gyl =1 fosfaer
&=z1 gyt aaife &Y § o7 §EE gw qwr
FIX &, TAY 79 TIHT LA AN O
Fq & 1 fFam o9 Far § ST gFEawr
HT FIQAT L | SUP T S AWAS  TAFH
30 g FAT &Y § IgH 919 &7 yrfagw
FWE AT Fa@ 15 gk AT &1 WY
WTAT AT § a4 FAF@A uREEr ¥ sw@r
g frardt & Ja=x ¥ mar &1 Sfew
AT ITH S NF IF FIT § 7 A 22
gfawa 2 1 o o4 -eq9eqr w1 faaw §
fr faw g § foaar q3r o Saar
@13 4% 811 FJIfgq | TR WA
FT A AT AT F A9t ysE f W
21 1l sAT e & s gmT qg a1
& @ 81 o} o gw hefae ¥ S+ Y
AN frgz FT @ &, arl &N § IgAy
& g a7 &1 Ay gArC qgi 85 wiw
Fatq #Y 7S § TE A gArA T3 fir wY
TE A 5zt @ ? feam wY TgRifen
siza A Ffogegnarcg Edarfe g &
A ¥ gud feary A & sl &
frara v a98) ¥ing e god fou g
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[ wmEg qiE)

sreaT frar § 1 @) w" feara § &9 O
AT, (F ARH-IA4T FT Wrg 431
AT @ | o8 Afu® IeqrEA FWT ARAT |
fra wrgar § o g% e A fedy &
ga @ | Iuwr qAr arfge | fegera #
faaar WY oy iar § Sasr qiwat fgear
AT 20 swfAsra e qZor Y W 21 Sfea
ggt faart ¥ 6 afqwa &1 faw wdw
¥ gaet fage seafe &Y, swEear @ &9
£t adY sfaxw A, feaw afas &, sfFa
agi 9 Tt 7 g1 /Y 47 oF aEy wid geg-
Aear AT F F ITEHAr 1 & faRw
fadzs wear wgar § Far v 310 Fo wmo
'Y HIA qqTA W wwr 91 fF wem wRW
¥ IF 8, A qratara & Ay §, 9 FeErg
1 Warg & 1 7 AariE<or § 1 &9 oF
s i gaamm g v o=
FHIGT q9T FT A q@T FT AqTS T §
IAFT qF FAGT 1T 4 7 Ar9%T eqra fasrshr
#Y 3 famrrar argar g 1 v ¥ 51 A
qq3 uafize oo o faar g 1 feard
ag & f 3 gare Rurarz fassy d=r wO@
6 F2WI HY } GFA §—IuL w_, fagre,
qHTE, ZLATAT, TAFAEATT  HYT HFIIET FY |
#1a® § g4t gt fawsh gw sAFr &)
EUY T g9 917 ®4eT wima § oo
®T@T HaOTd 2 A A W ¥ T
ggd FJw Tt gord H Nt glaar
gt 1 zafeg Fe e gmw @R,
a1 it gwr< mare faorel gar ®T gwar
g, ¥ zq fasrsh aword 53 w1 AT FQ
g1 9 aE ¥ T e RAFLHG W
€ 2, 3as1 WY wafawar faeday sifge

o gueat s § fomwr for & =
TR & g § ST Agar g s qE; R
TNE JUET | NAY Fo7 W ¥ gw fagz
for « gem AE wTET L afswm ¥
T g, 3N gw faad) gu 1 gard warfyr
&Y AT FTER Far¢ § 29 gar | nw g
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ag gA%T I wawar gt § fx off ga o adt
A & WY TH T(E GELAT W FEEA
W AT @ E AT A HAY o ww wIg
¥ o § (sqawm) o

atq ag afgd fr srgel Y qeeaw wgi
¥ A€ | Xq T FT AW FIIT {IATAEY
¥ gar 1 A aixdgde § et 9T 2
Ty W 9% &1 ux ¢ faz whdad=n @
fF wgrrar fafaar i sdiza=n &) 0w
¢ mrfeaz 3 stedted=i, 9t 9T § 6w
AT FT W &F § 1 qg FRAAY famw
FY 2 ? ot yzw fagy aEeR st #
oF ¥ AT FY FEEIASN | g7 FIEAZTEY
fra #Y 2 ? gz & =M syga wig fafeaar
T FEAZAS | ag 97 qA L, g€ deT @
s f5 IxTIE wehere § ¢ty wmw  wfafafy
2 agrotAr fafraar, < g== faard Iy
N oY wrggvr fafemar ) za ni9 qfe-
ard § AR qgraar fasar @ & o faz
Fr 127 ¥ g% G2 fa=wdr @ @ o
¥ 7Y 7' & T ST W@ TEAST A oA
g ag ifoaT & 989 ¥ gpTIT FW@ & ar
St Ia% FAL WITEA & AT AT IAH  FATR
ST & Agt AT TIYA § |

wfen @Ay & guow & fou
ARG FT TH0 Y F g7 waeA &7 &
gUgAr FIAT E 1 A #E Afaw faw
dar g, Afaw T wr g7 Ay av Afawar
FT W & S 98 I GvgaT ¥ g g A
XS THEAT § oY gw IW gU &, THHET
1€ qAATYTT &), T8F B g7 s o Yo
97 T ¥ qz AEA E, ST ¥ a7 YT A
Efs ¥ zgguemr & aumam & fou go
F< | =t 97 o oft AT wq¥ & qEwr
Ty gEw Har o gwowr w7x ¥ S ¥
R AT s § o oq & 7w @ awedr
w1 Tqrft auTnE $Y T 7o AT afge.

WAl & Qe aT F A gH Gwa
ey §, Su% foq sga gvae |
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ot Twex fawe (amTaa) ¢ oenEg
avrafa st agizg, & =5 gevwT grr S
Trepafa & srfsraren 9T garz &1 gE@A
WT AT ¢, I9 & @wdx & fou s

EATE |

garafa AT, 79 AR TENT 9%
FAT MAAT AIEN & A0 gH ST AN
#1 fa® | gf argardy gagfase adff &
At oA M o & fgE gas @r Wy
aYrr famr 3 werAa T arfzar & O
FEA AT I E A AT A T oFAEl ®
AT F A2 A2 % A4YT T2 A gAY #]Y
GUA TR | I GWT H TI7T @A LY @0
R A s i 2T A - A
gl &7 3y a0 g m Ay 9 99 f’Ai
FAfF T A w7 12 9 fo 1 azfa a=difs
g ma F 1 3 yfear ot wAdga ¥ IR
# agd agy a.d azt o w1 F A«
o fr gAY afzar oty sada F QY@
qreAfaTar AT 4 ? oY SFF Wigwr § J
@it ¥ waey ®W H ¥R A9 AEf
FrAY 1 Ao fgia gl & @Y sad waAANR
g i Am= & frardy &, aga s=g wedl
# g% WIQU Y 0F YT @ ®T A Al
garar fa& arafasar & ot fead gead
faary & o1T 37 ¥ w97 TT HU L
Yo fa¥a gwolf &ad 97 qua) & waawh

WE!

gwrafa o, vicgafy st & @90 9T
farredY 2ot & @it & oft aga wfaw ST
frarag eg am o fs 3@ & ANwa Ay
wg A #AT A #1 ¥4 faw qar g
arg 9T ITH Y aga qomd @ A
oft N &1 37T aga smEr w1 UG-
qfg ofr & Yy =rz oEl 9T a9 ST
% wa o &1 forw fgr & 1 S+ w8 Y
v z@ St wwt Fd &V T "rvy
qIEY T WO FY 9y A4y R ol wEw
e T4y off & srffaw ®v ¥ wgr, oY
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3T 1 FrEafgwar w1 o0 ;S A@T
sfeag &Y qUAIE 8, 99 # wcgwfa i F
qg FETE -

“grardlg @Ieqy, W ¥ & AT9sT
0] T a7 #r Ay fgwrar svgar
g fo 0@t & faors =erd fedd
#frs Friar ¥ F9 Iggd 1 I
AG 21 g9 AGIT v9 ¥ fon #fs7
afeaw oF seq & gfq aga faosr i
FiFvaTar &+ gaq afeaw wad o
F faar &Y 1€ 7w F14 A gar
21 ¥ g Az Bor & af) 3t & Sl
wEEwi g flga s § F 3@ &
gar g St 7 faw gwar § Qradr
&1 9z9q faar, qw F fawio & faq
s &= Y WA F1ogIET #07

7z Trezafy oY 7 94 oqF wrgw ¥ &30
& | adY g@) ¥ IR afre #r &, AT W
T FTAT 7 37X N F¥ § st A a3
A q g a8, 93 ag fmwr 1 &, =7 A
FY T s=ar AT I Y fGar g Hag
wet #g a5a1 § & sng & gwg oz
qraar {40t T 2w ggw H oAl uH
gzT & Tz frawrd, 9u% fog & wugar
Fqa § ga s forr g gv A wugar
s Tifge | vogefa Y ¥ agy arew ¥
& I T GUFAT F1 § | T 57 97 Al
Y 47 7 g7 37 Ay w=S STl AN
NAM AT gn NG Fe gy § g Wy
q@ qT gATY qwFw S N F o g9
fear & gaa1 10 41 ¥w WY wFAT ¥ SNy
i/ fey g A% Wt sord, atag v 7
Ay @i Fgs § Fardr & e 7
fet sfixgmar ez & gF & oY 81
gezafs St 7 Ww H @ @ A w1
wg Y-

‘rre; uF wzd Ay qQar ¥ &
IAU & 1 AT AT & A& 9T AW
¥ FgT I qFAT, |G, WATAUTIRT
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[= Tweer faww ]
aqr ey ghestwr Fv qfimr fear
THH dETT T g YT 1 oqaAv & fw
W F A frw aea ¥ a¥ § 1 dwer
AW & WY g FAT ST ST STy
Y fawit |wa ¥ g 7 o€ "

ay uemfa ot 4 oY wrow fRar 9w ¥
W 91X BT FT Faar, AL IS F7 AT G
FT I AR A o & faw ¥ gwmr

W AIYT F )

AR AEY quare # ouafa SN
g Y

“gm F14 # g9q 7 N AwRwT o,
usAifas, vardlas qar 49 Aqraedr
#fa < faoiaY & awwr 7 {97 fags
# Aae #1 afiay fear, wawa &
ot @A 9 S wwEsET g
AT gAT " 0"

gg wezafa ot A doz F it § aay 2
fog & gt fAaey coara@ 1Y &
F& o gt f7 ezafa Y & sfawgo
wY gark wifrgee wvgfaee ordf & =WV &
gAT ag), gAn o 7 frav fedr &Y, max
qgq &1 W ifmw @ 0 SH W19 &Y
IRART AN T Waw® & faar
A (@Y (eqAwT™) AT & A ¥ 7Y F7
T8 fa, gy F A 0§ fas gad =y
gl faer 1 ag K ucgwia N & wroor &
grEry | wg Wrar |

awrafa oY, aw ware HET Y w5 fam
T Far qF sifeas safem <@r g
gwrafe st “gifs, e, dad-wTorn, gu-
waaw fafa g19” | st 7w faear a1 sar
Hel) oy #7 &Y fadedr €& ®Y gy WiEE
§ 9gF SO0 gy a1 gy wEf v
wifgm 7w faer o s & foq fie 3w o1
AqH 6z ww N o ev ¥ few, @
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gt § frar, <@ gafoar & fisgr, gao
¥ 1Y §T AT A1fEC 39 TG F AT
TgTy HAl A @ w1 Agew fewr o ag
avfars 2 gwau ¥ gr 7 &, yror
tgaw & faQt aw aw § ara & &fea
TH AW F! FUTE FAAT §F Q1T T Hgdr
g fF gum #@ St grgs, fgema W
gEfoar # o FAFT AT AgE § WY AW
gt g &1 g wiAl & ST & wiwar K.
ATY &7 Far w@r § HT ag uF wor g fF
fairdt 2= & o Fw Yt a7 &) wrgATR
1 9zs A1 AHAY § AL q A T 59
fadi & o1 greta g 99 @A X 9gH F
Tl F AT w1 K WEAET F7 gAH
T4 90 IZ 91 I Y T FAAAr AU
TAY St Fr FIIT WAAT ¥ T 1T F fon
fF o W g9 Aqc W W A g WA
T geg fFar &, eT AR 7 wgragevar frar
®, HA T HIAA H FHIU W@ eATawFa)
GAT & 1 QLT & AT o7 ST 9T A ATAT
FEETAT | ¥aX HAT O A a¥ w7 &
qrT W AT gAAT § qdts Wy fF awdawr
TIARES A F I3 T AT sIfETT
gl =JRM av guik wifuam =y
3T ST, ar WA HAl S ¥ FAF arg
wgl f& # a7 To &Y 55 FAT waar &
TF FFT AIAT AR ¥ oo s Sfew
FAAFT & aWA ¥ & & e@ifvwrT &
a9 WE A g1 g w9 @ifwary @
atar 78 3 1 3 wIor § fe envor g 2w
w1 gy ard gfvat § ag w@r g, gErQ
qEAF HAT g W@ § &Y yury ¥ ¥
ferna o, IA% aTEd 1, 9T NG 0
IET Fgrgd ¥ weorar Y W )

dTeT ¥ WY AFAAT RN €Y qIA A
q7 | gt oY a@y q¢ § ) IR s 9@
f gneT @ & wiegar g A & ;X
AT B T & AN A 5 g e
€ grar | &Y g% @ wraer £ 1 e
wan g oar i ¥ SAEr s W A
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AT E | A F TT §Y 747 A I gl
fr Tawr TadY aefy @ ¥4 S frar
gl g WA 9ZS WY gAT 91 I A8
¥ o g0 a1 | Y g9 SeaT #AT qE¥r ?
S & gg 9e g1 T § fw qaw
wet & w31 arfes @ag Iy 9T A Y
FCHTT AUST BW &7 Fregar v | & Hawy
gaer aigar § B oW g ¥ qger
gfaar @ 2@ a1 Fora™ Saor }w &Y wiegan
& #¥X wivd g wregar 8 ¥ @17
AT AT 32-33 ¥oit & Aregar & @, TR
FUST W F FE HITHAT NI & | UES
gua &Y T aig # I &) ) gATT W
7 qas ¥ gher 7 ganit 1@r s iy
gfar & gt ar &1 wiAr L 9g@ fad
am # fewwa & gf 1 3@ gmrdY gy
g7 #Y  gLafoar 71 sd8YF 2 o wwg A
9z ¥ 19 8 ) fom 799 97 19 &m
21FI &, A SEIA T &1 el ¥ uAw
T NIVATE | TAY TIT HAY St &Y
sqifa Bor I qqr Sa47T § 7@y § & 3R
feg awg 9T Y9 QT AAT FEAT § G
A ¥, gaF 5% frar fzar § 1 oF awe
TR R wifs IR 0g® W Fr qwA
fear &Y< ax IR BTN, AT ITFT HTHAT
frar | Fa8T 3 T FIY 98 ATWAT WX
q% ST IEIA gfAar & graw < sl
gfrar & arz & gaT qraagr € )

A & AT H W STemfANiT gar
A = gfaar & gk W 1 AT qI1 0
T Aw A1 ofeeaw 1 3@ sTf &)
gy ong &t & gead & w9 wyW wigar
gfadghardiguar & o ¥ gn
arew TVt Ao o € 1 serrat & 9y |
s A AT & sy T ofeeam &
arg 1 Afpr fre aggdt & o, foam
fgraer & ww, ww oET€ & g¥ e wra
g€ &, gwrd Y A AT dqex A @ werk
% s fipar §, I9¥ qar wwar § fs fres
QAT wyTeE) ¥ g §© o ag § ST dar
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HT gIar & wrasr § A gATU @ 1A=
fadz gar &1 g7 o797 9T gy & 7S
H o AT gu €

affrTr wgt gw anenfavicar &1 &g
s Fagiag M avs g f& go qor a7
TS arfas sfaargai vt § wod Q@ ud
A1 TG A W AW GIFIT
AYE § TET & I AHI7 Gad) o 59
A #Y frar 1 wsgafy Y & Faw wfa-
qem ® Fwgr g fr Ak 3w &Y e g,
fady ze¥ st ot faszdt § 5 ag
TR famry & & # agawr 0 3w
Fgr & fe adet & fasg werf fadr 3o
¥ 7 AgY 1 & A gW GIFT qZANT FIAT
wifgn | afFT & faQdt =1 ¥ ag wraar
RURGIE SEIE S-L I (R T (0 LI S G )
Fgy g SfFT g9 FIW H § gy FAT
g T1ga 1 AW A snfus Ffzaeal § e
wEArT HIAT Agq & A K g g ¥ wgAr
AT § fF a0« gz &1 N w1w § Ag
TH WA T I MAQ § fawar g ¢

qaY qEA 9T Fig
AT § 39 & A g

2w &1 7qAN - Ay, AgAT & |qig
fasft | ¥gaa FIF IS F 77 2w F e
A< grarA a1q fasar ady @ & ThEdr
fazdy | addr Fgo qrSrIAr ¥ AT ¥V
10 & arr 7g¥ § faz sng dar AW
favarga wit AgY w@r &1 =9 o1 w7 &
saTHl & A § WY ggar g, fawfedl &
AT A vgar g, oar & N §F W
wgar g+ & ag w A wgar e
waral, grark feu a@x <o gasr gdan
FeAt & 1 enifa< faw Ao w1 wfasy saray
q< favz wxar g @ stara) &1 wfasy few
oT favit wear &, ag guaw § @Y aar §
& waral & AN H qg sgw g Br ww at
g w1 wiwsg P@y FA AT s & @
grgr<r wiawr frw ax fic v §, g
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[5ft Traraes fase |

T3 |IAAT VAT | AATHT &1 wfgey FAH
qYey 9%, IAT gINIY 9T, IAF AT
fararq 97, 3% @l qrfadi s@r g
FT g9 T faery & T F7T gy JIA
W@ AR Y F) 78 wgy 72 fr ag ay A=
R FT 9 § a1 S A A
LEC N

# oF T ITgIw AT H1EAT § |
gaR gurEy wrf gqifs=ard § Iwe X
AN | IAF qGTF AHIT &7 4, FAA AEY
¥, fowvrr @y ar, getagersr & SN A0
I wqA! arfas Amear FY g aw A
ge fear g ) oF ITIgAw FY AT
I A =Y AR F grg frar ) O
fear @ agmr oF gAFT A o T
SFZY ar TvEEd) i a1 WY gENd ¥ 9y
I9 w9 F1 {FAT | IAT gO oW @AW
¥guyag asa & a1 ax go = F4v
gENTg AEY FI FFS §, FE WA aw|g A
& AT €

¥ wiar § f& qw & A 0 faed
F RN H po NF graw g sfew @
FAQT ®I, T &I, favndl & & w0
®1, GE1E FIT AT S &1, Fgra FA@
1S SN #1, fEEE] @I wagd &7 gw
FET YT GIHTT J9T H1T AT 5T gAA
T fpar aft & ofww &3 Sfsa
FTET AT AFATT {19 a Ara) v fawar
2 fex T =z ¥ wrar Fwvar WA @
ar g & wwar aar g a7 qfaz § waar
w71 €1 | 27 AgTT F@ AW F1 WA
agl famar 8 1 Sawr gveE  fEear
@ifeg

W A # @ feaT # grew oy
®F | AFTT FA & qrAqz WY IaW AT
REWSAT w1 ATHAT AT q¥M 41 WU
@ ITNT TN F WT AT FIA Y A4
TR ANY ¥ an swm o
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g o fegr Y AR #Y g aAy
ST Y FY AN WA § ) 19 WaT f&
fror gre gz & (W AT ¥, X & IIW
FT &, Y & FIW FW4T ¥, WD fradr
ety sl MT AT &1 O F A«
FrEE U AT dqg aF MATE 1 AW
v agfad st }E ¥afed as
o w7 ax f5y w1 @ @ gew ufa@ &
ggm R a8 F g swarg
ar7 fema & svEm gem, fEad Wi ey
¥ TrE) Y G ag T w+L arfd Fw w0
SNRT a3 R BW AT HX AU
Al

7T RN A WS UFgIg AT
SEAIT @ DI 8, AT 9GS F7qr § |

st yzw fagy awedy  (Eifeas)

& o sfser w1 www ITIAT AERAT
Ag G @ LW A W afawze & =A%
&1 15 Helt a8y 2 1 & fag feq er gr
39 fzq oY g%t ITiAr |rgAar ar Abee
=aff gf T3d NSAT a1 gw AT A WA
A Izrar | veafy st & gfawmee gt
w37 % awx T ffade &7 g g aga
HAPZ RUOUAMMAZ AT G Tar g 7 39
aF TAr Sl A AT | FT /ITF QA
dva< § 1 ga W a7 1 N e g
a7 1 AT or |y fast g

MR. CHAIRMAN :
voice.

He bhas raised his
I will convey it to Government.

st sz fagrt aadd : gz o
adFraq mar g1 Afadgze w1 1€ gz
agt ¥z A avar 7 F3m wegfH A &
wiq a¥uma wefina &3@ &1 qg adar ¢ 7

MR CHAIRMAN : Note has been tuken.

SHRI §. M. BANERJEE (Kanpur) : By
whom ? Not even the Minister of Parlia-
mentary Affairs is here. We are going to
report to the President tomorrow.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
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AFFAIRS (SHRI B. SHANKARANAND) :
Shri Vajpayee has come into the House just
now. Perhaps he may not know that the Prime
Minister herself was present here till a few
minutes ago.

MR. CHAIRMAN : Shri Kartik Oraon.
SHRI MADHURYYA HALDAR (Mathu-
rapur) : On a point of order. There is no

quorum in the House,

MR. CHAIRMAN
TUNZesesee

: The bell is being

MR. CHAIRMAN :
quorum,

Now, there is

SHRI KARTIK ORAON (Lohardaga) :
Mr, Chaitman, Sir, 1 rise to support the
Motion of Thanks on the President’s Address.

AN HON. MILMBFIR : Why ? (Interrup-
tion).

SHRI KARTIK ORAON : Whereas Mr.
Atal Bihari Vajpayee has started with the
concluding remarks of the President, I will
start with him. Here is a letter which he has
written to Raj Bahadurji on the day when
the Prime Mimister was to bc felicitated by
the Members of Pacliament ([Jaterruption)
My point is, while 1 do not mean anything
against anybody, I just want to let the House
know that whcen an hon., Member says
something, he should mean it, That is my
point. He says, .....

SHRI! JYOTIRMOY BOSU :
point of order.

Sir, on a

MR. CHAIRMAN : What is the point
of order ?

SHRI JYOTIRMOY BOSU : He was
persuading another Member not to spell out
something,

MR. CHAIRMAN : It is not a point of
order.

SHRI JYOTIRMQY BOSU : It is very
much a point of order, with all my deference
to you, Sir.

st wiftre aete ;i oy oY,
g% a7 § s & afifaeaa gardg § ofwe
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g & wmw ) qE-Ffvga sEww &
qqmx § aFaf ar Wr g, wqefeufa &
fo arwr =rgar g

T FT9T W FT H AR ¥F IF
¥wwm N wgA faam g ofadasd
wzAid § 1 e ARy Qo weAid gAR
Ui Sfiga § fgesr sAw wafemt ®
agY wdf 1 na 14 fza ¥ ot v gar g,
ag witdrn sfag w1 o gAEgd gos
2

faraeT gagea & !

‘TH 9 9T FHIR WA F qXrwH
A T &t T AfaT &1 AR Gwa
Y awear & @iy foet v &
six 1 A7 afz fedY oF =fag
fear v wwar g, A 78 & FWrd gUA
ey =wdy sfa ady

o sew fagrd ady ;&% war 2,
‘gfg fedy ow safza

=Y wifaw I T gfagres w
%S TST §, A T FIT 9, I¥ Fh
fear frar 1 fR3w-arar ox X ¥ @@
wera wAt St § gH fasd & fou gumar
qr | I gAg N qaf g, ag § srofaw
arz A e’

17.32 hrs.
[SHRI K. N. TiwARI in the chair]

What I really wanted to drivc at was that
when a person of the stature of Shri Atal
Bihari Vajpayee was saying something, I think
that he meant something ; that when he speaks
something he means something. And he is on
record ; he cannot deny that. He has rightly
put all the credit on the Prime Minister and
is very much overjoyed by his doing so, While
I was hearing his speech, 1 was a little surpri-
sed that all the time, he was indulging in
sabre-rattling and mudslinging, setting one
party against another party.

My point is that our Parliament should
now raise its stature 10 such heights that if
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and when the official Benches do something
good from the Government Benches, the
Opposition should support it wholeheartedly.
Similarly if ever we find something wrong in
the Congress Benches, we should point out that
to the Government. That should be the
spirit of this House, Therefore, when he
says, with all his appreciation, that when
Gen., Manekshaw mentioned that if the war
had continued for five days more, then
Pakistan would have becn crippled .....

SHRI ATAL BIHARI VAJPAYFE : 1
quoted Gen. Manekshaw.

SHRI KARTIK ORAON : Yes ; but what-
ever you had said, you have contradicted your
own statement. You say, Mr, Kumarmanglam
said something about declayed recognition of
Bangla Desh My point is this. When Members
of Parliament start speaking with two voices,
where will the poor p:ople of the Villages go ?
We should try to speak what we see and we
should have beliecf and conviction in what
we say. Thercfore, I ncgative the entire
thing said by him in the House-cverything.

The Opposition parties took up some
portion of the President’s Address and says
here is a lacuna. They should have in fact
talked about how concrete shope should be
given to the slogan of garibi harao. Instead.
they have been saying that somebody indulged
in corrupt and bogus voting and this and
that. Let me say that everybody had done
something Wrong. It isonly a question of
degree. Everybody was competing with each
other. Let us now put our minds together
and find out ways and mcans so that no such
thing is tolerated.

Here comes the law and order problem.
We have to devclop the national character in
the country. [ know Mr. Boru is here I
was moving about in Calcutta immediately
after the mid-term poll of Lok Sibha in 1971,
People said that everywhere Indira wave was
there she was so popular in that area too
that they would have all voted for Congress
Party in 1971 and almost all the Lok Sabha
seals from West Bengal would have gone to
the Congress but that they had, 12,000 or
14,000 bogus votes in every Assembly Consti-
tuency and some of the bosths were comp-
Jetely captured. Therefore there is no point in
sabré-ratting now and saying that we are
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responsible for bogus voting, Try to search
your hearts before you criticise us.

Some of the good things had been high-
lighted in the President®s Address but here
they come forward and say that this is bad
and that is bad. We know we have fought a
battle of the billots. Then there was the battle
of butlets, Now we have to start the battle of
the bellies. Do you think the slogan garibi
hatao is a misnomer ? You belong to India
and you know that there are people in the
country who do not have two square meals
a day. Do you want that such a situation
should be prepetuated in India. It should
not be 7 Therelfore, I say that there should
bc one masterplan for the whole of India, for
uniform system of irrigation all over the
country and also a uniform network of roads
all over the country. There should be indust-
ries everywhere so that nobody c¢auld comp-
lain that he has not got industries, They
should follow the Industrial Policy Resolution
of 1956 everywhere. When big projects are
constructed, people in that area should get
employment first.

StiR1 JYOTIRMOY BOSU :
violated it a number of times.

You have

SHRI KARTIK ORAON : You have also
participated in it, With such a network of
irrigation and road communications and
industrial development, people’s confidence
would be gencrated. We are in a different
India today, on India which is committed to
meet all the basic requircments of the human
beings.

We are very conscious of Bangla Desh,
but let us understand that Bangla Dish is
not only a country, bt a state of aflairs also
where the less privileged people, the weaker
sections of the people, are cxploited by the
more powerful ones Lot ut sce thal even in
India today there are many Bangla Deshes.
We should try to remove from them fears of
exploitation also ; they should also be liberated.
Thnat is the task before us,

For instance, in Chottanagpur and San-
thal Pangana areéa there are lots of industries,
all big industries like the Heavy Engineering
Corporation, Hindustan Steel, NCDC, Bokaro
etc , but what do the people in this arca get ?
Nothing. Thisis a case ol Bangla Deash,
This is a violation of the Indystriat Policy
Resolution of 1956. I am only trying mérely
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to point out the mistakes that the Govern-
ment is making, and this is not a criticism of

the Government.

In the Chota Nagpur ares, a lot of tribal
peop'e live. Under the Chota Nagpur Tenancy
Act, no tribal land can be transferred to a
non-tribal. This Act, under section 46(3)
prohibits any civil, criminal or revenue court
from recognising transfers of lands in contra-
vention of this Act. But after independence,
these poor tribals have lost more lands than
they have gained. There are some lacunae
in this Act also. There is & provision under
which land can be transferred with the permis-
sion of the Deputy Commissioner. Section
49 permits transfer of tribal lands for the
following purposes,namely,charitable, religious,
education, industrial, irrigation, building,
access to land used or required for any of
these purposes, mining etc. 1 can tell you
that lands have been given to all the big
projects by the tribals, but they are not
getting jobs in them. They are refugees in
their own homes. Recently there was the
case of the Acvountant General Employees’
Housing Cooperative Society who acquired
about a few hundred acres of land belanging
to the tribals After building houses, they
have sub-let them or they have sold them at
exorbitant prices to big business magnates
Now they are claiming another lot of a few
hundred acres of land for the Co-operative

Society. Is this not an indirect way of
grabbing land ? We should not tolerate
this.

Only the other day, on 23rd March, I
and my friend Mr. P. K. Ghosh, M, P. saw
the Chief Minister, Mr. Kedar Pandey and
requosted him that this sort of thing should
be stopped. The tribal people, hoping that
they would have some bright days, overwhel-
mingly voled for the Congress Party, but
immediately after the clections, this is what
is happening. We pointed this out to the
Chief Minifter and he asked the D:zputy
Cammissioner (o sjop payment of compensa-
tion until he had examined it in detail. Some
compensations have been paid to the tribals, but
haw 7 At the time of payment in the lsnd aqui-
sition office, they were made completely drunk
and everybody was paid Rs, 800 or Rs. 1000
lass, In ane particular case, p priest who was
supposed to have received Rs. 13,900, was
Raidonly Rs, 90p! They were completely
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not the way to have garibi hatao. This is
garib ko hatao, We must be conscipus of
the various problems facing our country, and
try to solve them. Even though we have not
been able to solve the tribal problems for the
last 25 years, it is never to late. Our Govern-
ment should say, *Look here, Mr. Deputy
Commissioner or Chairman, if you do not
deliver the goods you should got out.”
Government should tell them, “Deliver the
goods or get out !"* That is the way in which
we can make these projects yleld more
resources. They should have given us an
annual dividend of Rs. 500 crores by now and
we are Josing that money. This is the bottle-
neck. This is not the way to solve the
garibi hatao problem. ,

Now we have our family planning pro-
gramme and say that the number of children
should not exceed three. If there are §
members in a family, at the rate of Rs. 3 per
head per day, it comes to Rs. 450 or Rs. 500
a month. So, every family must get a mini-
mum of Rs. 500 a month, That is the only way
in which you could generate confidence in the
people, Today people are getting Rs.1000r even
less. It should be increased to Rs. 500 That is
the basic minimum that people must get. Only
then the slogan of garibi hatao will be more
meaningful. Pcople have waited long enough
and they cannot be satisfied with more slogans,
They have given the massive mandate jo one
particular party because our Prime Minister
had the quality to inspire confidence into
the minds of the people. That is the quality
of leadership, A leader is one who must
belong to the masses, who must have goed
intentions and who should not try to lose
temper. Qur Prime Minister has established
that she alone can decide the destiny of India,
The opposition parties were demanding recogni-
tion of Bangia Desh for a long time. Suppos-
ing we had recogoised Bangla Desh earlier,
China and America would have come to this
country and there would have bean a world
war in this country. This great lady kpows
how to calculate and how to do things at the
proper time. She dissolved the Lok Sabha
because she realised that with a slender
majority, no drastic action was possible......

(vowerr)  fafaardt fasdl amar W9,
e AT EN QW)

MR, CHAIRMAN : He should copclude
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SHRI KARTIK ORAON : Yes. Sir. I

referred to onc case 1n Chotanagpur. That
must be looked into. The tribal problem
and the problem regarding the restoratiod of
Tana Bhagat lands must be solved. Tribals
from whom land have been seized illegally
should be given back their lands.

With these words, 1 whole-heartedly
support the Motion of Thanks.

st e g fag  (aruss) : wrRas,
& Frq FT F2T F GAIT § ATND §
wex gw 1 asgafy & sfewew ¥
wgeaqer fawT 9T aed fArY #1 s 37
&7 g faar |

# ugafas ¥ afawgw & grag W
A EFOAIR F WETT AT I A& fwar
7T ¢, IAHT gAYT Fv9 & fou ey gaAr

g—sf

HATEAY qE & Y LT FT NI FFET 9T IS,
Ttz 2 I W, T HYT X AqUA  *Y I,
& wrew A QW argdr 4 fawmw w0 fEw,
fawxr v faw-farg O 913, v Fe=aar = 93

¥ wEgw ar shwdr wfmw T &
garfas, aaward), gefidaar  #y
Afqal ol s ¥ grrg ¥ eeafy
oY #1 o) wfwwiSwr gar &, SAw & gRU
¥ @A FE@TE |

e, W@ W qwT HEY el
i et & Fqea § weyl w A awe
saar o1 featr oz favara @ f 3w &
#w aur ¥ wearafy faafeEa) &, ¥0ar 3w
¥ sandfiaar gars § dC oy qw we ¥
gQ fagm gwret & qara) & afndi &
W@ AF s oqar vt favarw & fis
I Aqw F widw o [ Afat
faifr w40, O fagre et faed
2N & s qrathaw =g &Y eqreAr iy
ot snfay fagwar awra ghir ) gma
ar qw e & fear & awax i ofix
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v, gg=AaT o T & 5 IR
qw ® mwfaw @ & w1 & w0 gl
g 3T 38R Wi ¥ §fyura ¥ dWET FT
® AW F o Y yFT A awrlwar A, I®
1 @arey frar oF AT sFargier £
FTfewar AT e N qw & agd M
Twl % Arfowar, QY & aga swax an)
gaTd WAty gowre ¥ ag o foar s
SOF qEarq IAFT qfear 1T I fadgr-
fasTe aareq fFg 1 ag o & srea wrafas
/AT AT A OF AFAYW FIX 9T AR

us srgrfasr fr gk qw & arnfaw
T Y|

B9 ATFIT A §F 9@ & AFAT F@[
AR E s R ase AT 2 s 3w W
YT AR &1 &qraar g, a1 Ia*
foramaems sg g fe 37 & = wrfa
ga, @ Wgg aurr & w@=r #] w7
IR 38% foq srams ¢, afer afrarg §
fr qwr & srax fag W amifew @ 9T
A & N qgAT IZS T AT AT onfa
qa® weZ1 FT ¥AOT T g, 99 q¥ fafwa
w ¥ wfgeea swmr sifgd o g gan
GATAATET THIN FT §XQFAT H TgT Iys
21

A fEgpRgIaET e Fqw A
FHTAATEY A &1 5q3TqT g1 A g H=a-
iy faarg v sfur 3 =faw Seaifee
FT &t 1 2o Y M fredr g€ anfaat
g, gftam sifaar § ok o #fgerd § ==
fagra &1 A ff 7, afeg =yage =q ®
oY gaTAar FT AT frerar iar

ofiwe, sgeaar A aw § fr g
T gare & sl W A & @1y wom
wight g1 Ao e § fe g @
ANfagt § g ae7 & wyer sWN fred
guex ¥w ¥ o grevar Y Afe soan
a7 | are g qre A ag Wt qune § G
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¥g W ¥ frds ad 7, gfowr o frod
wrifaaY #Y , ¥ afcar<d 7 @iy fada afenx
g, Sa%Y ag qgfn fash «fegd, wifw s

v H W AT @I ¥ A T@F T
faqdta w@r &

IR, g AW % Fig T Sw g
gR wrga € 5 3o ¥ 9gT— &9 # Wew
fasitaara ¥ fou wfe & s=fd &1 ==
F! geafa & fou fa=rd, &g Fz a7 AA)
F1 gfamd afus ¥ afas el w1 23
¥ grasgwar g | =R, Ay favma g fw
witafa i andt 7Y safag g g
& Fr§ Ty 1A Y qweEh faad o
grofg o1 Y @iwisT Y | gmErgd & fw
g% foq 3 =19 aF F1 91 €Y srawgsar
21 3z ux Ifay faorg @ w8 sadF ara
gw gag« aAragry &1 fear @ oF A
FIq IST GHA |

# QY wex JAT & gerwsw F N FEAT
AZAT g1 AHSATR Ay AT & fag
srawgw ¢ {5 quwre cad Sl & @ #
HX q A IT-TE IAIT HY TqIIAT F |
gy ) a9 3w 4 A ¥ IO §, IAN
AR T A9 frg=aor § &, g9 U-
FOT T AT IA7 QA TS JrAGAT ®Y
gw ® fawre &, Ew & g A fages a9
¥ Mggge §, Ien Tgfor &@ N
femr & smA 1w fear § & gowre WY
g7 a1% fawrar wmgar § fos ow gwr &
wenrafa fratas & aw oar & 99 ®wg
3y ardw faar g1, 3% ©F FRw g WY
qr f& grere DAY faei wr wsdrgso
widft | g fare § fe gwrd wafivg
gua Wi f A et 1 asasor
sl foad &0 Wt & &Y s qaigfa
afTar, Ot 3 ¥ TAE T WNww FI W@
§ % 1w N @ Q §, 5 Rafe s
LA L :
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gfrgar ot o ¥ 39 @ guTorAT ¥ THAT
FAT AFE § | IG I HY AFATT AVHL-
gy & Ty IaW wfsAr€ ar AR W
arad § e g faa smorardy Aifaal
IR §, ITH FrgivaaT ¥ Jq AT AwwT-
wTdY, NFXWE TIPS TH IrA4r gArT ArAA
sqifr PR go g1 }w ® @At W)
TqroAr ady gl oI §IFIT T AT A
s1aeqT T X ff 17 & g W & sreaw
frdt qfcar #Y sfuwan @rar fratfa <
& o & Wy afas awfa fedt @
gfeare & @ig 4 —a Aar ),
afrg A g, At AT FIF P | 77
Y 9T STy AT TR

a1 # & fadw Afr & ww §F o
FEAT ATZAT § | § ST daAt Nt HY ALY
fatm Afa $ grarg & A9 s agré
aar g g 1 1@ fRw Aify & gk fa
2t &t wear ag WY {, AWV ¥ wawz 3%
A ®@E afagy &8 A Fer W H
arq it §4Y graeg gq §, X wga £ Agen-
qui § IR formial) wd@ Soar & W 2
quE! gt g1 ¥ wiea & Wfafafgy & v
¥ Hgw ST @9 & wgrafa¥aT ¥ ok v
swxax M=t ar ) agi it 47 sgwy fear
f& weaad & orraw alX gafadwer &
frar & @t w27 92 &, SRY W@ W7
A T Faw wrd §, gfgar ¥, afs faw
¥ qyRdl § aga Iwr I )

azq ¥ grafra AQdr 28T & Aamy
A ey qAEl @ fowar & ot § o
Iy w8 & % $79 qF qI@ ¥ KT GUrA
FTAT A1ZAT § | gEeY sfas Wiy stiw
wHA A fqe® YA ¥ qum sfafafe aar
¥ feay qeAvT § A9 9T ) At IR
farer giar ¥ frage 7 ¥ wdeatd 3
ox g fagr qr, fagd wrqwre wwEw ol
Aqnat § gl w1 wErw AwT gl
st WY, wT 6T AWRY WYRLALL
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[ »x s fag ]

gark frdefy gt & wewfaa qeel &
N ggioc e Y §, AX am
¥ @ ar ¥ agu § fr Wy gmdy Afeat
&, IAEY AT FFAT ATY | IART ¥AS T
T1a F1 43¢ § fF gw qqN Afgd) & I
aPT ARY yqAT Ad 1 ¥ IAN g FEAT
|TEaT §—

7T "&az ¢ wfed aww §f Fw
AN,
AR WMy ¥ AR, AU FWMW &
T |

W wedl & 9.9 § uszafy & srfier-
| BT FAT § WG F § W1 dITEY
97 AT AATE |

wawfe agg : =9fF 3 Fes @
w1 § f5 =5 yigw fafae qag &0, @
foq arw & fosly gal o g & wawd g
=t T IR

18 hrs.

BUSINESS ADVISORY COMMITTEE
NINTH RFPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT {(SHRI RAJ) BAHADUR) :
1 beg to present the Ninth Report of the
Business Advisory Committee.

— .

MOTION OF THANKS ON PRESIDENT'S
ADDRESS —Contd.

o fowmre fg (weT) - awafy o,
wrsgafa off & fro® 12 @AY & gmt 2w
oy wre-mry ¥ QA § I oM wEY
farar 81 g ooz ify & gwrg W
T gRIe aw ¥ wrT gy ¥ oWy sl
faarf gak wewea ¥ Fodw fear & 1w
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Uty g & o gark I o fraay
AT TIT § IFAT 93 wAY A AFT w9
wisr gfgr ot It ared gW xw ag ¥
wisy wn € § s fergeara oF wga wfY
AT AT AT | FZ ST ATU Ny ¥ Ag
fra®y ar qrgx & ? gm} wEw & Aar
ot arsdY St wg¥ § 5 araT w1 #¥TAA
gga & 1 & | § Fraga AT g fw
qrae 1 7§ Fa7 fean frar @ 7 2w A
O y=ar A fzar 1 = Trq w1 Fq WY
gW IAqr 1 3[r g Y TAA @ gAd
T TE & 1 ATH FHTT A &Y qATT AT
sradY sfear anft g o7 & Ay a3
9% E §, I wgH W A famwm &
1T FgX ¢ FF w7 o agae foar =g
Tea adEd & foar | efwa & fadew
Fear f§ 1967 & a141 ¥ arg faindt g
F1 A 7dq7 91 T W for frdae @
f& 137 A a7 agaq fqor |

Tregafa oY 3 sqd qfqqgor § 3r §
fr frea adlal ¥ oY weang =Y § SR
gmMI R w1 vy A £ q=afy Sy F
aga A grat oY qF §6q fear & Sfea
FB UF GER N NG T FIT T 4
feerar argar § o M 17 =fgm 1 uw
aY gATY S {AY FT IENET § JA¥ T
%1 USATFT glAT fgg wifF s o)
fearal &Y arfom awa a8 faedy &
S gL FURIT I AN ANy g 3y Deqy
g T a9 fegw &1 g gar ¥
Ay 4T FT IAURA FW g2 arET &1
rafen faad WY grdsg &, faaft ¥
§ZIA1T § SEAHT USIGFH LY &Y |

za? e Y qoreh H, & arear
wZa §, g AT W dfer w9
wifre Wt gard arad aff ar <fr & R
# qw g et gEe Y e fo fafm
STET IC FH T % |

e, o ¥ o fyod fesy ¥ Iaw

‘Wxﬂ: o ward
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a¥wey ufaw § 99w wdte s & fog
oo sfuzgr afgg 9T fawmit s@ & fog
s qamar w1 faay ¥ &
Wi § Ia%T T2 faz™ ¥ foq sl orgt
7%a 1Y & SR w31 5@ ¥ fou ag
AEEF

Ffgd amag & & gwR gt ww
garag afafa @< faer afw adr &1 ox
aug qr 97 & gw @ar & fadedso #
M AT W@ | Sfed faos o @ 9=
# IAFT WY AFAT FATL ATHA AAT & IGHT
g9 sreqga T TR, I® 9 A-fafer
g1y fgw 1 gETQ quwrag, d9@ww@a afq-
faat sire forer afezxr &1 #7271 & &Ar
aifgn I9qT earA BT ATfRE AO Oy
qregar g fF 7F 99133 HT gw Framefe
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grargd) g9 wwre a) gfaz grd o oY
g FAL J°% wipede § X ¢ 1999
gfiz a7 9% | 9 IHE AT FT  TaATEN
9T OF GH[ET aX I UF Hl-AgLfeT
AR & arfe aiEdl & faww 1 A
&9 AT ST SIAT §h |

£ weXt & @rg § wsgafa ot & afr-
WY 9 A} G741 F7 Nearq Iufeqa gar
& SaFT FgT FRAT

MR. CHAIRMAN : The House now stands
adjourned to mect again at 11 A M. tomorrow.

18.04 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, April 4, 1972/
Chaitra 15, 1894 (Saka)

——— [ PR —
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